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LOK SABHA DEBATES
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LOK SABHA  

Wednesday, 24th September, 1058'

The Lok Sabha met at Eleven of the 
Clock.

[M r . Speaker in the Chair]

O R A L ANSWERS TO QUESTIONS

Emergency Relief Organisations

*1522. Shri Shree Narayaa Das: W ill 
the Minister of Home Affairs be
pleased to state:

(a ) whether the Emergency Relief 
Organisation set up in Bihar has 
undertaken any relief work; and

(b ) if so, the nature of work under
taken by them in 1958 so far?

The Minister of Home Affairs 
<Pandit G. B. Pant): (a ) Yes.

(b ) Suitable relief measures were 
undertaken in natural calamities like 
epidemics and floods and areas affected 
by scarcity due to drought.

Shri Shree Narayan Das: May I
know whether these organisations 
have been set up at all levels or they 
are to be organised at the lower levels, 
that is, at police station level?

Pandit G. B. Pant: It is expected 
that in course of time they w ill be 
organised at least at the district level.

Shri Shree Narayan Das: What is 
the expenditure incurred by the orga
nisations, and w ill it be shared by the 
Centre as well?
207 (A )  LSD.— L

8202

it G. B. Pant: I  can only read 
the material; I  do not know how 

is relevant to the question.

During 1057*58, a team of officers of 
the Government of India visited, 
among others, the drought-affected 
State of Bihar. The team recommend
ed additional minor irrigation schemes 
costing Rs. 89 lakhs. Accordingly, the 
following amounts were sanctioned: 
Central loans, Rs. 83 lakhs; Central 
grant, Rs. 3 lakhs; State’s share of 
subsidy, Rs. 3 lakhs. During the cur
rent financial year, the State Govern
ment has not come up with any 
specific request for sanction o ' the 
scheme for implementation in the 
drought affected areas.
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Shri Ram Krishan: May I know
whether such organisations have been 
set up in other States for flood affected 
areas?
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Pandit G. B. Pant: They have been 
set up, I  think, in most, i f  not all, of 
the States— presumably in a ll—to deal 
not only with flood affected areas but 
also with other matters of the 6ame 
type.

Central Basic School at New Delhi

*1KJS. Shri Subodh Hansda: W ill
the Minister of Education be pleased 
to state:

(a ) whether the proposal to 
establish a Central Basic School at 
New  Delhi as recommended by the 
Standing Committee on Basic Edu
cation has been finalised; and

(b ) i f  so, the estimated cost?

Hie Minister of Education (Dr. K. 
L. Shrimali): (a ) No, Sir.

(b ) Does not arise.

Shri Subodh Hansda: May I  know 
when this scheme w ill be finalised?

Dr. K. L. Shrimali: The original
proposal was that this must be started 
by the Ministry itself. Later on it was 
thought that it would be much better 
i f  the institution wa6 entrusted to the 
care of certain private agency. As 
soon as some arrangement can be 
made with a private agency, the 
School w ill be started.

Shri Slnhasan Singh: May I know 
whether Government are not thinking 
to have one type of education for all 
children, irrespective of status?

Dr. K. L. Shrimali: Government
have already taken that decision. I 
have so many times informed the 
House that Government have accept
ed basic education as the pattern of 
national education.

Shri Sinhasan Singh: What steps
have Government taken towards im
plementing the scheme? If they have 
adopted the basic school system to be 
tile sole system, why is its introduction 
not contemplated in Delhi also?

Dr. K. L. Shrimali: Government are 
giving assistance to the State Gov
ernments for converting all other

schools into basic schools, and It is 
our hope that in course of time, all 
the other schools w ill be converted 
into basic schools and there w ill be 
only one type o f schools as far as 
elementary stage is concerned.

Shri Slnhasan Singh: W ill public 
schools be converted into basic 
schools?

Dr. K. L. Shrimali: Efforts arc also 
being made with the public schools, 
and we are hoping that they would 
also introduce the same system of 
education in those schools.

Shri Sinhasan Singh: la it a fact 
that officials and M in ister are send
ing their children to public schools 
only?

Dr. K. L. Shrimali: Under the Con
stitution, people are free to send 
their children to any school they like.

Mr. Speaker: Whatever question is 
asked, let no personal question be ask
ed about Ministers.

Shri Braj Raj Singh: May I know 
whether this scheme has been im
plemented at least in Union Territor
ies?

Dr. K. L. Shrimali: We bave asked 
the Union Territories also and eilorts 
are being made. Some basic schools 
have already been started in Union. 
Territories. We are also asking them 
to convert all the existing schools Into 
basic schools.

Shri Hem Barua: In view of *he
fact that the hon. Minister has stated 
that basic education is the basis of 
our national education, may I know 
how Government propose to adjust 
basic education to any ether pattern 
of education like higher secondary 
education?

Mr. Speaker: The question was whe
ther there was a proposal 10 establish 
a central basic school at Delhi as 
recommended by a Committee. The 
answer to that could only be *yes’ or 
‘no’. From an individual ease let us 
not go to a general principle and ask
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how far buic education Its in with 
other patterns of education; that is 
not relevant.

Cl— Hlcitton of Backward Classes

f  Shri Bam Krishan:
, 1W< J Shri D. C. Sharma:

*) Shri Slddiah:
[  Sardar Iqbal Singh:

Will the Minister of Home Affairs 
be pleased to state:

(a ) whether the samp’e survey of 
the living conditions and circumstances 
of the backward classes has been 
completed;

(b ) if so, whether Government has 
received the report of the survey; and

(c ) if so, whether a copy of it ill 
be laid on the Table?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a> Yes.

(b ) The Deputy Registrar General 
has not prepared any connected re
port but has only compiled and sub
mitted a number of data in the form 
of tables giving information collected 
by him in the course of the survey 
and their classification in accordance 
with certain literacy a:'d occupational 
patterns.

(c ) The data supplied by the Deputy 
Registrar General is too voluminous 
and unwieldy to be laid on the Table 
of the House.

Shri Bam Krishan: May I know 
the nature of the information supplied 
by the Deputy Registiar General?

Pandit G. B. Pant: I have indicated 
that in the answer, that it is based 
on a pattern which takes into account 
the literacy of the persons, their 
occupations and the like.

Shri D. C. Sharma: There wore com
plaints that certain backward classes 
had not been enumerated in the lis t 
May I know what has been done to 
include them in the sample survey?

Pandit G. B. Pant: No particular
class has yet been entered into any 
official list. The orders as they ?tai\d

at present suggest that adequate assis
tance to the extent of the resources 
available should be given to those who 
have been treated is  members of the 
Backward Classes in the part and that 
whatever is feasible should be done 
for them.

Shri Achar: May I know whether 
Government is taking any action in 
view of this survey that has been 
made?

Pandit G. B. Pant: Certainly; the 
survey has been made so that Gov
ernment may be able to determine 
the criteria.

Shri Snbblah Ambjlam: May 1
know whether the survey has been 
conducted in the Madras State also 
and whether this report has beer, sent 
to the Madras Government for 
comment?

Pandit G. B. Pant: It has been con
ducted in three States, W irt Bengal. 
Bombay and Madras.

Shri Snbbiah Ambalam: May I
know whether the report has been 
sent to the Madras Government and 
whether their reactions have been 
communicated?

Pandit G. B. Pant: Not ec far.

Shri Ramanathan Chettlar: May I
know whether the classification w ill 
be on the basis of ‘Backward classes’ 
and the ‘Most Backward classes’?

Mr. Speaker: Are there degrees of 
backward classes?

Pandit G. B. Pant: So far as the
present intentions go, it is to have 
only one class and not too many— 
not as in the suggestion made by the 
hon. Member.

Shri Basomatari: What were the 
terms of reference for this sample 
survey?

Pandit G. B. Pant: The people who 
are conducting the sample survey 
were to be guided by the Deputy 
Registrar General so as to enable the
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Government to get necessary data lor 
preparing the list of Backward Clswea.

Shri TKBgaauml: May I know vjhe- 
ttaer as a result of this survey there 
w ill be a reclassification of the Back
ward Classes? Mav I also know 
whether Government is aware of the 
practice in Madras State whereby 
certain groups of Backward Classes 
are mentioned as the Most Backward 
Classes getting all the facilities that 
are given to the Scheduled Castes?

Paadlt G. B. Pant: I hope it will 
result in reclassification.

bn port of Locomotives for Rourkela 
Steel Plant

•ISM. Shri Morarka: Will the
Minister of Steel, Mines and Fuel be 
pleased to state:

(a) how many locomotives were 
imported by Rourkela Steel Works;

(b) the cost of each locomotive; 
and

(c) ■whether any of them has been 
canibalised for want of spare parts?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) 24
locomotives have boon imported by 
Rourkela Steel, Work®, of which 10 
Numbers are 275 HP each, 10 Nos. 550 
HP each and 4 Nos. 800 HP each.

(b) The cost of each of the ioco- 
motives is as follows:

275 HP Locomotive Rs. ,2'2 Lakhs
55° „  Rs. 4'45 „
Ho 3 ., ,, Rs. 6-7 „

(c) While assembling the locomo
tives, certain parts were found either
missing or damaged. In order to put 
the locmotives immediately into use, 
these parts were taken out from two 
locomotives temporarily.

Shri Morarka: May I know when 
the locomotives were imported and 
when they were put to use?

Sardar Swaran Singh: I could not 
give the exact date of their arrival

in the country. But, from the infor
mation in aiy posa&sion, it jppMM 
that tenders were received in Jutit,
1956 from about a dozen firms in res
ponse to tenders issued by the 
Rourkela project for diesel locomoti
ves. The tender of Messrs. Inter
national General Electric Co., was the 
most attractive, both in respect of 
price and delivery, and hence their 
quotation was accepted. T could not 
give the exact date when they wet* 
actually received.

Shri Morarka: May I know whe
ther any spare parts wore elso im
ported for this locomotive; and, if 
not, why not?

Sardar Swaran Singh: The spare 
parts were also ordered along with 
the locomotives and they were also 
imported. But the missing parts were 
not the normal spares. They appear 
to be the result of some mischief or the 
like and it is for this reason that 
we have constituted a Committee of 
Inquiry consisting of the Chief 
Engineer, Rourkela Steel Project and 
also the Financial Adviser and the 
Chief Accounts Officer to examine 
the matter; and investigation is stifl 
in progress.

Shri Subbiah Arobalam: The hon. 
Minister has been pleased to say lhat 
some of these parts were found miss
ing. May I know whether any com
munication was sent to che forrijm 
suppliers who have supplied these 
locomotives; and, if <;o, what reply 
have they received?

Sardar Swaran Siagh: I have not 
got this information.
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Skrl Monurfca: May I know whether 
the locomotives for Bhilai and Durgs- 
p « f  are also of the name gauge or are 
of different sizes?

Sardar Swanut 8ln*h: 1 would
inquire separate notice far that.

•Oeace and Discipline in Educational 
Instttalkms 

♦
fShri D. C. Sharma:

nM6 {  Start Vajpayee:

W ill the Minister of Education be 
pleased to refer to fit* reply given 
Starred Question No. 1657 on the 15th 
April, 1958 and state the action so far 
taken by the State Governments on 
a circular letter issued to them on 
the observance of silence and dis
cipline in all educational institutions 
tor ten minutes a day?

The Minister of Education (Dr. K. 
L. Shri mall ) : A  statement giving the 
requisite information is laid on the 
Table of the Sabha.

St a te m e n t

The Government of Assam have 
selected a number of schools with a 
▼iew to giving effect to the suggestions 
contained in the circular letter. The 
replies received from the State fJov- 
emments of Punjab, Mysore, Orissa. 
Madras, Kerala, Rajasthan, Uttar 
Pradesh and Andhra Pradesh reveal 
that they have not issued any in
structions to the educational institut
ions regarding observance of silence. 
The Government of Andhta Pradeeh 
have, however, stated that it is a 
regular practice in almost all schools 
in the State for the pupils to assem
ble along with teachers every day in 
the “School Assembly” in the fore
noon before the commencement of the 
regular school work and in that 
school assembly observance of silence 
ia practised. Other States have not 
intimated so far the action taken by 
then.

Shri D. C. From the
statement I find that only one State 
kaa put thU into practice—the Andhra

State. May 1 know what efforts are 
being made to have this put into 
practice in other States?

Dr. K. L. ShvixoaU: I would like to 
inform the hon. Member that this 
suggestion was made by the then Edu
cation Secretary in one of his demi- 
official letters and it wax not a 
directive for the State Governments 
or one of the suggestions made from 
time to time. We shall draw the 
attention of the State Governments 
again to this matter. But, in this 
matter, no directive can be issued. 
Ultimately, the State Governments 
who are responsible for this should 
consider this matter.

Shri Hem Barna: May 1 know whe
ther this observance of silence for 10 
minutee is laid down on the old 
maxim, ‘Speech is silver and silence is 
golden’?

Mr. Speaker: Mr. D. C. Sharma.

Shri D. C. Sharma: May I know 
if silence and discipline are going to 
form two different subjects or whe
ther it is going to be only silence 
through discipline or something like 
(hat?

Dr. K. L. Shrimall: The idea that 
was conveyed to the State Govern
ments in this letter was that the stu
dents and teachers should meet in a 
general assembly every day and have 
some kind of observance of silence for 
a few minutes and that might de
velop finer feelings in them and also 
a feeling of social integration and 
social response. It was with this 
view that the suggestion was made.
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Protection in Refaertee

*15X7. Shri Harish Chandra MaUrarr 
W ill the Minister of Steel, Mines aud 
Fuel be pleased to lay a statement 
showing the actual production of 
various items by each of the refineries 
during the year 1957-58 and state:

(a ) whether the pattern o f product
ion is according to the needs of the 
country;

(b ) if not, what steps are being 
taken to revise the pattern of pro
duction to suit the national demands; 
and

(c) the scheme of production for 
the fourth refinery?

The Minister of Steel Mines and 
Fuel {Sardar Swaran Singh): (a ) to
(c ). For security reasons, actual pro
duction figures of petroleum products 
are not disclosed in public interest.

Depending on the nature of the 
crude oil processed, there are narrow 
limits within which the pattern of 
refinery production can be adjusted. 
The pattern of consumption in India 
has an unusually high proportion of 
middle distillates (kerosene, and latel 
High Speed Diesel Oil), the consump
tion of which has also been steeply 
increasing. As a result, the gap bet
ween consumption and indigenous 
production in these items is widen
ing while we are already producing a 
surplus of Motor Spirit and Furnace 
Oil. Within the aforesaid technical 
limitations, all attempt is being and 
w ill be made to keep the production 
of the deficit products at the maxi
mum.

There are four refineries in the 
country already. In the fifth (to be 
set up near Gauhati) it is intended to 
have maximum production of the 
middle distillates. In the sixth (to 
be set up at Barauni), in addition 
Aviation Spirit, Bitumen and Lubri
cating Oils are also likeiy to be 
produced.

Shri Harish Chandra Mathur: May 
I  know whether in the programme of

the expansion of the existing refiner
ies they have any scheme to bridge 
this imbalance which is there io the 
production?

Sardar Swaran Singh: For bridging 
this imbalance, I have already indicat
ed that the stress is intended to be 
laid on these deficit products in the 
new refineries.

With regard to the existing refiner
ies, there is no programme at the 
moment except the one that has al
ready been sanctioned with regard to 
the expansion of the refineries in 
the private sector.

Shri Harish Chandra Mathur: May
I  know whether the scheme of things 
regarding the pattern of products were 
examined and approved by Govern
ment and whether it was only be
cause of the inevitable circumstances 
that the pattern was permitted or 
whether there is any profit motive 
behind this pattern?

Sardar Swaran Singh: I do not
think that we can say that there is 
any profit motive; it is a matter of 
cpinion. According to the best judg
ment and advice that was available at 
the time the agreements were entered 
into, that pattern of production was 
considered to be appropriate.

Dr. Ram Sabhag Singh: May I
know whether this refinery has sub
mitted any statement to the Govern
ment regarding its gross profit and 
expenditure?

Sardar Swaran Singh: These com
panies do send a statement but these 
accounts as such are not subjected to 
any scrutiny.

Shri Narayanankntty Menon: Are
we finding it difficult to sell our 
surplus motor gasolene from these 
refineries in the foreign markets at 
an economic price? If so, may I 
know whether the Government will 
consider cutting the production of 
this material in the three refineries?

Sardar Swaran Singh: So far as
export and the price that prevails in
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the markets elae were are concerned, 
the prices are international prices. 
It is very difficult tor me to say that 
they are always economic because 
economics of oil projects are fairly 
complex matters: for anybody to say 
as to what price is economic is per
haps a bold statement to make. But 
so far as cutting down of production 
is concerned, we have examined that 
aspect and we find that it may not ke 
proper to cut down the production 
without its repercussions upon our 
internal requirements and also upon 
the foreign exchange.

Shri Ranga: Is it not 11 fact that 
Government holds a particular per
centage of shares in all these refiner
ies?

Sardar Swaran Singh: We do not
hold any share in these private sector 
refineries.

Shri P. C. Bose: May I know whe
ther the refineries have been so con
structed that in course of time they 
could be readjusted to extract all 
the other by products contained in 
the crude oil?

Sardar Swaran Singh: It is difficult 
for me to answer because the base 
is crude oil. It is then further crack
ed and fractionally distilled and var
ious products are produced but the 
hon. Member refers to the residue that 
is left after the crude is cracked and 
fractionally distilled. That is a very 
fascinating study and researches 
all the world over are tjoing on in 
that connection. Every effort is 
made to extract the maximum out of 
the residue that is le ft

Shri V. P. Nayar: The hon. Minis
ter in answer to an earlier supple
mentary has stated that it is likely 
that lubricating oil will be made in 
Bara uni. I want to know whether in 
view of the fact that at present the 
entire demand of lubricating oil is 
met by imports, Government have 
chosen to discuss the matter with the 
existing refineries so that they may 
produce suitable crudes to make it?

Sardar Swaran Singh: We have
been discussing in a general way with 
the existing refineries but it has not 
been possible to switch over to any 
other sources in crude which may 
yield a higher percentage of lubricat
ing oil. These matters are receiving 
constant attention.

Shri H*rtsh Chandra Mathur: What 
amount of foreign exchange we will 
be spending on the by products of 
petroleum because they are not pro
duced here and we have to import 
them?

Sardar Swaran Singh: The ex
pression ‘by product of petroleum’ is 
not easy for me to understand
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Shri Humayun Kablr: Certain action 

has already been taken. We have 
already opened the degree course in 
civil engineering. The national dip- 
loma course in civil, mechanical and 
electrical engineering has also been 
opened. The other recommendations 
will be given effect to as soon as 
possible.
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Shri Ranga: May I know whether 
any- seats would be reserved for States
other than Delhi in the engineering, 
college?

Shri Humayun Kablr: There is
reservation of 20 per cent lor Sche
duled Castes and Tribes. But as far 
as I remember except for Kashmir, 
there is no reservation for any other 
State.

Shri Ranga: Will the seats reserved 
for Scheduled Castes and Tribes be 
available for other areas also?

Shri Humayun Kablr: It is generally 
open for all areas. I may add that in. 
Delhi there are students from all over 
India.

Evaporation Control Experiments

*1529. Shri Shivananjappa: W ill the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) whether the Council of Scientific 
and Industrial Research has selected 
any centres for evaporation control 
experiments;

(b) if so, the names of those centres; 
and

(c) the results of experiments?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) Yes, Sir.

(b) (i) Faridabad, near Delhi.

(ii) Poondi, near Madras; and

(ill) Krishnarajasagara near 
Mysore.

(c) The experiments are under way, 
and the results are still awaited.

Shri Shivananjappa: What u e  the 
main features of this experiment and 
what is its commercial utility?
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Start J i i u m  Kafcir: The main
purpose is to find out moaaures by 
which the low through evaporation 
may be curtailed. The hon. Member 
0an easily understand its utility. If 
we could curtail evaporation, we can 
use our water resources with far 
greater effect.

Shri Aclur: May I know whether a 
centre will be opened somewhere in 
the West Coast?

Shri Honuyun Kablr: I have men
tioned three places where the experi
ment is being done.

ntagal Entry of Pakistanis in Aasaxn

*1531. Start Bimal Ghose: Will the 
Minister of Home Affairs be pleased 
to state:

(a) the number of Pakistani 
nationals who have entered Assam in 
1958 without visas or valid travel docu
ments; and

(b) the steps taken to stop such 
illegal entry by Pakistani nationals 
into Assam?

The Minister of State in the Minis
try of Home Affairs (Shri B. N. Datar):
(a) 195, till the end of July, 1958.

(b) Action has been taken to prose
cute these persons under the appro
priate law. Effective vigilance is also 
being maintained along the border.

Shri Bimal Ghose: May I know if 
the Government have any information 
as to the extent if any to which these 
Pakistani nationals may be engaged 
in anti-Indian activities in this country 
and also if anybody has been arrested 
on that account?

Shri Datar: It is a different ques
tion; the question here relates to visas 
or valid travel documents.

Shri Hem Barua: May I know whe
ther the Government has information 
about the number of Pakistani 
nationals who, under the cover of 
border firing, have trespassed into the 
Indian territory with the intention of 
permanently settling and living there? 
Jt so,, has the Government tried to 
actsan thaml

,Stari Datar: Sir, I have not been
able to follow the hon. Member.

Shri Hem Barua: I want to know 
the number of Pakistani nationals who, 
under the cover of border firings, 
recently trespassed into Indian terri
tory with the intention of permanently 
living here; and, if so, have Govern
ment tried to screen them?

Shri Datar: I have not got the infor
mation on that point at present.

Start Assar: May I know whether 
Government is aware that without 
any visas or permits so many Pakistani 
nationals are entering into the Kutch 
area; and, if so, what precaution has 
been taken by Government to stop it?

Mr. Speaker: The question is about 
Assam; Kutch is on the other side.

Shri Hem Barua: May I know if it 
is a fact that some Pakistani nationals 
entered into our territory, especially 
in Assam, without visas or, having 
come with visas they tore off their 
visas and got themselves completely 
lost in the community here; and, if so, 
do Government have any information 
about this and the number of such 
Pakistani trespassers?

The Minister of Home Affairs 
(Pandit G. B. Pant): Some such com
plaints have been made. Government 
have started a few more check-posts 
on the border to see that people who 
come are not able thereafter to stay 
jn a surreptitious way; but it is not 
possible to give any exact figure about 
such entries.

Scheduled Tribe Children of Tripura

*1532. Shri Bangshi Thakur: Will 
the Minister of Education be pleased 
to state:

(a) whether the Scheduled Tribe 
children of Tripura are allowed the 
privilege of prosecuting their studies 
in the Nursery School free; and

(b ) whether there is any arrange
ment for reservation of seats for the 
Scheduled Tribe children of Tripura 
in the nursery schools of Agartala?
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The Minister of Education (Dr. K. L. 
Shrimall): (a ) and (b ). Yes, Sir.

Shri Bangshi Thakur: May I know
whether children belon^ng to Sche
duled Castes are also allowed to study 
iree  that school?

Dr. K. L. Shrimali: Yes, Sir; all 
children are free.

Shri Basnmatarl: May I know whe
ther children belonging to Scheduled 
Tribes in the tea gardens are treated 
in the same way?

Dr. K. L. Shrimali: 20 per cent of 
the seats are reserved for Scheduled 
Tribes students in this school.

Shri Basumatari: I  was referring to 
the children belonging to Scheduled 
Tribes in the tea gardens.

Mr. Speaker: The hon. Member is 
referring to the children of those per
sons who work in the tea gardens.

Dr. K. L. Shrimali: The school is 
open to anybody and everybody, who
ever wants to send his children to 
the school.

Shri Bangshi Thakur: I wanted to 
know whether Scheduled Caste child
ren are also allowed free.

Dr. K. L. Shrimali: I have said that 
no tuition fees are charged in this 
school, and all children are admitted 
without payment of any fees. There 
is no question of making any discrimi
nation for anybody. 20 per cent, aeats 
are reserved for Scheduled Tribes.

Excise Doty on Cotton Textiles

+ .. 1
*ik m  /  N ‘ B' Munisamy:

Pandit D. N. Tiwary:

Will the Minister of Finance be 
pleased to state:

(a) whether any assessment has 
been made of the impact of recent 
re-adjustment of excise duty on 
various categories of cloth produced 
by mills and powerlooms; and

(b) i f  so, the nature thereof?

The Depot? Minister of Fbuuwe
(Shri B. R. Bhagat): (a ) It is too
early to make a correct assessment 
of the effect of the recent re-adjust
ment of excise duty on mill and 
powerloom cloth; the trends of pro
duction, clearance, export and price* 
are being watched

(b) Both production and clearance 
of powerloom units have increased. 
There has been some improvement in 
the clearance of cloth from the mills 
and the whole-sale prices of mill cloth 
have slightly fallen.

Shri N. R. Munisamy: May I  know 
whether as a result of the re-adjust
ment of excise duties the prices in 
respect of coarse and medium cloth 
have not registered a downward trend 
and, as a matter of fact, they are the 
same as they were before prior to the 
introduction of the re-adjustment of 
excise duties; and, if so, whether Gov
ernment would take some steps to mop 
up the profits made by the millowners 
since they have not brought about 
any reduction in the prices of these 
items?

Shri B. R. Bhagat: Sir, I  have not 
followed the latter part of the ques
tion; but I should like to say, gene
rally, the price of cloth is registering 
a downward trend. I have not got 
with me the details of prices of various 
categories, but I should like to say 
that the index of the wholesale price 
of mill cloth was 119.4 in April and in 
August it was 115.9.

Shri N. R. Munisamy: Among the 
various recommendations made by the 
Enquiry Committee, they have recom
mended a downward revision with 
regard to per capita consumption of 
cloth from 18J yards to 17J yards. In 
consequence thereof, may I know whe
ther in the Second Five Year Plan, 
where we have fixed a target of 8,400 
million yards, we are going to have a 
downward revision with regard to out
put also?

Shri B. R, Bhagat: This particular 
aspect of the question, Sir, relates to 
the Ministry of Commerce and Indus
try, and I  would request the hon.
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Minister to address his question to that 
Ministry.

Shrimati Renaka Bay: The hon.
Deputy Minister mentioned the down
ward trend in the price index. May 
I know how far it has reflected in the 
price of coarse and medium cloth; has 
he got the break-up?

Shri B. K. Bhagat: I do not have 
the break-up.

Shri Tangamanl: In reply to a pre
vious question the hon. Minister stated 
that there has been some improvement 
in the clearance of mill cloth stocks. 
May I know how much is the present 
stock of mill cloth as compared to the 
stock which was there before this 
excise concession was given?

Shri B. R. Bhagat: The stocks in the 
mills today—the latest figure available 
lor August, 1958—are 668 million linear 
yards as against 734 million linear 
yards in June. Therefore, the stocks 
seem to be decreasing.
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Shri Ranga: Even though this excise 
duty has been imposed only on two 
types of cloth produced by mills and 
powerlooms, is it not a fact that there 
has been a depression in the sale of 
hand-woven cloth also?

Shri B. R. Bhagat: That is a sepa
rate question, Sir, and I would require 
separate notice for that.

Acquisition of Rare Manuscripts

*1534. Shri Sanganna: W ill the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state the 
steps taken by the Government of 
India to acquire rare manuscripts in 
Hhe hands o i private owners?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): The Government purchase 
rare manuscripts through its Art Pur
chase Committee and have also issued 
in September, 1957 a public appeal 
requesting individuals as well as public 
and private institutions to offer as 
gifts or sell to Government such manu
scripts in their possession.

Shri Sanganna: May I know whe
ther any survey has been undertaken 
about the rare documents, and, if so, 
which agency has done that?

Shri Humayun Kabir: Some attempts 
are being made to try to locate, collect 
and preserve ancient manuscripts; but 
no national survey has yet been under
taken.

Shri Sanganna: May I know whe
ther any financial assistance has been 
placed at tbe disposal of State Gov
ernments to make enquiries about rare 
documents in the respective States?

Shri Humayun Kabir: We have 
written to all State Governments and 
requested their help in the matter.

Raja Mahendra Pratap: May I know
whether any particular investigation 
has been made in our Bra;, because in 
Braj there are very valuable manu
scripts?

Shri Homayon Kablr: We want to 
have this investigation all over India, 
and in all languages including Braj.

Shri M. R. Krishna: May I  know 
whether any effort is being made to 
acquire or purchase rare Moghul
paintings?

Shri Humayun Kablr: Yes, Sir.

Shri Panigrahl: May I know whe
ther any amount has been spent so far 
in the purchase of these rare manu
scripts in any of the States?

Shri Humayun Kabir: The figures 
that I have here are: 562 gifts from
1956 up to 1958 and 2263 purchases at 
a cost of about 141 lakhs. We have 
also received from the Prime Minister 
a very large number of manuscripts as 
gifts.
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Slwt S. C. Samanta: May I  know 
whether there is any proposal to estab
lish a museum only for this purpose?

Shri Hunayon Kabir: These w ill be 
preserved in museums along with other 
types at objects.

Distribution of Iron and Steel *
*1536. Shri Basnmatarl: W ill the

Minister of Steel, Mines and Fuel be 
pleased to state:

(a) whether the Central Govern
ment was recently requested by the 
Government of Assam to increase the 
Development Scheme quota of steel to 
at least 1,500 tons per quarter; and

(b) if so, the action taken thereon?

The Parliamentary Secretary to the 
Minister of Steel, Mines and Fuel 
(Shri Gajcndra Prasad Sinha): (a)
and (b). The Government of Assam 
requested for an increase in the 
quantum of allotment to the State. 
In spite of the overall shortage of steel 
in the country, the State’s Develop
ment Scheme quota has been increased 
from 563 tons to 1063 tons per quarter 
with effect from Period 1/58-59 as a 
special case.

Shri Basnmatarl: May I know on 
what basis this development scheme 
quota of iron and steel is distributed? 
Is it on a population basis or on the 
basis of requirements?

Shri Gajendra Prasad Sinha: It is
on the requirements.

Shri Basnmatarl: May I know whe
ther the Government is aware of the 
fact that the work of construction of 
the industrial estate at Gauhati has 
been held up for want of iron rolls?

Shri Gajendra Prasad Sinha: There 
is a general shortage of steel. That Is 
not the difficulty with Assam only.

Shri Harish Chandra Mathnr: Is it 
not a fact that the Ministry of Com
merce and Industry has given an 
assurance that all the industrial estates 
w ill get the quota for one shift and, 
i f  so, how is it that the industrial 
•state in Assam is being starved?

The Minister of steel, Hfeea jntt 
Fad (Sardar Swaran Singh): That
question, I think, should appropriately 
be asked of the Commerce and Indus
try Ministry, as to what , the nature o f 
that assurance is. But the question, 
I think, was about the corntrucii*n 
and not about the running of the 
industrial estate. On the construction 
side, if a case is specifically brought to 
my notice, I am prepared to look into 
it.

Shri P. C. Borooah: Is it iiot a fact 
that no quota of iron and'jyteel has 
been moved to Assam for. the last -six
months?

Sardar Swaran Slnglji: My colleague- 
has answered that the allocation has 
been made.

Shri P. C. Borooah: Has it been
moved?

Mr. Speaker: Next question.

Boundary Dispute between Punjab 
and Himachal Pradesh

*1538. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased 
to state:

(a) whether any boundary dispute 
between Punjab and Himachal Pra
desh has been referred recently to the 
Central Government; and

(b) if so, when the matter is ex
pected to be finalized?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a) No.

(b) Does not arise.

Shri Hem Raj: In view of the fact 
that there are certain pockets within 
Himachal Pradesh, just as Simla and 
Dalhousie, and there are so many 
administrative difficulties with regard 
to these pockets, may I know whether 
the Government of India will transfer 
those pockets to Himachal Pradesh and 
whether any decision has been arrived 
at to that effect?

Pandit O. B. Pant: The question 
related to some boundary disputes: 
none exists between the two States
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todqr. Well, there are certain pockets; 
mis.t is true. But that is a different 
.matter altogether.

Sltrt Daljit Singh: As Kulu, Spiti 
and La haul are quite separate from 
the Kangra district adjoining Hima
chal Pradesh, may 1 know whether 
there is any proposal to form a sepa
rate district of these areas?

Pandit O. B. Pant: There is no such 
proposal before Government.

Shri B. K. Gaik wad: May I know 
whether it is a fact that Simla is 
•demanded by Himachal Pradesh people 
.as a part of Himachal Pradesh?

Pandit G. B. Pant: Well, I  think 
Sinaia is, to some extent, part of 
Himachal Pradesh.

Profits made by Oil Distributing 
Companies

*1541. Shri Narayanankntty Men on:
Will the Minister of Steel, Mines and
Fad be pleased to lay a statement 
showing:

(a) the gross profits made by 
Messrs. Burmah Shell, Standard 
Vacuum and Caltex Oil Companies 
•during the year 1957 in the distribu
tion of oil in India;

(b) the net profit figures for the 
same year:

(c) the total sale turn over of these 
•companies for 1957; and

<d) whether these companies had 
filed their balance sheets for 1957 with 
any authority in India?

The Parliamentary Secretary to the 
Minister of Steel, Mines and Fuel 
(Shri Gajendra Prasad Sinha): (a)
to (c). A  statement giving the avail
able information as furnished by the 
Oil Companies is placed on the Table 
of the House. TSee Appendix VI, an
nexure No. 55.1

<d) Messrs. Caltex (India) Ltd. 
JWed. their Statement of Accounts for 

year 1957 with the Registrar of 
Companies, in August 1958. The other 
'♦wo oil tip fii ' ’lit ■» ‘ ‘ -fly

Shri Narayanankutty Menon: May I
know whether it is a fact that all these 
oil companies have got a type of trade 
which they call Tjond delivery1, for 
supplying fuel oil to steamers on the 
international basis and aU the income 
that accrues to them inside India is 
never subject to scrutiny or never 
included in the profit and loss account 
of the companies concerned?

The Minister of Mines and Oil (Shri 
K. D. Malaviya): That question was 
raised by some parties interested in 
the oil business and the Government 
are examining that question.

Shri Narayanankntty Menon: May I
know whether it is a fact that tbe 
nature of the accounts of these com
panies concerning income and also the 
expenditure involved in the business 
of these companies are never subject 
to scrutiny by any of the Indian firms 
of auditors?

Shri K. D. Malaviya: These com
panies are registered outside India 
and under the rules they are required 
only to file their balance-sheets and 
profit and loss accounts with the 
Registrar of Companies.

Shri Tangamani: May I know whe
ther the statement of accounts con
taining the profit and loss accounts of 
Burmah-Shell will be laid on the 
Table of the Sabha as soon as It is 
received from them, because, In the 
statement now supplied, it is said that 
it is not yet available?

Shri K. D. Malaviya: Yes.

Shri Nath Pai: Is it a fact that a 
large amount is deducted from the 
profits of the companies for payment 
to the companies’ offices in London 
and Washington as commission for 
keeping the accounts of these com
panies?

Shri K. D. Malaviya: I cannot
express any opinion about the profits, 
but, if my hon. friend wants informa
tion on this, I would require notice. 
He may put a separate question and 
T -h 11 n*“ ’*r
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Shri Buga: Are they not liable to 
pay income-tax and therefore should 
not their accounts be submitted to the 
income-tax department?

Shri K. D. Malaviya: They are liable 
to pay income-tax on the income that 
they make, and they must be submit
ting their accounts regularly to the 
income-tax department

Shrimati Renu Chakravartty: Is it a
fact that the gross income represents 
only 10 per cent, of their sales turn
over minus the expenditure which 
they entail for the distribution because 
they are registered in India as distri
buting agencies?

Shri K. D. Malaviya: I am afraid I 
cannot express any opinion on the 
position just now unless I go into 
greater details.

Shri Narayanankntty Menon: The
hon. Minister just now stated that all 
these companies file their accounts 
with the Registrar of Companies. May 
I  know whether it is a fact that in 
the accounts filed by these companies, 
the nature of their income and also 
the details of the expenditure from 
the income are never shown and that 
they file only the profit and loss 
accounts showing block expenses and 
block income?

Shri K. D. Malaviya: I have my 
sympathies with the hon. Member—

Shri Narayanankntty Menon: My
sympathies are with you.

Shri K. D. Malaviya:—and I would 
also like to state that if more informa
tion is available under the rules and 
laws, I  would surely try to get them 
and place them before the House, but 
under the rules, they are just required 
to deposit these papers before the 
Registrar of Joint Stock Companies. 
I do not know what more I can supply.

Shri Ranga: Has any effort been 
made to compare and contrast these 
two accounts which they submit to the 
Registrar of Companies and to the 
income-tax authorities?

Shri K. D. Malaviya: We are trying 
to get some Information about Ihfr 
accounts.

The Minister of Steel, Mines and 
Fad (Sardar Swaran Singh): I would
like to add that so far as the accounts 
submitted to the income-tax depart
ment are concerned, there are certain 
statutory protections with regard to 
the disclosure of the nature of those 
accounts.

Shrimati Renoka Ray: W ill the 
Minister consider the changing of the 
rules if that is required in order that 
a true picture is available and the 
companies’ loss and profits are actually 
known, because, from the manner in 
which it  is done now, it is obvious 
from the Minister’s answer that he has 
not satisfied himself?

Sardar Swaran Singh: That is a 
bigger question of amending the- 
existing law, and the oil companies 
that are incorporated abroad can be- 
treated in the same way as other com
panies incorporated abroad, in the 
matter of submitting of accounts. I 
am sure that whatever law the Parlia
ment makes, all companies which are 
incorporated abroad will abide by the 
directions if they want to function.

Shrimati Renoka Ray: Will they 
bring such a law before Parliament?

Sardar Swaran Singh: It is not for
me to express an opinion.

Shri Narayanankntty Menon: Can
the hon. Minister not express any 
opinion as to whether any Bill will 
be brought before Parliament?

Mr. Speaker: The suggestion is that 
a Bill must be brought in this House. 
Immediately the hon. Minister canaot 
be expected to say “yes’.

The Minister of Home Affairs 
(Pandit O. B. Pant): An attempt k  
being made to obtain full and detailed 
information of these accounts from th* 
companies concerned.
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IntemattMud Construction Company

•154*. Shri Subiman Ghose: Will 
the Minister of Steel, Mine* sad Fuel
be pleased to state:

(a ) whether it ij a fact that the 
services of many Indian engineers 
have been transferred to the Inter
national Construction Company Ltd.;

(b ) if so, what is their number at 
present;

(c ) the purpose for which they have 
been transferred; and

(d) whether there is any proposal 
to increase their number?

The Parliamentary Secretary to the 
Minister of Steel, Mines and Fuel (Shri 
Gajeadra Prasad Sinha): (a) and (b). 
No, Sir, but 43 Indian engineers of the 
Durgapur steel plant have been 
attached to the International Construc
tion Company in terms of the agree
ment with that Company.

(c ) For technical supervision, pro
gressing, inspection and clerical work, 
it was considered that it will not only 
be desirable but of distinct advantage, 
if, to the extent possible, Indian engi
neers and office staff were employed. 
To ensure that such experience acquir
ed during the construction of the 
Durgapur works w ill not be lost to 
the project, it was agreed that these 
Indian engineers and staff will be pro
vided by the project.

(d) Yes, Sir. As work gathers 
further momentum it might be neces
sary to increase the number of engi
neers to about 75.

Shri Subiman Ohose: Is it a fact 
that this International Construction 
Company, a British firm, has been 
appointed by the Government of India 
to act as the consulting engineers of 
the Indian Steel Works Construction 
Company, consisting of 13 British 
Arms?

Shri Gajendra Prasad Sinha: Yes, 
Sir; they have been appointed by the 
Government of India as consultant to 
the steel projects.

Shri Subiman Ghose: Is it a fact 
that the Indian engineers with similar 
and higher qualifications than the Bri
tish engineers do not get the same 
amount of pay and other amenities 
such as housing, etc., like the British 
engineers?

The Minister ot Steel, Mines and 
Fuel (Sardar Swaran Singh): It is very 
difficult to compare the service con
ditions of each engineer. It is also not 
easy to assess the relative qualifica
tion or capacity of highly technical 
people. So, I think a comparison of 
that nature will not be easy.

Shrimati Rena Chakravartty: Has
the attention of the hon. Minister been 
drawn to various reports both in news
papers and elsewhere regarding the 
fact that Indian engineers are not 
getting a fair deal in this Durgapur 
project and in this International Con
struction Company?

Sardar Swaran Singh; A  Press report 
was seen by me. I made some enquiry 
which revealed that the allegations 
made therein were not entirely 
correct.

Baja Mahendra Pratap: With all res
pect to the hon. Minister, may I know 
whether he means that Indians are 
less qualified and Britishers are better 
qualified.

Sardar Swaran Singh: No; certainly 
not.

Shrimati Reno Chakravartty: May I
follow up that question? The hon. 
Minister stated that the allegations 
were not entirely true. May I know 
what part of it is correct?

Shri Braj Raj Singh: How much per 
cent, is it correct?

Sardar Swaran Singh: I did not cal
culate the percentage, but generally I 
am satisfied that if comparable tech
nical qualifications are there, no dis
crimination is resorted to against the 
Indian engineers.

Shri Subiman Ghose: May I know 
if the Indian engineers had been asked.
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what duties they are to perform under 
the International Construction Com
pany?

Sardar Swaran Singh: Asked by 
whom?

Shri Subiman Ghose: Asked by the 
•Government of India.

Sardar Swaran 8 infh: They know 
what they have to do and the Govern
ment knows what duties they have to 
perform.

Election Petitions

+
f  Pandit D. N. Tiwary:
^  Shri Tangamani:

Will the Minister of Law be pleased 
to refer to the reply given to Starred 
Question No. 216 on the 18th August, 
1958 and state:

(a) the main reasons for the delay 
in disposal of 156 election petitions 
pending disposal;

(b ) the steps taken to expedite 
their disposal; and

(c) whether Government have any 
proposal to avoid delay in the disposal 
of election petitions in future?

The Deputy Minister of Law (Shri 
Hajarnavis): (a) Much of the delay
in the trial stage has been caused by 
stay orders granted by the High 
Courts, on writ petitions filed against 
interlocutory orders of tribunals. 
Since the right to move the High 
Courts in this manner is derived from 
articles 226 and 227 of the Constitu
tion, it is not possible to suggest any 
•method of avoiding this source of 
■delay.

(b) and (c). The Election Commis
sion takes all possible steps to expe
dite disposal of election petitions. It 
is constantly watching the progress 
made by each Tribunal in the disposal 
of the election petitions. A  monthly 
progress report is sent by each Tribu
nal and the Election Commission takes

all reasonable steps to ensure that tbe 
disposal of no petitions is unneces
sarily delayed at th« trial or appellate 
stage. If any Tribunal Judge appears 
to be unable to devote adequate atten
tion to the election cases owing to his 
preoccupations with other judicial 
work, the Election Commission re
quests the High Court concerned to 
give additional help to the judge by 
way of the appointment of an Addi
tional District Judge who can relieve 
the Judge of part of his normal 
judicial work. Cases of inordinate 
delay in the appeal stage are brought 
to the notice of the superior courts 
concerned.

Neither the Election Commission 
nor the Government of India consider 
it necessary to take any special steps 
to expedite disposal of election peti
tions.

Shri Tangamani: Out of the 156
election petitions which were pending 
in August, 1958, may I know how 
many related to election to the Lok 
Sabha, how many to the State 
Assemblies and may I also know how 
many of these petitions have been dis
posed of since then?

Shri Hajarnavis: These details are 
not available with me.

Shri Tangamani: May I know whe
ther Government propose to bring 
suitable legislation amending the 
Representation of the People Act tea 
expediting the disposal of electios 
petitions, in the light of the experi
ence gained by the Election Commis
si on1?

Mr. Speaker: These are suggestions
for action.

Shri Tangamani: There was a pri
vate Member’s Bill on this matter and 
the hon. Deputy Minister said that 
Government intend to amend the Act.

Mr. Speaker: The hon. Member 
wants to know when it is going to be 
implemented.
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Shri Hajarnavis: Government do

intend to bring in legislation to amend 
the Representation of the People Act,
1951 shortly and they have under 
consideration certain proposals, of 
which the effect might be expeditious 
disposal of these cases.

Shri Thimmaiah: May I know whe
ther this question has been examined 
by the Law Commission and have they 
suggested any method for the quick 
disposal of these petitions?

Shri Hajarnavis: As far as I am
aware, this question has not been 
referred to the Law Commission,

Shri S. M. Banerjee: May I know 
the number of election petitions dis
posed of by the various tribunals and 
in how many cases appeals have been 
filed in High Courts?

Mr. Speaker: The hon. Member
must put a separate question.

Medical and Dental Services

*1544. Seth Achal Singh: Will the 
Minister of Defence be pleased to 
state:

(a) whether it is a fact that no addi
tional regular commissions have been 
given to Emergency and Short Ser
vice Regular Commissioned Officers in 
the Medical and Dental Services as 
in other Arms during the last two 
years;

(b) if so, the reasons therefor;

(c) whether the terms under which 
regular commissions have been or are 
proposed to be granted to Emergency 
etc. Commissioned Officers in various 
Arms including Medical are similar; 
and

(d ) if not, the reasons therefor?

The Deputy Minister of Defence 
(Shri Raghuramalah): (a) to (d). A  
Statement is laid on the Table of the 
House. [See Appendix VI, annexure 
No. 56.]
207(A) LSD—2

Seth Achal Singh: It is mentioned 
in the statement that—

“ the question whether some 
more non-regular officers should 
be granted Permanent Regular 
Commissions in the Army Medical 
Corps|Army Dental Corps is under 
consideration."

I would like to know how much 
time it will take to finalise this ques
tion.

Shri Raghuramalah: It is veTy diffi
cult to say. Various aspects have to 
be considered. The case of Army 
Medical side is quite different from 
the Non-Medical Corps. Special cir
cumstances have to be taken into 
account and it is very difficult to say 
how long it will take. We w ill try to 
do it as soon as we can.

Production of Diesel Ott is Beflnerles

*1545. Shri A jit Singh Sarhadi: Will 
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether there is any agreement 
that the oil refineries would produce 
diesel oil; and

(b) if so, whether there is any possi
bility of production of diesel oil by 
these refineries.

The Parliamentary Secretary to the 
Minister of Steel, Mines and Fuel 
(Shri Gajendra Prasad Sinha): (a)
and (b). Each of the three refineries 
set up under the Refinery Agreements 
are committee to produce Diesel Oil 
and are producing it.

Shri Hem Baroa: May I know what 
is the agreement with the proposed 
oil refineries in Gauhati and Barauni 
and what will be the pattern of pro
duction? Will it be kerosene oil, 
motor spirit and diesel oil pattern or 
aviation spirit pattern?

The Minister of Mines and Oil (Shri 
K. D. Malaviya): This question relates 
to the agreement between the present 
refinery and the Government of India
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with regard to the production pattern. 
My hon. friend is asking about the 
new refineries.

Shri Hem Barua: What will be fhe 
agreement with the proposed refineries 
and what w ill be their pattern of 
production?

Shri K. D. Malaviya: I would 
request that a separate question may 
be put.

Shri Narayanankotty Men on: May I
know whether there is any existing 
agreement between the Assam Oil 
Company and the Government of 
India as far as the pattern of produc
tion in the new refineries is concern
ed, from the oil we are getting in the 
Assam oil fields in Naharkatiya?

Shri K. D. Malaviya: No, Sir; there 
is no agreement that I know of 
between the Assam Oil Company and 
the Government with regard to the 
pattern of production in the new 
refineries.

Shri Hem Barua: In view of the 
fact that there is a proposal to intro
duce diesel engines in some sectors 
of our railways, what steps have the 
Government taken to step up the 
production of diesel oil?

Shri K. D. Malaviya: We shall 
produce the maximum quantity of 
diesel oil possible under our condi
tions.

WRITTEN ANSWERS TO 
QUESTIONS
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Sports Stadium In Calcutta

r Shri Sadhan Gupta:
555 \  Shri Ghosal:

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that the 
Calcutta Improvement Trust have 
aproached the Government of India 
for a grant for the construction of a 
Sports Stadium at Calcutta;

(b) whether the Government of 
India have agreed to make the grant; 
and

(c) if not, the reason therefor?

The Minister of Education (Dr. K. L. 
Shrimali): (a) Yes, Sir.

(b ) and (c). The matter is under 
consideration.

Lakka Valley Project

*1537. Sardar Iqbal Singh: Will the 
Minister of Finance be pleased to
state:

(a) whether Government have 
considered the report of the Irrigation
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tuiJ Tower Team on Lakka Valley 
Project (Mysore); and

(b) if so, with what results?

The Deputy Minister of Finance 
(Shrhnatt Tarkeshwari Sinha): (a)
and (b). The reports of the Teams 
are made to Governments concerned 
and to the Committee on Plan Pro
jects after discussions with.the pro
ject authorities|State Governments! 
Central Ministries connected with 
their implementation. In the present 
case, the report after discussions, was 
sent to the Mysore Government which 
has accepted all the recommendations 
except that relating to the alignment 
of the Devangeri Branch of the Chan
nel where it crosses the Shantisagar 
Bund.

Prohibition of Meetings in Andamans

*1589. Sardar A. S. Saigal: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that an 
order was promulgated by the Police 
Authorities, Port Blair, during recent 
municipal elections in the Andamans, 
prohibiting meetings and processions 
without licences; and

(b ) if so, under what provisions of 
the Law the order was promulgated7

The Minister of Home Affairs 
(Pandit G. B. Pant): (a) Yes.

(b ) The Order was promulgated 
under Section 30(2) of the Police Act. 
1861 (V  of 1861).
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Purchase of Jeeps

f  Shri Kami Reddy:
I Shri Jadhav:
| Dr. Ram Subha*: Singh:
| Shrimati Da Palchoudhuri: 

*1546. ■{ Shri N. R. Munisamy:
Shri T. C. Patnaik:
Shri Hem Barua:
Shri Aahok Mehta:
Shri Nath Pai:

_ Shri Goray:

Will the Minister of Defence be 
pleased to refer to the reply given to 
Starred Question No. 527 on the 26th 
November, 1957 and state the stage 
at which the suit relating to jeep deal 
filed by the Government of India in 
U.K. is pending?

The Deputy Minister of External 
Affairs (Shrimati I.akshmi Menon):
The discovery and inspection of docu
ments has been completed and the 
case is likely to come up for hearing 
early next year.
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Senior Basic Cnrrkrala

•1547. Shri Llladhwr Kotold: Will 
the Minister of Education be pleased 
to state what steps have been taken 
by Central Government to fit the 
Senior Basic Curricula in the lower 
classes of Secondary Schools so that 
pupils passing out from senior basic 
schools can conveniently join secon
dary schools?

The Minister of Education (Dr. K. L. 
Shrimali): The State Governments 
have been advised to follow the same 
syllabus in both Basic and Non-Basic 
schools, if they are not already doing 
so, so that the Senior Basic students 
can join Secondary Schools with the 
same ease as others.

University Degrees

*1548. M. K. Ghosh: W ill the Minis
ter of Education be pleased to state:

(a) whether the system of mutual 
recognition of degrees exists among 
all the Universities of India; and

(b) if not, whether Government 
intends to introduce such a system of 
recognition?

The Minister of Education (Dr. K. L. 
Shrimali): (a) and (b). There is no
automatic mutual recognition of 
degrees of different Universities estab
lished by law in India. Each Uni
versity is an autonomous body in the 
matter of recognition of degrees of 
other Universities and no outside 
authority can enforce any equivalence 
on them.

Economy Committee

*1549. Shri Snpakar: Will the Minis
ter of Finance be pleased to state:

(a) the work done so far by the 
Economy Committee set up for effect
ing economy in the various depart
ments of the Ministry of Finance; and

(b) the ambunt likely to be saved 
as a consequence of the suggestions 
of the Committee?

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): (a)
and (b ). A  statement containing the 
required information is laid on the 
Table of the Rouse. [See Appendix 
VI, annexure No. 57.]

Naval Establishments

*1550. Shri U. C. Patnalk: Will the 
Minister of Defence be pleased to
state:

(a) whether the attention of Gov
ernment has been drawn to “Janes 
Fighting Ships” 1955-56 and 1956-57 
editions, giving details of India’s naval 
establishments;

(b) whether the facts mentioned 
therein are correct; and

(c ) whether the information con
tained therein was furnished under 
the authority of Government?

The Deputy Minister of Defenee 
(Shri Raghuramalah): (a) Yes.

(b) Yes.

(c) ‘Jane’s Fighting Ships’ is a 
standard publication which contains 
detailed information concerning the 
maritime forces of almost all countries 
of the world. It has been the practice 
for the Indian Navy, in common with 
the Navies of other countries, to 
supply material for publication every 
year.
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Open Hearth Blast Forucn

• 155s / Sh rl G ° ” r
1 3  1 Shri Jadhav:

Wil the Minister of Steel, Mines and 
Fuel be pleased to state:

(a ) whether Government have consi
dered the possibility of setting up of 
small scale open hearth blast furnaces 
in India on the Chinese model; and

(b) if so, the decision taken there
on?

Hie Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a ) and
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(b ). Government’s attention ha* been 
drawn to reports about setting up of 
several thousands of small blart fur
naces in China for production of pig 
iron. The feasibility and economy of 
putting up similar furnaces in India 
is, at present, under consideration.

Hospital Beds in Andaman Islands

*1554. Shri Lachman Singh: Will 
the Minister of Home Affairs be 
pleased to state:

(a) whether the number of hospital 
beds in Andaman provided at present 
is sufficient; and

(b) if not, what steps have been
taken to increase the number of such
beds?

The Deputy Minister of Home 
Affairs (Shrimati A lva): (a ) No, Sir.

(b) (1) It is proposed to increase the 
bed strength of Port Blair hospital 
from 75 to 175. The plans and esti
mates are under scrutiny.

(2) The number of beds m Car
Nlcobar hospital is to be raised to 50. 
The estimates have been sanctioned 
and the construction has started

(3) Sanction has been issued for
the construction of a 20 bedded hos
pital at Rangat.

(4) Estimates for a 40 bedded hos
pital at Mayabunder are under pre
paration.

Supply of Minerals

•1555. Shri Panigrahi: W ill the 
Minister of Steel, Mines and Fuel be 
pleased to state whether the monopoly 
of supply of minerals for steei mills 
in public sector has been given to the 
State Trading Corporation?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): No.
Sir. It is, however, proposed to pur
chase iron ore and manganese ore 
through the State Trading Corpora
tion according to necessity.
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Bharat and Jupiter Insurance 
Companies

1557. Shri Naushir Bharucha: Will 
the Minister of Finance be pleaded to 
refer to the reply given to Starred 
Question No. 1403 and supplementaries 
thereon on the 2nd April, 1958 and 
state:

(a ) the precise legal difficulties 
involved in taking over the controlled 
business of Bharat Insurance Com
pany Ltd., and Jupiter General Insur
ance Company Ltd.; and
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(b) what progress has been made 
so far in removing these difficulties?

The Deputy Minister of Finance 
(Shrimati Tarkeahwarl Sinha): (a)
Among the various legal difficulties, 
the main ones are:—
(1) Bharat Insurance Company

(i)  Absence of valid Board of 
Directors to whom the 
management of the company 
can be revested after transfer 
of the ‘controlled business’.

(ii) There is a dispute about a 
property in Delhi and also 
about certain agreements en
tered into by it.

(iii) Certain original books and 
documents being in the police 
custody, the Administrator 
has not been able to ascertain 
the amounts due under 
Section 106 of the Insurance 
Act, 1956, from the previous 
management.

2. Jupiter General Insurance Company

(i) Absence of valid Board of 
Directors to whom the 
management of the company 
can be revested after transfer 
of the ‘controlled business’.

(ii) The case relating to the lien 
on a controlling Block of its
63,000 shares alleged to have 
been purchased by the old 
management with the funds 
of the company, is sub-judice.

(b ) Except the cases which are sub- 
judice, negotiations are going on 
between the Administrator, and the 
parties concerned to resolve the 
matters.

Vanaspati 
Pandit Thakur Daa 

Bhargava;
Shri B. D. Misra:
Shri Daijit Singh:

Will the Minister of Scientific Re
search and Cultural Affairs be pleas
ed to refer to the reply given to 
Starred Question No. 645 on the 3rd 
March, 1958 and state whether any 
suitable colour has since been *ound

with which Vanaspati could be colour
ed?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): No, Sir.

Closure of Ammunition Depot,
( I nmmkUpmrfl

f  Shri S. M. Banerjee:
*1558. ^ Shri Tangamanl:

Shri Panigrahi:

Will the Minister of Defence be 
pleased to state:

(a) whether the Depot at Gummidi* 
pundi has closed down;

(b) if so, the number of employees 
affected by this closure;

(c) numbers provided with equiva
lent alternative employment; and

(d) whether there is any proposal 
to expand the Depot at Avadi to 
absorb these men?

The Depnty Minister of Defence 
(Shri Raghuramalah): (a ) Yes, parti
ally.

(b ) 243 on account of partial closing 
down of the depot.

(c) A ll the 243 employees affected 
were offered whatever equivalent 
alternative appointments were avail
able; 47 employees out of 243 em
ployees declined to accept alternative 
appointments.

(d) No.

South China Athletic Association 
Team

f  Shri H. N. Mukerjee: 
*1559. V Shri Tangamanl:

Shri V. P. Nayar:

Will the Minister of Education be 
pleased to state:

(a) whether it has come to the 
knowledge of Government t'lat a foot
ball Team known as “South China
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Athletic Association Team” bag been
invited by I.F.A. to play exhibition 
matches in Bombay and Calcutta;

(b ) wfeat are the financial arrange
ments offered; and

(c) what are the nationalities of the 
players?

The Minister of Education (Dr. K. L. 
ShrimaU): (a) Yes, Sir.

(b) The information has been callod 
for from the A ll India Football Fede
ration and will be placed on the Table 
of the House when received.

(c) The members of the team 
travelled as Stateless persons.

Tllak Maidan in Siliguri

•1559-A. Shri Manaen: W ill the 
Minister of Defence be pleased to 
state:

(a) whether it is a fact that a field 
known as the ‘Tilak Maidan’ in Sili
guri, which has for many years been 
the only public field in this rapidly 
growing town has been taken over by 
the Defence Department of the Gov
ernment of India;

(b) whether several scheduled 
matches have since been suspended 
with the result that the public feel
ings have risen very high; and

(c) whether Government would 
stay its order to occupy the said field?

The Deputy Minister of Defence 
(Shri Raghuramalah): (a) Tilak
Maidan is a military Camping ground 
in Siliguri and is owned by Govern
ment of India in the Ministry of De
fence. The question of taking over of 
the land by the Ministry of Defence 
does not therefore arise.

(b) The only information which the 
Government have about this is from 
a telegram received last week from 
the Secretary, Sports Association and

Saoctazy, Youngmen's Association, 
Siliguri

(c ) In view of the reply given to 
part (a) above, it w ill be appreciated 
that the Military has the right to use 
its own lands for its purposes and 
the question of issuing a stay order 
does not arise.

Budget of Manipur Territorial Council

*1K9-B. Shri L. Achaw Singh: Will 
the Minister of Home Affairs be pleas
ed to state:

(a) whether it is a fact that the 
budget of the Manipur Territorial 
Council for 1958-S9 could not be pass
ed by the Council;

(b ) if so, whether any scheme or 
normal function of the Council has 
been suspended due to the failure of 
the Council to pass its budget; and

(c) the steps taken to overcome the 
difficulties in the discharge of normal 
work of the Council?

The Minister of Home Affairs (Pan
dit G. B. Pant): (a ) The budget was 
placed before the Council but all de
mands were refused.

(b) So far as the Government of 
India are aware, no scheme or normal 
function of the Council has been sus
pended due to the failure of the 
Council to pass the budget.

(c) A  ‘Removal of Difficulty Order’ 
has been issued empowering the Ad
ministrator to authorise the Terri
torial Council, to incur expenditure 
from the Council Fund in the Fin
ancial Year 1958-59 until the adoption 
by the Council of the budget estimates 
for that year in due course. The Ad
ministrator has also been empowered 
to prescribe dates for the completion 
of the various stages of the budget.

Loans to State Co-operative Banks

*1560. Shri Shree Narayan Das: Will 
the Minister of Finance be pleased to 
lay a statement showing:

(a) the extent of credit towards 
short term accommodation and
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medium term loans granted by the 
Agricultural Credit Department of the 
Reserve Bank of India during the 
year 1957-58 giving separate figures 
for each State and Union Territories;

(b) whether any inquiry has been 
made to find out whether the State 
Co-operative Banks have utilised these 
loans and advances for the purpose 
for which they were granted; and

(c) if so, with what result?

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): (a) I
place on the Table of the House two 
statements giving the required infor
mation. [See Appendix VI, annexure 
No. 58].

(b ) and (c). An investigation in 
this behalf is made generally by the 
Reserve Bank at the time of the 
inspection of the State Cooperative 
Banks. In the case of medium-term 
loans, the banks also submit to the 
Reserve Bank quarterly statements 
showing the actual utilisation of the 
amounts.

Training of Foremen and Supervisors

*1561. Shri Subodh Hansda: Will 
the Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) whether it is a fact that the 
All-India Council for Technical Edu
cation has -recommended and approv
ed the scheme for training of Foremen 
and Supervisors; and

(b) if so, whether the scheme would 
be implemented in 1958-59?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a). Yes, Sir.

(b ) A  technical institute is in the 
process of establishment at Calcutta 
for the training of Supervisors for the 
Mechanical Engineering industry.

A  proposal for the establishment of 
another centre at Madras is under 
consideration

The Regional Committees of th« 
A ll India Council for Technical Edu
cation are examining the question of 
establishing training centres at other 
places in co-operation with industry.

History of Freedom Movement

f  Shri Ram Krishan:
I Sardar Iqbal Singh:

*1M2. V Shri D. C. Sharma:
I Shri Hem Raj:
[Sfarl M. V. Krishna Rao:

Will the Minister of Scientific Re
search and Cultural Affairs be pleased 
to state:

(a) whether all the available mate
rial for the History of Freedom Move
ment in India has been collected;

(b) the agency through which it 
has been collected; and

(c) the progress made so far in 
preparation of History?

The Minister ot Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) While a great deal of 
material has been collected, it cannot 
be said that all the relevant material 
is in our hands.

(b ) It was collected by the Board of 
Editors, History of Freedom Move
ment, mainly through the State Gov
ernments and by the National Archives 
of India.

(c) Dr. Tara Chand has informed 
us that he expects to complete the 
First Volume of the History by the 
end of May 1999.

Implementation of Soientlfic Follcy 
Resolution

f  Shri Harish Chandra Mathur 
*1563. Sardar Iqbal Singh:

I^Shri Ram Krishan:

Will the Minister of Scientific Re
search and Cultural Affairs be pleased 
to state:

(a) what steps have been taken to 
give further ̂ effect to the contents of
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the scientific policy resolution since it 
was laid on the Table; and

(b ) in what manner and to what 
extent the service conditions of the 
scientists and technologists have been 
improved or are proposed to be im
proved?

The Minister ot Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a ) and (b). A  conference 
was held on the 18th and 19th July, 
1958 of scientists and others to con
sider implementation of Scientific 
Policy Resolution and a statement is 
laid on the Table of the House show
ing the recommendations made by the 
conference. [See Appendix VI, an- 
nexure No. 59]. The recommenda
tions are under consideration.

UNESCO Regional Seminars
*1564. Shri Shlvananjappa: Will the 

Minister of Education be pleased to 
state:

(a) whether it is a fact that the 
UNESCO will sponsor two important 
Regional Seminars in India soon for 
the South and East Asia;

(b) if so, the subjects to be dealt 
with by these Seminars; and

(c) when these Seminars w ill be 
held?

The Minister of Education (Dr. K. L. 
Shrimali): (a) to (c). A  statement is 
laid on the Table of the Sabha.

Statement

UNESCO have sponsored the follow
ing two regional Seminars in India 
for South and East Asia:

( 1) Seminar on Educational
Reforms for South and East Asia.

(2) Seminar on Visual Aids in
Fundamental Education and Com
munity Development.

The former was held in New Delhi 
from 25th August to 5th September,

1958 and the latter la being held in 
New Delhi from 8th to 27th Septem
ber, 1958.

Coal Production

•1585. Shri Bimal Ohose: Will the 
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether there is any proposal 
for revising the target of coal pro
duction in the public sector; and

(b) if so, the details thereof?

H ie Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) No.

(b) Does not arise.
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Profits made by Oil Refining 
Companies

*1567. Shri Narayanankutty Menon:
Will the Minister of Steel, Mines and 
Fuel be pleased to lay a statement 
showing:

(a) the gross profit made by the 
three oil refining companies in India 
during 1957;
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(b ) the net profits of these com
panies for the same year; and

(c) whether these Companies have 
filed their balance sheets for the year
1957 with any authority in India?

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) and (b). A
statement giving the information as 
furnished by the oil companies is 
placed on the Table of the House. [See 
Appendix VI, annexure No. 60].

(c) Not yet, Sir. They are expected 
to file them before the Registrar of 
Companies shortly.

Desill conislng Plant at Rourkela

*1568. Shri Morarka: Will the Minis
ter of Steel, Mines and Fuel be pleased 
to state:

(a) whether it is a fact that Messrs. 
International Construction Company 
has advised Government to set up a 
Desiliconising Plant at Rourkela;

(b) if so,_ when was the suggestion 
made;

(c) the action taken thereon; and

(d) the total amount expected to be 
spent on this project?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) Yes, 
Sir.

(b ) In December 1955.

(c) As there is difference in techni
cal opinion on the necessity of a De
siliconising Plant, necessary action will 
be taken only after actual commence
ment of the operation of the Plant.

(d ) About 2 lakhs.

Southern Zone

*1569. Shri Tangamanl: W ill the 
Minister of Home Affairs be pleased 
to state:

(a) whether the subject of Regional 
Power grid for Southern Zone has 
been referred to the Committee set up 
by the Southern Zonal Council;

(b ) whether the Committee has sub
mitted its report; and

(c) whether Government will iay a 
copy of the report on the Table?

The Minister of Home Affairs (Pan
dit G. B. Pant): (a) Yes.

(b) Not yet.

(c) The Committee w ill submit its 
report to the Zonal Council and after 
it has been considered by the Council, 
the proceedings w ill be placed in the 
library of Parliament

Oil India (Private) Ltd.

*1570. Sardar Iqbal Singh: Will the 
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether any assessment of the 
natural gas discovered in the area of 
recently formed Oil India (Private) 
Ltd. has been madt;

(b) if so, the estimates of its re
serves; and

(c) when can it be made available 
for domestic and industrial consump
tion?

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) and (b). On the 
basis of an assessment made by Assam 
Oil Company the production rate of 
natural gas has been assessed at about 
32 million cubic feet per day. The 
potential reserves held in the oil fields 
have not yet been assessed.

(c) Schemes for utilisation of natu
ral gas are being formulated by con
sultants appointed by Government. 
Until a decision is taken it will be 
premature to indicate a date by which 
the natural gas can be made available 
for domestic or industrial consumption.

Second Naval Dockyard

*1571. Shri Sanganna: Will the 
Minister of Defence be pleased to 
state:

(a ) whether Government have con
sidered the possibilities of developing
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Chttka Lake as a possible site lor the
location of the second Naval Dock
yard; and

(b) if so, the decision arrived at?

The Deputy Minister of Defence 
(Shri Raghonunalah): (a) Yes.

(b ) The possibility of utilising 
Chilka Lake for the construction of the 
Second Naval Dockyard has been con
sidered in detail, but the place has not 
been found suitable for the purpose.

Steel Plants

*1572. Shri Supakar: Will the Minis
ter of Steel, Mines and Fuel be pleas
ed to state:

(a) whether the possibility and eco
nomy of expansion of the three exist
ing steel plants in the public sector 
has been considered by Government: 
and

(b) if so, with what result?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) and
(b). Usually it is the size of the 
blooming mill which determines the 
optimum size of the steel plant as a 
whole. In that sense, with a few 
additions, the steel plants in Bhilai 
and Durgapur can be expanded to 
1'25 to 130 million tons. The Rour
kela steel plant can be expanded to 
1‘60 million tons.

There is provision in the lay-out of 
the Bhilai and Durgapur steel plants 
to double the capacity to 2'5 million 
tons, at a later stage. In Rourkela, 
although there is room for doubling, 
the economics of working a plant of 
that size on the raw materials avail
able in that area has to be studied 
furthei.
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Central Ordnance Depot, Chheoki

f  Shri S. M. Banerjee:
I^Shri Tangamanl:

Will the Minister of Defence be 
pleased to state:

(a) whether a Committee has been 
appointed in Central Ordnance Depot, 
Chheaki to investigate into certain ir
regularities in local purchase;

(b) if so, the nature of enquiry; and

(c) whether a report has been sub
mitted to the Ministry?

The Deputy Minister of Defence 
(Shri Raghuramalah): (a) to (c). A  
Court of Inquiry has been ordered bv
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HQ, Eastern Command to investigate 
the circumstances in which certain al
leged procedural irregularities were 
committed in the local purchase by 
the Central Ordnance Depot, Chheoki. 
The Court of Inquiry has concluded 
its investigations and its proceedings 
are under scrutiny at present by the 
lower formations
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Sea Customs Manual

*1576. Shri D. C. Sharma: Will the 
Minister of Finance be pleased to 
state:

(a) whether it is a fact that the 
latest edition of the Sea Customs 
Manual completed up-to-date after 
March, 1955 is still not ready for issue 
to the public; and

(b) if so, what measures Govern
ment have taken or propose to take 
to ensure regular publication of the 
Manual?

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a) Yes, Sir. 
However, the present edition of the 
Manual,—which is the sixth—is being 
kept up-to-date by the issue of Cor
rection Lists. Two Correction Lists 
covering the period upto 30th June,

1957 have already been released for 
sale to the public. Three more Cor
rection Lists covering the period upto 
30th June, 1958 are under print.

(b) The manuscript of the next 
edition of the Manual is almost ready 
and will be sent to the Press next 
month. Printed copies of it are 
expected to be available to the public 
early in 1959.

Welfare of Scheduled Castes and 
Tribes

*1577. Shri Daljit Singh: W ill the 
Minister of Home Affairs be pleased 
to state:

(a) whether Government have any 
machinery to exercise a check on the 
proper utilisation of funds sanctioned 
to the State Government and to pri
vate organisations for the removal of 
untouchability and for the welfare of 
Scheduled Castes and Tribes; and

(b) if so, the details and particulars 
of such machinery?

The Deputy Minister of Home 
Affairs (Shrimati A lva ): (a ) and (b). 
A  Statement is laid on the Table 
of the House. [See Appendix VI, 
annexure No. 61].

OH Drilling

rShri Ram Krlshan:
' Sardar Iqbal Singh;

. .Mathur:
Shri Harish Chandra
Shri D. C. Shanna:

J  Shri Balmttti:
L578. >. Shrimati Reno Chakra-

1 Chandharl:
| Shri Tridib Kumar 

vartty:
Shri Sarju Pandey:

[_ Shri Blshwanath Roy:

Will the Minister of Steel, Mines and 
Fuel be pleased to lay a statement 
showing:

(a) the number and names of places 
where drilling for oil has been under
taken during 1958 (upto the 31st 
August, 1958) and the progress made;
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(b ) the number and names of places 
where drilling has been abandoned 
due to lack of success during the same 
period;

(c ) whether Indian engineers were 
consulted before drilling was aban
doned;

(d ) whether Government propose to 
undertake survey for oil in any new 
area during the field season (1958-59);

(e ) if so, the names of such places; 
and

(f )  the expenditure incurred by the 
Oil and Natural Gas Commission on 
oil drilling operations during the cur
rent financial year so far?

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) to (e). A  
statement giving the required infor
mation is laid on the Table of the 
House. [See Appendix VI, annexure 
No. 62].

( f )  Latest figures are being collect
ed and will be laid on the Table of 
the Sabha as soon as possible.

Engineering Contracts of Steel Plants

*1579. Shri Morarka: Will the Minis
ter of Steel, Mines and Fuel be pleas
ed to refer to the reply given to 
Starred Question No. 1670 on the 15th 
April, 1958 and state:

(a) the experience and standing of 
the party to whom contracts worth 
more than Rs. 3 crores have been 
given for Blast Furnace, Steel Melting 
Shop and auxiliary shops, etc.;

(b) whether the contracts given to 
the above party have been executed 
successfully and in time; and

(c) if not, the nature of delay and 
the shortcoming in the execution of 
the work?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a)
They are a firm of established con
tractors who have done and are doing 
extensive civil engineering construc
tion work all over the country. They 
have to their credit construction of

several concrete foundations and 
superstructure works for CPWD; 
MES; Madras Port Trust; PWD, 
Andhra Pradesh; Railways; St&nvac 
Refinery, Bombay, etc.

(b) and (c). Work is still going 
on. It is generally according to the 
revised schedule.

Conversion of Adlvasis

f  Shri Snbodh Hansda:
*1580. \ Shri S. C. Samanta:

IShri Ghosal:

Will the Minister of Home Affair* 
be pleased to state:

(a) whether Government’s attention 
has been drawn to the press reports 
published in Anando Bazar Patrika on 
the 9th July, 1958, that the Christian 
missionaries are forcibly converting 
the illiterate adivasis in West Bengal, 
particularly in the District of West 
Dinajpur;

(b) whether such conversions are 
also happening in Bihar State, parti
cularly in Chota Nagpur Division;

(c) if so, reasons therefor; and

(d ) the steps taken to prevent such 
forcible conversions?

The Minister of Home Affairs (Pan
dit G. B. Pant): (a ) and (b). There 
is no factual basis for the assumption 
made in the question according to 
the information available with the 
Government of India.

(c) and (d). Do not arise.

Evening College In Delhi

*1581. Sardar Iqbal Singh: Will the 
Minister of Education be pleased to 
state:

(a) whether Delhi University has 
decided to give permission to Dayal 
Singh College Trust to open evening 
college in Delhi in place of present 
Punjab Camp College; and

(b) if so, the number of students 
and staff of the Punjab University 
(Camp) College, Delhi that w ill be 
taken into that college?
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the Mtehtor *f Education (Dr. K.L. 
Shrimali): (a) and (b). The Evening 
College opened by the Dayal Singh 
College Trust is only one of the 4 
Colleges that are to replace the 
Punjab University Camp College. No 
student will be taken over by the 
Dayal Singh College Trust as the 
Camp College w ill close down accord
ing to a phased programme. It can
not be said at this stage what will 
be the future staff requirements of 
Dayal Singh College Trust and how 
much of it w ill be met from the 
present staff of the Camp College.

Supply of Iron and Steel to Madras

*1582. Shri Taagamanl: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state:

(a) whether it is a fact that supply 
of iron and steel to Madras State 
was poor against the demand during 
the year 1957-58; and

(b) what steps have been taken by 
Government to meet the demand of 
the State?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) Con
sidering the present shortage of steel 
in the country, supply of steel to 
Madras State has not been unsatis
factory.

(b) Steps have been taken to in
crease the overall production of finish
ed steel in the country from 1-3 mil
lion tons to 4*5 million tons by 1960- 
61. Subject to availability of foreign 
exchange, it is proposed to import 
steel to augment indigenous supply.

Delhi Water Supply Enquiry 
Committee

/  Shri S. M. Banerjee:
1683. shri Tangamanl:

W ill the Minister of Home Affairs 
be pleased to state:

(a) whether the Committee appoint
ed to investigate into the recent water

supply crisis in Delhi has submitted 
its report; and

(b ) i f  so, the nature of recommenda
tions made by the Committee?

The Minister of Home Affairs (Pan
dit O. B. Pant): (a) Yes.

(b) The Committee’s conclusions are 
as follows:—

(i) The cause of the break down 
of the drinking water supply was 
the recession of the main stream 
of the river Jamuna from the 
in-take well. The river was flood
ed for unusually long time which 
resulted in heavy silting of the 
channel causing obstruction to 
flow of water to the intake well.

(ii) The break down was inevit
able but could have been taken 
to mitigate the hardship caused.

(iii) As regards responsibility, 
the Committee have stated that 
their findings are at the best tenta
tive. The Committee have recom
mended a fuller and more detail
ed enquiry for fixing responsibi
lity.

(iv ) The Committee have re
commended certain immediate and 
short-term measures to prevent 
the recurrence of a breakdown of 
water supply in the event of 
another recession of flood in 
Jamuna during the current season.

AU India Connell for Seeondary
Education

*1583-A. Shri D. C. Sharma: Will 
the Minister of Education be pleased 
to state:

(a ) whether Government contemp
late any changes in the constitution 
and functions of the A ll India Council 
for Secondary Education; and

(b) if so, the details thereof?

The Minister of Education (Dr. K. L. 
Shrimali): (a) and (b). The matter is 
is under consideration.
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U i t u  Social Welfare Centre*

mi. Shri Hem Raj: Will the Minis
ter of Edocation be pleased to refer to 
the reply given to Unstarred Question 
No. 3111 on the 1st May, 19S8 and lay 
a statement on the Table showing:

(a ) the number of the Urban Social 
Welfare Centres to be opened during 
the Second Five Year Plan period;

(b ) the number of these centres 
opened in the last two years, State- 
wise and district-wise; and

(c) the trades for which they have 
been opened?

The Minister of Education (Dr. K. L.
Shrimali): (a) to (c). Replies are
still awaited from the State Govern
ments of Bombay, Orissa, Andhra 
Pradesh, Himachal Pradesh, Kerala, 
Mysore, Bihar, West Bengal and 
Jammu and Kashmir. They have been 
requested again to send the required 
information expeditiously.

Monuments In Mysore

2692. Shri Siddlah; Will the Minis
ter of Scientific Research and Coltnral 
Affairs be pleased to refer to the 
reply given to Unstarred Question 
No. 2118 on the 7th April, 1958 and 
lay a statement on the Table show
ing the names of temples, monuments 
and places of national importance in 
State of Mysore and their mainten
ance allotments during 1956-57, 1957- 
58 and 1958-59 etc.?

The Minister of Scientific Research 
and Cultural Affairs (Shri Homayun 
Kablr): A  statement is laid on the 
Table of the House. [Placed in the 
Library. See Index No. LT953/58.]

Legal aid to Scheduled Tribes

2603. Shri Pangarfcar: Will the
Minister of Home Affairs be pleased 
to state:

(a) the amount allocated by the 
Centre to Bombay State during 1957- 
58 for giving free legal aid to Sche
duled Tribes;

(b ) tine mosey actually spent for 
this purpose; and

(c) the number of persons who w*re 
thus benefited?

The Deputy Minister of Home 
Affairs (Shrimati Alva): (a ) The Gov
ernment of Bombay did not sponsor 
any scheme for giving free legal aid 
to Scheduled Tribes during 1957-58 
and as such the Centre did not allot 
any amount to them for this purpose.

(b) and (c). The question does not 
arise.

Adlvasis In Bombay

26M. Shri Pangarfcar: Will the 
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the 
revised plans for the Socio-economic 
development of the Adivasis have 
been received from the Bombay 
State; and

(b) if so, the financial requirements 
of Bombay in this regard?

The Deputy Minister of Home 
Affairs (Shrimati Alva): (a) Yes, a 
revised plan for the welfare of She- 
duled Tribes has been received in 
respect of the State Sector.

(b) Rs. 161-916 lakhs.

Bombay High Coart

2805. Shri Pangarkar: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of writ petitions 
filed in Bombay High Court during 
each of the years 1956-57 and 1957-
58;

(b) the number out of these still 
pending disposal separately for each 
year; and

(c) the reasons for delay in dis
posal of writs for 1956-57?
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The Minister of Home Affairs 
(Pandit G. B. Pant): (a) The number 
of writ petitions filed in Bombay High 
Court during the years 1956-57 and
1957-58 was 1890 and 1736 respec
tively.

(b ) the number out of these still 
pending disposal is 118 and 126 res
pectively.

(c) all the 118 writ petitions for
1956-57 which are still pending relate 
to civil matters. The hearing in most 
of the cases has been adjourned to 
further dates. Some of the cases have 
been held over awaiting disposal of 
appeals filed in the Supreme Court. 
In a few  cases pending disposal in 
the Nagpur Bench, the decision of a 
Full Bench of the High Court was 
awaited. This has now been received 
and the cases w ill now be disposed 
of shortly by the Nagpur Bench.

Policemen

2606. Shri Pangarkax: Will the 
Minister of Home Affairs be pleased 
to state:

(a) the number of policemen serv
ing under the Central Government 
who were arrested and convicted on 
charges of corruption during the 
period January-June, 1958; and

(b) the number of policemen who 
were given rewards for rendering 
meritorious service during the same 
period?

The Minister of Home Affairs 
<Pandit G. B. Pant): (a) Two police
men were arrested of whom one was 
•convicted.

(b) 1122.

Officiating Appointments in Central 
Secretariat

2607. Shrimati Sncheta Kripalani:
W ill the Minister of Home Affairs be 
pleased to state:

(a) what is the number of em
ployees holding officiating appoint
ments for a period more than three 
207 (A ) LSD.—3.

years in Central Secretariat Clerical 
Service and Central Secretariat Steno
graphers' Service;

(b) whether the persons approved 
by the Union Public Service Commis
sion (by holding competitive exami
nation) as qualified for appointment 
in the above Services would replace 
such officiating employees; and

(c) whether there is any non-test 
category quota fixed for each of the 
above services of Central Secretariat?

The Minister of State in the Minis
try of Home Affairs (Shri Datar): (a)
The information is not readily avail
able.

(b) Only unqualified stenographers 
whose appointments were provisioned 
are to be replaced by qualified candi
dates.

(c) Appointments to the lowest 
Grade of the Stenographers Service 
are made on the basis of a test, but 
promotions to the higher Grades are 
made by selection, and not by test.

Barring a small number of Upper 
Division Clerks promoted on the basis 
of a departmental competitive test, 
all other clerks, whether in the Upper 
or Lower Division, have been ap
pointed without undergoing any com
petitive test.
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Establishment of State Bank of Kerala

2609. Shri Warior: Will the Minis
ter of Finance be pleased to state:

(a ) whether Government have re
ceived representations from share
holders of the Indo-Mercantile Bank 
Cochin, Emakulam (Kerala State), 
regarding merging of the said Bank 
with the Travancore Bank Ltd.;

(b) whether there is any proposal 
to establish a State Bank of Kerala 
and merge the Indo-Mercantile Bank 
of Cochin with the former; and

(c) if so, what action has been 
taken in the matter?

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi):
(a) The All-Kerala Bank Employees 
Union has made certain representa
tions suggesting the merger of the 
Indo-Mercantile Bank with the State 
Bank of India or with the Travancore 
Bank. A  copy of a notice asking for 
a general body meeting of the Indo- 
Mercantile Bank to consider these 
proposal^ was forwarded by a private 
shareholder some time ago to the

(b) No. A  suggestion that «3i 
state-associated banka in Kerala » ig »t  
be amalgamated, so as to form a 
State Bank of Kerala was, however, 
received from the Union in M*y, 1607.

"(c) A« the merger or reorganisation 
of banks is a matter which ha* to be 
left to the managements and the 
shareholders, the question of any ac
tion being taken by the Government 
of India does not arise.

Income-tax cases In Orissa High Court

2610. Shri B. C. Prodfaan: Will the 
Minister of Finance be pleased to
state:

(a) how many cases of income-tax 
were admitted in the Orissa "High 
Court during the year 1957; and

(b) the number of these cases dis
posed of uptill now?

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi):
(a) In Orissa High Court—9.

(b) Number of these cases disposed 
of uptill now— 1.

Small Savings Scheme in Orissa State

2611. Shri B. C. Prodban: Will the 
Minister of Finance be pleased to 
state the amount collected under the 
small savings scheme in Orissa State 
during the year 1958 so far?

The Minister for Rcvesne and Civil 
Expenditure (Dr. B. Gapftla Reddi):
Total net collections in the State of 
Orissa during the period January to 
end of August, 1958 amounted to 
Rs. 07 lakh« approximately.
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BawiWairn to «ad tnm  Foreign
Countries

•m . Bfcri DiOMk Singh: Will the 
Minister of Fhuaee be pleased to 
stste:

(a ) the names of countries 
which permit remittances to India 
direct by banks without any need of 
obtaining permission from their 
Foreign Exchange Control Authori
ties; and

(b ) to which countries can remit
tances be sent from India without 
obtanlng permission from the Reserve 
Bank of India?

The Minister of Revenae and Civil 
Expenditure (Dr. B. Gopala Reddi):
(a) Government do not have com
plete information in this respect. 
Most of the countries have same 
form of Exchange Control. There 
are, however, exceptions like the 
U.S.A. and Switzerland where remit
tances to all countries are free. Within 
the sterling area also, there are 
no restrictions in the U.K. and the 
Colonies on remittances to other 
countries in the sterling area includ
ing India.

(b) Remittances can be sent from 
India only to Nepal and Tibet region 
of China without the Reserve Bank’s 
permission; exchange control restric
tions apply to remittances to all other 
countries.

Pay Scales in Centre

MIS. Shri Tangamani: Will the
Minister of Finance be pleased to lay 
a statement showing pay scales of 
Class I and Class II officers in the 
Cantre under different Ministries?

THe Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi):
A  statement showing some typical 
scales of pay in respect of Class I 
and Class II  posts under the Central 
Government is laid on the Table of 
the Lok Sabha. [See Appendix VI, 
annexute No. 63]. Class I and Class
II officers are generally fitted into

One of these scafo or segments 
thereof. However, information in re
gard to all the pay scales of Class I 
and Class H officers in the Centre 
under different Ministries as desired 
by the Honourable Member is being 
collected and w ill be laid on the 
Table of the House in due course.

Tribal Housing Schemes in Manipur

2614. Shri L. Achaw Singh; Will 
the Minister of Home Affairs be 
pleased to state:

(a) what is the sum provided for 
tribal housing schemes in Manipur 
during 1957-58 and 1958-59;

(b) whether the sum provided in
1957-58 has been utilised; and

(c) if not, reasons therefor?

The Deputy Minister of Home 
Affairs (Shrimati Alva): (a) Rupees
one lakh in each year.

(b) No, Sir.

(c) The reasons were:

(i) Shortage of C.I. sheets ;

(ii) Delay in the selection of 
beneficiaries and of thfc vil
lages where the scheme was 
to be taken up.

Tribal Hostels in Manipur

2615. Shri L. Achaw Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of tribal hostels 
opened in Manipur under the Tribal 
Welfare Department during 1957 and 
1958 so far;

(b) the number of tribal students 
accommodated in them at present; 
and

(c) whether water, electric light 
and furniture are provided at the 
tribal hostel in Imphal?

The Deputy Minister of Home 
Affairs (8hrimati Alva): (a) 28 tribal 
hostels have been opened during the
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year in question under the Tribal 
Welfare Department.

(b) 1,100 approximately

(c ) Water, electric light and furni
ture have been provided for the girls’ 
hostel and furniture for the boys’ 
hostel at Imphal. Possibilities of ex
tension of electric light and installa
tion of separate hydrant within the 
existing load position of Imphal elec
tric and water supply are being 
examined by the Administration.

Researches

2616. Shri Shree Narayan Das: Will 
the Minister of Education be pleased 
to state:

(a) whether results of research 
carried on by the Department of Uni
versities and P°st Graduates 
Teachers' Training Colleges with 
financial assistance from the Central 
Government have been compiled and 
published;

(b) the total assistance given by 
the Centre during 1956, 1957 and 1958 
so far; and

(c) whether this scheme will be 
continued in future?

The Minister of Education (Dr. K. 
L. Shrtmall): (a) The results of im
portant research projects are compil
ed and published as and when they 
are ready.

(b) Year Amount
1956 67,762
1957 1,12,183
1958 so far 85,217

(c) It is proposed to continue the 
scheme during the Second Five Year 
Plan.

Employees of Bhilai Steel Plant

M1.  f  Shri Ram Krishan:
\  Sardar Iqbal Singh:

Will the Minister of Steel, Mines 
and Fuel be pleased to state:

(a) the total number of persons em
ployed in Bhilai Steel Plant at pre

sent as temporary end permanent; 
and

(b) the total number of persons ex
pected to be employed during 1956-5B, 
as temporary and permanent?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a)
There are no permanent posts, In the 
conventional sense of the term, in the 
Bhilai Steel Plan. The number of 
direct employees, in position at the 
end of August 1958 was 6010.

(b) The total number of such per
sons expected to be employed during
1958-59 is 7650.

In addition there are at present 
about 10,000 work charged employees, 
and about 45,000 workers employed 
by contractors.

Mineral Deposits in Mohindergarh

2618. Shri Ram Krishan: Will the 
Minister of Steel, Mines and Fuel be
pleased to state the extent and magni
tude of the following mineral deposits 
in Mohindergarh District:

(a) Lime stone;

(b) Iron ore;
(c) Copper;
(d) Marble stone; and
(e ) Glass sand?

The Minister of Mines and Oil 
(Shri K. D. Malaviya): The position
is as follows:

(a) Lime-stone.—No occurrences of
limestone have been recorded in
Mohindergarh District.

(b ) Iron ore.—There are concur
rences of good quality iron ore at 
Dhanota-Dhancholi-Antri Beharipur. 
Total reserves have been estimated at 
about 1£ million tons. The ore con
tains approximately 64 per cent, iron 
and is rather high in phosphorus.

(c ) Copper.—No occurrences of
copper have been recorded ia
Mohindergarh District.
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(4 ) Marble-stone.—Marble is known 
to occur close to the iron-ore deposits 
of Dhanota-Dhancholi and Antri- 
Beharipur. No estimate of the quan
tity and quality has so far been made.

(e ) Glass-sand.—Occurrences of
good quality glass sand have been re
corded in a locality west of Atela and 
Kali ana in Mohindergarh District. A  
rough estimate gives about 2,000 tons 
of reserves only.

Die Educated Unemployment

f Shri Ram Krlahan:
Sardar Iqbal Singh:
Shri D. C. Sharma:
Shri Badha Raman:
Shri Tridib Kumar 

Chaudhuri:
M19. -I Shri Panigrahl:

Shri Ghosal:
Shri Kalika Singh:
Dr. Ram Subhag Singh:
Shri Daljit Singh:
Shri Vasudevan Nalr:

Will the Minister of Education be 
pleased to state:

(a) whether the scheme for ap
pointment of 60,000 teachers during 
the last three years of the Second 
Five Year Plan to relieve unemploy
ment among the educated has been 
finalised;

(b) if so, the details thereof; and

(c) whether opinions of all the 
State Governments were received on 
it?

The Minister of Education (Dr. K. 
L. Shrimali): (a) Yes, Sir.

(b) and (c). A  statement is laid on 
the Table of the House. [ See Ap
pendix VI, annexure No. 64],

Survey of Forms of Drama

2620. Shri Ram Krishan: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) whether the work of survey of 

various forms of drama found in

different parts of the country has 
been completed; and

(b) if so, the result of the survey?

The Minister of Scientific Research 
and Cultural Affairs (Shri Hnmayun 
Kablr): (a) No, Sir.

(b) Does not arise.

Basic Schools in Punjab

2621. Shri Ram Kriahan: Will the 
Minister of Education be pleased to 
refer to the reply given to Unstarred 
Question No. 2413 on the 15th April, 
1958 and lay a statement on the Table 
showing the required information in 
respect of number of basic schools 
opened or to be opened during 1957- 
58 and 1958-59 in the State of Punjab?

The Minister of Education (Dr. K. 
L. Shrimali): A  statement is laid on 
the Table of the House.

Statement

The required Information for 
two years is as under:—

the

1957-58.— 16 new Basic schools 
were opened and 2nd and 7th 
classes of Basic type were 
added to 25 and 30 schools 
respectively.

1958-59.—No new Basic schools 
are to be opened by the State 
Government, but 8th classes 
of the Basic type are to be 
added to 30 schools.

Boundary Disputes

f  Shri Ram Krishan:
2622.  ̂ Sardar Iqbal Singh:

Shri Jhulan Sinha:

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Starred Question No. 2017 on the 
6th May, 1958 and state:

(a) whether the boundary dispute 
between Uttar Pradesh and Bihar has 
been settled; and

(b) if so, the nature of settlement?



75 Written Answers 24 SEPTEMBER 1968 Written Answers f z jg

The Minister of Howe Affairs 
(Pandit G. B. Pant): (a) and (b). 
The question of fixation of a firm 
boundary between Ballia district of 
Uttar Pradesh and adjoining parts of 
Bihar is still under consideration.

Commonwealth Trade and Economic 
Conference

262$. Shri D. C. Sharma: Will the 
Minister of Finance be pleased to 
state:

(a) whether India was represented 
at the Commonwealth Trade and Eco
nomic Conference held recently in 
Canada;

(b) if so, whether Government has 
considered the report submitted by 
the Indian Delegation; and

(c) the action taken thereon?

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddy):
India is represented at the Common
wealth Trade and Economic Confer
ence currently being held at Mont
real, Canada.

Since the Conference has not yet 
concluded, parts (h) and (c) of the 
question do not arise.

Excise Duty on Tobacco

/  s&rdar Iqbal Singh:
^  \Shri Ram Krlshan:

Will the Minister of Finance be 
pleased to state:

(a) the total acreage of land under 
tobacco cultivation in Punjab (dis
trict-wise) ;

(b ) the amount of arrears in excise 
duty on tobacco in Punjab during
1952 to 1§57 (Year-wise); and

(c) the amounts of arrears and col
lections of excise duty on tobacco in 
Punjab during 1957-58 (district-wise?)

Die Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi):
(a) to (c). Two statements showing 
the required Information are laid on

the Table of the House. ISee Ap
pendix VI, annexure No. 65].

Engineering Stadeats from  Unfee
Territories

MZS. Bluri D. C. Bhama: Will the 
Mix^tfer at SoimOBo ftamu cto aad 
Cultural Attain be pleased to »tate:

(a) whether facilities for admission 
to engineering colleges are available 
to students coming from the Union 
Territories without any restrictions;

(b ) whether Government have made 
any reservation of seats for students 
from the Union Territories; and

(c ) names of the Engineering Col
leges where reservation is arranged?

The Minlstor of ScientUte Rcsw eb 
and Cultural Affairs (Shri Humaystn
Kablr): (a ) to (c). A  statement is 
laid on the Table of the Sabha. [See 
Appendix VI, annexure No. 66].
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Realisation oi  Income-tax Arrears

i m .  Shri Vajpayee: Will the
Minister of Finance be pleased to 
state the amount of outstanding in
come-tax arrears recovered during 
the period from the 1st January to 
the 30th June, 1958?

Tke Mlatater of Revenue and Civil

Expenditure (Dr. B. Gapala Reddi):
The collections made from 1st Janu
ary, 1958 to 30th June, 1958, out of 
the outstanding income-tax arrears on 
1st January, 1958 were Rs. 24,91,34,000.

Duda (Kancbanpnr) Read

m s. Shri Rangahl Thakar; W ill the 
Minister of Home Affairs be pleased to 
state:

(a) whether it is a fact that the 
Swasti Samity Ltd. of Kanch&npur of 
Dharmanagar Sub-Division in Tripura 
have constructed about 25 miles of 
road at Dasda in Kanchanpur area 
as per contract with the Tripura Ad
ministration;

(b) whether it is a fact that the 
road has become unfit for use; and

(c) if so, action proposed to be 
taken in this respect?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a ) Yes.

(b ) The road in question is only a 
fair-weather 12' wide jeep track, and 
the bridges and culverts on it are of 
a purely temporary nature. The 
track, therefore, becomes unfit for 
use during the rainy season.

(c) The Swasti Samity usually re
pairs the track after the rainy season 
when it becomes serviceable and jeeps 
can pass on it. One of the conditions 
in the terms of settlement under 
which some land comprising 1000 
drones (about 6400 acres) was given 
to this registered co-operative society 
during the princely regime in 1MI, 
was that the Samity should construct 
an all-weather road from Dasda 
(Kanchanpur) up to the Assam- 
Agartala Road, as also other feeder 
roads according to necessity, and the 
Samity is being asked to fulfil this 
requirement.

Hard Ceke

2829. Sardar Iqbal Singh; Will the 
Minister of Steel, Mines and Fuel be 
pleased to state:

(a) whether Government of India 
have appointed a committee to re
assess the demands for hard coke;
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(b) whether this committee has 
submitted its report; and

(b ) if so the action taken in the 
report?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a)
Yes. The Government of India ap
pointed a Committee on the 20th 
May, 1058 to make an overall assess
ment of the demand for sized hard 
coke that would arise by 1962 and to 
estimate the gap between this demand 
and the present availability of hard 
coke. The Committee is also to exa
mine whether the required additional 
capacity could be obtained by expand
ing the existing coke oven plants or 
by establishing new units.

(b) No.

(o) Does not arise.

Cultural and Recreational Facilities

2630. Shri Sanganna: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the Committee of the
Youth Associations of the U.S.S.R. 
have sent any questionnaire to the
Government of India regarding pro
vision of cultural and recreational 
facilities to youths engaged in 
vocational occupations; and

(b) if so, the action taken in the 
matter?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) Government have no in
formation.

(b) Does not arise.

Saka Calendar

2631. Shri Bibhuti Mishra: Will the 
Minister of Home Affairs be pleased 
to state:

(a ) names of the States where 
Saka Calendar has been introduced so 
far; and

(b ) the date of its introduction, in 
those States?

The Deputy Minister of Home 
Affairs (Shrimati Alva): (a) and (b). 
A statement is laid on the Table of 
the Lok Sabha. [See Appendix VI, 
annexure No. 67],

Small Savings Collections In Bombay

2632. Shri Pangarkar: Will the
Minister of Finance be pleased to 
state the amount collected during 
1957-58 under the Small Savings 
Scheme in Bombay?

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi):
The total net collections in the State 
of Bombay during the year 1957-58 
amounted to Rs. 15J crores approxi
mately.

Committees to tackle Delhi Floods

2633. Sardar Iqbal Singh: Will the 
Minister of Home Affairs be pleased
to state:

(a) whether two committees have 
been set up to tackle Delhi floods;

(b ) names of members of these 
committees;

(c) main functions of each com
mittee; and

(d ) work done by these committees 
so far?

The Minister of Home AfTatrs 
(Pandit G. B. Pant): (a) to (cl. Two 
Committees were set up with the 
following terms of reference:—

(1) Committee for planning meas
ures against floods and similar cala
mities.

A  Committee consisting of the 
following:

Shri K. C. Reddy . Chairman*

Secretary, Ministry of Rehabilita
tion Member.

Secretary, Ministry of Health . Member.

Chief Commissioner, Delhi Member.

Shri P. R. Nayak, Commissioner,
Delhi Municipal Corporation . Member.
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Fiuadal Adviter, Minittry of 
Work*, Housing and Supply . Member.

Chief Engineer, C.P.W.D. Member.

Shri G. Mukharji, Vice-Chair
man, Delhi Development 
Authority . . . .  Member.

A repreientatrve of the Central 
Water and Power Commission Member.

Drainage Engineer, Delhi Mu
nicipal Corporation . Member.

An Army Engineer Member.

Secretary, Ministry of Works,
Housing and Supply . . Convenor.

was appointed.

( 1) to consider protective measures 
from consequences 01 floods, heavy 
rains etc;

(2) to examine the adequacy of 
existing drainage and sewerage sys
tems and to suggest improvements;

(3) to go into the problem of water 
logging, low-lying land and sub-a oil 
water;

(4) to examine bridges, bunds, etc. 
from structural point of view; and

(5) to look into the matter relating 
to equipment, such as pumps etc., 
necessary to deal with emergencies.

(2) Relief Committee.
A Committee consisting of the 

following :

Smt. Amna Asaf Ali Chairman.

Secretary, Ministry of Rehabili
tation Member.

Principal Private Secretary to 
the Prime Minister Member.

Chief Engineer, C.P.W.D. Member.

Deputy Commissioner, Delhi Member.

Superintending Engineer, P.W.D.
Delhi . . . .  Member.

D.I.G., Police Delhi Member.

Dr. M.S. Chadha, Deputy Direc
tor General, Health Services, 
and . . . .  Member.

Shri P.R Nayak, Commissioner.
Delhi Municipal Corpora
tion . . . .  Convenor.

was appointed to deal with the im
mediate problems relating to relief and 
rehabilitation of those effected by the 
heavy rains on the 20th and 21st July, 
1668.

(d) (1) The Committee for planning 
measures against floods etc. has sub
mitted its first report, a copy of which 
was laid on the Table of the House- 
on the 18th August, 1858.

(2) In consultation with the Relief 
Committee the Delhi Municipal Cor
poration authorities took the follow
ing action:—

(i) 4,000 sirkees complete with 
bamboos and materials were 
distributed among needy per
sons (Total cost Rs. 16,000).

(iil27  tents and 209 choldaris 
were pitched in a number of 
worst-affected areas to give 
shelter to persons.

(iii) the following articles of food 
were suplied to the extremely 
poor persons affected by the 
rains:—

(a) Wheat flour. 70 maunds
(b) Pulses. 12 maundff
(c) Spices. U  maunda
(d) Sugar 4 seers
(e) Suji and rice for

sick ladies. 4 seere i»adu

(iv ) 1600 cases regarding sewer 
and drain blockage were 
attended to.

(v ) The worst-affected areas were 
surveyed *0 examine reports 
about dangerous houses. 313 
such houses were demolished 
and notices for repairs were 
Issued in 1348 cases. Certain 
persons who were di3-housed 
as a result of demolition and 
falling down of houses were 
re-housed in the Government 
quarters at Jhilrrula Tahirpur 
and in certain sealed evacuee 
houses (details not available).
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Andaman Police

M&t. Swdar A. 3. Saigel: W ill the 
'Minister of Home Affairs be pleased
to  state:

(a) the number of Police Officers 
« f  the rank of Assistant Sub-Inspector 
and above in the Andaman and 
Nicobar Police who retired from ser
vice from 1st January, 1957 to date 
and their State of origin;

(b ) the number of police officers 
o f  the rank of Assistant Sub-Inspector 
and above imported from the main
land during the same period;

(c ) the State from which they are 
Imported; and

(d ) their previous substantive rank 
as well as the rank at the time of their 
transfer to the Andamans?

The Minister of Home Affairs 
<Fan«Ut O. B. Past): (a) Five such 
police officers, all from Punjab, re
tired from service from 1-1-1957 to 
«late.

(b ) and (c ). Three officers of 
Madras State.

(d) Their substantive ranks and 
the ranks at the time of their trans
fer to the Andamans were as follows:

( 1) Circle Inspector.—The incum
bent of the post was a permanent 
Sub-Inspector and was included in 
the list of Sub-Inspectors fit for trial 
as Circle Inspector.

(2) Reserve Inspector.—The in
cumbent of the post was a permanent 
Sergeant and was included in the 
list of Sergeants fit for trial as 
Sergeant Major.

(3) Headquarters Sub-Inspector.— 
The incumbent of the post was a sub
stantive Head Constable and bad 
passed Sub-Inspector's Course at 
Vellore.

“Ssracgttaff By W *M n”

MSB. Shri DaljH Singh: Will ike
Minister of Finance be pleased to
state:

(a ) whether it is a fact that sttose 
women have been captured M«»Hg<liHf 
by the border Police of Punjab en 
the Indo-Pakistan border during 1953- 
54 to 1957-58; and

(b) if so, the action taken by Gov
ernment in this regai'd?

The Minister of Revenue and Ctril 
Expenditure (Dr. B. Gopala Reddi):
(a) The information so far available 
with the Government of India indi
cates that fourteen women involved 
in smuggling cases were arrested by 
the Punjab Police and the Custenvs- 
cum-Police parties during the perjtod 
from 1-1-57 to 31-7-68 on the Indo- 
Pakistan border. The information 
with regard to the remaining period 
is being collected and will be placed 
on the table of the Sabha.

(b) These cases are adjudicated 
departmentally under the provisions 
of the Sea and Land Customs Acts 
read with the Import/Export (Control) 
Act and the Foreign Exchange Re
gulation Act. These provisions en
able the confiscation of articles seised, 
imposition of fines in lieu of confisca
tion as well as imposition of personal 
penalties amounting generally upto 
three times the value of goods seized 
or rupees one thousand. In suitable 
cases prosecution is also launched 
against the offenders. Qf these 
fourteen women, one has since been 
convicted to one month’s rigorous im
prisonment.

I.A.S. and I.P.S.

2630. Shri Sadhu Ram: Will the 
Minister of Home Affairs be pleased
to state:

(a) the total number of candidates 
appearing for the I.A.S. and IJP.S. 
Examination to be held in September,
1958 by the Union Public Service 
Commission; and
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(b ) the total number of vacancies 
and the vacancies reserved lor 
Scheduled Castas and Scheduled Tri
bes respectively?

The Minister of State im the Minis- 
tt j  at Home Affairs (Shri Datar):
(a) The total number of candidates 
admitted to the I.A.S., I.P.S. and 
Central Services Examination, Sep
tember, 1958, it 9,004. The examina
tion has commenced at 12 centres in
cluding one in London from the 18th 
September, 1958, afld it is not possi
ble to say, at this stage, how many 
candidates have taken the examina
tion.

(b)

Service Th* Victories
Approxi- reserved for 
mate 
number 

of
vacancies 
to be 
filled

Scb. Sch. 
Caste. Tribes.

I.A.S. 55 14 5
I.P .S . . 45 9 3

Oil Survey in Shahjehanpur

2(37. Shri Bishwanath Boy: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether it is fact ihat a survey 
was made for locating oil near 
Shahjehanpur; and

(b ) if so, the results thereof?

The Minister of Mines and Oil 
(Shri K. D. Maiaviya): (a ) Yes, Sir.

(b ) The results oi the a«romagnetic 
survey indicated a very substantial 
thickness of sediments in ceitain 
farts of Uttar Pradesh including the 
Bareilly-Shahjehanpur area. The 
results were followed up by Gravity- 
Ground Magnetic, and Seismic Sur
veys which were carried out in this

area. The surveys have p»ekvd up 
some indications which may possibly 
be of structural interest for this re
gion, but it is not possible to evaluate 
the potentialities of these indications 
until a correct idea of sub?surface 
geology is obtained by carrying out 
deep drilling operations.

Deolali Cantonment

2638. Shri Jadhav: Will the Minister 
of Defence be pleased to state:

(a) whether it is a fact that the 
rent of the S. Nos. adjacent to the No.
2 Military Tank Training Centre 
Deolali Cantonment from Vandner 
Dumala in Nasik District taken on 
lease for the Military purposes has 
not been paid for the years 1956-57 
and 1057-58 in spite of many re
presentations by the agriculturists; 
and

(b) when the rent is likely to be 
paid?

Hie Deputy Minister of Defence 
(Shri Raghuramatah): (a) and (b).
Information is being collected and win 
be laid on the table of the Lok Sabha 
in due course.

Indian Steel Construction Company

2639. Shri Subiman Ghose: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether it is a fact that Indian 
Steel Construction Company, con
tractors for Durgapur Steel Works 
viz. Coke Oven, Blast Furnace, Roll
ing Mills, Melting Shops, etc. con
sists of thirteen British Arms; and

(b ) if so, the details thereof?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a)
Yes, Sir.

(b ) The Cementation Company 
Limited,

Davy and United Engineering Co.
Ltd.,

Head Wrightson and Co. Ltd.,
Simon-Carves Ltd.,
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Wellman Smith Owen Engineering 
Corpn., Ltd.,

Metropolitan Vickers Electrical Co., 
Ltd.,

British Thomson-Houston Co. Ltd.,
English Electric Co. Ltd.,

General Electric Co. Ltd.,
Joseph Parks Sc Son Ltd.,
Dorman Long (Bridge and En

gineering) Ltd.,

The Cleveland Bridge and Engineer
ing Co. Ltd.,

Sir William Arrol & Co. Ltd.

Activities of Foreign Missionaries

/  Shri Jadhav:
\  Shri P. C. Borooah:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that certain 
foreign missionaries in the areas 
adjoining Nepal, Bhutan, Sikkim ind 
Assam are creating anti-Indian feel
ings amongst the people there; and

(b) if so, what action the Govern
ment of India propose to take against 
such hostile propaganda?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a ) and (b).
Government have not received any 
report to this effect. Inquiry is 
however being made and if necessary, 
the information collected will be 
laid on the Table of the House.

Scheduled Castes and Scheduled 
Tribes in Kerala

2841. Shri I. Eacharan: Will the
Minister of Home Affairs be pleased 
to state:

(a ) whether any reports have been 
received during 1958 on the working 
of welfare schemes of Scheduled 
Castes and Scheduled Tribes in Kerala 
from the Assistant Commissioner for 
Scheduled Castes and Scheduled Tri
bes; and

(b ) if so, the action taken thereon? 
annexure No. 68).

The Deputy Minister of Home 
Affain (Shrimati Alva): (a) Yes, Sir.

(b) Copies of the relevant portions 
of these reports have been forwarded 
to the State Government for appro
priate action and comments.

Cost of Steel Re-rolling Mills.

2642. Shri Morarka: Will the Minis
ter of Steel, Mines and Fuel be
pleased to state:

(a ) whether it is a fact that the cost 
of steel re-rolling mills has increased 
from 4B to 72 crores; and

(b) i f  so, the reasons for such an 
increase?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a ) and
(b). Yes, Sir. The increase in the 
revised estimate over the Projeet 
report estimate is due to:

(i) cost of additional equipment 
ordered;

(ii ) change in designs made; and

(iii) increases in wage levels, 
occean freight, inland trans
port, erection charges and 
provision for additional 
spares.

Bamappa Devalayam of Warangal

2643. Shrimati Laxmi Bai: Will
the Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) the historic, cultural and scienti
fic importance of Ramappa Devalayam 
of Warangal District of Andhra Pra
desh;

(b) the present condition of the 
temple; and

(c) the steps taken for its preser
vation?

The Minister of Scientific Research 
and Cultural Affairs (Shri Hmnayna 
Kablr): (a ) A  statement is laid on the 
Table of the House. [See Appendix VI* 
annexure No. 68].



8289 Written Answers 24 SEPTEMBER 1958 Written Answers

(b) The temple is in a good state 
of preservation.

(c) The temple is preserved by 
carrying out annual as well as special 
repairs as and when necessary and by 
providing necesary Watch and Ward 
Staff.

Chinese Nationals

2644. Shri Jadhav: Will the Minis
ter of Home Affairs be pleased to 
state:

(a) whether it is a fact that a large 
number of Chinese are infiltrating into 
the border area of Assam; and

(b) the number of Chinese Nationals 
or citizens of Chinese origin in the 
city of Calcutta in the year 1950 and 
their number at present?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a) No.

(b ) The number of Chinese 
Nationals registered in the city of 
Calcutta in the year 1950 was 4580, 
and their number at present is 5734.

Drilling Operation at Jawalamukhi.

2645. Shri Daljit Singh: Will the 
Minister of Steel, Mines and Tuel be
pleased to state:

(a) whether it is a fact that the 
drilling operations in Jawalamukhi 
have been stopped again; and 
t (b ) if so, the reasons therefor'1

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) and fb). 
Drilling operations at Jawalamukhi 
Well No. 1 were interrupted on 
19-6-1958 after reaching a depth of 
1944.7 metres. This was due to the 
fact that the casing string was frac
tured at 1840 metres and the bottom
12 metres portion was separated at 
this depth, leaving a gap of about 
6 metres between the broken and the 
intact portions of the casing pipe. 
Steps were then taken to sidetrack or 
strike down the broken pipe. As a 
result of these operations, attempts 
to devote the hole from 1840 metres 
have succeeded and drilling operations

have since been resumed at Jawala
mukhi.

U.P.S.C. Centres

2646. Shri Ganapathy: Will the
Minister of Home Affairs be pleased 
to state:

(a) the number of centres set up by 
the Union Public Service Commission 
in the country for holding examin
ations in 1957-58; and

m
(b) the States where they were set 

up?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a) and (b). A  
statement containing the required in
formation is laid on the Table of the 
House. [See Appendix VI, annexure 
No. 69.1

Durgapur Steel Plant

2647. Shri A jit Singh Sarhadi: W ill 
the Minister of Steel, Mines and Fnel
be pleased to state:

(a) whether it is a fact that Durga
pur Steel Plan Project Authorities 
have not agreed to follow the advice 
of the Fuel Research Institute, 
Dhanbad in the matter of utilisation 
of metallurgical coal available in the 
locality for their blast furance and 
coke oven stoves;

(b) whether it is a fact that follow
ing such advice would result in sub
stantial savings in recurring ex
penses; and

(c) whether Government has ex
amined the matter?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) The
Hindustan Steel Private Ltd. consults 
the Research Institute, the Conl Con
troller and the Consulting Engineers 
in such matters. A ll these have gen
erally agreed with the selection of the 
sources of supply of coals for the 
Durgapur Steel Plant.

(b ) and (c). Do not arise.
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Complaints regarding Services Integ
ration

2649. Shri Thanulingam Nadar: Will 
the Minister of Home Affairs be 
pleased to state:

(a) the number of appeals received 
from the Government servants of the 
Madras State against the decisions of 
the State Government on the matter 
of integration of services consequent 
on the reorganisation of the States; 
and

(b ) how many of them are disposed 
of and how many are pending?

The Minister « f  Home Affairs 
(Pandit G. B. Pant): (a) Govern
ment of India have so far received 20 
such representations (three from 
gazetted and 17 from non-gazelted 
Government servants).

(b) They are all pending for con
sideration by the Advisory Com
mittees concerned which haw been 
set up for the purpose one at the 
Centre to deal with representations of 
gazetted personnel, and the other at 
the State level for similar represen
tations received from non-gazetted 
personnel affected by the reorganisa
tion of States.

Indraprnstha College Hostel Incident

2650. Shri Jadhav: W ill the Minis
ter of Education be pleased to state:

(a) whether any inquiry has been 
made into the accident that occurred 
to two residents of the hostel of 
Indraprastha College, Delhi; and

(b) if so, the cause of the accident.’

The Minister of Education (Dr. K. 
L. Shrimali): (a) and (b). The
College authorities who ascertained 
the facts relating to the incident, have 
reported that the students concerned 
who had climbed the vvater-tank on 
the W.C. in the hostel, fell to the 
ground when both of them got to
gether on the asbestos sheet which 
was covering the opening near the 
shaft-pipe of the set of W.C.

Book of Verse “Tirukkural”

2651. Shri Tangamani: Will the
Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) whether the Sahitya Acadamy 
propose to translate into regional 
languages the book of verse “Tiruk- 
kural” composed in Tamil by Tir- 
uvalluwar;

(b) if so, the steps taken in the 
matter; and

(c) the regional languages in which 
such translation already exists?
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Tfcs Minister ol Manttftc Research 
u d  Cultural Ataifs OShrl Htunayun 
K«Mr>: (a) Yes, Sir.

(b) Information is being collected 
as to all the languages in which 
translations exist before assigning 
the work for translation.

(c) According to information avail
able so far in the Akademi, translat
ion of "Tirukkural”  exists in the 
following languages:

Bengali.
Hindi.
Karmada.
Malayalam.

Telugu.

Barytes Reserves in Andhra Pradesh

260. Shri Komi Reddy: Will the 
Minister of Steel, Mince and Fuel be
pleased to state:

(a) whether any survey of the re
serves of Barytes in Andhra Pradesh 
has been made recently;

(b) if so, the estimated reserves of 
this mineral; and

(c) the location thereof?

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a ) Yes, Sir. 
The Geological Sudvey of India car
ried out survey of Barytes deposits in 
some parts of Anantapur and Gud- 
dapah districts during the Held 
seasons 1955-96 and 1856-57.

(b) and (c). The total reserves of 
barytes in Andhra Pradesh have not 
been estimated. However the re
serves of three important deposits 
have been calculated as follows:—

(i) Kottapalle, Pulivendla taluk
30.000 tons.

(ii ) Nerijamupalle Tadpatri taluk
6.000 tons.

(iii) Mutssukota, Tadpatri taluk
75,500 tons.

Barytes are also known to occur in 
Guddapah taluk, Kamalapuram taluk 
in Cuddapah district; Dhone taluk, 
Naadyal taluk, Kamool taluk, in 
Kumool district; and Velagmetla r.nd

Rudiamakota in Khammamth dis
trict. Their reserves have not bee» 
estimated.

Scheduled Tribes Trainees

265S. Shri Sufcodh Hansda: Witt
the Minister of Home Affairs be 
pleased to state:

(a) whether it is a fact that the 
trainees in special section for Sheet 
Metal-cum'-production (for scheduled 
tribes only) in recognised Govern
ment Institutions would not bo- 
awarded “National Certificate” after 
the completion of their training; and

(b) if so, the reasons therefor?

The Deputy Minister of Home 
Affairs (Shrimati A lva ): (a ) and fb). 
The term “National Certificate”  is 
not clear. There is a Training-cum- 
production Centre is Sheet Metal In
dustry for Scheduled Tribes in West 
Bengal only. The object of the 
scheme is to give practical training 
to the candidates and then after 
training to engage them on production 
work on a co-operative basis. There 
is no idea of giving any certificates 
to the trainees.

Bharat Sewak Samaj Camps in 
Punjab

2654. Sardar Iqbal Singh: Will the 
Minister of Education be pleased to
state:

(a) names of places and the num
ber of camps organised in Punjab- 
during 1958-59 so far by Bharat 
Sewak Samaj;

(b) the expenditure incurred there
on by Government;

(c) the number of persons trained 
during this period; and

fd) the outcome thereof?

Hie Minister of Education (Dr. K. 
L. Shrimali): (a ) to (c). A  statement 
giving the information in rcspect of 
camps scheduled to be held by the 
Bharat Sewak Samaj in Punjab"
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during the current financial year up- 
to the middle of September, 1958 is 
placed on the Table ol the House. 
(See Appendix VI, annexure No. 70]. 
These figures are liable to revision on 
receipt of the reports and audited 
accounts of the camps which only 
w ill give the actuals.

(d) A ll the camps are being held 
for the execution of small works in 
the villages or for environmental 
Social Service. While the rural popu
lation is thereby benefitted, the stu
dents in the camps become accustom
ed to manual labour and are brought 
into contact with the village people 
Through corporate living and en
deavour, they learn the value of dis
cipline and hard work on a co
operative basis.

Taj and Fort Kilns at Agra

2655. Sardar Iqbal Singh: Will
the Minister of Scientific Research and 
’Cultural Affairs be pleased to state:

(a) whether it is a fact that the 
kilns where the bricks for the Taj and 
the Fort at Agra were made have 
■been found out; and

(b) if so, the results of the investi
gations?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) and (b). The Govern
ment have no information in the 
matter.

Smugglers Killed

2656. Sardar Iqbal Singh; Will the 
"Minister of Finance be pleased to 
state:

(a) the number of smugglers killed 
during 1958 so far by police in joint 
•operations on the western border; and

(b) the number of Indians and 
Pakistanis killed in these operations?

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi':
(a ) and (b). The reference to ‘joint 
■operations’ is not clear. 15 smuggler;, 
in all were killed during the current 
year upto 15th August, 1958, by the

Indian Bordar Police in the course ot 
their anti-smuggling work on the 
western border. 5 of these were 
Indians and the rest believed to be 
Pakistanis.

Seizure of Smuggled Watches

2657. Sardar Iqbal Singh: W ill the 
Minister of Finance be pleased to state 
the total value of smuggled watches 
seized during the last six months of 
the year 1957?

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi):
Rs. 4,54,491.

Study in Oil Exploration in Rumania

2658. Sardar Iqbal Singh: W ill the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state 
the details of the proposal to send 
Indian Scholars to Rumania for post
graduate studies and training in oil 
exploration and technology?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humaynn 
Kabir): It has been decided to accept 
five scholarships for post-graduate 
research/training in (i) Oil Techno
logy, (ii) Geology (iii) Mining. The 
duration of the scholarships will be 
two yiears and the scholars will get 
(1) Maintenance allowance of Lies 900 
(Rs. 708) per month. (2) Free Medical 
treatment. (3) Exemption from tui
tion fees. The cost of passage to 
Rumania and back will be borne by 
the Government of India.

Engineering Colleges and Polytechnics

m m  /  Sardar I,Ibal Singh:
' \  Shri Subodh Hansda:

Will the Minister of Scientific Re
search and Cultural Affairs be pleased 
to state:

(a) the names of places and the 
number of Engineering Colleges and 
Polytechnics established in the country 
since 1955;

(b) the number of students admitted 
in each prior to 1958; and
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(c ) the number of additional seats 
^provided in the existing institutions in
1958 tor diploma and degree courses 
mpectively?

The Minister of Scientific Research 
aad Cultural Affairs (Shri Humayun
Kabir); (a) to (c). A  statement is laid 
on the Table of the House. [See 
Appendix VI, annexure No. 71]

t Graduate Study of Engineers in 
U.S.A.

2660. Sardar Iqbal Singh: W ill the 
Minister of Scientific Research and 
:€nltiiral Affairs be pleased to state:

(a ) whether 60 engineers are being 
aent for post-graduate study to U.S.A. 
under T.C.M. programme;

(b ) number of persons sent so far 
under this programme; and

<c) nature of their studies?

The Minister of Scientific Research 
u d  Cultural Affairs (Shri Humayun
Xabir): (a) Yes, Sir.

(b ) 56.

(c ) Post-graduate studies/training 
in :—

<ij Civil Engineering
(ii )  Mechanical Engineering 

<iii) Electrical Engineering
(iv ) Chemical Engineering 

t(v) Metallurgy
<vi) Applied Geology and Geo

physics 
(v ii )  Architecture 
<(viii) Mining.

Remittances to U.K.

1661. Sardar Iqbal Singh: Will the 
Minister of Finance be pleased to state 
the total amount of yearly remittances 
to and from U.K. during the years 
1BS4 to 1957?

The Minister of Revenue and Civil 
expenditure (Dr. B. Gopala Reddi): 
Available information regarding re
mittances to and from the U.K. relates

to current transactions and is given 
below:

(Crore* of Rupees)

Year Receipts Payment*

1954 233 276

1955 274 320

1956 280 386

1957 238 390

Note: Figures of payments include all 
imports as well as invisibles; figures 
of receipts include those from exports 
as well as invisible earnings.

Investigation of Cases against All India 
Service CadreB

2662. Sardar Iqbal Singh: Will the 
Minister of Home Affairs be pleased 
to state the number of cases investi
gated, challaned and convicted during 
the last five years (year-wise) by 
special police establishment against 
following categories of Government 
servants:

(i) I.C.S.,
(ii) I.A.S.,
(iii) I.P.S.,
(iv ) I.R.S.; and

(v ) I.F.S.?

The Minister of Home Affairs 
(Pandit G. B. Pant): A  statement 
containing the required information is 
placed on the Table of the House. 
[See Appendix VI, annexure No. 72.]

Training of Engineers in U.K.

2663. Sardar Iqbal Singh: Will the 
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the number of Indian engineers 
receiving training in U.K. under Gov
ernment of India Schemes; and

(b) the nature of their training?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) 67
Indian engineers are receiving train
ing in U.K. under the Colombo Plan.

207(A) LSD—4
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<b) The Indian engineers are given 
in-plant practical training both on the 
operation and maintenance side of the 
various Departments in the Steel 
Works in the U.K. Each trainee is 
allotted a specific job in a particular 
section of a department in the light 
of the needs of the Durgapur Steel 
Plant and having in view the duties 
he w ill be expected to perform on 
return to India.

Punjab fix- Servicemen

*664. Sardar Iqbal 81ngh: W ill the 
Minister of Defence be pleased to state 
the number of ex-servicemen discharg
ed from the former State Forces who 
have since been re-employed in Punjab 
between 1947 and 1957?

The Deputy Minister of Defence 
(Shri ftaghuramalah): The informa
tion is not available as the statistics 
of registration and placements of ex- 
State Forces personnel are not main
tained by the Employment Exchanges 
separately from those in respect of 
other ex-Servicemen.

Scheduled Castes and Scheduled 
Tribes in Punjab

2665. Sardar Iqbal Singh: W ill the 
Minister of Home Affairs be pleased 
to refer to the reply given to Unstar
red Question No. 657 on the 26th 
February, 1958 and state:

(a) whether the information regard
ing official and non-official organisa

tions working for Scheduled Cartes 
and Tribe* in Punjab has since M a  
collected; and

(b ) if so, whether the same wQl be  
laid on the Table?

The Deputy Minister r f  W— is 
Affairs (Shrimati Alva): (a) Yes.

(b) A  statement giving the w qu W  
information is laid on the Table of 
the House. [See Appendix VI, an— 
nexure No. 73.]

Geological Survey of Punjab

£666, Sardar Iqbal Singh: Will lb »  
Minister of Steel, Mine* and Fad  bft
pleased to state:

(a ) the areas surveyed by the Geo
logical Survey in Punjab State during:
1957-58; and

(b) the results thereof?

The Minister of Mines and (MI (8kfft 
K. D. Malaviya): (a ) The areas sur
veyed by the Geological Survey at 
India during 1957-58 are upper Beaa 
Valley, Villages Basai Meo and Bubal- 
heri in Tehsil Ferozepur Jhirka, 
Loharu, district Hissar; Dharamkot, 
district Kangra; Bhakra, Somb Nadi 
dam site, Koch dam site on river 
Jamuna and parts of Gurgaon, Hissar, 
Ambala, Rohtak, Kamal, Jbdod, 
Mohendragarh and Hoshiarpur dis
tricts.

(b ) The details of minerals found 
in Punjab during 1957-58 are as- 
follows:—

Locality Mineral Quality and reserves

Villages Basai Meo and Bhubal- Slate. The workable zone of the slaty
heii in Tehsil Fen zcpur horizon is only 10-15 feet thick;
Jhirka, Gv.rgaon district. and the quality is poor. These

are suitable for building pur
poses.

NES Block, Loharu in Hissar Limestone(Kankar) At the rioortnJ limesiore qi nies- 
district. of Lohaiu, deposits were found.

to be spread over a con side ruble 
area. The Kankar is about j|. 
to 3 feet thick lyirg below an 
equal thickness of over burden 
alluvium.

Dharamkot, Kangra district Cement Grace Lime- Quarrkble reserves of cement grade-
s:one. limestone at Dhrrmkct axe

of the order of 17-6 mil limp 
tors. These can support a 
700 ton Portland cement factory 
for over a; year*.
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Suicides la Ddfci 
M91. Sarda* Iqbal Singh: Will the 

Minister of Home Aflaba be pleased 
to state:

(a ) the number of persons who com
mitted suicide and of those who 
attempted stlidde in Delhi during 1958 
st» far; month-wise; and

(b) the number of persons out of 
those who attempted suicide and were 
punished?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a) Number of 
persons who committed suicide during
1958

Jan. Feb. March Arril May June July Aug. Septrmbe.
upto 15-9-58

Number of persons tvho atttmfttd to ccmmt suicidi duv t j<',f

January Feb. Maich April May June July Aug. September
up;o
15-9-58

6 2 4 * 1 8 3 2

(b )

Convicted 15

Acquitted 1

Pending in Court 8

Under investigation 5

29

Railway Passenger Fares

2668. Sardar Iqbal Singh: Will the 
Minister of Finance be pleased to 
state the amount collected by way of 
tax on the Railway Passenger Fares 
since its imposition, on each Railway?

The Minister of Revenae and Civil 
Expenditure {Dr. B. Gopala Reddi):
A  statement of the gross collections 
of tax from 15th September, 1957 to

31st July, 1958 in respect of the diffe
rent Railways is given below:—

Name of Railway

Amount 
of tax 

collected

Central Railway

(in lakhs) 
Rs. 

138 -8j

Eastern Railway 105-71

Northern Railway 19409

Northern-Eastern Railway 54'97
Southern Railway 127-26

South-Eastern Railway 47 56
Western Railway 151-55

Northern-East-Frontier Railway 5 99
Non-Government Railways 363

Totm 829-61



The figures are provisional pending 
certification by the Comptroller and 
Auditor-General of India.
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Shipping Conference

2669. Sardar Iqbal Stafh: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) whether the Ship Building and 
Shipping Conference will be held at 
Kharagpur;

(b ) if so, when; and

(c) main purpose of this Confer
ence?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kablr): (a) and (b). Yes, Sir, on the 
7th and the 8th November, 1958.

(c) The main purpose of the Con
ference is to bring together persons 
engaged in industries, training institu
tions and other allied organisations in 
the field with a view to pooling techni
cal knowledge for the advancement of 
the subject of Naval Architecture and 
creating closer co-operation between 
the various parties concerned for the 
solution of their problems.
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T9TT T W f i  (« ft  'CTIT^nf) :

( * )  p [  ^nrf $ 1

(w )  ATS I

(*r) SpTH t fk  *  ^£T-

jtctt, ^rrf w i m  *fk  

«TRmr % M  1

(«r ) ?i#r >1

Eastern Command, Lucknow

f  Shri S. M. Banerjee:
* \  Shri Tangamani:

Will the Minister of Defence be 
pleased to state:

(a) whether a new building has been 
constructed at Lucknow for the Engi
neers and other departments under 
the Eastern Command, Lucknow;

(b) if so, the cost of the building; 
and

(c) whether certain repair work has 
already been started on this building?

The Deputy Minister of Defence 
(Sardar Majlthia): (a) Yes.

(b) Rs. 14,84,300 for the offices of
(i) Headquarters, Eastern Command, 
and (ii) Chief Engineer, Eastern 
Command.

(c) No.

Iron Ore Project

2673. Shri Sopakar: Will the Minis
ter of Finance be pleased to refer to 
the reply given to Starred Question 
No. 518 on the 26th August, 1958 and 
state the number of years for which 
iron ore is to be exported at the rate 
of two million tons per annum from 
Rourkela area to Japan?

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi):
The arrangement will be for ten years 
in the first instance.

Life Insurance Corporation

/Shri Yadav:
‘ \  Shri Jagadish Awasthi:

Will the Minister of Finance be 
pleased to state the procedure govern
ing new recruitment of staff to the 
Life Insurance Corporation of India?

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi):
Recruitment is usually made through 
the Employment Exchanges and 
where the Exchanges cannot meet the 
requirements of the Corporation, it is 
made by open advertisement. Selec
tion is made on the basis of a written 
test and interview. The selected candi
dates, prior to their appointment, are 
required to appear for a medical 
examination and also to produce e 
certificate or references acceptable to 
the Corporation about their good 
moral character.

New Insurance Scheme in Rajasthan

2675. Shri Anirudh Slnha: Will the 
Minister of Finance be pleased to state:

(a) whether it is a fact that a new 
kind of life insurance scheme is being 
introduced in rural areas in the State 
of Rajasthan from September, 1958: 
and

<b) if so, the details of the scheme?

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi):
(a) and (b). A  revised organisational 
set up has been introduced from 1st 
September, 1958, on an experimental 
basis, in six Development Blocks in 
Rajasthan in collaboration with the 
Rajasthan Government’s Rural Deve
lopment Scheme through their Block 
Development Organisation, The salient 
features of the scheme are:—

(1) The scheme has been introduced 
in Bassi, Jaipur, Roopbas, Govindgarh, 
Raisinghnagar and Pisangam Develop
ment Blocks.

(2) Each of the Panchayat Boards 
in the Block will nominate a person 
to take up agency of life insurance 
from the Life Insurance Corporation.
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The Corporation will place the services 
of one officer known as Field Officer 
(Insurance) to help and guide these 
agents in co-ordination with the Block 
Development Officers. Out of the 
agency commission payable, a portion 
w ill go to the agent and the balance 
w ill be utilised by the Panchayat in 
the development ot  the villages.

(3) The villagers can purchase in
surance policies of Rs, 500 or more. 
These would be endowment policies 
maturing after a specified period. The 
premium can be paid half yearly at 
the harvest time.

Tripara Judiciary

*676. Shri Daaaratha Deb: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether the pay scale of the 
officers and staff of the judiciary of 
Tripura Administration is lower, in 
general, as compared with the pay 
acale of similar staff in West Bengal; 
and

(b) if so, action proposed to be 
taken in this regard?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a) Na The pay 
scales of the officers and staff of the 
judiciary in Tripura do not generally 
compare unfavourably with those 
applicable to posts of corresponding 
status and responsibility in West 
Bengal;

(b ) Does not arise.

Scheduled Castes in Tripura

*677. Shri Dasaratha Deb: Will the 
Minister of Heme Affair* be pleased 
to state:

(a) the number of people belong
ing to Scheduled Castes, in Tripura;
I

(b ) whether the number has 
increased due to influx of refugees; 
and

(c) whether this fact has been taken 
into consideration in fixing ratio of 
Scheduled Caste oadres in Govern
ment Service* in Tripura?

The Minister of State In tbs Minis
try of Home Affairs (Shri Datar): (a )
47,000 as estimated in 1856.

(b) There has probably been some 
increase.

(c) No. As the lists of Scheduled 
Castes is under revision consequent 
on the reorganization of States, it is 
proposed to take up the question of 
the percentage of reservation after the 
new lists are drawn up.

Salary Rules

2678. Shri Jaga(Usta Awasthl: Will 
the Minister of Finance be pleased to 
state:

(a) whether it is a fact that civilian 
gazetted officers of the Central Gov
ernment proceeding an leave are un
able to get their salaries for three 
months or so after their return from 
leave;

(b) if so, the reasons for this delay 
in payment of their leave salaries; and

(c) the action proposed to be taken 
in the matter.

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi):
(a) to (c). As a rule there is no delay 
in the civilian gazetted officers of the 
Central Government proceeding on 
leave getting either their leave salary 
in respect of their leave period or 
their duty pay on return. A  few cases 
of delay might however have occur
red where time was taken in comple
tion of necessary formalities. Instruc
tions already exist for the prompt 
completion of all necessary formalities 
when an officer proceeds on leave and 
also for provisional payment of leave 
salary where delay is anticipated in 
final authorisation of leave salary.

MJ2.S. aad Engineer Corps

2679. Shri Snpakar: Will the Minis
ter of Defence be pleased to state:

(a ) wh*rt are the peace time duties 
« (  the Military Kftfiaeer Service aad
the Engineer Corps; and
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(b ) whether there ii apy scheme lor 
ontrustiag them with civilian works?

Tfec Depot? Wlnhtwr of Defence 
(Sardar Majithia): (a) The Corps at 
Engineers comprises of the Military 
Snfineer Unit* and Military Engineer 
Ct ivicw .

The peace-time duties of the Mili
tary Engineer Service* are:—

Xi) Construction of all Capital
Works for the Army, Navy, 
A ir Force and Ordnance Fac
tories including provision of 
Ibuildings, and Defence Works, 
together with ail ancillary 
services such as Roads, Elec
trical and Mechanical Services, 
Water Supply drainage, fur
niture and internal fixtures.

rfii) Maintenance Service* i.e. the 
necessary repairs and up-keep 
of the works referred in (i) 
above.

<iii) The execution of Deposit 
Works on behalf of Canton
ment Boards and other Public 
bodies or private persons, 
when approved by the compe
tent authority.

<hr) Maintenance and operation of 
Installations in connection 
with supply of electricity, 
water, refrigeration, ice and 
sewage disposal.

<v) Recovery of rent for accom
modation and charges for 
electricity, water and furniture 
from all persons occupying 
Defence Services buildings 
who are not entitled to free 
accommodation and services.

<vi) Procurement and holding of 
engineer stores for all Engi
neer Works and Reserves.

<vii) Payment to contractor* lor 
works carried out and to sup
pliers for stores supplied and 
other charges such as bills for 
electric energy obtained from 
Municipalities, Companies, or 
-other bodies.

(v iii) Assistance in the execution 
of large Civil Works of 
national importance, (.e.g. 
NEFA project).

(ix ) LaBtly, aid to Civil authori
ties for maintenance of essen
tial services in the event of 
internal emergency.

The role of Military Engineer Units 
in peace time is to equip, organise and 
train personnel so as to successfully 
fulfil their tasks in war. Their role 
covers all aspects of Military Engineer
ing such as field defences, river cros
sings including bridging, construction 
of buildings, air-flelds, etc. They are 
also required to render assistance to 
the Civil authorities for maintenance 
of essenti-'l services in the event of 
an emer; l- i^y.

(b ) No. The two units are inte
grated and are handled as one force 
to obtain maximum efficiency in their 
operation in peace and war.

U.S. Aid for Road Transport

«8S*. Sardar Iqbal Singh: Will the 
Minister of Finance be pleased to 
state:

(a ) whether any scheme has been 
formulated tor the disbursement of the 
$25 million U.S. loan for road trans
port schemes; and

(b) if so, details of this scheme?

The Minister of Revenae and Civil 
Expenditure (Dr. B. Gopala Beddi):
(a) and (b). The D.L.F. credit avail
able is being utilised for the import of 
components needed by the automobile 
manufacturers in India for their 
normal approved production pro
grammes of trucks, jeeps and buses.

Staff in the Ministry of Law

2681. Shri Daljtt Singh: Will the 
Minister of Law be pleased to state:

(a ) the number of Assistants and 
Clerks working in the Ministry of 
Law; and
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(b ) the number of employee* among 
them belonging to Scheduled Castes 
and Scheduled Tribes?

The Deputy Minister of Law (Shri
Hajarnavls): (a ) Assistants 39

Clerks 101

(b ) Scheduled Castes
Assistants 5
Clerks 11

Scheduled Tribes 
Assistants Nil
Clerks Nil

Staff in the Ministry of Scientific 
Research and Cultural Affairs

2682. Shri Daljit Singh: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) the number of Assistants and 
Clerks in the Ministry of Scientific 
Research and Cultural Affairs; and

(b) the number of employees among 
them belonging to Scheduled Castes 
and Scheduled Tribes?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir):

(a) (i) Assistants . . H i

(ii) Upper Div. Clerks 51

(iii) Lower Div. Clerks . 143

(b) (i) Assistants

Scheduled Castes . 5

Scheduled Tribes . N i1.

(ii) Upper Division Clerks

Scheduled Castes . X

Scheduled Tribes . Nil.

(iii) Lamer Division Clerks

Scheduled Castes . 15

Political Pecataw

2683. Shri N. R. Muntauny; Wiii like 
Minister of Hone Affairs be pkw a#
to state:

(a) what is the criteria fix ed  f a r  
grant of political pensions by Gov
ernment;

(b) the number of petitions racefvetf 
for such pension from all Statoa 
during the years 1956-57 and 1957-58;

(c ) the amount budgeted for tht« 
purpose for 1958-59; and

(d) how much has been spent so far  
out of that amount?

The Minister ot Home Affairs 
(Pandit G. B. Pant): (a) The Union
Government have no scheme for grant 
of pensions to political sufferers. The 
question of the criteria fixed for t to  
grant of such pensions does not, there
fore, arise,

(b) to (d). Do not arise.

m m
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Scheduled Tribes Nil.
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B w w th K i p r  Schools In M U

MW. Shri AJtt Singh Sarhadl: W ill 
th« Minister of Education be pleased 
to state:

(a ) whether it is a fact that there 
is no arrangement for teaching 
Panjabi in Romesh Nagar Schools in 
Delhi; and

(b ) if so, action taken in the matter.

The Minister of Education (Dr. K. L. 
Shrtmali): (a ) No, Sir.

(b) Does not arise.

Gas pipeline from Jawalamnkht to 
Delhi

2686. Shri Ram Krishan: Will the 
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that Govern
ment propose to construct a gas pipe
line from Jawalamukhi to Delhi; and

(b) if so, at what stage is the 
scheme?

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) There are no
immediate proposals to construct a 
gas pipeline from Jawalamukhi to 
Delhi.

(b) Does not arise.

Backward Classes

2687. Shri Knmbhar: Will the Minis
ter of Education be pleased to refer 
to pages 87, 88 and 173 in Vol. II 
(lists) 1955 of the report of the Back
ward Classes Commission and state:

(a) whether the Kumbhar (posters) 
caste has been excluded from the 
list of the Scheduled Castes and 
included in the list of the other Back
ward Classes according to the recom
mendations of the Commission;

(b ) if so, the dates of its exclusion 
and inclusion;

(c ) whether the facilities reserved 
for the other Backward Classes have 
been made available to this caste;

(d ) whether It is a fact that the 
post-matric scholarships awarded to 
the students of this caste by the CMi
tral Government were recovered from 
the students;

(e) if so, the reasons thereof:

( f )  whether review and fresh appli
cations for post-Matric scholarships 
have been received from the students- 
of this caste; and

(g ) the result of consideration on- 
these applications?

The Minister of Education (Dr. K. L . 
Shrimali): (a) Yes, Sir.

(b) The caste was excluded from 
the list of Scheduled Castes of Orissa 
State by the Scheduled Castes an<f 
Scheduled Tribes Lists (Modification) 
Order, 1956, which came into force 
with effect from the 29th October,
1956.

This caste was included in the List 
of ‘Other Backward Classes’ recog
nised for the Government of India 
Scholarships from the year 1957-58 
onwards.

(c) The concessions allowed to 
Other Backward Classes are extended 
to this caste in the matter of award 
of scholarships under the Government 
of India Scheme of scholarships to 
Scheduled Castes, Scheduled Tribes 
and Other Backward Classes.

(d) and (e). Information is being- 
collected and will be laid on the Table 
of the House in due course.

(f )  Yes, Sir.

(g ) The applications are being scru
tinised and every effort w ill be made 
to finalise the cases as early as possi
ble.

Discretionary Fond of the Minister- 
of Home Affairs

2688. Shri Dasaratha Deb: Will the 
Minister of Home Affairs be pleased 
to refer to the reply given to Starred
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Question No. 520 on the 36th August, 
1J»8 and state:

(a ) whether any amount has been 
granted from the Home Minister^ 
:Discretionary Fund for the purpose of 
giving relief to persons in Tripura who 
served the nation in the political, 
aodal, philanthropic and other fields;

(b ) if so, the number o l persons 
who received the amount; and

(c) the amount of sum given so Jar, 
i f  any?

The Minister of Home Affairs 
<?audit G. B. Pant): (a ) Yes.

(b ) 3.

(c ) Rs. 3,000. In addition, a sum 
o f  Rs. s,000 was recently sanctioned 
for relief to victims of recent border 
incidents.

Tribal Reserved Lands In Tripera

2689. Shri Dasaratha Deb: W ill the 
Minister of Home Affairs be pleased 
tto state:

(a) whether it is a fact that the 
Tripura Administration has not been 
maintaining the tribal reserved land 
In Tripura and the areas reserved for 
iribals are being used for settlement 
o f  non-tribal people;

(b) whether it is not a fact that 
non-tribals are strictly prohibited to 
be settled within such Tribal 
Reserved areas;

(c ) whether Government will lay a 
statement showing the specific area or 
areas with specific boundaries of 
■“tribal reserved” land in Tripura; and

(d) whether there is a proposal to 
•demarcate such reserved land by put
ting up demarcation posts?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a ) The Tripura 
Administration was authorised by 
•Government about two ysars ago to 
utilise a portion of the land reserved 
ftjr the settlement o f tribals for the 
rehabilitation of displaced persons, 
4tfbject to the condition that tfci* did

not materially affect the imptemep- 
tation of the schemes which had 
already been taker up lor the settle- 
aunt at tribal* oa land. An area ci 
110 sq. miles was thus reserved by 
the Maharaja of Tripura in 1931, and 
another area of 19S0 sq. miles waa 
similarly reserved later in IMS. 
Subsequently, in 1948, the Regent 
Maharani released from out of the 
above an area of 300 sq. miles for 
the rehabilitation of displaced persons 
from East Pakistan.

(b ) No. According to the order of 
the Ruler under which land wa$ last 
reserved for certain specified classes of 
local tribals, power was reserved to 
the Government to transfer the land 
under special circumstances to people 
falling outside the aforesaid classes, 
and the authority given to the local 
Administration in 1956 was thus In 
conformity with this order of the 
Buler.

(c) A  statement containing parti
culars of the areas reserved in 1931 
and 1943, and of the area subsequent
ly released in 1948 is laid on the Table 
of the Lok Sabha. [See Appendix VI, 
annexure No. 74.]

(d) No such proposal is at present 
under consideration, as the boundaries 
of the reserved areas are already 
fairly well-defined.

Dissolution of Marriages in Union 
Territories

2890. Shri Snbtman Ghose: Will the 
Minister of Law be pleased to state:

(a) the number of cases for disso
lution of marriages filed in the Union 
Territories of Delhi, Himachal Pra
desh, Manipur and Tripura since the 
passing of the Hindu Marriage Act;

(b ) in how many cases, dissolution 
has been allowed by the decree of the
courts; and

(b) in how many cases compromises 
were effected between the parties?

The Minister at Law (Shri A. K.
Sen): (a ) to (c). Information is not 
readily available. Ft wtH be collected
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and laid t »  the Table of the House
as soon as possible.

Sncfaipttdi Nttjnm

2491. Kanutri M. Vedakumagi: Will 
the Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a ) whether it is a fact that 
ICuchipudi Natyam was not recognised 
as a classical dance by an Expert 
Committee of Sangeet Natak Aca
demy; and

(b) if so, the reasons therefor?

The Minister of Seteatttc Reaearch 
and Cultural Affairs (Shri Humayun 
Kablr): (a) The Expert Committee 
appointed by the Sangeet Natak 
Akademi to advise the Akademi, in 
its policy of awards to artists in the 
field of dancing and the categories of 
dances in which these awards should 
be given, has not yet submitted it* 
report.

(b ) Does not arise.

Life Insurance Corporation

/Shri S. M. Banerjee:
\  Shri Tangamanl:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Life
Insurance Corporation is intending to 
utilise Co-operative Societies as its
agents in rural areas to boost up
insurance business;

(b) if so, whether the scheme has 
teen formulated by the Corporation; 
and

(c ) the main features of the
scheme?

The Minister of Revenue and Civil 
d p w O t o H  (Br. B. Gopala Reddi):
<a) Yes, Sir.

<b> and <c). The scheme is undo: 
the eoQU^eration of the Life Insur
ance Corporation of India.

Water Supply ia Andamans

2693. Shri Lachman Singh: Will 
the Minister of Home Affairs be 
pleased to state:

(a ) whether the Dalthaman Tank 
which is the main source of supply 
of water in Andaman* has been clean
ed; and

(b) if not, the reasons therefor?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a ) and (b).
General cleaning of the Dalthaman 
Tank is being done regularly. The 
Geological Survey of India have 
advised that desilting of tank should 
not be done. Water is, however, filter
ed and chlorinated regularly and also 
tested by Public Health Officer every 
month.

Medical Specialists in Andamans

2694. Shri Lachman Singh: Will the 
Minister of Home Affalra be pleased 
to state:

(a) whether it is a fact that there 
are no medical specialists in Andaman 
Islands;

(b ) whether Government are consi
dering to post specialists on eye, nose, 
ear and throat in these Islands; and

(c) if so, how far the matter has 
been considered?

The Deputy Minister of Home 
Affairs (Shrimati A lva): (a ) There 
is no medical specialist in the Islands.

(b) and (c). It is proposed to send 
a medical graduate for a specialised 
training in eye, ear, nose and throat. 
These islands have only a small popu
lation and do not, therefore, need 
wholetime specialists.

Buffaloes for Andamans

2695. Shri I w lw i a  Sinfh: Will the 
Minister of Home Affairs be pleased 
to state:

(a ) whether it is a tact that 
buffaloes for ploughing by displaced
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persons in Andamans, are bought at 
high price from the mainland; and

(b ) whether it is also a fact that 
buffaloes are available locally at 
cheaper rates?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a ) Plough 
animals for supply to settlers in 
Andamans were purchased after 
inviting quotations at Rs. 31250 nP. 
per cattle inclusive of all incidental 
charges for delivery at Port Blair but 
excluding the freight.

(b ) Plough animals are not avail
able locally in such numbers as 
were required for the settler families.

Blrla Industrial Museum 
„„ „ „  f  Shri Subodh Hansda: 
“ " • ^ S h r i B. C. Majhi:
Will the Minister of Scientific Re

search and Cultural Affairs be pleased 
to state:

(a) whether it is a fact that the 
Council of Scientific and Industrial 
Research has decided to spend more 
than six lakhs of rupees for the repair 
and renovation of the Birla Industrial 
Museum Building, Calcutta, which has 
been donated by the Birlas; and

(b ) what is the expert engineering 
opinion about the life of the present 
building after repair and renovation?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a ) No Sir. The expendi
ture proposed to be incurred on the 
repairs and renovation of the build
ing is estimated to be Rs. 3*7 lakhs.

(b) It is reported that after the 
present repairs and renovation, the 
building is likely to have a life of 25 
to 30 years provided periodical repairs 
and maintenance are efficiently carried 
out.

Loans to Displaced Persons of 
Tripnra

2697. Shri Dasaratha Deb: W ill the 
Minister of Finance be pleased to 
state:

(a) the total amount of loan ad
vanced by Rehabilitation Finance Ad

ministration to the displaced persona 
of Tripura so far;

(b ) the total number of petition* 
for loans still pending for final consi
deration and disposal; and

(c) the amount realised from the 
loanees?

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi):
(a) Rs. 15,29,950.

(b) 50.

(c) Rs. 1,42,910-48 nP.

Private Schools in Tripura

2698. Shri Dasaratha Deb: Will the 
Minister of Home Affairs be pleased 
to state:

(a) the reasons for not transferring 
the management of private schools 
and the social education centres to the 
Territorial Council of Tripura; and

(b) when it is proposed to be done?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a ) and (b).
The management of private schools 
does not vest in the Administration 
but in the respective managing bodies 
of private education institutions. The 
question, therefore, of transferring the 
management of private schools to the 
Territorial Council does not arise. As 
regards social education, this is not 
included in the matters which, under 
the provisions of the Territorial Coun
cils Act, are to be under the control 
of the Council.

Gurkhas in the Indian Army

2699. Shri L. Achaw Singh: W ill
the Minister of Defence be pleased to 
state whether the Government of 
India have fixed a quota for recruit
ment of Gurkhas in the Indian Army?

The Deputy Minister of Defence 
(Shrj Raghnramalah): No, Sir. The 
recruitment of Gurkhas in the Indian 
Army is governed by increase|decrease 
in establishments, actual deficiencies 
and anticipated wastages.
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ProMcnttau of Government Servants 

2700 Shri Arjnn Singh Bhadauria:
Will the Minister of Home Affair* be 
pleased to state;

(a) the number of applications 
received from private citizens for per
mission to prosecute Central Govern
ment officials on criminal charges 
during 1956-57 and 1958 so far, res
pectively;

(b ) the number of cases in which 
the permission was granted and the 
number of cases in which permission 
was refused with general reason* 
therefor; and

(c ) the number of applications men
tioned in part (a) which are still 
pending consideration and the time by 
which they are likely to be disposed 
of?

The Minister of Home Affairs 
(Pandit G. B. Pant): The required
information is being collected and will 
be placed on the Table of the House.

Lands in Allahabad District

2701. Shri Arjun Singh Bhadauria:
Will the Minister of Defence be pleas
ed to state:

(a ) the total area of land acquired 
by the Ministry of Defence from culti
vators in Salahpur area of Allahabad 
District in the years 1956, 1957 and 
1958 respectively;

(b ) the purpose for which these 
lands were acquired;

(c) the total compensation paid to 
the cultivators;

(d ) whether the Ministry plans to 
acquire more land in this area in the 
near future; and

(e ) if so, the estimated area of such 
land and the purpose for which it is 
proposed to be acquired?

The Deputy Minister of Defence 
{Shri Raghoramaiah): (a ) and (b). A  
total area of 250*43 acres of land from 
villages in Salahpur area was notified

for acquisition for provision of perma
nent domestic accommodation to the 
units located there. Of this an area 
of 22710 acres only was taken posses
sion of on 30th May, 1958.

(c) No payment has yet been made 
as the Collector is yet to declare his 
award under Section 11 of the Land 
Acquisition Act, 1894.

(d ) and (e). Yes. The remaining 
23 33 acres for the same purpose.

Educational Statistics

2702. Shri Hem Raj: Will the Minis
ter of Education be pleased to lay a 
statement showing the number of 
students who passed Matriculation 
Examination and Degree Courses in 
Arts, Medicine, Agriculture, Engineer
ing, Veterinary Science and Forestry 
during 1956, 1957 and 1958 so far, 
State-wise?

The Minister of Education (Dr.
K. L. Shrimali): A  statement giving
the requisite information for 1956 is 
placed on the Table of the Sabha. 
[See Appendix VI, annexure No. 75.]

Similar information for 1957 is not 
yet completely available and w ill be 
placed on the table of the Sabha, 
when ready; while that for 1958 will 
start coming in from October, 1958.

Shifting Cultivation in Kerala

2703. Shri Jinachandran: Will the 
Minister of Home Affairs be pleased
to state:

(a) the amounts spent by the Kerala 
Government during 1956-57 and 1957- 
58 out of the Central Grant for 
arresting shifting cultivation amongst 
the tribes;

(b ) the nature of work done so far 
and how many have been permanently 
settled; and

(c) the amount allotted for 1958-59 
for the purpose?
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T t o  D e p u ty  M in ister e f  

Affairs (Shrimati Alva): (a) Ttie
following Centra] assistance was sane* 
tioned to the Government ot Kerala

Y ear
State plan 

schemes

i?;6 5? 

1957-58 .

Rj.

0-722

1-054

during the J^ar tlW-Sf and 1997-58, 
for arresting shifting cultivation 
amongst the Scheduled Tribes:—

(R». in lakh*)

Centrally
sponsored
p-ogTOHime

Rs.

2-00

2-00

Tctfl

Rs.

2 -7 2 2

3-o?4

(b ) The required information is 
being collected from the State Gov
ernment and will be laid on the Table 
of the House as soon as received.

(c ) Rs. 3,02,000 (including the 
State’s share) under the State Sector; 
and Rs. 2,86,000 under the Centrally 
sponsored programme.

Oil Drilling Programme

rt04. Shri Daljit Singh: Will the 
Minister of Steel Mines and Fuel be
pleased to state:

(a) whether it is a fact that Govern
ment have decided to take measures 
to expedite drilling and exploration 
programme in various parts of India; 
and

(b ) whether it has been decided to 
award a running shield to the working 
party which maintains the best dril
ling site?

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) A  shield will be awarded by the 
Oil and Natural Gas Commission to 
their best organised drill site on 
competitive basis, by rotation, once in 
in every 4 months.

Income-tax cases

*7«5. Shri Daljit Singh: Will the 
Minister, of Finance be pleased to 
state:

(a) the number of cases of Income- 
tax admitted in the Punjab High 
Court and Tribunal since 1957; and

(b ) the number of such cases dis
posed of so far?

The Minister of Revenue and C h S  
Expenditure (Dr. B  Gopala Reddi):
(a ) (i) In Punjab High Court 51 

(ii) In the Income-tax
Appellate Tribunal 1470

(b) ( i )  By High Court 8

(ii) By Tribunal 
The information called for is 
not readily available and will 
be laid on the table of the 
House as soon as possible.

Rules for Forwarding of Applications 
ot Government Employees

£706. Shri Shree Narayan Das: Will 
the Minister of Home Affairs be pleas
ed to state:

(a) whether the Government of 
India have framed any rules and regu
lations of forwarding the applications 
of their employees for other posts 
under Government; and

(b) if so, whether a copy of them 
will be laid on the Table?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a ) Yes.

(b ) Copies of the Government Ser
vants’ Application for Posts (Central 
Services) Rules, 1943, and Ministry of 
Home Affairs Office Memorandum 
No. 170/51-Ests dated 21st October; 
1952 are laid on the Table of the 
House. [See Appendix VI, annexur* 
No. 76.]
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Aasar in Bijapur

8707. Shri Sugaadhl: Will the
Minister of ‘ Scientific Research and 
Cultural Affairs be pleased to state:

(a ) whether it is a fact that about 
two years ago some wooden pillars 
and a part of the roof of the historical 
building ‘Assar Mahal” in Bijapur col
lapsed;

1 (b ) if so, the amount granted to 
carry out the repairs; and

(c) the reasons for the delay in 
reconstructing the same?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kablr): (a ) Yes, Sir.

(b ) Rs. 03,074.

(c) The delay caused in the execu
tion of the work is due to the intricate 
nature of work involved which re
quired consultations with other ex
perts.

Ibrahim Rosa Building, Bijapur

2798. Shri Sugandhl: Will the Minis
ter of Scientific Research and Cul
tural Affairs be pleased to state:

(a) whether it is a fact that the 
historical building "Ibrahim Roza” in 
Bijapur stands in a pool of water 
during rainy season; and

(b) if so, what steps are being 
taken to protect the building?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kablr): (a) and (b). The necessary 
information is being collected and w ill 
be laid on the Table of the House in 
due course.

Defence Depot Avadi

2769. Shri Nanjappa: W ill the 
Minister of Defence be pleased to 
state:

(a ) whether there is any proposal 
to shift the Defence Depot at Avadi, 
Madras State;

(b ) it so, the reasons for the same; 
and

(c ) the steps taken so far in th r
direction?

The Deputy Minister of Defence- 
(Shri Raghuramaiah): (a ) No, Sirr
There is no proposal at present to* 
shift any of the Depots at Avadi

(b) and (c). Do not arise.

Delhi Police Official

2719. Shri Vajpayee: Will the Minis
ter of Home Attain be pleasd to stater

(a) whether a police official of Delhi 
has absconded following registration of 
an embezzlement case against him; 
and

(b) if so, the details of this case?

The Minister of Home Affafaw 
(Pandit G. B. Pant): (a) and (b ).
On the 27th August, 1958, an officiating 
Assistant Sub-Inspector was reverted 
to the rank of Head-Constable and 
suspended as he appeared to be res
ponsible for an embezzlement o f  
Rs. 4,000. He absconded from the 
Police Lines on the 3rd September, 
1958. Action against him is in pro
gress.

Documents on Shahjahan’s Death

2711. Shri Vajpayee: Will the
Minister of Education be pleased te
state:

(a) whether it is a fact that the- 
Department of Archives of the Rajas
than Government has lately come 
across some important historical docu
ments throwing light upon the death 
of Moghal Emperor Shahjahan; and

(b) if so, whether there is any pro
posal to have the documents 
examined?

The Minister of Education (Dr. K. L~ 
Shrtmali): (a) No, Sir.

(b ) Does not arise.
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Defence Industries at A ndl

2713. Shri K. S. Ramaswamy: Will 
the Minister of Defence be pleaaed to 
state;

(a ) whether Government have 
received any representation from the 
Government of Madras for the loca
tion of some heavy defence industries 
at Avadi;

(b) whether Government has come 
to any decision; and

(c) if so, the nature thereof?

The Deputy Minister of Defence 
(Shri Raghuramaiah): (a) No.

(b) and (c). Do not arise.

Amritsar Cantonment

2715. Shri Daljit Singh: Will the
Minister of Defence be pleased to 
state:

(a) the total amount allotted by the 
Government of India for the exten
sion of Amritsar Cantonment as grants- 
in-aid for implementing its extension 
■and development schemes for the year 
.1958-59 so far; and

(b ) the details of these schemes?

The Deputy Minister of Defqpce 
(Shri Raghuramaiah): (a) and (b).
'The Government of India have not 
sanctioned any amount for the exten
sion of Amritsar Cantonment but they 
■have sanctioned a sum of Rs. 95,100.00 
for development projects in that 
•Cantonment during the period 1st 
April to 31st August, 1958, as per 
details below:—

Projects Amount
sanctioned

Rs.

■Latrines . . . .  8,200-00

Urinals . . .  1,500*00

24,100-00

R*.
Medical & Public Health . 2,000 00

W ork............................................... ..........

Harijan Qrs. , io,txx> • 00

Total . 95,100-00

Lands

2716. Shrimati Maflda Ahmed: W ill 
the Minister of Defence be pleased to 
state:

(a) whether it is a fact that a plot 
of land at Sukanpukhuri Grant in 
Tinsukia (Assam) which was requisi
tioned by Government in the World 
War II has not yet been released; and

(b) if so, the reasons thereof?

The Deputy Minister of Defence 
(Shri Raghuramaiah): (a) and (b). No 
land in Sukanpukhuri Grant in Tin
sukia (Assam) is held on requisition 
by the Ministry of Defence. However, 
land measuring about 70 Bighas was 
acquired in Hukanpukhuri, Post Office 
Sukanpukhuri (Assam) in 1943. Being 
surplus to requirements, Government 
sanctioned its reconveyance to the 
original owners. Some of the owners 
have refunded acquisition cost and 
executed reconveyance deeds. Instruc
tions to hand over possession of land 
to them have been issued. The ques
tion of reconveyance of land to those 
who have not yet refunded the com
pensation is being examined.

Private Service by Retired 
Government Servants

2717. Pandit D. N. Tiwary: W ill the 
Minister of Home Affairs be pleased 
to state the number of retired Gov
ernment servants belonging to the All- 
India Services and Central Services 
Class I who have taken up jobs in 
private Arms during the years 1956 
to 1858 so far (State-wise)?

The Minister of State in the Minis
try of Home Affairs (Shri Datar): The
information w ill be collected and laid 
on the Table of the House in due 
course.
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CobuB of Scientific u d  b ta M d  
Research

*7 IB. Shri D. C. Sharma: W ill the 
Minister of Sctenttle Research and 
Cnltanl Affairs be pleased to state:

(a ) the total strength of Lower 
Division Clerks in the Council of 
Scientific and Industrial Research and 
various Laboratories under its control;

(b ) whether it is a fact that the 
Government of India sanctioned the 
grant of four advance increments to 
the Central Government Employees, 
including their subordinate offices;

(c) if so, whether the clerks refer
red to in part (a) above have also been 
given this benefit; and

(d ) if not, reasons therefor?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humaynn 
Kabir): (a) 453 (Four hundred and 
fifty-three).

(b) The Government of India have 
sanctioned the grant of two additional 
increments to the confirmed Lower 
Division Clerks in the Central Secre
tariat Clerical Service and also to the 
clerks who, though not yet confirmed, 
have held the posts for at least three 
years and are considered suitable for 
confirmation. In addition to these, 
two additional increments are also 
admissible to the persons of the above 
category who pass typing test held by 
the Union Public Service Commission 
at a speed of 40 words per minute.

The above concessions are not admis
sible to the employees in subordinate 
offices.

(c) Yes, Sir.

(d) Does not arise.

Council of Scientific and Industrial 
Research

2719. Shri D. C. Sharma: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) whether all Gazetted appoint
ments in the Council of Scientific and

Industrial Research and its L abors  
tories under its control are made by  
the Union Public Service Commission; 
and

(b ) if not, reasons therefor?

The Minister of Scientific Keeer d i  
and Cultural Affairs (Shri Homayum 
Kabir): (a ) No, Sir.

(b ) The Council is an autonomous 
organisation and recruitment of officers 
in their organisations does not fall 
within the purview of the Union 
Public Service Commission.

National Memorial at Jallianwala 
Bagh, Amritsar

2720. Shri Daljlt Singh: Will the
Minister of Scientific Research an4 
Cultural Affairs be pleased to state:

(a ) the work done so far on the 
construction of the national memorial 
in Jallianwala Bagh at Amritsar;

(b) the amount of Central grant
utilised so far; and

(c) the names of the trustees who
constitute the Jallianwala Bagh
National Memorial Trust at present?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) About l/3rd of the work 
has so far been completed.

(b) According to available informa
tion, an amount of approximately
Rs. 2.24 lakhs has been spent so far, 
but it is not known how much of this 
represents the Central grant.

(c) The names of the trustees are 
as follows:—

(i) Shri Jawaharlal Nehru,
(ii) Dr. Saifuddin Kitchlew,
(iii) Maulana Abdul Kalam Azad 

(now vacant).
(iv ) the President of the Indian 

National Congress.
(v ) the Governor of the State of 

Punjab.
(v i) the Chief Minister of the 

State of Punjab,

207 A  L.S.D.—5
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(vfl) Rajkumari Amrit Kaur. 
(viii) Ttair»h< Tek Chand; aad 

(lx) Giani Gurmukh Singh 
Musafar.

Institutes for Tribal Students in 
Punjab

*121. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased 
to state:

(a ) whether any technical training 
institutes for tribal students in Punjab 
have been set up with the Central 
assistance; and

(b) i f  so, their number and names 
of places where these are located?

The Deputy Minister of Home 
Affairs (Shrimati Alva): (a ) and (b). 
No technical training institutes have 
been opened for tribal students in 
Punjab. However, provision has been 
made in the Second Five Year Plan 
for the opening of training centres to 
train the tribals in the use of improved 
spinning implements and development 
of wool spinning and weaving indus
try. Two such centres—one in spin
ning and the other in weaving were 
opened at Keylong and Phoora in 
Lahaul area of Kulu Tehsil, District 
Kangra, during 1956-57. Two spin
ning training centres in wool (Pash- 
mina) are expected to be opened under 
the Centrally sponsored programme 
during the current year.

Libraries for Women and Children in 
Punjab

2722. Shri Daljit Singh: W ill the
Minister of Education be pleased to 
state:

(a) the amount of grant sanctioned 
by the Central Social Welfare Board 
to Voluntary Social Welfare Organisa
tions for the libraries for women and 
children in Punjab during 1958-59; and

(b ) if so, the names of places where 
these are being set up?

The Minister of Education (Dr. K. L. 
Shrimali): (a) Rs. 2,690 so far.

(b ) The voluntary social welfaro 
institutions to which grants have been 
sanctioned tor the purpose are located 
at the following places:—

1. Karnal,
2. Sonepat,
3. Ferozepur,

4. Amritsar,
5. Taraori, District Karnal,
6. Rohtak.

Social Education Centres la 
Himachal Pradesh

2723. Shri Daljit Singh: W ill the 
Minister of Education be pleased to
state:

(a) the number of Social Education 
Centres run by the Administration of 
Himachal Pradesh; and

(b) the number of students getting 
education in them?

The Minister of Education (Dr. K. L. 
Shrimali): (a ) 636.

(b ) 9,540.

Restrictions on Bank Advances against 
Foodgrains

2724. Shri Ram Krishan: Will the
Minister of Finance be pleased to 
state:

(a) whether it is a fact that the 
Reserve Bank of India has directed all 
scheduled banks in the country to 
further limit their advances against 
wheat and other foodgrains;

(b ) if so, the nature of the restric
tion suggested; and

(c) the response from the banks?

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi):
(a ) On 10th September, 1958, a direc
tive was issued by the Reserve Bank 
of India to all scheduled banks im
posing further restrictions on bank 
advances against wheat and other 
foodgrains (excluding paddy and rice).
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(b ) The nature of restrictions is 
indicated below:
A. Wheat:

(0 In respect of An average aggregate 
banks' office* level within 66 2/3%
operating in all of such level
the State* (in* in the corresponding
eluding the month of 1957
State of Punjab) to be maintained

each month com
mencing from Octo
ber, 1958.

(H) In respect of the Same as above. 
State of Punjab.

S. Other Foodgrains ( excluding 
Wheat, Paddy and Rice)

(I) In respect of An average aggregate
the banks’ level within 80% of
offices operating such level in the 
in all the Stares, corresponding month

of 1957 to be
maintained each 
month commencing 
from October, 1958.

The previous directives of 11th 
December, 1957 prescribed the permis
sible level in respect of A  and B at 
80 per cent, of the average advance in 
the corresponding month in the pre
ceding three years.

The pattern of restriction in other 
respects and the permissible level of 
bank advances against paddy and rice, 
remain unchanged.

(c) It is too early to say to what 
extent the recent directives have been 
complied with by the banks.

Separation of Rural Areas from 
D.M.C. Jurisdiction

2725. Shri Ram Krlshan: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether Government has 
received any representation from the 
representatives of rural areas for 
separating the rural areas of Delhi 
from the administrative jurisdiction 
and control of the Municipal Corpo
ration;

(c) the reaction of Government in 
this matter?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a) No.

(b) and (c). Does not arise.
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Mannfactare of Earth-moving 
Machines

2727. Shri S. M. Banerjee: Will the 
Minister of Defence be pleased to 
state:

(a) whether Government have any 
proposal to manufacture earth-moving 
equipment, tractors, bulldozers etc. in 
collaboration with a Japanese firm; 
and

(b) if so, the details thereof?

(b ) i f  so, the reasons for separation; The Depnty Minister of Defence
(Shri Raghuramaiah): (a ) Yes.
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(b ) Yea.

The terms are:—
(i) Payment of 980 dollars for 

each set of drawing* and 
specifications and other techni
cal information.

(ii) Technical assistance fee at
2 per cent, on each tractor 
manufactured in India upto 
300 tractors.

(iii) Royalty fee of 2 per cent.

The technical assistance fee and 
royalty fee will be calculated on the 
value of parts manufactured in India, 
on the basis of prices Ex-works Japan.

No royalty fee will be payable on 
spare parts manufactured for defence 
services in India. 2 per cent, royalty 
fee will be payable on spare parts 
manufactured for any party other than 
defence services.

Royalty fee will be payable for a 
period of 10 years.

Committees Working under the 
Ministry of Steel, Mines and Fuel

2728. Shri Daljit Singh: W ill the
Minister of Steel, Mines and Fuel be
pleased to state the names of Com
mittees which worked under the 
Ministry of Steel, Mines and Fuel 
during 1957-58 and 1958-59 so far?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): 1. Coal 
Price Revision Committee.

2. Team of experts to make detailed 
surveys and investigations to study 
methods of winning transportation and 
distribution of sand from the D.V.C. 
river deltas for purposes of stowing 
in coal mines.

3. Ad-hoc Committee on resources 
for stabilisation of the coal mine 
workings under the Grand Trunk Road 
and Barakar town in the Asansol sub
division of West Bengal.

4. Committee to promote voluntary 
amalgamation of Collieries.

5. Committee on Assessment of 
Resources.

6. Committee on Requirements and 
Utilisation.

7. Committee on Production tad 
Preparation.

8. Committee on Transportation.

(The last four Committees are ot the 
Coal Council of India).

9. Fuel Efficiency Committee.

10. Coal Advisory Committee.

11. Coal Transport Advisory Com
mittee.

12. Committee to re-assess the 
demand for hard coke.

13. Committee to advise on matters 
relating to oil exploration and produc
tion, refining of crude oil and utiliza
tion of natural and refinery gases.

14. Inter-departmental Committee 
on the reclamation of used lubricating 
oils.

15. Standing Panel of Technical Ex
perts for the Neyveli Lignite Corpora
tion (Private) Ltd.

16. Committee of Experts for the 
Palana Lignite deposits.

17. Committee to report on beneflcia- 
tion of low grade ores.

18. Mineral Advisory Board.

19. Four Zonal Councils (Minerals).

20. Working Group to evolve a more 
satisfactory system of obtaining statis
tical information by co-ordinating the 
requirement of Indian Bureau of 
Mines and the State Governments.

21. Mica Sub-Committee of the 
Mineral Advisory Board.

22. Mica Advisory Committee.

23. Mica Sub-Committee.

24. Sub-Committee to investigate 
and recommend as to what incentive* 
and facilities should be given to 
encourage mine owners to beneficiate 
minerals.

25. Petroleum Consumers Advisory 
Council.
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military —

m 9. Shri Daljit Singh: Will the 
Minister of Defence be pleased to 
date:

(a ) the number of various military 
missions sent to foreign countries 
during 1957 and 1958 so far;

(b) the names of countries and 
purpose for which they had been sent; 
and

(c ) the expenditure incurred on each 
mission (separately)?

The Deputy Minister of Defence 
(Shri Raghuramaiah): (a ) and (b).
Curing 1957, two Missions were sent 
to the U.S.S.R.—one of these was a 
combined Army and Air Force Mission 
led by the Chief of the Army Staff 
and other was a Naval Mission led by 
the Deputy Chief of the Naval Staff. 
During 1958 one Army Mission led by 
the Chief of the Army Staff has been 
sent to Canada and the U.S.A. and is 
at present in the U.S.A. They have 
all been in the nature of Goodwill 
Missions.

(c) The expenditure on the Mission 
led by the Chief of the Army Staff in
1957, was about Rs. 38,500 and on that 
led by the Deputy Chief of the Naval 
Staff about Rs. 7,500. The running 
cost of the I.A.F. aircraft in which 
these two Missions travelled together 
to the U S.S.R., is not included in these 
figures. The expenditure on the Mis
sion sent in 1958 is estimated to be 
Rs. 38,000.

Income-tax Payers in Punjab

2730. Shri Daljit Singh: Will the
Minister of Finance be pleased to state 
the number of persons who pay 
income-tax in Punjab, district-wise, at 
present?

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): The 
number of persons in Punjab district- 
wise, who are on the register of

income-tax awessees as on let Sep
tember, 1958 is as below:

1. Jullundur 2503

2. Karnal 1948

3. Hissar 1767

4. Ambala 3355
5. Simla 998

6. Gurdaspur 1232
7. Kangra 171

8. Hoshiarpur 758
9. Amritsar 6668

10. Rohtak 1798
11. Gurgaon 934
12. Mohindergarh 237
13. Ludhiana 3533
14. Ferozepur 2227
15. Patiala 6381
16. Kapurthala 390
17. Bhatinda 2640
18. Sangrur 1403

Private D.S. Investments in India

2731. Shri Ram Krishan: Will the 
Minister of Finance be pleased to 
state:

(a) whether it is a fact that private 
United States investment in India is 
increasing; and

(b) if so, its extent during 1958 so 
far?

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi):
(a ) Yes, Sir.

(b) The figures for 1958 are not yet
available.

List for Appointment of High Court 
Judges

£7*2 /Shri Subiman Ghose:
\  Shri Ghosal:

Will the Minister of Home Affair* 
be pleased to refer to the reply given 
to Starred Question No. 1171 on the 
11th September, 1958, regarding draw
ing up of an all-India list of suitable
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persons tor appointment as High Court 
Judges and state:

(a ) whether it is a fact that appli
cations were called for from the mem
bers of the Bar Associations;

(b) if so, the number of applications 
received;

(c) on what considerations the selec
tion has been made from amongst the 
members of the Bar Associations;

(d ) whether the lists of names sent 
by the State Governments have been 
agreed upon by the Chief Justices; and

(e ) the number of candidates includ
ed in the list sent by the West Bengal 
Government who are from the bar and 
from services?

The Minister of Home Affair* 
(Pandit G. B. Pant): (a) No.

(b ) Does not arise.

(c) No selections have been made 
yet.

(d) The lists are prepared in con
sultation with the Chief Justices.

(e ) It would not be proper to dis
close this information.
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Copying Agency, D«Ud

2738. Shri T. B. Vlttal Rao: WiU 
the Minister of Home Affairs be
pleased to refer to the reply given 
to Starred Question No. 1160 on the 
11th September, 1958 and state the 
nature of steps taken so far to re
organise the Copying Agency, DelhiT

The Minister of Home Affairs 
(Pandit G. B. Pant): (a ) Revised
Rules for the Copying Department 
have been drafted and sent to the 
District and Sessions Judge for 
approval.

(b ) The work in the Copying 
Department is being examined to deter
mine the strength of the staff.

(c ) Pending the reorganisation of 
the Copying Department additional 
temporary staff is being appointed to 
dispose of the existing arrears.

'Excise Duty on Match Sticks’

2739. Shri Tangamani: Will the 
Minister of Finance be pleased to state:

(a) whether any shortage of match 
stick bundles was detected when the 
preventive Deputy Superintendent of 
Excise Madurai Division checked the 
Match Factories at Sivakasi on the 
15th February, 1958;

(b) if so, the action taken in the 
matter;
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(c) whether it is a fact that some 
members of Central Excise Depart
ment are also under suspension; and

(d) if so, when will the matter be 
disposed of?

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddy):
(a) Yes, Sir, substantial shortage of 
bandroUed matches was detected by 
the Deputy Superintendent, Madurai 
Divisiop on the 15th February, 1958, 
in 3 Match Factories at Sivakasi.

(b) Showcause notices were issued 
to the Proprietors and their replies 
have been received. These are being 
examined and orders will be issued 
by the Collector of Central Excise, 
Madras, shortly.

(c ) Yes, Sir.

(d ) Charge-sheets have already been 
served on them. Disciplinary proceed
ings against them will be finalised on 
receipt of their explanations and on 
completion of the oral enquiry.

Requirement of Engineers for Steel 
Plants

2:40. Shri L. Achaw Singh: W ill the 
Minister of Steel, Mines and Fuel be 
pleased to state:

(a) what are the approximate re
quirements of engineers and skilled 
workers for each of the steel plants 
at Durgapur, Bhilai and Rourkela; and

(b ) the steps taken to fulfil the 
requirements so far?

The Minister of Steel, Mines and 
Fnel (Sardar Swaran Singh): (a) For 
each of the Steel Plants it is estimated 
that on an average approximately 670 
engineers and higher supervisory staff 
and 6,300 skilled workers and opera
tives w ill be required.

(b) So far 1,200 engineers and 2,700 
skilled workers have been recruited.

Training has been so arranged that 
the engineers and operatives required 
for each section will be ready to take 
over as that section is commissioned. 
241 engineers were sent for training 
to the U.S.S.R. Of these, 124 have 
returned after completion of training 
this year and no difficulty is antici
pated in completing the training of a 
total of 686 men according to schedule.

A  large number of engineers of the 
Rourkela and Durgapur steel projects 
will be trained in the U.K. through 
the good offices of the Ford Founda
tion. Two batches of engineers total
ling 198 were sent for training in the 
U.S.A. The first batch of 113 are due 
to return in a few days. The third 
batch of 100 left on the 1st and 2nd 
of this month for U.S.A. Arrange
ments have been made under the 
Colombo Plan, for the training of 300 
engineers of the Durgapur steel pro
ject in the U.K. 67 engineers are now 
in that country. One has returned 
after training, 5 engineers have 
returned after training in Australia 
and one from Canada. Canada and 
Australia have agreed to provide 
further training facilities. 63 Engi
neers of the Rourkela Steel Project 
have been trained in West Germany. 
Another 46 are under training in that 
country. A large training establish
ment is being run at Jamshedpur at 
which every young engineer is first 
given preliminary training before going 
abroad.

A  certain number of highly skilled 
operatives who have to have specialist 
experience of steel plants, are also to 
be trained abroad. So far 299 opera
tives have gone to the U.S.S.R. and 
32 to West Germany. Arrangements 
have been made with the existing steel 
works in India to train 1,800 opera
tives in about four years. 74 engi
neering firms have agreed to train 1,600 
skilled workers at a time. It is hoped 
that by the time all the three steel 
plants go into full production, about 
13 000 skilled workers would have been 
trained at these centres.
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Antt-Comptton Atcnctai

n il. Shri B. C. Mullick: Will the 
Minister of Home Affairs be pleased to 
state:

(a) whether it is a fact that the 
Government of India have recommen
ded to all State Governments lor the 
creation of non-oflicial agencies to be 
incharge of anti-corruption activities 
at the district level in every State; and

(b) if so, whether Government have 
received any reports from the State 
Governments of the action taken 
thereon?

The Minister of Home Affairs 
(Pandit G. a  Pant): (a) No.

(b) Does not arise.

Durgapur Steel Works

2741-A. Shri Morarka: Will the 
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether any price variations in 
the erection costs for Durgapur Steel 
Works have been submitted by the 
Indian Iron and Steel Company 
(Private) Ltd.; and

(b ) if so, the details thereof and 
Government’s reaction thereto?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) Pre
sumably the Hon’ble Member is re
ferring to Indian Steelworks Cons
truction Company Limited who are the 
Contractors for the erection of the 
Durgapur Steel Works.. They have 
been submitting from time to time 
claims under the price variations 
clause of the Contract.

(b ) The basis of adjustments is pro
vided in the Agreement and it is a 
matter of day to day accounting.

World Bank Conference

2741-B. Shri T. B. Vittal Rao: Will 
the Minister of Finance be pleased to 
state:

(a) the arrangement of transport 
made for the World Bank Conference 
to be held in Delhi next month;

(b ) whether Government have hired 
private taxis lor this purpose;

(c) if so, the number of taxis hired;

(d ) the basis on which contract for 
supply of taxis has been given; and

(e ) whether efforts have been made 
to mobilise transport buses from 
neighbouring State Governments?

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopata Reddi):
(a) The authorities of the Inter
national Monetary Fund, International 
Bank for Reconstruction and Develop
ment and International Finance Cor
poration have asked for 150 cars of 
suitable size and model being placed 
at their disposal for the purposes of 
the Conference, out of which the cost 
of the first hundred would be borne 
by the Government of India and the 
cost of the other fifty borne by the 
International Monetary Fund, Inter
national Bank for Reconstruction and 
Development and International Finance 
Corporation; in addition in connection 
with the work of the Indian Liaison 
Office for the Conference 20 cars have 
been arranged which will be utilised 
on an “as-required” basis. The autho
rities of the Conference also require 
the running of shuttle services by 
buses for the transport of persons who 
could not avail of the cars made avail
able; and arrangements have been con
cluded with the Delhi Transport 
Undertakings for the supply of these 
buses.

(b) Yes.

(c) Arrangements have been made 
for the hiring of 125 big cars of DLZ 
type and 25 taxis from U.P. Roadways 
(run by the UP. Government) for 
being placed at the disposal of the 
International Monetary Fund, the 
International Bank for Reconstruction 
and Development and the International 
Finance Corporation and for 20 small 
taxis for the use of the Indian Liaison 
Office.
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(d ) Arrangements for the supply of 
taxis was initially made on the basis 
of the lowest quotation available from 
the DLZ car operators; later with the 
concurrence of the contractor thus 
chosen on the basis of the lowest quo
tations, arrangements have been made 
to utilise DLZ taxis belonging to other 
operators at the same rates.

(e) Since all the required number 
of buses have been met by the Delhi 
Transport Undertaking the question of 
mobilising transport buses from neigh
bouring States has not arisen.

CORRECTION OF REPLY TO 
UNSTARRED QUESTION NO. 499

The Minister of Education (Dr. K. L. 
Shri mail) laid a statement correcting 
the reply given on the 18th August, 
1958 in the statement attached to Un
starred Question No. 499 in so far as 
it relates to the information furnished 
in reply to part (d) of Unstarred Ques
tion No. 471 answered on 21st Feb
ruary, 1958.

U  hrs.

RE. MOTIONS FOR ADJOURNMENT

S t a te m e n t  b y  Chut M nosm  or 
U ttar  P radesh

Shrimati Rena Chakravartty (Basir- 
hat): May I say that there is an 
adjournment motion regarding certain 
statements made by the UP Chief 
Minister, because we feel that they 
are actually going against the policy 
enunciated in this House regarding the 
solution of the food crisis.

You and the Prime Minister were 
good enough to state that there should 
be a national approach to the food 
problem and that all parties should 
come together to solve it. In U.P. all 
parties are approaching the Govern
ment for a settlement. In this situa
tion Dr. Sampumanand has made a 
statement saying that he refuses to 
have any settlement with the opposi
tion parties. We think that it goes 
counter to the policy which has been 
enunciated by the Prime Minister and 
on the basis of which we are trying 
to function in the Food Committee. 
Therefore, I would request you to 
allow a discussion on this.

S t a t e m e n t

Whereas the information already 
furnished is incorrect, the following 
correct information is laid on the Table 
of the Sabha:

Rs.

(d) i . Balwadi 1,876-42

2. Social Education 933-69

3- Crafts Training 2,232-40

*■ Cultural and Recrea
tional activities 1,200-54

5. Maternity cases 1,420-52

T otal 7,663-57

Shri Ranga (Tenali): He had
allowed it. We had a discussion.

Shri S. M. Banerjee (Kanpur): I
would only request you to allow me 
to read one line of it which says:

"Referring to the political situa
tion in the State the Chief Minister 
is understood to have stated that 
the Government should not be 
coerced into negotiation with 
opposition parties as it would 
amount to a submission of the 
majority party to the minority 
party.”

In view of this, I  do not know how the 
opposition parties can possibly func
tion. I would request the Home Min
ister to throw some light as to how 
the minority parties can function, They 
cannot possibly function.



8349 Be. Motions far 24 SEPTEMBER 195S
Adjournment

Mr. Speaker: Two adjournment
motions have been tabled.

The position is that the Chief Min
ister is in charge of the affairs in U.P. 
There is also the State Assembly. The 
Chief Minister has evidently said that 
he is not going to negotiate with the 
opposition parties when the agitation 
was continuing and that he could not 
be coerced into doing so. That seems 
to be the meaning of what he is re
ported to have said. In view of the 
fact that the Chief Minister is res
ponsible for the affairs in the State, 
and there is also the State Assembly, 
we have no jurisdiction in this matter. 
(Interruptions).

The other day, some hon. Members 
met me and I told them what 
I would do in case I found that 
consent could not be given and I  dis
allow an adjournment motion. I  told 
them that in case an adjournment 
motion is tabled by the leader or an 
office-bearer of a particular group to 
Indicate that the Group supported the 
motion, I  would give due consideration 
as to whether it should be read in the 
House or not. To this procedure, they 
generally agreed. When once I say 
“I disallow it” , they ought not to raise 
it or bring it up here. I  am really 
sorry that this understanding is not 
being acted upon. I did say and they 
did agree that if I come to the con
clusion that consent cannot be given, 
and I refer to it in the House and I 
say "I have disallowed the motion", 
there should be no more discussion in 
the House thereon.

Shrimati Renn Chakravartty: On a
point of personal explanation, Sir. You 
have said that an agreement was 
reached. As you know, no agreement 
was reached with regard to this matter. 
Therefore, I do not want the House 
to feel that having agreed to something 
in your Chamber, we are breaking it 
in the floor of the House.

Mr. Speaker: I am aware that so 
far as the hon. Member is concerned, it 
was half consent and half non-consent

8350

12.05 hr*.

HE. MOTION OP PRIVILEGE

Dr. K. B. Menon (Badagara): Shri 
Masani, who moved a privilege motion, 
has left for Bombay yesterday-on some 
urgent business. May I request you 
to delay your decision on the privilege 
issue?

An Hon. Member: How does he re
present Shri Masani?

Mr. Speaker: He has not made him
self thoroughly understood. After 
having a preliminary discussion on the 
question of privilege Shri Masani has 
left the place. Under rule 225, in case 
I give my consent for further progress 
of that motion and ask him to move it 
formally here, the Member who raised 
it must be present to do so. But he 
has left for Bombay. Before leaving 
he has sent me a letter stating that 
he has entrusted this matter for fur
ther carrying on to Dr. K. B. Menon.

Shri V. P. Nayar (Quilon): Under 
what rule?

Mr. Speaker: A  further motion will 
be necessary if I come to some con
clusion and give my consent to the 
further steps that are to be taken. 
Probably the hon. Member thought 
that as is usual in the case of ques
tions, where any other member can 
be authorised to put them, in this case 
also it can be done. I find that under 
the rules this authority cannot be 
given to some other member and that 
this work cannot be undertaken by 
any member other than the member 
who raised it. That is the position.

Dr. K. B. Menon wrote to me a 
letter that Shri Masani has gone away 
to Bombay and, therefore, my expres
sion of an opinion regarding this ques
tion of privilege should be delayed in 
this session. Yesterday the hon. Mem
bers were very anxious about this. 
I was also a little anxious to see that 
so far as I am concerned, I  am not 
delaying the decision on this matter. 
Now Dr. Menon says: you put it off 
till Shri Masani is back.
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Shri Bimal Ghose (Barrackpore): 11 
I am not mistaken, you can bring it 
up here or refer it to the Privilege* 
Committee.

Mr. Speaker: Dr. Menon writes is 
his letter:

"I  understand that rule 225 re
quires the mover himself to move 
the motion when the Speaker 
makes the announcement. I have 
sent a telegram to Mr. Masani, 
inviting his attention to this fact. 
Under these circumstances, I re
quest you to postpone the anno
uncement till the end of the ses
sion, if possible.”

That is, the last day. So, let me 
■wait till Saturday to give my decision 
one way or the other.

Shri Bimal Ghose: There are two 
things. If I remember correctly, you 
may send it to the Comnrttee of Pri
vileges or let it to be moved here. If 
you want to send it to the Committee 
of Privileges........

Mr. Speaker: The hon. Member will 
once again read the rules. According 
to the procedure, I have to consider 
the issue and decide whether to give 
my consent or not. I f I g;ve my con
sent, under rule 225 I will, immediate
ly after the Question Hour, call the 
Member who shall rise in his place and 
while asking for leave, make a short 
Statement. If objection to leave being 
granted is taken, I will call upon hon. 
Members who want to support it to 
rise in their seats to see if 25 persons 
rise in their seats. I f  I  am satisfied 
on that score, then leave will be 
granted.

When a Member makes a motion the 
House will debate the matter and 
decide whether it should be sent to 
the Committee of Privileges. It is 
open to the House to dispose of it 
forthwith or send it to the Committee 
of Privileges. Now we are in the first 
stage. I  have been asked to give my 
consent on the preliminary points 
which were raised. I  have to make

up my mind and then say what I  pro
pose to do. So, I  was proposing to 
do it one way or the other, but in th® 
meanwhile 1 received this letter from 
Dr. Menon. So, for this purpose, I  will 
wait till Saturday. These are the 
rules. I  hope hon. Members will look 
into the rules and act according to the 
rules.

12.08 hra.

PAPERS LAID ON THE TABUS

A m e n d m e n t  to the O fficers of P ar
l ia m e n t  (T ravelling  and  D a il y  

A llo w an c e s )  R ules

The Minister of Parliamentary 
Affairs (Shri Satya Narayan SinhaV.
I beg to lay on the Table, under sub
section (2) of Section 11 of the Salaries 
and Allowances of Officers of Parlia
ment Act, 1953, a copy of Notification 
making certain amendment to the Offi
cers of Parliament (Traveling and 
Daily Allowances) Rules, 1956. f Placed 
in Library, See No. LT-947|58].

A m e n d m e n t  to the M in isters  (A l lo w 
ances M edical T r e a tm e n t  and  

other P rivileges) R ules

The Minister of State In the Ministry 
of Home Affairs (Shri Datar): I beg
to lay on the Table, under sub-section
(2) of section 11 of the Salaries and 
Allowances of Ministers Act, 1952, a 
copy of Notification No. G.S.R. 672, 
dated the 9th August, 1958 making 
certain further amendment to the Min
ister’s (Allowances, Medical Treatment 
and other Privileges) Rules, 1957. 
[ Placed in Library, See No. LT-948|58.J

R eport of L eader of Sc ie n tists ’ D ele
g atio n  to  USSR

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): I beg to lay on the Table a 
copy of the Report of the leader of the 
Scientists’ Delegation to USSR in May,
1958. [Placed in Library, See No. LT - 
949158].
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A xam u m rn  to  zac Mxdiowal juid 
Tojuet Preparations (E x a u  Dxmw) 

Rttcjm

Tbe Deputy Minister of Finance 
(Shrimati Tarkeshwari Slnha): On 
behalf of Shri B. R. Bhagat I beg to 
lay on the Table, tinder sub-section
(4) of Section 19 of the Medicinal and 
Toilet Preparations (Excise Duties) 
Act, 1955, a copy of each of the fol
lowing Notifications making certain 
further amendments to the Medicinal 
and Toilet Preparations (Excise 
Duties) Rules, 1956:

(1) G.S.R. No. 774 dated the 6th 
September, 1958.

(2) G.S.R. No 793, dated the 13th 
September, 1958.

[Placed in Library, See No. LT-950| 
58],

A m e n d m e n ts  to  the C en tral  Excis»  
R ules

Shrimati Tarkeshwari Slnha: On
behalf of Shri B. R. Bhagat, I  beg to 
lay on the Table, under section 38 of 
the Central Excise and Salt Act, 1944, 
a copy of Notification No. G.S.R. 795, 
dated the 13th September, 1958, mak
ing certain further amendments to the 
Central Excise Rules, 1944. [Placed in 
Library, See No. LT-951|58].

A n n u a l  R eport o r  B harat  E lectronics 
( P rivate ) L im it e d

The Parliamentary Secretary to the 
Minister of Defence (Shri Fatesinghrao 
Gaekwad): Sir, on behalf of Shri 
Raghuramaiah, I beg to lay on the 
Table, under sub-section (1) of section 
639 of the Companies Act, 1956, a copy 
of the Annual Report of the Bharat 
Electronics (Private) Limited for the 
year 1956-57 including a copy of the 
auditor’s report thereon. [ Placed in 
Library, See No. LT-952|58],

Shri Morarka (Jhunjhunu): On a 
point of order, Sir.

The hon. Parliamentary Secretary 
placed on the Table just now the

Annual Report together with the 
audited statement of accounts for the 
year 1956-57. Tbe annual report aad 
the audited statement of accounts for 
the year 1955-56 were not placed on 
the Table of the House except as a 
part of the commercial appendix to 
the appropriation accounts of the 
Defence Ministry. They placed that 
statement on the Table on the 4th 
September, 1958.

Section 639 of the Companies Act 
requires that these reports and state
ments of accounts should be placed on 
the Table annually. My information 
is that these accounts were signed by 
the auditors and adopted by the direc
tors as early as the 20th November. 
1956. They were adopted on the 20th 
November, 1956, but they were___

Mr. Speaker: Which one? The pre
sent one?

Shri Morarka: No, for the pievious 
year.

They were adopted on the 20th Nov
ember, 1956, but were not placed on 
the Table of the House till today 
except, as I told you, as an appendix 
to the appropriation accounts on the 
4th September, 1958, i.e., after 29 
months.

Even the report for this year, they 
are placing on the Table after 18 
months. I cannot understand why this 
inordinate delay is taking place in 
placing these annual reports and 
statements of accounts of the Govern
ment Corporations on the Table of the 
House when the accounts are audited 
in time and are considered and adopt
ed by the directors in time. There 
are d’fferent sections of the Company 
Law under which these accounts have 
to be submitted to the shareholders 
within nine months of the year-ending 
and before that the accounts have to 
be audited and kept ready.

Mr. Speaker: I am not going to 
allow an argument. What are the 
facts? I  will ask the hon. Minister to 
look into them.
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Shri Fatetinghnto Q u L v il :  Sir 1 
shall look into the matter.

Mr. Speaker: I f  the hon. Member 
w ill table a question, I  w ill ask the 
bon. Minuter to answer.

Dr. Bam Snbhag Singh (Sasaram): 
They are all here.

Mr. Speaker: What is this delay due 
to?

Member, Lok Sabha, be arrested
for committing offence punishable 
under these sections. Shri Jagdish 
Awasthi, Member, Lok Sabha, was 
accordingly arrested at 3 pm. on 
the 23rd September, 1958, and is 
at present lodged in the District 
Jail, Kanpur.”

Shri S. M. Banerjee: What is the
section?

The Deputy Minister of Defence 
(Shri Raghuramalah): 1 have just
come Sir. May I  know the back
ground?

Mr. Speaker: The hon. Member has 
complained that the report for the 
year 1956-57 has been placed on the 
Table just now after nine months. So 
far as the earlier report is concerned, 
he says that though the report was 
made as early as November, 1956, it 
has not been placed on the Table of 
the House except indirectly on the 
4th September, or whatever the date 
is, as an appendix to some other papers 
that have been placed in this House. 
He would like to know as to why the 
regular procedure of placing the 
reports has not been adopted in one 
case and why there has been delay in 
both the cases.

Shri Bagbnramaiah: I shall look into 
it and make a report tomorrow.

12.13. hrs.

ARREST OF A  MEMBER

Mr. Speaker: 1 have to inform the 
House that I have received the follow
ing wireless message dated the 23rd 
September, 1958, from the District 
Magistrate, Kanpur:—

* " I  have the honour to inform 
you that the Sub-D:visional Magis
trate, Bilhaur of Kanpur District, 
found it his duty, in the exercise 
of his powers under section 7, 
Criminal Law (Amendment) Act/ 
1st Criminal Procedure Code, to 
direct that Shri Jagdish Awasthi

Mr. Speaker: Section 7 of the Cri
minal Law (Amendment) Act.

COMMITTEE ON PETITIONS 

M in u te s

Shri Barman (Cooch-Bihar—Res
erved—Sch. Castes): Sir, I  beg to lay 
on the Table the Minutes of the 
sittings (Nineteenth and Twentieth) of 
the Committee on Petitions held dur
ing the Fifth Session.

12.14 hrs.

MESSAGE FROM RAJYA SABHA

*
Secretary: Sir, I have to report the 

following message received from the 
Secretary of Rajya Sabha:—

“I am directed to inform the 
Lok Sabha that the Rajya Sabha, 
at its sitting held on Monday, the 
22nd September, 1958, passed 
the enclosed motion concurring in 
the recommendation of the Lok 
Sabha that the Rajya Sabha do 
join in the Joint Committee of the 
Houses on the Bill to provide for 
the control of rents and evictions, 
and for the lease of vacant pre
mises to Government, in certain 
areas in the Union territory of 
Delhi. The names of the members 
nominated by the Rajya Sabha to 
serve on the said Joint Committee 
are set out in the motion."
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8)57 Catling attention to 
Matter of Urgent 

Public Importance

M otion

"That this House concurs in the 
recommendation of the Lok Sabha that 
the Rajya Sabha do join in the Joint 
Committee of the Houses on the Bill 
to provide for the control of rents and 
evictions, and for the lease of vacant 
premises to Government, in certain 
areas in the Union territory of 
Delhi, and resolves that the following 
members of the Rajya Sabha be nomi
nated to serve on the said Joint 
Committee:—

1. Shri Gopi Krishna Vijaivargiya
2. Shrimati Ammu Swaminadhan
8. Shri Deokinandan Narayan
4. Dr. W. S. Barlingay

5. Shri Awadheshwar Prasad Sinha

6. Babu Gopinath Singh
7. Shri Onkar Nath

8. Shri A. Dharam Das
9. Shri R. S. Doogar

10. Dr. Raj Bahadur Gour

11. Shri Faridul Haq Ansari

12. Shri Anand Chand

13. Shri Mulka Govinda Reddy
14. Mirza Ahmed A li

15. Shri Govind Ballabh Pant.”

12.15 Jus.
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 
H ardship  caused to  m em bers  or 
Scheduled Castes b y  the d e m o lit io n  

or SOME STRUCTURES IN MOTI BACH

Shri B. K. Gaikwad (Nasik): Sir, 
under Rule 197 of the Rules of Proce
dure and Conduct of Business in Lok 
Sabha I beg to call the attention of the 
Minister of Home Affairs to the fol
lowing matter of urgent public import
ance and I request that he may make 
a statement thereon:—

"Hardship caused to members of 
the Scheduled Castes by the demo

lition of some structures in Moti
Bagh in Delhi”

The Minister of Home Affairs 
(Pandit G. B. Pant): The Moti Bagh 
Colony was first established in 1955-56 
as a residential colony for Govern
ment servants. Soon after the estab
lishment of the colony, a number of 
unauthorised stalls and other struc
tures used as shops, dairies etc. began 
coming up. Such structures not only 
encroached on Government land but 
created Blum conditions. To restrain 
the growth of these unauthorised con
structions, structures of recent origin 
are removed from time to time. On 
the 27th August, 1958, some structures 
which were of recent origin and had 
been constructed by encroachment on 
Government land were demolished in 
Moti Bagh area. The demolition was 
carried out without making any dis
tinction whatsoever on the basis of 
caste or creed.

The problem of restraining unautho
rised constructions which lead to the 
creation of insanitary and slum con
ditions is as urgent as it is acute. A 
committee consisting of the Chief 
Commissioner of Delhi, all Members of 
Parliament from Delhi and others has 
recently been appointed to go into this 
problem and make concrete sugges
tions for its solution.

12.17 hrs.
CLARIFICATION OF REPLIES TO 
SUPPLEMENTARIES ON STARRED 

QUESTION NO. 1267

The Parliamentary Secretary to the 
Minister of Steel, Mines and Fuel 
(Shri Gajendra Prasad Sinha): Sir, in 
reply to a supplementary to Starred 
Question No. 1267, I  stated that the 
by-products to be manufactured in the 
By-Product Plant at Rourkela would 
be coal tar. ammonia liquor and benzol. 
These' are the by-products from the 
coke ovens. The products which will 
he produced in the By-Product Plant 
are intermediate and marketable pro
ducts like heavy and light tar oils,
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[Shri Gajendra Prand Sinht] 
pitch, phenol, naphthalene, anthracene, 
benzol, pure benzene, pure tolune, 
zy lines, concentrated ammonia liquor, 
liquor sulphuric acid and phenol 
products.

I also mentioned that no estimates 
had been made of the costs of the by
products plant in Bhilai and Durgapur. 
The correct position is that the by
products plant—coke oven plant, sul
phuric acid plant, benzol rectification 
plant and tar distillation plant—of 
Durgapur is estimated to cost about 
Rs. 6.4 crores. Although it is difficult 
to separate the cost of the by-product 
plant from the other costs in Bhilai, 
it could be assumed to be approxi
mately about Rs. 3 to Rs. 4 crores.

12.18 hrs.

BUSINESS OF THE HOUSE

Shrimati Renu Chakravartty (Easir- 
ha t): Today in the papers we saw that 
Shri Feroze Gandhi is pretty ill. We 
are sorry about it. In view of his 
illness the discussion, which he is 
supposed to initiate, obviously will 
have to be held over. In the circum
stances, could we take up the Textile 
Enquiry Committee’s Report in lieu of 
that discussion?

Mr. Speaker: I was really sorry to 
learn that he was ill, but I am glad 
to some extent that he is improving. 
Last night at about 10 or 10.30, I went 
to the hospital to find out as to what 
his condition was. He was sleeping 
and I did not want to disturb him. 
So, I asked the persons in charge to 
report to me from time to time as to 
how he is progressing. So far, he is 
on the road to progress. We wish that 
he will improve and be restored to 
normal health very soon. 1 was told 
by his Private Secretary, who was 
with him at that time, that he had 
been talking to him on the subiect of 
his motion. Ev’dently, Shri Feroze 
Gandhi was thinking in his mind as 
to what w ill happen to his motion. I 
told his Private Secretary to tell him

that he need not worry himself om t 
this motion and that we shall try to 
find out a suitable opportunity tor it 
later.

As regards the suggestion made by 
Shrimati Renu Chakravartty, I  shall 
consider whether those who have given 
notice of the motion to discuss the 
Textile Enquiry Committee’s Report 
are ready for a discussion.

Shri Nath Pal (Rajapur): Whereas 
we very much welcome an early 
chance to get this Textile Enquiry 
Committee’s Report discussed, I am 
afraid the notice that we are getting, 
in v 5ew of the decision of the Business 
Advisory Committee, is too short.

Shrimati Renu Chakravartty: It has
been there; it has been admitted.

Mr. Speaker: Let me think about it. 
Let us hear those persons who have 
tabled it. The other day it was said 
that at the fag end of the session, they 
do not want it to be taken, If it is 
not the Textile enquiry report, there 
is something else. We will have other 
work. I must consult. Shri Asoka 
Mehta was particular about the Tex
tile enquiry report. He is not here.

Shri Naushir Bharucha (East
Khandesh); I have also given notice. 
I am not ready.

Mr. Speaker: At the fag end of
the session, they did not want it to 
be taken. We shall consider.

Shri M. C. Jain (Kaithal): May I 
suggest, Sir, that the Report on Com
pany Law Administration be taken 
up?

Shri S. M. Banerjee (Kanpur): 
will find out from the various hon. 
Members. 3

Shri S. M. Banerjee (Kanpur): 
About the Textile enquiry report, if 
it is not advisable to take it at this 
time, Shri Tangamani and myself
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have given a calling attention notice 
about closure of textile mills........

Mr. Speaker: I shall consider. There 
are so many on my list. The moment 
a suggestion made, immediately am I 
bound to give an answer here? We 
shall go to the next item now.

I t 20 hrs.

DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1958-59—contd.

Mr. Speaker: The House will now 
resume discussion on the Demands for 
Supplementary Grants, 1958-59.

A ll the Demands and the cut mo
tions Nos. 14, 25, 26, 40, 51 and 52 
moved thereto yesterday are before 
the House.

The hon. Minister may now reply 
to the debate after which the cut 
motions will be disposed of and the 
Demands put to the vote of the House.

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi):
Sir, of the eight demands that were 
moved yesterday, four of my collea
gues have replied as far as the criti
cisms of their demands were concern
ed. In the case of certain demands, 
hon. Members have not only agreed 
to the supplementary demands, but 
have also pleaded for additional ex
penditure, more especially on roads 
in Naga Hills, etc. This is the first 
batch for this year.

Out of the eight demands, four are 
due to court awards. Wherever some 
officer felt that there was injustice 
done, he got a dccree from the court 
and that money is being given under 
these supplementary demands. The 
other four demands relate to salt, 
steel, Naga Hill roads and the two 
loans given to the State Governments. 
As far as the Finance Ministry is con
cerned, we are concerned only with 
■whatever was given as loan assistance 
to the State*. Shri Panigrahi has 
raised this point very clearly and he 
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asked, what would happen if the 
State Governments are unable to pay. 
The Central Government is living on 
loans from abroad and from internal 
resources and the State Governments 
also are being given this loan assist
ance for development work. Ultimate
ly, the Government of India must 
adopt a policy by way of enabling the 
State Governments to repay the loans, 
etc. I may assure the House that all 
this loan assistance is being given for 
capital developmental work. The Plan
ning Commission takes into considera
tion the requirements of all the States 
and after a good deal of negotiation, 
whatever assistance is to be given in 
a particular year is dccided by the 
Planning Commission which is gene
rally accepted by the Finance Minis
try.

As regards Orissa, for instance, it 
is not a fact that Orissa owes Rs. 150 
crores either to the Government of 
India or to the open market. It is 
roughly about Rs. 80 or 90 crores. 
Whatever it is, the bulk of it is for 
the Hirakud Project and the rest of it 
is perhaps for the Machkund project. 
Both are likely to pay in course of 
time and they will be able to repay 
the loans to the Central Government 
and whatever they have borrowed 
from the open market. I do not ex
pect any difficulty arising from the 
inability of the State Governments to 
repay the loans. After all, we are 
pressing upon the State Governments 
to increase their resources. While, of 
course, loans and grants are being 
given, the Planning Commission and 
the Finance Ministry are pressing 
upon them to see that their resources 
are improved to meet their revenue 
expenditure and also to meet theif 
interest charges.

Shri Panigrahi (Puri): May I ask 
the* Minister whether the Finance 
Ministry or the Planning Commission 
is considering to consolidate all the 
loans that are being given to the States 
and whether the Government is going 
to charge interest on those loans
which are advanced to the D.V.C.,
Bhakra Nangal and Hirakud?
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Or. B. Q**9*1* Reddi: Yes, all loam 
are interest-charged. This matter has 
been considered at length by the 
Finance Commission and the Finance 
Ministry also has considered this point 
in all its aspects. We could not accept 
that recommendation of the Finance 
Commission, namely, to consolidate all 
loans given to the State Governments 
into two loans, one of 15 years’ dura
tion and another of 30 years’ duration. 
That would incapacitate the Centra] 
Government to go to the assistance 
of the State Governments, etc. While 
that is so, we are trying to negotiate 
with each State Government and see 
that we consolidate all the loans given 
to that particular State Government. 
So far, it is Rs. 980 crores of loan 
assistance given to all the State Gov
ernments as on 1st April, 1957. Last 
year, another sum of Rs. 290 crores 
was given, making a total of Rs. 1,270 
crores. We have recovered according 
to the instalments Rs. 60 crores from 
the State Governments last year. So, 
roughly on 1st April 1958, the position 
is that all the State Governments put 
together owe to the Central Govern
ment Rs. 1,200 crores. Of course, there 
are innumerable loans, small and big 
loans. Sometimes, the duration is one 
year, sometimes, two, sometimes 5 or 
10 years. All these things have to be 
consolidated. We have to take steps 
to consult the State Governments and 
see whether it can be done without 
incapacitating the Central Government 
to go to the assistance of the State 
Governments.

Anyhow, in this demand, Rs. 2 
crores were asked for. There was a 
Member from Karnal who pleaded 
that the Punjab Government should 
be given greater loan assistance. I 
have looked into the figures. Punjab 
Government has received the maxi
mum amount of assistance from the 
Central Government. Of course, that 
includes whatever has been given for 
the Bhakra Nangal project also. On 
1st April, 1957, Punjab owed the 
Central Government Rs. 192 crores.

That is the largest amount that any 
State Government owes to the Cen
tral Government. Next comes, per
haps, the West Bengal Government 
with -Rs. 153 crores. It is not a fact 
that we starve the Punjab Govern
ment or any other Government. As 
far as it lies within our power and 
as far as their requirements are con
cerned, the Planning Commission goes, 
into this question very carefully each 
year and loan assistance is given to- 
them. Wherever necessary and where- 
ever the requirement is greater, the 
Central Government also gives some 
additional loan assistance to the State 
Governments.

Shri M. C. Jain (Kaithal): I con
fined my remarks to the loans fo r  
anti-flood measures. The Punjab Gov
ernment is demanding more loans and 
the Central Government is not giving 
as much loan as the Punjab Govern
ment wants.

Dr. B. Gopala Reddi: The bulk of
our loan assistance is earmarked for 
the Bhakra Nangal project. What
ever it is, they owe us Rs. 192 crores 
and certainly we will see that these 
flood control measures are given due 
assistance. The Irrigation and Power 
Ministry and also the Planning Com
mission are seized of the matter and 
we will certainly see that we go to 
their assistance.

Any way, I  do not think any State 
Government can say that it is not 
likely to pay the loan taken from the 
Centre. I do not know whether Shri 
Panigrahi has quoted the Chief Minis
ter of Orissa correctly. I do not think 
the Chief Minister has said, suppose 
we do not pay or refuse to pay to the 
Central Government, what will 
happen, will the Centre take it over, 
and things like that.

Shri Panigrahi: May I submit, in
the Assembly this point of loans was 
discussed and the Chief Minister said, 
supposing the Government of Orissa 
is not in a position to pay back all
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tbe loans that it has got from the 
Central Government, is the Govern
ment of India going to put the State 
Government to auction. That is what 
he said.

Shri C. D. Pande (Naini Tal): No 
State Chief Minister will say like that: 
a most unworthy statement.

Dr. B. Gopala Reddi: Certainly we 
are not going to put it in auction for 
anybody to bid at the auction. We 
will certainly take all possible action 
to see that the State Governments do 
not repudiate the loans taken from 
the Centre or from the open market 
I do not think the question arises at 
all. We will certainly see that the 
State Governments pay back their 
dues, both interest and capital, accord
ing to the agreement. Otherwise, the 
entire governmental machinery will 
come to a standstill, and it will not 
redound to the credit of either the 
State Government or the Central Gov
ernment.

While approving the Demands, the 
hon. Members have drawn attention 
to the general policy with regard to 
salt, oil, etc., and my colleagues have 
amply replied to those points. There
fore, my task became very easy, be
cause, as far as the Finance Ministry 
is concerned, there is only one Demand 
which was generally approved, and 
hon. Members are asking for more 
loan assistance to the State Govern
ments like Punjab, Orissa, etc. We 
can certainly see what can be done, 
and we can certainly go to the as- 
sistence of the States as far as possi
ble.

Mr. Speaker: Now I put the cut 
motions to the vote of the House.

A ll the cut motions were put and 
negatived.

Mr. Speaker: The question is:

"That the respective supplemen
tary sums not exceeding the 
amounts shown in the third

column of the order paper be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March,
1959, in respect of the following 
Demands entered in the second 
column thereof:

Demand Nos. 3, 128 and 130” .

The motion was adopted.

[The motions for Demands for Supple
mentary Grants which were adopted 
by the Lok Sabha are reproduced 
below—Ed.]

D e m a n d  No. 3—Salt

“That a supplementary sum not 
exceeding Rs. 4,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1959, in res
pect of ‘Salt’ .”

De m a n d  N o . 128—C a p it a l  O u t l a y  of 
M in is t r y  of Steel, M in e s  and  F uel

“That a supplementary sum not 
exceeding Rs. 4,90,00,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1959, 
in respect of ‘Capital Outlay of 
the Ministry of Steel, Mines and 
Fuel’ ."

De m a n d  N o . 130—Ca p it a l  O u t l a y  
on  R oads

“That a supplementary sum not 
exceeding Rs. 52,08,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1959, 
in respect of ‘Capital Outlay on 
Roads’.”
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The Minister of Revenee and Civil 
Expenditure (Dr. B. Gopala Reddi):
I beg to move:

“That the Bill to implement the 
international agreement for the 
establishment and operation of the 
International Finance Corporation 
in so far as it relates to the sta
tus, immunities and privileges of 
that Corporation, and for matters 
connected therewith, be taken into 
consideration.”

As the House is aware, two specialis
ed agencies of the United Nations 
came into existence as a result of the 
discussions at the Bretton Woods Con
ference in July 1944. The two agen
cies, namely, the International Mone
tary Fund and the International Bank 
for Reconstruction and Development, 
started in December, 1945 when 28 
Governments signed the Articles of 
Agreement of these two organisations. 
As in the case of the U.N. organisa
tion itself and other agencies, these 
Articles of Agreement of these orga
nisations provide for certain immun.- 
ties and privileges for the two organi
sations, their officials and employees 
Legal effect was duly given to these 
provisions under the relevant Ordi
nance promulgated on 24th December, 
1945.

Need was in due course frit for an
other international financial institu
tion which would promote investment 
in the private sector, particularly in 
the under-developed countries. This 
need was fulfilled wher. the Interna
tiona] Finance Corporation came into 
being in July, 1956. India became a 
Member of this Corporation at the 
very beginning. A  subscription of 
4-431 million dollars was paid in 
August, 1956 with the approval of 
Parliament. The Articles of Agree
ment of this Corporation follow the 
pattern of those of the International

Bank, so far as they relate to the 
granting of status, immunities and pri
vileges for the Corporation, its offi
cials and employees. This interna
tional agency is set up to achieve the 
object on which all member-countries 
were agreed and it was also agreed 
that the member-countries should 
refrain from trying to tax or in any 
other way hampering its operations 
but on the contrary facilitate its 
operation by giving immunities and 
privileges on the basis agreed to by 
one and all the member countries. 
Article VI of the Agreement which 
has been reproduced in the Bill be
fore the House, and which provides for 
these immunities and privileges, seukt  
to make available to the Corporation 
only those facilities which are essen
tia: for its successful operation in the 
member-coun tries.

The main items which need a men
tion are that the Corporation is in
vested with juridical personality and 
the capacity to contract, to acquire 
property and to institute legal pro
ceedings. There is no immunity from 
judicial proceedings to which the' 
Corporation’s assets would be duly 
subject. The inviolability of the 
Corporation’s archives is recognised; 
certain privileges in connection with 
the official communications of the Cor
poration are also granted. The pro
perty and assets of the Corporation 
are to be free from restrictions, re
gulations, controls find moratoria of 
any nature, but as stated already, they 
can be attached in satisfaction of a 
judgment if it is against the Corcora- 
tion.

The officers and employees of the 
Corporation are conferred immunity 
from legal process with respect to 
their official acts only; immunity from 
emigration restrictions, alien restric
tions, requirements, natural service 
obligations etc., is given to the same 
extent as is accorded to officers, etc., 
of comparable rank of other members, 
They are also granted similar privi
lege in respect of travelling facilities.



International *4 SEPTEMBER 1958

The Corporation, its assets, income 
and its operations and transactions 
authorised under the IFC Charter will 
be immune from all taxation and 
customs duties. The Corporati will 
also be immune from liability for the 
collection or payment of any tax or 
duty. The salaries and emoluments 
paid by the Corporation to its Direc
tors, Alternates and officials or em
ployees, who are not local citizens, 
w ill be exempted from taxation.

In this connection, I may state that 
these facilities are to be given only 
to the Corporation and that they will 
not be available to the enterprises 
financed by the Corporation. Those 
enterprises will not enjoy any special 
status by reason of the Corporation’s 
investments.

Section 10 of the said Article VI 
of the Agreement of the Corporation 
requires each member to take such 
action as is necessary in its own terri
tories for the purpose of making 
effective in terms of its own law the 
principles set forth in the Article. 
The present Bill seeks to achieve this 
purpose, and is a very simple mea
sure for discharging our obligations 
which have arisen as a result of our 
membership in the Corporation.

While speaking of this Corporation, 
the House would naturally like me to 
say a few words about its activities 
in general. The Corporation has so 
far sanctioned ten proposals in various 
countries, the first of them a little 
over a year ago when it began its 
lending operations. While no private 
Indian firm has so far been sanctioned 
a loan from the IFC, it is understood 
that a few applications from India 
are under the consideration of the 
IFC. I am not going into details in 
this regard as the IFC’s objective is 
to deal directly with private enter
prises and Government comes into the 
picture only after the IFC and the 
applicants come to some measure of 
agreement in principle. All this is. of 
course, not directly connected with 
the present Bill, which, as I have

Finance Corporation 8370 
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already mentioned, aims at giving a 
legal basis to the provisions of the 
Articles of Agreement of the Corpora
tion so far as they relate to certain 
privileges and immunities.

In view of what I have said, I trust 
the House will have no hesitation in 
passing the Bill before us.

Mr. Speaker: Motion moved.

"That the Bill to implement the 
international agreement for the 
establishment and operation of the 
International Finance Corporation 
in so far as it relates to the 
status, immunities and privileges 
of that Corporation, and for mat
ters connected therewith, be taken 
into consideration.”

Start Nanshir Bharucha (East 
Khandesh): I rise on a point of order.

Mr. Speaker: I  am coming to it.

Shri Bharucha has tabled a motion 
that the Bill may be postponed and 
asking for the circulation of the Con
stitution of the Corporation.

Shri Naushir Bharucha: That has 
been circulated.

Mr. Speaker: Therefore it does not 
arise.

Shri Balasaheb Patil is not in his 
place. Shri Bharucha.

Shri Naushir Bharucha: I raise the 
following points of order on this Bill:

(1) Whether clause 3(2) empower
ing the Government by Notification to 
amend the Schedule is not ultra vires 
of the Constitution, in that—

(a), authority to grant further 
exemptions to the Corporation 
from taxation implies that the 
constitutional requirement of
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the President’s recommenda
tions tor such purposes is be
ing dispensed with or circum
vented by this Clause;

(b ) a carte blanche is being given 
to the Government to alter 
the receipts distributable to 
the States from certain taxes 
without complying with the 
provisions of article 274.

(2) Whether the Schedule is not 
ultra vires in its entirety by reason of 
its violation of article 14, in that—

(a) whereas similar and indige
nous foreign trading and 
moneylending corporations or 
bodies in India are not granted 
facilities in the matter of 
jurisdiction to defend suits, 
the IFC (International 
Finance Corporation) is 
granted this discriminatory 
privilege;

(b) whereas similar other corpo
ration or bodies are not
granted immunity from legal 
action by the Government,
the IFC is granted such im
munity;

(c) whereas similar other corpo
rations or bodies are not 
granted immunity from 
attachment before judgment, 
the IFC is granted such im
munities;

(d) whereas similar other corpo
rations or bodies are not
granted immunity from 
search, requisition or seizure 
by . executive or legislative 
action, the IFC is granted
such immunity;

(e ) whereas the archives of simi
lar bodies or corporations are 
not inviolable, the archives of 
the IFC are given this im
munity.

Whereas property and assets of simi
lar corporations or bodies are not 
exempt from restrictions, regulations, 
control or moratoria, the property anrf 
assets of the IFC are so exempted. 
Whereas similar corporations or bodies 
are not exempted from payment of 
taxes and customs duties, the IFC is 
exempted from payment of taxes and 
customs duties. Whereas salaries paid 
by similar corporations and bodies are 
not exempted from payment of in
come-tax and super-tax, the salaries 
payable by the IFC to their officers 
and staff have been exempted.

The sccond point of order is self- 
explanatory.

With regard to the first point, it 
will be observed that clause 3(2)
says:

“The Central Government may, 
from time to time by notification 
in the Official Gazette, amend the 
Schedule in conformity with any 
amendments, duly made and 
adopted, of the provisions of the 
Agreement set out therein.’’.

The Schedule gives exemptions from 
certain taxes, and it is open to Gov
ernment by mere notification to 
exempt the corporation from more 
taxes. Now, any exemption from 
taxes would require—naturally, that 
would be an amendment to a money 
Bill—the recommendation of the Pre
sident under article 117 of the Con
stitution. And if the taxes from 
which the corporation is exempted are 
liable to be distributed amongst the 
States, such as income-tax, f :r instance, 
then in that case, certainly, it would 
attract the provisions of article 274 
also. Therefore, what clause 3(2) 
does is to circumvent the provisions 
of articles 117 and 274 which require 
that any amendment which either 
imposes a tax or varies the distribu
tion of the proceeds of a tax would 
require the recommendation of the 
President each time that such amend
ment is made.

Therefore, I submit that by grant
ing a carte blanche to the Government
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we are circumventing the provisions 
of these articles. Therefore, that 
particular clause is void; and the 
Schedule is void because of the rea
sons that I have already explained.

Slot H S.
Central) rose-

Mnkerjee (Calcutta—

Mr. Speaker: So far as this matter 
is concerned, the hon. Member is 
fully aware that questions relating to 
‘vires’ are not decided by the Chair.

Shri Naushir Bharucha: Unless it is 
patent on the face of it.

Mr. Speaker: It is always left to 
the House. I need not read out the 
•string of rulings on this point.
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way. The Speaker has not to decide 
this question of ultra vires. It has 
been repeatedly held that so far as 
ultra vires is concerned, it is left to 
the House itself. Such other hon. 
Member as feels that it is ultra vires 
can refer to it and also develop his 
argument both on facts and on law 
as to why this House ought not to 
accept this Bill. It is for the Govern
ment and other Members to discuss 
that matter and ultimately come to a 
decision both on matters of law and 
on the facts.

If Shri Naushir Bharucha wants to 
speak on the Bill, he will have an 
opportunity.

The hon. Member himself 
this point on a prior occasion.

raised

“On the 21st December, 1957, 
when clause 6 of the Mines and 
Minerals (Regulation and 
Development) Bill was taken up 
for discussion, Shri Naushir 
Bharucha rising on a point of 
order stated that the clause was 
ultra vires of the Constitution.”

There are other cases where a whole 
Bill was held to be ultra vires of 
the Constitution.

“The Deputy-Speaker thereupon 
ruled:

‘So far as the question of 
clause 6 (b) being ultra vires 
of the Constitution is concerned, 
the Chair does not take the res
ponsibility of declaring any part 
or portion as ultra vires; the 
Chair leaves it to the vote of the 
House.’ ”

This is in accordance with 
practice and procedure.

past

Shri Mahanty (Dhenkanal): I have 
another point of order.

Mr. Speaker: If Shri Naushir
Bharucha wants to speak, let him con
clude first. Let him not speak only 
on a portion.

Shri Naushir Bharucha: On the
subject-matter of the Bill?

Mr. Speaker: He has raised this
point, which will be part of his speech 
and he may speak now, and later on, 
any other hon. Member may rise and 
answer the point.

Shri Mahanty: I have another point 
of order which has nothing to do with 
ultra vires or anything of that sort 
It is a procedural matter.

I wish to invite your attention to 
the question whether matters falling 
within the scope and limits of a money 
Bill can be decided by Government 
in the form of an agreement or 
executive order behind the back of 
Parliament. This Bill which has been 
framed on the lines of the agreement 
that Government had entered into 
with the International Finance Corpo
ration was finalised as long ago as 
31st December, 1956. When Govern
ment were a signatory to that agree
ment.................

Shri Naldnrgker (Osmanabad): Mr. Speaker: We are not going into
Under article 110, you will have to the merits. Does the hon. Member 
■decide this question. say that it is a money Bill?
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whether matters falling within the 
scope and definition of a money Bill 
can be finalised by Government in an 
agreement behind the back of Parlia
ment or not.

Mr. Speaker: We are not worried 
about all that. A ll that 1 am now 
concerned with is that if it is a finan
cial Bill, it requires the sanction of 
the President.

Shri Naushir Bharucha: That has
been obtained.

Mr. Speaker: That has been ob
tained. As to whether an agreement 
can be entered into or not, I am not 
competent to decide. It is for the 
House to decide.

Shri Mahanty: I am afraid I have 
not made my point clear. Govern
ment had finalised this agreement on 
31st December, 1956. I do not know 
when Government signed that agree
ment, and when Government under
took to bind themselves by that agree
ment. Now, they are coming, in the 
year 1958, in the month of September, 
ta ratify that agreement. My only 
grievance is—it is for you to consider; 
it is a procedural matter—whether 
such matters. . .

Mr. Speaker: Will have retrospec
tive effect.

Shri Mahanty:.................will have
retrospective effect.

Mr. Speaker: That will be left to 
the House. For the future, there are 
courts and courts; if anything has 
retrospective effect, it will be upheld; 
if it has no retrospective effect, it will 
not be. A ll that I am concerned with 
is whether this Bill has obtained the 
sanction of the President, since it is a 
financial Bill. All those formalities 
have been observed. As to what the 
effect of this Bill is, I am not compe
tent to decide. There is no point of 
r>rder.

surprising to me that Government had 
fallen a victim to the inducement o f 
having some more assistance for the 
private sector and entered into an 
agreement which now commits itself 
to the liability of making so many 
concessions.

After all, what is the object of the 
International Finance Corporation? 
The object is to further economic 
development by promoting the spread 
of private enterprise. Therefore,, 
primarily the job of this particular 
corporation is to assist private enter
prise. It will invest in productive 
private enterprise only, that is to say, 
if there is any social enterprise which, 
is not productive in the sense of pro
ductive of profit, the IFC will steer 
clear of it. It proposes to serve as a 
clearing-house to bring investment 
opportunities and private capital, both 
foreign and domestic, and experienced 
management together. It aims at 
helping to stimulate productive invest
ment capital, and it will operate as 
an affiliate of the World Bank but 
will have a separate legal entity.

So far as its investment methods 
are concerned, it will invest only in 
productive private enterprise contri
buting to the country’s development, 
which at first sight, seems very good 
But I shall presently point out what 
the difficulties will be. It also says 
that if private enterprise would put 
in half the capital, the other half will 
be put in by the IFC in the form of 
dollar capital. It will also finance 
local as well as foreign private indus
tries. So, let it not be understood 
that this IFC will invest only for 
indigenous capitalists. It will not 
finance public utilities such as elec
tric power supply, transport under
takings, irrigation projects, etc. It w ill 
also not invest in Government-owned 
and Government-managed bodies.

Shri Nanshir Bharucha: While
speaking on this Bill, it is rather

It may make loans with or without 
securities. And also, it will insist on
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representation on the board of direc
tors in the cases of such enterprises 
as It proposes to assist.

So far as the scheme of the Bill is 
concerned, we are told that the entire 
article in the agreement has been 
bodily transplanted in the Bill itself. 
But what terrific exemptions and pri
vileges are sought to be given, which 
can only be given to a sovereign State 
or to a diplomatic representative of 
such sovereign State! After all, what 
is the IFC? Apart from the fact that 
it is an international body, the capi
tal of which is subscribed by 52 or 
54 countries it is nothing but a trad
ing and moneyiending body. I fail to 
understand what is so very extra
ordinary about this IFC that the Gov
ernment go out of their way to make 
it concessions after concessions. I say 
the ordinary trading and moneyiend
ing activity of this foreign capitalist 
body . . .

Dr. B. Gopala Redd): Foreign body?

Shri Naushir Bharucha: Yes, it is 
international.

Dr. B. Gopala Reddi: We are also 
a member of it.

Shri Naushir Bharucha: How much 
is the Government’s share?

Dr. B. Gopala Reddi: We are the
fourth biggest shareholders.

Shri Nanshir Bharucha: The Gov
ernment will be nowhere there.

Dr. B. Gopala Reddi: It is our own.

Shri Naushir Bharucha: I am going 
to question him about what are the 
advantages that we are going to get 
out of it. Let him have some 
patience.

What are the exemptions we are 
giving? First is exemption from taxa
tion of every kind. It is true that we 
are in need of foreign capital, but are 
we in such dire need of foreign capi
tal that we must grovel in the dust

Privileges) Bill

before this body and give it exemp
tions after exemptions? Whoever has
heard of an ordinary trading and
moneyiending corporation getting 
exemption from income tax, getting 
exemption from customs duty, getting 
exemption from hundred and one 
other taxes which the people of this
country have to pay? This is un
usual and unheard of and I strongly 
protest against this.

What are the extraordinary privi
leges that this Bill confers on this 
moneyiending and trading body? It 
says that in matters of jurisdiction, 
nobody can bring a suit against it 
except where this corporation has its 
office. Its office is located in Cal
cutta only, it can be proceeded against 
in Calcutta; if  it does not have its 
office in Calcutta but in New York 
or Washington, you cannot file a suit 
against it except by going to New 
York or Washington. That is a pri
vilege which is given to this corpora
tion against the taxpayer of this coun
try.

Then it is exempt from legal action 
even by the Government themselves. 
The member country cannot bring 
any action against it, however just 
the claim of the Government may be. 
I ask: what right have this Govern
ment to barter away the monies of 
the taxpayer? It is not Government’s 
money. I f  there is a claim against 
this moneyiending and trading body, 
then Government should have the 
right to file a suit. But by this Bill, 
Government volunteer that their right 
shall be completely forfaited!

Then nobody can apply for attach
ment before judgment so far as this 
body is concerned. It is true we 
realise that so far as a body of this 
character is concerned, there may not 
be cases as would be in case of ordi
nary debtors that the corporation 
would run away. But why give 
exemption of a character which is not 
enjoyed by our people? It simply 
shows that we are being placed in a 
humiliating position and a foreign'
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capitalist body is elevated to the posi
tion of a Super-State.

Then it is free from search, requisi
tion or seizure by executive or legis
lative action. Whatever activities it 
carries on are under immunity. One 
is not sure of the activities it may 
carry on; I am not making any definite 
allegations, but may I tell this House 
that one big German company with a 
big capital had its office in India and 
it carried on espionage in India, and 
it was after war was declared that it 
was found that that body was carry
ing on espionage? Here we are giving 
immunity to another outside body 
which may have on its board of direc
tors very different types of people 
from enemy countries, or from coun
tries which are not friendly to us. 
We say nothing should be done either 
to search or to look into the papers 
or documents. I ask: Are Govern
ment not paying too big a price for 
this type of assistance? We definitely 
mention in so many words that ‘the 
archives of the Corporation shall be 
inviolable’. Why should they be 
inviolable? I can understand diplo
matic privileges being accorded to 
certain documents and correspondence 
of a sovereign State. That is because 
a State corresponds on the basis of 
one sovereign State with another. I 
therefore say that these sovereign 
rights must not be given to an ordi
nary moneylending body.

Exemptions after exemptions have 
been given. We have never heard of 
so many exemptions being given. 
The salaries of the staff of this body 
are to be tax free. No customs duty 
is payable by this body on its imports. 
It may run into crores of rupees.

I ask Government what is the ex
traordinary advantage they are going 
to get? There are 52 or 54 countries 
which are going to share in the capital 
of this particular body. India has 
paid $4 4 million as her share of 
capital. What is she going to get in 
return? I ask why are we sacrificing 
so many privileges and go much

revenue in the shape of customs duty, 
income-tax and all other taxes? It is 
a very humiliating experience for us 
to pass a Bill of this character giving 
away our sovereign rights.

There is one privilege—that special 
travelling facilities w ill also be given 
to the staff of the IFC. It is really 
humiliating when 404 Members of 
Parliament asked for bus transport 
only and they were told that it could 
not be given. When 404 Members of 
Parliament residing in North and 
South Avenue asked for bare bus 
transport, they were told it could not 
be given because the bus undertaking 
was making a huge loss, but every 
travelling facility is to be given to a 
foreign capitalist concern! I ask. 
why? Let the hon. Minister tell me 
in reply why is it that we are confer
ring so many immunities in the form 
of freedom from taxation on this 
body, and what is it that we are 
going to get in return. How many 
private enterprises are going to benefit 
by it? And why should private 
enterprises be assisted at the cost of 
the taxpayer? That is my main griev
ance.

When I asked for a copy of the 
agreement, I was told that there were 
not sufficient number of copies of 
the agreement—probably on grounds 
of economy! With difficulty the hon. 
Minister supplied me one copy and 
asked me to return it. When we are 
practising economy on such a drastic 
scale, why do we lose crores and 
crores of rupees in concessions to an 
international body of this character? 
Can we not do without it?

Shri A. C. Guha (Barasat); Later 
on copies have been supplied.

Shri Naushir Bharucha: My hon.
friend does not know that it was after 
I moved a motion that till then this 
Bill must not be discussed. It was 
supplied much later.

Mr. Speaker: That is all right.
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Shri Naushir Bharucha: I  am not
making a grievance. I am asking that 
when such a drastic economy is
being exercised, why should crores 
and crores of rupees of the Indian 
taxpayers be thrown away for the 
benefit of this international money- 
lending and trading concern. I
demand a reply from the hon. Minis
ter.

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): He
w ill also benefit out of that.

Shri H. N. Makerjee: Mr. Speaker,
I  am sorry that Government has 
thought fit to bring up this Bill at 
this present moment in order to define 
the status, immunities and privileges 
of the International Finance Corpora
tion. As was pointed out by my hon. 
friend, Shri Naushir Bharucha, Gov
ernment’s haste was so remarkable 
that I believe it was necessary for 
Shri Naushir Bharucha to give notice 
■of a motion regarding the availability 
of the articles of agreement which we 
have signed in regard to this organi
sation and then it was, I am sure, on 
the direction of the Speaker that 
copies of the articles were made avail
able to us.

Perhaps there was this rather un
seemly haste because we are going to 
have conferences next month in Delhi 
of the World Bank and of the Inter
national Monetary Fund, and as one 
of their minor auxiliaries there has 
now been set up this International 
Finance Corporation whose Governors 
might perhaps also meet in Delhi, 
and to present a brave face in 
a way—though rather paradoxical 
way—Government decied to bring up 
this Bill before the House.

I do not see why there has been any 
need felt by Government or by any
body for this Bill to be pushed through 
this House at all at this moment. 
It is not only that as a matter of 
principle as far as many of us in this 
House are concerned we can very well 
do without these instruments of world 
finance capital, but it is also that we

hardly know anything about the work
ing of this organisation—and what w* 
do know is not particularly optimis
tic. The other day a question was 
asked in this House—Unstarred Ques
tion No. 2165 dated 16th September— 
when it was sought to be discovered 
how many Indian firms had so far got 
assistance financially from the Inter
national Finance Corporation and 
Government replied that Government 
had no information at all regarding 
the number of Indian firms who might 
have applied to the IFC; nor does Gov
ernment know anything about the 
quantum of assistance which they have 
sought or they might have got.

13 hrs.

The fact of the matter is that we 
have already subscribed over Rs. 2 
crores in order to have the delectable 
privilege of sitting on the Governing 
Body of the International Finance 
Corporation, but we have had no 
assistance so far and the conditions of 
assistance, to judge from the Articles 
of Agreement and from the proceed
ings of the Conference held last year 
at Washington, are such that they are 
not likely to be beneficial at all to 
our country.

Sir, it is openly stated by the spon
sors of this Corporation that the para
mount interest of this body is 
the enrichment of the private sec
tor. Incidentally, of course, they 
want to conveys some benefit to 
under-developed countries like ours 
and they are going to prove how the 
private sector can be particularly effi
cient in conferring benefits upon 
countries like ours. As far as the 
work of this Corporation is concerned 
so far, as I said before, it is by no 
means optimistic. I  find from the 
report of the meeting of Governors 
last year, held on September 27, 1957, 
that so far they have made certain 
investments. They have got a leading 
German company manufacturing elec
trical equipment in Brazil; they have 
got a Canadian and a British firm 
cooperating with some manufacturers
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in Mexico; they have got a Mexican 
company jointly with United States 
nationals manufacturing automotive 
end industrial equipment; they have 
got a Latin American Finance Group 
in Chile doing copper mining and they 
have got Australian lumber business 
expanded with the assistance from 
some quarter which is not specified in 
the report. This is all that was said 
last year and I do not think very much 
more has been done besides. In the 
proceedings it was reported that the 
idea of the IFC was to demonstrate 
that soundly conducted investment in 
the less developed areas can be high
ly profitable and by that demonstra
tion to stimulate flow of private 
management and capita! into such 
investment.

Now, Sir, as far as we are concern
ed, we have tried to mak it very clear 
that here is an opportunity for the 
alliance of big money in industrialised 
countries as well as in backward 
areas, an alliance which from all that 
we know so far is not likely to dto 
much good to our country. We know 
how the quantum of foreign private 
investment in this country has been 
growing. Only the other day, discuss
ing the Plan I quoted the figures how 
from 1948 to the end of 1955 there 
has been a rise in the quantum of 
foreign private investment in the 
country. The other day the Planning 
Minister said that even now annual 
remittances of profits to the tune of 
at least Rs. 30 crores are sent out by 
foreign private capitalist interests 
from our country abroad. Today there 
were questions in regard to oil inter
ests in this country which are nearly 
all foreign and it came out how in the 
manipulation of accounts and in the 
description of the amount of income 
which accrue to these concerns there 
is a lot of hocus-pocus and Govern
ment is not entirely satisfied. Govern
ment may be partially satisfied, but 
they are not entirely satisfied about 
the way three foreign interests con
tinue.

I notice that there 1b at present a
dichotomy of contradiction in Govern
ment policy. It may be that the pre
sent Finance Minister has been given 
a very clean certificate by the Presi
dent of the Forum of Free Enterprise, 
Mr, Shroff, who spoke the other day 
and sent us all Members of Parlia
ment a copy of his printed speech 
wherein he said that the last two 
Finance Ministers, Mr. Deshmukh and 
Mr. Krishnamachari, ought to be im
peached by this House and that Mr. 
Morarji Desai was showing the dawn 
of good sense. It may be that the 
present Finance Minister is showing 
the dawn of a newly acquired sense, 
but I do not understand what exactly 
is the real policy.

The Prime Minister has said so 
often that the strategic heights of our 
economy are to be occupied by the 
public sector and not by the private 
sector. When last year, along with 
Mr. Krishnamachari the Governor of 
the Reserve Bank. Mr. H. V. R. Iengar, 
had gone to America he made a speech 
at San Francir.co at a 'arc'.'.:* c ' Ih • 
International Monetary Fund where 
he referred to the predominant posi
tion occupied in the Indian economy 
by the private sector. We raised that 
question in this House—many of the 
hon. Members will remember that 
occasion—and the Prime Minister 
sought to defend the statement of the 
Governor of the Reserve Rank by 
saying that purely in terms of 
quantity, particularly if we remember 
that agriculture in our country is 
conducted by private individuals, the 
predominant part in Indian economy 
is played by the private sector, and 
1 * a' h all that Mr. Iengar wanted to 
convey. If that is so, then we ought 
to be told where we really stand.

We are not going to have a merely 
scholastic discussion about the quan
titative participation of the private 
sector in our economy. There is no 
doubt that quantitatively speaking the 
private sector is still predominant
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There is no doubt also that the coun
try’s policy is not to do away with 
the private sector here and now. Even 
we do not suggest that we should not 
co-exist with the private sector for at 
leait a certain period to come. But 
at the same time the strategic heights 
of our economy have got to be 
occupied by the public sector and the 
private sector has to be shown Its 
place. But according to the formula
tions made by the International 
Finance Corporation, the idea very 
well is that the private sector is going 
to show its mettle; that the private 
sector is going to intervene particular
ly in under-developed countries and 
that is why perhaps we are going to 
give special amenities and privileges 
and very particular status to officers 
of the International Finance Corpora
tion. 1 do not know how this can be 
squared with the basic essential ele
ments of our economic policy. We do 
not want this kind of infiltration of 
private capitalist interests from abroad. 
We do not want the heightening of 
the friendship which already exists 
between the private capitalistic inter
ests in our country and the private 
capitalistic interests in the highly in
dustrialised countries abroad.

That brings me to the provisions of 
the Bill to which reference has al
ready been made by Mr. Bharucha. 
It is almost astounding that certain 
privileges are granted to officers of 
the Corporation. A certain status is 
given to the Corporation which I 
simply cannot understand. It is not 
in conformity with the provisions of 
our Constitution. I do not see why, 
for example, the property and assets 
of the Corporation shall wheresoever 
located and by whomsoever held be 
immune from all forms of seizure, 
attachment or execution before the 
delivery of final judgment against the 
Corporation. The Minister tried to 
say that interests financed, supported 
financially, by the Corporation would 
not be immune, but the wording is 
“ the property and a sets of the Cor
poration wherever located and by 
whomsoever held” . That is to say any 
concern in this country which holds

Finance Corporation 8386 
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a certain proportion of the assets of 
the Corporation would be able to 
claim exemption from seizure or 
attachment or execution before the 
delivery of final judgment against the 
Corporation.

According to the law of the land 
there is provision for interim orders 
regarding seizure, attachment and 
that sort of thing. Why is it that till 
the ultimate disposal of a particular 
matter before a court of law, till 
seizure is actually decided upon by 
the court by a whole series of pro
ceedings at different levels, these peo
ple are going to have a special sort of 
exemption? Then again the provision 
says— “property and assets of the 
Corporation shall, wherever located. 
and by whomsoever held, be immune 
from search, requisition, confiscation, 
expropriation or any other form of 
seizure by executive or legislative 
action."

We are having a planned economy. 
We do know it for a fact how certain 
interests try to operate against us. 
We know how politically our position 
is sought to be jeopardised by the 
activities of international agents in 
such a strategic area as Kashmir. 
We know very well how people work
ing in the secret service of certain 
countries penetrate into areas like the 
Naga Hills; we know very well that 
under cover of international protec
tion a large number of people are 
likely to come to this country in order 
to sabotage the succcss of our opera
tions, particularly when they suspect 
that those operations might take a 
socialist direction. They want us to 
change our direction from socialism 
to something else. And that is why 
it may be that pejple who would 
come in the garb of officers of the 
International Finance Corporation 
would be up to mischief. I  do not say 
they are all vure to be doing that 
kind of job; maybe there are honest 
officers among them; maybe there are 
some people who are honestly inclined 
in favour of capitalism. But, I am not 
going to take any risk; I  am not going
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to take any chances; I  am not going 
to give any special immunity or any 
special status to these people.

Then, it is said that the archives of 
the Corporation shall be inviolable. 
I  do not see why this kind of thing 
should be done. Then I cannot also 
see why they should have immunity 
from taxation. Altogether we are 
giving to the foreign interests a lot 
of special prerogatives in regard to 
immunity from taxation. And. now, 
it seems that further support is to be 
given to them and the consolidation of 
the private sector is going to happen 
with the assistance of moneys from 
abroad, moneys which might very well 
partake of a dubious character.

It is, therefore, very important, so 
far as I am concerned, that we realise 
how the immunities proposed to be 
given to this Corporation by the 
Minister are of an extremely dan
gerous character. Foreigners in differ
ent garbs may penetrate into our 
country. They might be wolves in 
sheep's clothing, trying to bedevil the 
whole atmosphere of economic deve
lopment in our country; and, there
fore, I  feel that this measure is abso
lutely uncalled for. This measure 
should not have been put before us 
at all. There is no reason why we 
should hurry and pass this kind of 
legislation which gives special 
immunities and privileges to an Inter
national organisation which, so far, 
has done very little and what little 
it has done is by no means something 
about which we might feel optimistic. 
That is why I suggest that we reject 
this proposal made by the Finance 
Minister.

The Bill is really of a pernicious 
nature; it suggests a certain tendency 
of our economic policy which, I  am 
sure, ought to be resisted by who
ever is here for the success of the 
socialist pattern of society that we aim 
at.

Shri Bimal Ghose (Barrackpore): 
This Bill, as my friends Shri Bharucha
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and Shri Mukerjee have pointed out, 
is not so simple as the hem. Minister 
wanted to make it out, because it 
confers extraordinary privileges and, 
immunities upon this International 
Corporation.

The question arises, as my hon. 
friend Shri Mahanty wanted to point 
out, as to whether it is proper that 
after the agreement had been entered 
into in 1955, we are presented with a 
fait accompli. Now. what we are 
going to do is only in the nature of a 
post mortem because the Government 
are already committed to this agree
ment and they are just bringing this. 
Bill to formalise the commitment that 
they have already made. The ques
tion arises as to whether it would 
not have been proper to have taken 
this House into confidence before this 
commitment was made and demons
trated that the benefits to be derived 
are so large that it would be quite 
proper for us to give this institution 
these privileges and immunities which 
are of an extraordinary character.

We arc entitled to know as to why 
we are going to give this institution 
these extraordinary privileges and 
immunities. I am not going to repeat 
what my hon. friends Shri Bharucha 
and Shri Mukerjee have said. The 
immunities that are there in the Bill 
are of an extraordinary character. 
But why is it that we have agreed to 
give these immunities and privileges, 
to this International Corporation?

It would not do merely to say that 
it is not merely we but other coun
tries—50 or 51 or even 54 or 55—have 
done the same thing and they have 
also agreed to give these immunities 
and privileges to this institution. 
Because I believe the idea was that 
we should derive some benefit as an 
under-developed country by obtaining 
capital from this Corporation and 
that it would help our process of 
development in this country. The 
question is as to how far we were 
right in making such an assumption 
knowing the background of this insti
tution.
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Sir, this institution was suggested 
by the U.S.A. International Develop
ment Advisory Board in its report 
made to the President in March 1951. 
In a publication entitled Partners 
in Progress, it said that an Inter
national Finance Corporation should 
be set up as an affiliate to the World 
Bank. The World Bank was advanc
ing moneys to the public sector, and 
the IFC would be in a position to 
give loans to the private sector.

It was not merely for the benefit of 
the under-developed countries alone 
that this institution was suggested. It 
was suggested also to give benefit to 
the private capitalists in other coun
tries who were afraid of investing 
funds in under-developed countries. 
And, this institution provides them 
with the safeties and guarantees and 
profits if investments are made by 
them so that it is not merely for the 
under-developed countries that this 
institution has been set up; but it is 
also because private capitalists in 
those developed countries know that 
they can derive much higher profits 
from investments in these under
developed countries, that this insti
tution was sponsored.

The next question arises as to why 
although the institution has been set 
up for nearly two years India 
has so far derived no benefit. No 
loan has materialised so far as India 
is concerned. Why so? Why, during 
the first year, of the 5 loans given, 
4 were to Latin America and 1 to Aus
tralia? The reasons are, probably, 
two-fold. One is, as my hon. friend, 
Shri H. N. Mukerjee tried to point 
out, that the climate for invest
ment in this country is not favourable 
for an institution like the Interna
tional Finance Corporation.

I f  one reads the Presiden’s Address 
at the 1957 Conference one has no 
doubt in his mind that what this 
Corporation wants is an extension of 
what we call the private sector. The 
President, Robert Camer, has said that 
his advice to the under-developed 
countries was that in those countries 
which were striving to achieve a 
better level of living, the enlightened

self-interest of the people and the 
leaders should indicate the wisdom of 
following the proven path of economic 
prosperity, that is private enterprise, 
rather than the path to the end of the 
rainbow, which is socialism.

Now, we ask Government whether 
we are not committed to the establish
ment of a socialist State in this coun
try, and, if so, how, whenever any 
Finance Minister goes abroad he goes 
on giving assurances to the investors- 
and Governments in other countries 
that the private sector is inviol
able. Have we not stated that 
we shall try to expand the public 
sector? I f  we try to expand the 
public sector in this country, it 
stands to reason that the International 
Finance Corporation as an institution 
will not find it profitable to make 
investments in this country. That is 
one reason why it is unlikely that 
India will get much benefit from this 
institution.

The second reason is this. The 
charges of this institution are really 
very heavy. The interest charge is 
about 7 to 7i per cent. And, it is not 
merely interest charge. There is 
usually also an agreement that in con
nection with all the loans they give, 
they would have a right to participate- 
in tho profits and also a right to con
vert their loans into shares which they 
can subsequently sell to the public 
and appropriate any appreciation in 
the equity values.

If you take all these things into 
account, the charges would come to 
about 15 to 20 per cent for us. And, 
certainly industrialisation in this 
country would not find it profitable to 
borrow money at that cost. What is 
the Government going to do about 
that? Particularly, if a loan is being 
given to a new industry, it is not 
possible for that industry to pay even 
interest at 7 or 7i per cent at the 
beginning for a number of years. But 
the Corporation insists that the inter
est must be paid from the start. If 
the Government want* us to continue 
to be a Member of this institution, it 
must obtain some assurance that if 
under-developed countries are to be 
helped, its oolicies must be changed.
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A  country may develop socialism or 
may not develop socialism if it feels 
necessary in the country’s interest to 
do so. But it could not be an argu
ment against investment in that 
particular country. Although it is not 
stated so explicitly the implication of 
the statement of the President of this 
Corporation is without doubt that 
investments in such countries wjll 
not be viewed by this corporation 
with favour.

Secondly, we must try to find out 
the terms and see whether we can 
make them agree that the (terms
should be more favourable—the terms 
relating to the rate of interest and 
other charges that are levied. Only 
Latin America which is developing its 
minerals can probably afford to pay 
about 15—20 per cent on the money 
borrowed. We cannot afford to pay 
that much. So. unless the Govern
ment can induce the Corporation to 
make some change in its policy, it 
would be of no use to us. If so, why 
should wc be a member of this insti
tution and pay Rs. 2 crores to its 
capital and added to that give all 
these privileges and immunities, 
exemption from all kinds of taxation 
and also give those officers the same 
status as we give to foreign diplo
mats.

13.22 tars.

[M r. D e p u ty-S peaker in the Chair]

I would ask the hon. Minister to give 
us some assurance about this. Unless 
he can change the policy pursued by 
this Corporation he should see to it 
that we do not continue to be a mem
ber of this Corporation.

Shri Mahanty: Mr. Deputy-Speake’-, 
Sir, while I readily concede the fact 
that private capital, oven iforeign 
capital, may have some constructive 
role to play in our economy in a given 
context, I am opposed to this Bill and 
opposed to the very idea that in the 
interest of the private sector we should 
be a party to the detraction of our 
national sovereignty. Can matters 
falling within the scope of a money 
Bill be decided by the Government
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in the form of an' agreement or 
executive order behind the back at 
Parliament? You will find that this 
Bill falls within article 110(a) and (b)
of the Constitution. So far as the 
immunity from tax is concerned, it 
comes under the abolition or remis
sion of any tax within the purview of 
article 110(a) of the Constitution 
and so far as it relates to the 
guarantees of the investment, it 
comes under article 110(d ) of 
the Constitution. The repugnant 
fact has to be remembered that under 
clause 2 (a) of this agreement which 
the Government had entered into in 
the year 1955 the Government have 
bound themselves and have said that 
we are a party to this agreement and 
they have accepted the agreement 
without reservations in accordance 
with law. 1 would ask the hon. Minis
ter to explain to this House in the 
absence of any law which is passed 
how the Government could bind them
selves to this agreement without re
servation in accordance with the law. 
If it is not betrayal of Parliament, 
I do not know what betrayal of Parlia
ment means. I take very strong ex
ception to this fact that the Govern
ment enters into international agree
ments which allow all these kinds 
of immunities and guarantees then 
it comes to the Parliament taking 
recourse to the majority at its com
mand and presenting the House with 
a fait accompli. The last date for the 
signing of this agreement under clause 
2(c) is 2)st December, 1956. Why 
was this agreement kept from the 
scrutiny of the House for so long? 
Why the opinion of this House was 
not taken before the Government had 
entered into thi' agreement? We feel 
very concerned and agitated that the 
Government should go in for such 
international agreements without tak
ing us into confidence. The Interna
tional Finance Corporation is pri
marily intended to encourage the 
growth of private enterprise in this 
country. I am not against that when 
we have accepted that in the First 
and Second Plans. These immunities 
that we are extending reminds me at
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Uu» Md chapter in the history ot 
Girina—of the Manchus of China. It 
abo reminds us of the East India Com- 
J*ny. We know how the decaying 
Moghuls had granted concession! to 
the foreign traders. We also know 
what concessions were allowed by the 
Manchus to the European traders and 
What became of China. I  am not a 
Casandra and I do not want to sug
gest that tiie foreigners and foreign 
capital will take advantage of these 
-concessions and set up another foreign 
empire in this country. No, Sir. It 
is, just possible that it may not be a 
political empire but it will certainly 
be a financial empire. It will have 
its effect upon the political integrity 
o f our country. I, therefore, consider 
it my painful duty to oppose this 
Bill.

Coming to the other aspects, we are 
told day in and day out that on 
account of the lack of resources we 
may not even fulfil the targets of the 
core of the Plan. We are told that 
the paucity of foreign exchange re
sources has told very heavily on the 
fulfilment of our Plan. It is interest
ing to learn that the private sector 
is never in need of any foreign ex
change. Two or three business houses 
in this country—Indian Iron and Steel, 
the Tata Group of concerns, etc., have 
'been granted loan from the World 
Bank and the International Bank for 
Reconstruction and Development to 
the extent of Rs. 372- 61 crores with 
India as the guarantor. Now, further, 
we are going to give guarantees to 
the private sector for further loans 
that they may raise from this Cor
poration.

Dr. B. Gopala Reddi: No. Govern
ment would not stand any guarantee 
for this.

Shri Mahanty: I am talking of the 
International Bank for Reconstruction 
and Development. They have now 
come to this House for approval. He 
says: No. Who will guarantee for 
these commercial houses? Only India 
has to guarantee—certainly not the 
Finance Minister—as a guarantor. The 
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Government of India has been pledg
ed; the whole country has been 
pledged and mortgaged tor two or 
three business houses which have rais
ed loans from the International Bank 
to the extent of 372*61 million dollars.

I would try to take this occasion to 
raise this point. Is it not unconstitu
tional on the part of the Government 
to stand guarantee and underwrite 
loans which the private sector has 
been getting from the International 
Bank or the World Bank behind the 
back of the Parliament and to pledge 
this Parliament to underwrite thajt 
loan? Similarly, the International 
Finance Corporation is primarily 
meant to augment the resources of 
the private sector in this country. 
How the hon. Finance Minister says 
that they cannot raise the loans from 
them is something which I fail to 
understand.

Why has it been promoted? Any
body can go through the preamble of 
this agreement to find out the purpose 
of the Corporation. It is further 
economic development by encouraging 
growth of productive enterprise in 
member-countries. If that is not to be 
achieved by incurring loans from this 
Corporation, I  do not know how they 
are going to achieve it. Therefore, 
how can the hon. Minister say that 
they may have taken loans from the 
International Bank of Reconstruction, 
but not from the Corporation? Ac
cording to my reading of the agree
ment, I believe the hon. Minister w ill 
revise his opinion about the character 
of this Bank.

Then, it has been said that it is not 
a foreign trading body or a foreign 
bank and that we are a member of it. 
It is very true that we are a member 
of this body. But the House may be 
amused to learn that our share, our 
investment in this bank is Jess than 
the investment of the so-called 
Kuomintang China—Formosa. The 
Kuomintang China has 6 6 million U.S. 
dollars, whereas our great country, 
India, has got only 4-4 million dollars.
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I  do not want to give the figures relat
ing to United Kingdom or the other 
Western countries. U.SA. has got 35 
million dollars investment in this bank. 
Therefore, whatever we have got in 
this bank is an illusion, is a nominal 
thing. Therefore, it is true to say that 
we are a member of this Corporation, 
but the financial investment which the 
Western countries and their satellites 
have will certainly place us at a very 
disadvantageous position.

As has been pointed out by Shri 
Qhose, even though we are signatories 
to this agreement two years ago, the 
private sector in this country has not 
been able to receive any aid, any loan, 
any assistance whatsoever from this 
International Finance Corporation.

Sir, 1 would now formulate my 
points. 1 would like the hon. Minister 
to reply why this exceptional agree
ment was entered into in the year 
1955 behind the back of Parliament, 
Secondly, is it open to the Govern
ment to finalise an agreement which 
fall within the scope and description of 
a money Bill under article 110 of the 
Constitution? Is it open to them to 
finalise this agreement behind the back 
of Parliament and then come to Par
liament to present a fait accompli? 
It cannot be unconstitutional techni
cally, but, Sir, certainly it is immoral, 
it is unpolitical and it is undemocra
tic. It pains me to say that the Gov
ernment, a parliamentary form of 
government, has to learn how to treat 
a Parliament better. Thirdly, I would 
like to know to what extent this Inter
national Finance Corporation is going 
to help the private sector in this 
country, and to what extent it is going 
to lead us forward towards the 
achievement of our targets. Lastly, we 
would like to know why the Govern
ment has stood guarantor to three 
business houses—the Tatas, the Tata 
Iron and Steel Company and the 
Indian Iron and Steel Company.
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Start Bimal Ghose: That is the World 
Bank loan.

Shri Mahanty: The Government haa 
stood guarantor; the Parliament baa- 
stood guarantor, without taking Parlia
ment into confidence. This is a betrayal 
of trust, a breach of faith. Sir, I do 
not know how to describe it, because 
that may be unparliamentary. I  
would like the hon. Minister to satisfy 
us on these four points; otherwise, it 
is high time that we bring a motion 
of censure against Government for 
treating Parliament so lightly, so- 
negligently and in such a cavalier way. 
Sir, it should not be taken as though 
I am making a broadside.

Dr. B. Gopala Reddi: Bring a privi
lege motion.

Shri Mahsnty: We must bring a 
motion of censure against the Gov
ernment which does not take Parlia
ment into confidence before it enters 
into exceptional agreements.

Shri A. C. Goha: Mr Deputy -
Speaker, Sir, the first two speakers 
have opposed this Bill completely and 
absolutely, but I think the purpose of 
this Bill will be generally acceptable 
to this House.

We are committed to a mixed eco
nomy, and in our latest industrial 
policy declaration private enterprise 
has been given enough scope and suffi
cient responsibility in the development 
of the country. Therefore, that this 
Corporation is going to help the 
private enterprise cannot be an argu
ment by itself to condemn this propo
sal. As long as in our own industrial 
and economic policy we have allowed 
private enterprise to have certain 
functions in the development of the 
country, any help coming from any 
quarter to the private enterprise 
should not be condemned as such. 
Moreover, in whatever form this help 
from, this Corporation, may came to.
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the private enterprise, it w ill ultimate, 
ly add to our foreign exchange reso
urces in which we are in a very diffi
cult position now. So, from that point 
of view also, this proposal should be 
welcomed by this House, and it is a 
matter which should be supported as 
helping the economic development of 
the country.

But I would like to mention some 
points which I hope the hon. Minister, 
in the course of his reply, w ill try to 
clarify. This Corporation w ill help 
private enterprises, not only industrial 
but also commercial, agricultural and 
financial enterprises.

Shri Blmal Ghose: Primarily indus
trial. In the speech they have said 
that.

Shri A. C. Goha: This is given in the 
article. It may be primarily for indus
trial enterprises, but still there w ill be 
scope for helping commercial, finan
cial and agricultural enterprises also. 
With regard to agricultural enterprises, 
I do not think we can have any objec
tion, particularly in view of the very 
difficult food and agricultural position 
in the country. Anyhow, we should 
welcome it in the case of agricultural 
enterprises. But I  am doubtful about 
the financial and commercial ventures. 
The purpose of this Corporation is to 
increase the productive potentialities 
of private enterprise. How it can be 
done by helping commercial and finan
cial enterprises, is something that is 
hardly understandable. I  think Gov
ernment should keep a watch on this, 
because this may lead to certain other 
unhealthy developments. No invest
ment should be allowed from this 
Corporation in India in financial and 
commercial enterprises.

In clause 3 of this Bill it has been 
stated:

"Notwithstanding anything to 
the contrary contained in any 
other law, the provisions of the 
Agreement set out in the Schedule 
shall have the force of law in 
India:"

Privileges) Bill 

This is, in a way, practically giving 
superior authority to the provisions of 
this agreement compared to any other 
law existing in the country. I think, 
Sir, this is too much, too great a 
concession that this House can agree 
and the Government can agree. We 
cannot allow ourselves to pass a Bill 
which would subordinate all legisla
tions passed by this House and dele
gate them to an inferior position com
pared to the provisions of this agree
ment. An Act passed by this House, 
should have prior authority over the 
provisions of this agreement, and 
whenever there is any conflict between 
any of the existing provisions of any 
Act, or any of the provisions in our 
industrial and economic policy I think 
the provisions of this agreement should 
conform to them and to that extent 
the provisions of the agreement should 
be modified.

Pandit Thakur Das Bhargava (His- 
sar): Those provisions go further than 
the fundamental rights given in the 
Constitution to the citizens of India.

Shri A. C. Guha: I would like to 
draw the attention of the hon. Minis
ter, particularly, to the Industries 
(Development and Regulation) Act 
I think that Act gives certain powers 
to the Government to regulate indus
tries for the better development of the 
country. W ill the provisions of this 
agreement have priority over the 
Industries (Development and Regula
tion) Act? Will the provisions of the 
Industries (Development and Regula
tion) Act have no authority, no vali
dity, to any enterprise in which this 
Corporation will have investment? I f  
that is so, then I think it would be a 
serious position which the Government 
should consider. This House cannot 
commit itself to any such provisions, 
which will mean that any provisions 
in the enactment, namely, the Indus
tries (Development and Regulation) 
Act or anything in the industrial policy 
should be relegated to a subordinate 
position.
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there are two or rather three cate
gories. Schedule A  is exclusively 
reserved tor the public sector; Sche
dule B shows the items in which public 
sector will increasingly take part and 
the private sector w ill not be allowed 
as free a scope as before, and Sche
dule C will be more or less reserved 
for the private sector. I do not know 
if this Corporation will also be entitl
ed to have any investment in which 
the public sector is to be in an 'inclu
sive’ position. 1 shall read in full 
section 1 of article III of the Schedule:

“The Corporation may make in
vestments of its funds in produc
tive private enterprises in the 
territories of its members. The 
existence of a government or other 
public interest in such an enter
prise shall not necessarily preclude 
the Corporation from making an 
investment therein.”

Here Investment ir not merely just 
a financial investment. Investment 
carries a number of immunities. So, 
even if there is an enterprise of the 
private sector, if some existing private 
enterprise continues, to be in what is 
reserved for public sector, then, this 
Corporation can invest in that and 
have all the immunities. I think that 
also would be a dangerous thing.

Shri Bimal Ghose: He himself was 
a Minister when those agreements 
were arrived at.

Mr. Deputy-Speaker: By lapse of 
time!

Shri A. C. Guha: The hon. Minister 
stated in his opening speech that the 
Corporation will deal directly with 
the party and the Government will 
come into the picture only at a later 
stage when there has been some ten
tative agreement between the party 
and the Corporation. That also, I 
think, is not a good feature. The 
Government should be kept informed 
from the very beginning. To a ques

tion whether there was any proposal 
from any party or from the Corpora
tion for any investment, the repfcr 
given by the Government was that 
they had no information if any party 
had applied for any investment or it 
any investment had been made. 1 
think that sort of reply should not 
have been given to this House. When 
we are passing this Bill and are taking 
certain steps, the Government should 
have been kept informed about any 
progress made by this Corporation m 
lhis country. Nothing should be done 
in this country in which the Govern
ment will not be posted with proper 
information. As it is, the Corporation 
will deal directly with the party and 
the Government will come into the 
picture only at a later stage. So, thia 
also requires some modification. I 
think from the very beginning the 
Government should be kept informed 
and it should have a watch as to how 
the proceedings and the negotiations 
go and in what industries or enter
prises the Corporation is going to 
make its investment.

Then section 2(2) of article VI of 
the Schedule says:

"to acquire and dispose of im
movable and movable property” .

That also will be dealt with by the 
Corporation without any reference 
from the Government. The Corpora
tion might have invested certain sums 
in an enterprise, and after sometime, 
it may sell them off to anybody, but 
it may not be in accordance with the 
policy of the Government or may not 
be to the interests of the country that 
those shares should be sold to any 
person whatsoever. Such disposals of 
the movable and immovable property 
of the Corporation should be with 
the cognizance and approval of the 
Government.

Then, section 4 of article VI of the 
Schedule says:

“Property and assets of the Cor
poration, wherever located and by
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whomsoever held, dhajl| be im
mune from search, requisition, 
confiscation, expropriatiob or my 
otter farm of seizure by executiv 
or legislative action”.

1 would like to draw the attention 
f t *  bon. Minister to this section. H 
a limit is being put even on the autho
rity of this House. This House will 
not have any power to pass any 
legislation for seizure or the requisi
tion or anything about the property 
in an enterprise in which the Cor
poration will have some investment. I 
ean understand a limitation may be 
put on the executive authority, but a 
limitation on the legislative action 
means a limitation on the authority of 
fiis House. I think this provision also 
should not be there. I cannot under
stand also why the property and assets 
should be immune from search. The 
property and assets will be the pro
perty and assets of a private enter
prise. This Corporation will have 
those assets mostly in private enter
prise. So, docs it mean that the assets 
and the property of those private 
enterprises in which this Corporation 
will make some investment will also 
be immune from search?

Dr. B. Gopala Reddi: No.

Shri A. C. Guha: The “prope.ty and 
assets of the Corporation, wherever 
located. . . .  shall be immune from 
search___ "

Dr. B. Gopala Reddi: Of the Cor
poration. Other institutions which 
receive help are not the Corporation.

Shri A. C. Guha: I f  that is the posi
tion, I have not much objection. But 
as regards limitation of legislative 
action I think some modification ought 
to be made here.

Then there is another point. Section 
6 of article VI of the Schedule runs 
as follows:

“To the extent necessary to 
carry out the operations provided 
for in this Agreement and subject 
to fee provisions of Article m,

Section S, and the other provisions 
of this Agreement, all property 

assets of the Corporation shall 
free from restrictions, regula- 
, controls and m Ota tori* of 
nature.”
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, here also, as the hon. Minister b*S 
given the interpretation which hO 
just made, namely, this property ttttt 
not mean the property created out of 
an investment in a private enterprise,
I have no objection, but if it means 
also the property created out of in
vestment in a private enterprise and 
includes property of that private 
enterprise, I think this is too sweep
ing an exemption and it should not be 
granted.

Then section 7 of article VI deals 
with privilege for communications. I  
think here also we should be some
what more careful. I am told an 
objection has also been raised by the 
International Telecommunication Con
ference about this prerogative and 
this immunity; and the Corporation 
itself is now thinking whether it should 
insist on this. I think the Government 
also should take note of this and this 
immunity should not be granted to it.

Then I come to section 9 which deals 
with immunities from taxation. I think 
more or less these are on the lines 
given to other international bodies, 
that is, the International Bank, 
UNESCO and such other bodies. I f 
there is nothing more than what is 
given to other bodies, I have no objec
tion. Otherwise, as it is put now, it 
appears somewhat too generous. If 
they are on the lines with the conces
sions already given to other interna
tional bodies, I have no objection to 
them.

Then there is section 11, the waiver 
section. Under this, the Corporation 
can waive any of the privileges and 
immunities conferred. I hope the 
Government will take the help of this 
section and make the Corporation 
agree to waive certain of the privileges 
and immunities about which objection 
has been raised in this House.
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'There is a clause that Government 

may make amendment to this agree
ment consequent on the amendment 
made by the Corporation simply by a 
notification.. I  think that clause 
requires some change. A t least these 
notifications should be placed on the 
Table of the House and the House 
should be given an opportunity, i f  it 
so thinks, to consider these notifica
tions, modify, change or confirm them. 
That is the usual pattern that any 
notification or rule framed under any 
Act should be placed before the House 
and the House be given an opportunity 
to consider such notification.

Mr. Bimal Ghose has referred to the 
rate of interest I  could not find it 
anywhere, but if the rate of interest is 
7J per cent that w ill be too high. The 
cumulative effect of the rate of inter
est w ill be more than 40 per cent. I  
do not know what will be the rate of 
interest charged and what will be the 
other charges—service charges, etc.— 
which may be demanded. I  think 
these things should be clearly men
tioned by the hon. Minister.

Shri Dasappa (Bangalore): I  rise 
to accord my support to the measure 
before the House more unreservedly 
than my hon. friend, Shri Guha. One 
of the objections taken was that this 
House should have been taken into 
confidence before we subscribed our 
signature to this agreement. That is 
a thing which is applicable to practi
cally every deal which any Govern
ment negotiates. But if I understand 
the functions of a democratic Govern
ment aright, I do not think before a 
negotiation is completed, the Govern
ments generally come before the Par
liament for its assent I f  that is at all 
to be a guidance to us, I  am afraid 
it is not possible for any Government 
to function in the way it ought to.

It is fairly clear that a Government 
which enjoys the confidence of the 
Parliament and the people proceeds 
on the understanding that it has got

to carry on its adnunistmtioa in the 
certain hope that it will be supported 
by the Parliament when such an agree
ment is concluded. I  am yet unable 
to recollect any agreement of this 
nature where any Government came 
to its Parliament to obtain its assent 
before they subscribed their signature 
to the agreement

Besides, a development of this 
nature, as a limb of the International 
Bank, is a thing which is not carried 
on in secrecy. It is fairly clear to the 
world at large. I am sure those hon. 
Members who spoke against the 
measure or at any rate against the 
procedure adopted by the Government 
are usually very alert. Why should 
they feel today that any kind of sur
prise has been sprung upon them?

Shri Blmal Ghose: Is it the hon. 
Member’s contention that the agree
ments were known to hon. Members?

Shri Dasappa: The development of 
this whole scheme of an Internationa] 
Finance Corporation is a thing of 
which, I  am sure, of all Members, 
Mr. Bimal Ghose, could not have been 
unaware. It was also fairly clear that 
our Government was interested in the 
particular Corporation. There have 
been a series of negotiations and 
nothing has come as a surprise to 
anybody. It is just possible—I am not 
free from that omission—that we have 
not applied our minds towards these 
things at the right time and now we 
feel that there is something out of the 
way, something extraordinary in this 
matter. May I say more than 50 
nations have subscribed their signature 
to this agreement, from A to Z ___

An Hon. Member: A to Z is only 26.

Mr. Depnty-Speaker: There may be 
more nations in one letter.

Shri Dasappa: In the first place, l*t 
us be clear that we are not doing 
something very extraordinary, very 
out of the way, something which w ill 
prejudice the national interests o f the



MUSS International i t  SEPTElfBKK 1958

country. A  thing like this ought to 
convince anybody, when fifty and odd 
nations have subscribed their signa
tures to an agreement of this nature, 
not only that it would not be against 
the national interests of each member* 
nation, but that there must be some
thing very useful and very helpful in 
•such a scheme of things. This ought 
to be very clear.

Another very important objection 
was that we are granting here extra
ordinary immunities, privileges and 
status on the Corporation. I wish Mr. 
Guha just answered this point. This 
is an international organisation bom 
out of the International Development 
Fund. A ll these international organi
sations enjoy identical status, immuni
ties and privileges. For instance, the 
F.A.O., the I.M.F., U.N.E.S.C.O., W.H.O. 
and all other international organisa
tions enjoy the same immunities. The 
reason is fairly simple from my point 
of view. If in each nation the emolu
ments of an officer who may be func
tioning there are to be subject to the 
taxation of that particular country, the 
incidence that will fall on that officer 
will vary from country to country. It 
is open to a country to take away 
more than 60 per cent, of his income 
by way of income-tax and another 
country may take away only 5 per 
cent, of the salary as tax. That would 
land the corporation in an absurd and 
impossible situation. Therefore, the 
scheme that has been evolved accord
ing to the United Nations Status, 
Immunities and Privileges Act is a 
very wholesome and desirable one, 
which we cannot get over. With 
regard to taxation also, the same tiling 
applies.

The country which derives the 
utmost benefit of any taxation is the 
country in which the headquarters or 
the main office is located. A  large 
number of the employees of this Cor
poration will be in New York or 
Washington. Now, should Shri Ghose 
and Shri Mukerjee, who are such good 
and excellent watchdogs of our funds, 
Should they allow that country to take 
all the tax; hardly leaving anything

Finance Corporation 8406 
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for us? Therefore, in accordance with 
a very wholesome principle, the offi
cials of this Corporation are not to be 
taxed according to the principles at 
taxation prevailing in each mcmber- 
nation. They ought to be free from 
such a tax. Well, it may be—I  take it 
—that in fixing the emoluments of the 
employees of this Corporation the fact 
is taken into account that their income 
is free from income-tax and so on. It 
is not that one wants to create ah 
invidious distinction between each 
member-nation, between the employees 
of that nation either in the private 
sector or in the Government and the 
employees of the Corporation. The 
desire is not that. The desire is to 
have a certain amount of uniformity 
in the net emoluments which the 
employees of the Corporation might 
received.

14 hrs.

With regard to the question of 
immunities by way of seizure etc., to 
which Shri Guha and others referred, 
my submission is, as already indicated 
by the hon. Minister, that no concern 
which gets any benefit from the Cor
poration is going to have any privileges 
under this particular enactment. It ia 
the Corporation as such that will 
enjoy all these immunities and privi
leges. Take, for example, Tatas. I f  
they are given say Rs. 10 crores by 
this Corporation, it does not mean that 
every employee of that firm w ill 
enjoy the status, immunities and pri
vileges of this Act. It will be absurd 
to suggest that. It is the particular 
property belonging to the Corporation 
as such that will enjoy these privi
leges, and very rightly so. Otherwise, 
as I said in the beginning, it will lead 
to varying incidence of taxes and 
privileges and immunities in different 
countries. In order to equalise the 
treatment to the employees of the Cor
poration in all parts of the globe I 
think these provisions are absolutely 
necessary.

Again, I might say, that each one of 
these clauses is more or less accepted 
In the case of other international
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to which I have referred earlier. 
Tjhavfope, we need not Joel that we 
are noyr trying to confer on this Cor- 
ppration any privilege which is extra
ordinary or out of the way.

I think I have tried to answer the 
main gravamen of the charge and 
there is not very much left for me to 
say except that we are now launching 
on a tremendous development pro
gramme. We have now found our
selves in straitened circumstances and 
it is necessary to step up the tempo 
and the pace. I  want the hon. 
Members who are critical of this 
measure to tell me whether they have 
got any alternative scheme or proposal 
to increase the tempo and the deve
lopment in the under-developed coun
tries. I am not referring to India 
alone but to all the under-developed 
countries. I am sorry that the work 
of this International Finance Cor
poration has not expanded at the pace 
at which most of us desire it to expand. 
And if the hon. friends opposite have 
been critical of the point that India 
has not yet secured any tangible bene
fit from this Corporation I am whole
heartedly with them in that criticism. 
I think that every effort must be made 
by the Government to take full 
advantage of the help that this Cor
poration is going to render.

My point is that this has vast possi
bilities. It is not by trying to make 
the work of the Corporation difficult 
or trying to suspect the motives of 
this Corporation that we can take the 
utmost advantage of i t  Shri Mukerfee 
let himself go by saying that this will 
be a fine forum for propaganda and so 
on. He seems to believe only in one 
international organisation and that is 
the Red International. I f  that is there, 
he is perfectly happy. He does not 
suffer from the qualms of conscience 
if it is the Red International. But if 
it is a question of positive help to these 
under-developed countries in trying to 
build up the economies of these coun
tries by any other international body 
well, he cannot stand it. Therefore, I

{tel that we must wieon e  this 
measure whole-beaiiadly and nlfear 
insist upon the Government to tator 
the utmost acTvlntage, muofi ggualm 
advantage than they haw hitherto 
tried to secure, aa eaxfy aa pewtbie,
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eft ŝ TTO &T \ \ m  & JTRp? I
^  ^  ^  ? ? s w f %

#  «pnt sre ff i f f  -ift # 3ft fsRTCTt
im ra t % 3? tr *
sitct? n tfa  t t

J^ft ts v ta fs m r *tt 
Sffrf s r t & ff

5̂T % PrtT y ^ r il * t  I  I

f t  T ft eft sft^ff !pT «TT fa  
facFTT WTT fa M  *ITT
>̂t tprnrr t  ^  w tt  »!̂ V i

%fa^ WTT >ft T̂HTT P lfcfr
^ rira i i ^ft # ?ff

$  i ^  gft *r»m sft
*ft *41'*! % W TT

=^T f  I 5T5 fk^HT ^ T^
f  t 4' ^ fa t  V!THT j  fa  

% T O  n  fa^ t ^  HT^flf %
% ftRTO  »̂T5T



liOO International U  SEPTEMBER 1958 Fimanct Corporation 8410
(Status, 1mmvattiu and

Privilege*) Bill
* i  wnr iff ffftr-

f ,  j w r  *pft «it st

f *  ’<■?> I^IT TTf MPfjm STRfTmV *tT 

(  «ft q j  { t  q<F v r i  «n * r f t  & 

# r  T O  | «rtt |, %ftt «nw 

w m  ^h tt jrrcm | fa  f ^ w n  ¥t 

« m v  fpe^RrR 

sftftr * t  v t f  Sr nflr w tl*  t o  • 

tft irft s »m  3  si# *nm fa  $  tff f j t f t  

r c M  i*r wraf qtff #  w f
«nff i

jj#  fafcr ^  ^  vrcr s t

f t  »raT fa  *rfr <H rcf« fo i ^  *&

r w  ftnr trarfc jto  v m v t

^  f * r  »ft t o  « f a  tm ftirrc ?.
*ft w w  wm re#  11 srrftr: ?w 

jrra- w r  11  «  m  w t  *t

% tfrfa %*sff

Trfanrfe & ^ if»t i ^ t  qr ’ ft 

fu r t  *  v i f  ?r# ^  *ra*ir f , 3fr fa
5*rs[*rcf i cfr^ff

^  ^  ^  fe^n ft ^ f t  i

M’gl ffl *i^l"i fa flt 9 TV f ^ l  W>T "Tift 

| I %h T O  T W  ^  5 t SHTT

ar? ?TrT v r  ?fr * r m  fa
s n *  P m  ?rw * t  t o :  q *  of^tt -& 
^ r  £ i ^  | fa  rtv: *T

TT3T * rm  jfT T̂ T &fsR ^  

St w  «ttT«r: et’T ^  <n 3 r̂

3T'?> "75W  5TT T̂ T & I

^$1 cT̂> 5Tl64d i l i a  «PT

| im  Tft »mr spit ?mr ?m*hr

»l({f ^ I ^fa»T ĴcT TT
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jp T ^ irs r^ l 1

^  f t  # sf r 3r t w  <ft | grcm

5TRFTJ 'HPT^T 33T? eft n  fmWffT 
j  fa? t̂T  ̂ ^  fVei'fl (ft dHef «<)<* ®rr
t o  * t̂  iff, 'ftfir
T t  *  **5T ^  W  xftr 37f ^  ^ft 
v r f ^ r f  3i=f *n£t W t *ftr

^  t o t  % fa q  $t*ft 1

TO  *T^IT ^eTT ' I

$ $  z m  *PT?tf f  fo  s w *  % r̂nr 

f *  % w  *rr *.r ifarct srrc*ft
i t  ^  = *nf^ 1 smis ^  s t ^  
I '  fo  w  'n % fm  ^ r  ^  

q # f t  1 ^  * m * f  f  1% aw h w t t  
v t f  m  eft v\  5fr»ff ?t s?$ ^  
3fT# I f ^ f c f H  *|5t i P O T :
v t  t  f r  vx  ^ r  v t  f ^ m  ’rfk
p r  ^  % s r fW v f f  *pt f^ r m  

ypqr |  t ft<. ^  ^  ^ tt ?|T
5 m  1 1  »tnr T t  t̂ s k  ^  ^
^  *r i  r #  i

PritHIepw) BiU

n^t |  fV  «r^ ‘̂r *T«rr*3Rft r r  m  
r m  | h  r m  «mff

^ ?rw ^ *rt»ff w  «frc g fa firf«r<fl
vr f a w «  ?rff f  1 fra?r ^  

^r#r 11 ^  u  KTFff h  jPm t 

$  *rj?r w f t  f f
V *  \ ? sntff *  ^  4TT 5(ft It^ ^ f  «̂JT 
%  ?n?Fn: <t ft̂ arro- % m  w^t B rrvt 
p ;  «f̂ T ? t « ftr ^ r #  ztt ^r% 

?mft s?r jttct v t  w w r r  ^  1

3R- JT? TO  t  cfr w f  5f fjpg^TPT ST «Mt, 

grrg ?fr ^ r  % ^  t  f r o r e  
^  m  t o  <ft ?r%, w f  ?r| ftm%

n^rft ?  it? t o

ittt ?HT*T s^t ?TRfT I q^t TO  

I  % jt? t q r >ft TTf-p^iTH ^ t 
cR? ert'ff V t ^T'pfr THT arrf^  VT# 
«FT J?Wt fc n  w  ? t I % 5?TO 
% trnrrc % r̂r? w  Tt 

t o  t t  i f m  fo n  w  %  $

*rr T̂̂ TcT cftr q r ?rWf if t  «r̂ frr ^  i t r  
^r«r ^ err?, srtrf ^  5̂ :

% 5fW v t  «rr^ i m  5^t % 

arr * rtr f ^ a R  % ^ f t
# «ft^r ? w  ^r+t< « r  * fk  Ttff^r 

«rrff <tt firR r % ?rm  srrs P rtt i 
eft 3R jp m r <TT#f % y r r i i j  ^  ^ ff
#  T O -^T  «R# % X* 5̂T %

srfM^rfw wft srrqf, eft ir
% fc r  f  fW R T  ^t I jf r t f  5? 

^ r * tt x m t  f e w  iP K  ftnp |  1 

aft W  TC  TO 3TTf̂ T *PT# f , # eft »TR 
W?T % JJeTTfiw TO  ^ I f(T?f

^ t t  1 1% ^ 5*n^ sr> ffnft «rwr
# 5 # , ^ # % ^ ^ t l i T T f f .  fo rc v t 
<tarm JT̂ t TT iftw  I  1 

fsrcr ^ r  ?fWf ^  firsff ?  j r f t r o  
wfirRrrar

t r t  < rr^  f  1 % P r ^  ^ 
ittht I w iw  firqr ym I ,  ^
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%  s t *  m  * *  t o t
I  ?  « t?  < rt f e w r c r  %  « w  #  * m  

1

f?T *r«ff settt Si 1$  f^ in r  

$TT T O T  g  I

<̂ o * 0  (#*nr) -.

pp^V

fT ^  ^  ftnj[ ^ST JPT f %tfK f ^ - % w  

ft  f p r c r  t o t  f  1

*ft tfo wo 5T*rf :

* fk  fcum Ir ?

* 0  s|o s fa : i f t  ^ t  *w f *rr^r 

fT  $; fa? $ f^m r % >fr $*t f t  

w  1 ^s^ft

% fcnj f  fTT ^ t$jt if fa  4  fo r  ifo: 

I w i  ?r $*t f t  ?rrf* t o  % far*

<3SI §W  jf I

W « m  ^  f t

W T  f  $T 3 f  f^ T  ? few f^TPT 

% 3K  ar? fa * *  % fftft ’SffT fT *m
% §*r, 3T?t r^ K  1

«ft *jo f o  : #gr tffT  *rm r  

4^1 ^  cTT I ^T f®RT IT ?f[̂ T 

p r  g q  *rrpfhr 3 f? r  fa  jt?

fa*r enf^wqrr tft f a r ^ r  $1 

jt$ snra g *  f r  jjit $TPft f f  ^ 1 ^T 

H RTR # *5ft*T ^  * t fa  sft if? ^ r t -  
rrtfrtfH- fe rr  i w t ^ ^  t o  

miTh-mTRra: ?t ^  sft n f  *ftr ^ r  

ipftinr f t  f^rr t?  ^  fira- <rrl%ziT?r 

3  srwr to t  1 1 A' i m  impfhr

SPft HTfW Vt f^TT T̂̂ cTT i

1% the boot it on the 

other leg ifi| ?ft «ftT *t
trr nr? % 'sirroft- 1 1 «nhT, ?&xx. 

*? tstrt If 3*rnrr & ff *r ins jjiM k j i i t  1 

• # t  Ir w im  »prc ^  % i % m

Privileges) BUI

^  qHsfhr i w m  v t 

HKM«ft «ft, ?ft w  # «n^r #  ^ r

«st % fer? v t f

«ft^PT <r?t 7T sntj htw

# 9m W  t|  t

wto R q f: 1

Yo : xrr? sw f®F t?*F 

5«-dH?THH im f^ tw r  tt^ t^rshrw  

<TMrf^T5PT f t  W T  % MiT«lM^4 

^  fen  «rraT |, ^r f f r  strtt | f f  v% - 

q r fw v e  1ft fJT2̂ T?T t  I ?5T ?IT5 

fT «r«r fr^rr ff^ft ^  H th i  

5Plf ^  ^  «fcIT | «fVr * $  ’TO 

>T 'TO >̂t Svft̂ T fT 9RRTT ^

^T ?fWT f^fiTt

ft ft ^  n f sfk  f? r  w  f f  

^ r  3?̂ r»frT ^  ’to  f t  t t t  ?tt ift^T finrr 

«tt t fk  ^  #  f? t ?rf T f^  n f,
f t  ftfrr ?tfTT 1 # r t  ftr ^  ?t^r 

^to TOTftT f?r? #  f?T I, ^  ^ftrT 

tTV Tt^ttH — ^fitfxvrfk^f +*•*6-

—WT iJ^TffTT fTcft I  I f^ t  

t?? ?feTT fWpft *ftr f? t  2T? 

qtft^g I 4  ^  TOT ^cTT g I f  *T? 

'TTRT ft*ff ^  3TdW?T 5«TT ^

«frr f^jMTH f̂t r̂ar 3 ^ f  i > d f  1 1 
*rft ?nm 4 ^  «trtt %  * *  

^ ?fCTT f^ r f t  f t  ftRTTW.

f t  an# 1 1

Pandit K. C. Sharma (Hapur): On a 
point of order, Sir. t^r.^f ^J^ffsT “  a 

very bad expression and may be 

deleted. He may use l^¥ i¥  JTlf’RT-

Mr. Deputy-Speaker: I do not find 
anything obj«ctionable in it. He has 
not said ^?rft5T“but”

fH att” meaning inferiority complex.

«ft ^[p ^o «PT : Tf r̂qT

f» *p ft  ^ t  ^ftW  fT  & m  % T p  IT
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*  w i  ^rrffrr g  f a  w f f*rr- 

w w  y f r f z  $ iftr  f s t  ¥t 

?rti f * m  *p*F if !  w  w t f f to m  

w T fc n  «n * * * * * *

ffarrct fa *  $  fa r  f #  

* f  w w  vmT | ft? f*r tft * t*  

f » f  ^  fa%n, (pmor ^w f t  

^ rr, * * f a  <nrrar ^  snfosr f t

TV  v r r f t w  Vt £ I fS  37f 

t^far ¥T *RT5W fV *R  J *

| f a  %w « m  3wrrf^rnsr $ ifre

f *  t m  a r e  i r v -^ w e  «rr

*rfr  f  i *g%  *t?tptt «r*r jr?ft?T w * r f

m  j t i t  ^  mcft t  i

Start Mahanty: On a point of order, 
Sir. Of course, hon. Members may 
speak in Hindi, but certainly when 
hon. Members speak in Persianlsed 
Urdu, will it be open to me to speak 
in Oriya or in any other language.

Kindly furnish a translated copy of 
the version of the speech so that we 
can refer to it and be enlightened.

Dr. B. GopaJa Reddy: When the
hon. Deputy-Speaker understands it 
and the mover of the motion under
stands it where is the difficulty?

Mr. Deputy-Speaker: I do not find 
any point of order in this. It is very 
difficult for an hon. Member to speak 
In such Hindi which might be com
prehensible or understandable by the 
hon. Member. That would be diffi
cult. I f  some hon. Member might 
choose to introduce some Persianised 
words or Urdu words or Sanskrit 
words, how can I help it?

Shri Balaaaheb PatU (M iraj): Can 
we us* Marathi words?

Mr. Depnty-Speaker: When he does 
that, then I will see.

Privilipw) Bill

*  «rt 3^  #

TfT j ,  aft fa  v tv fh ^ p r  tpf ^*»r- 
=TT*nr I  I

Mr. Dejety-Speekw: Then ha create*
the difficulty.- I have argued for hint 
that he is (peaking in Hindi. There 
are only two languages that are 
allowed here—English or Hindi. So, 1 
pleaded for him that he was speaking 
in Hindi.

Shri Mahanty: I do not know whata t\l I

Shri Tridib Kumar Chandhori (Ber- 
hampore): The Constitution already 
provides that if any hon. Member 
cannot make himself understandable 
in Hindi........

Mr. Deputy-Speaker: I know that. 
That Is a different thing.

■sft

^  ssfar vfr f t  fa  sV

*?■ SW5TTT g fa  'Bl -
fenm v n fto R  ^  rvm z?., 

srtr f'TO ?ret% % 5̂ .
! & ff ^  m  ^ r ,  3*ft ?rO% 

fs r 3  tfY ?pm i ^
ift 5?r Tnrftm- % *rft w i  

f t  ^  f t  ^  f t *  f *  v f i
t  f«P 5^  ^ ft % 3ft *rrc*ft m ^ R - 

T O T  f t 1?, W fJTT* q^r 
^  xfte fm t  *  »rt vrewt 

?fk  # (  i  fatft T R i l f

*r#T I =aft̂ r % I

VTTTWTW F ftV T  : '3̂ fTT 
t  fa  f̂ TTTT TWPT 4^t^^
#  t  I

^  w » Wo H f*T 5Tf Z f t f c ' 

fa  ^  ^  f*u t ’Tfr
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I  H1RRT ffW $ I

fir frw  stffrr * *tf   ̂ $ 1

tRT *TR?frT *wtr w  fjpr % 

WW1ZV Vt  OT ft <T? Sfr, tit
v*gr 5tm 1 f?j Fftfw # git wr?#*r 

srra- ifr vr *t nf ft 1  4 

eft $t£ 9>t5% t̂rtt ?r#r g 1  * ?ft 

T̂r  *t n ̂ Rctt j 1 A

 ̂vi tot  | far  snW m

«ft »(k w fan % tTts ijtt faarr
W  ft I  f*T* fa*R ?> fcft # w  el7? % 

’ffpp  £ t  £JR  eft  *T *T tft

& I  *1? f'R'T Tg% 3R 3TRT 'ttfigq *TT I 

vr* rr̂Tnr it? %m nm % far 

% #THf̂ r fjRrr £ 1

V̂WdT̂ ĈTRJTg’̂ T̂ SRTOT 

«tt,  pr tt 3fr 3*r*t

+Hrfl  51 “H  *1̂1  >ft *ft,  r̂f̂ T 

virf ̂  fw  1 ?m r̂rr q̂ r ̂7 farrr

TfRT, eft fâT *TW «Tr !

’TS  5TR tfr <r£t »rf t ?tV ̂T
wit | fa: v? sq# 7mzt 11  qtft̂r 

sift 3ft z*i f ■  ’R ̂r <rt ?rft to 
| 1 %fâr A vri f far sr

t̂ ?*r vrT>9k % fĝ rv  ̂ ? 1 

srt 3qT?r ff?  ?̂rr vfr  ife- 

f'TfTH 'RRSTT 7SRT T̂̂ 5, efr 3r̂

far«TeT I m TTsp JT̂ 3TR ft I Srfr 
?RT # <SR5T *[$t 33R 5, eft ?RTT

 ̂ srtr *r «rc stritt, faR̂ t err* 

qR̂hr «t«KM  ̂?5TTO farqr t I 

?ftr fa* SRT fotft 7TT % #fa£- 

fanFS  S5R3T ?5R t  ̂ fiRT

? ?fr nft  f ̂t 

frf?rt'? f̂ mnT ̂»ft ?rr? ̂ fara eR? 

far 5̂tt ?̂t¥ T̂ f<T%̂T I ?*T fTTf 

*TTJ ̂  x(fj ?

iTftTCJT^ f̂er^TT^W  (t 

far a? ft̂r   ̂ ¥T?rr

t,  ̂ t  W  <?wt !TRT % farwrfi WTOT 

t 1 ^ OTIRT j ftr iff trv Tfw fiw  

*TT$ I  f3RcTT?%3̂ f̂t5TS[?r f«F̂ T

% f̂r w  ?r?t ̂rw i;, ĝft WT5 %■ 

fR >ft ̂ Tfrr ?TR »rap if 9RT T? f I 
vTH W iR  «p  farm;  *r   w  

*r«rm t̂ ̂ <t  ̂t  ft 1

JT^T'TT^^y^TfRT f̂ar^r 

f̂ r vt vm  ̂r  ?pt *rsr  ̂ t far 

W*  ?tr  *t  Jrr?#? vt

?rvfazR < t| f 1   ̂ *7ffrr  sr 

T̂ rft *tr  ?rr »rf t 1 

*rr jft far 3tt  f̂pffR ̂   fwr

R̂T «rr ’Tfar  Bionomial Theorem 
*n£f ̂ TRT <TT I  TR E|.  »TT  W   ?t# 

% ?T? -d̂*l JT̂ Theorum JTTT *PT ?ft,
W W  qf̂t 5TRT  I  sft 

Vt  ̂   T̂‘ 7T faWflTT  5R farm  ift

rnjfTRT # T?rr far ̂  W* ?T nm I 

3RR * ̂ R ̂ ?T far ̂ eft *nft

3TT?5ftf*R̂r cgT«T fr f?m T?T ̂ I fTT
arrr mq srr?#? yfrefa T̂ f̂r ersfajR 

 ̂ ?r #T  TS  TT  ̂ r̂ TTf̂ZtR  *̂T»T 

t̂ arR ̂'t tft *rrf5R z 1  »̂Rn 

fsr̂TT  3TT ■iff)  I

5TS I5? »TT fasr t I 3ft
’TTsfRW   ^R   frR5RT %

?m 3RT sft t ̂ rt pr ̂TT 

T? f I »T W RT  STRF? <n̂ RT-

apT t fa ?r? 3fr ?TT5sftjr?R

f|̂TeTR ?f ?RT ̂*t JR̂T? ̂ ?TR
3;qr sfr i    ̂t ?y-  \   ̂ ŝfr 

t fa:  fRRt t̂rttt jt? f̂ r jtft  ?rrt 

ft sftr # *̂RT jr 3f> % *TR

%<nl ̂ l

Shri Vlswanatba Keddy (Rajampet): 

Mr. Deputy-Spcaker, Sir, at this stage 

of the debate I do not think it will be 
necessary for me........
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Mr. Deputy-Speaker: Most of the 
things have been said and now the 
hon. Member shall be very brief.

Shri Viswaaatha Reddy: That is 
exactly what I  was trying to say. I 
w ill confine myself to a few remarks 
with regard to some points.

This Bill, I  do not think, deserved 
such a stiff opposition as it Beems to 
have provoked from Kftn. Members of 
the Opposition. I  think my hon. 
friends, Shri Guha and Shri Dasappa, 
have already adequately answered the 
points raised by the Opposition. To 
the arguments advanced by them, I 
might add a few and lay at rest the 
fears expressed by my hon. friends of 
the Opposition.

Much has been made about the 
immunities that are found in this Bill, 
but one fact should not be forgotten. 
This Bill has been brought forward 
In pursuance of an international agree
ment entered into by the Government 
of India two years ago. One can take 
objection to the agreement itself, but 
the agreement being a fait accomfpli 
and having been under implementa
tion for the past two years, 1 do not 
see how we can take any particular 
objection now with any sense of res
ponsibility to the provisions of the 
various articles of this agreement.

However, 1 might say that the 
immunities that have been sanctioned 
under this Bill in pursuance of this 
agreement are multilateral. It is not 
as if we isolatedly are granting all 
these concessions to other nationals. 
Whatever immunities are available 
under this Bill are multilateral, and 
they are sanctioned by every other 
signatory to the agreement that was 
entered into in 1956. If we do not 
make a doctrinaire approach to this 
Bill, I think it is a very innocuous 
measure which should find the support 
of the whole House.

I can quite understand the opposi
tion or the stand taken by my hon. 
friend Shri Mukerjee who does not 
believe in private enterprise. The

tStatus. Immunities and 
Privileges) Bill 

main intention of the agreement is to 
promote private enterprise in all the 
member countries, and because o f this 
one fact, it excludes all the Communist 
or so-called socialist countries in one 
strike.

An Him. Member: How?

Shri Viswanatha Reddy: Because it 
does not extend help to governmental 
enterprises, but only to private enter
prise. Only where Government is a 
participant it can extend help, but if it 
is entirely Government-owned, it does 
not.

Mr. Deputy-Speaker: The hon. Mem
ber need not answer interruptions.

Shri Viswanatiut Reddy: Therefore, 
if one does not make a doctrinaire 
approach, as I was saying, one feels 
that it is a very innocuous measure.

Having disposed of some of the 
points of criticism raised by my hon. 
friends of the Opposition, may I refer 
now to some salient features of this 
measure?

Fears have been expressed by some 
hon. friends that this is an indirect 
method of introducing foreign capital 
in our country. It is said that onoe 
the I.F.C. takes interest in any indus
try in our country, this is one way of 
introducing foreign capital because it 
is open to the I.F.C. to sell its deben
tures to any other individual or com
pany, whether Indian or foreign. That 
fear has been expressed by my hon. 
friend Shri Mukerjee who said that 
this is an indirect method of intro
ducing foreign capital. That fear can 
be removed by the provision that is 
found in this Bill where it says that 
the first refusal for the selling of a 
particular asset or investment in a 
private enterprise in this country 
would be given to that particular 
enterprise. If, for instance, a shipping 
company takes aid from the I.F.C. and 
the I.F.C. later on decides to transfer 
those assets, or sell those assets or



« j * t  International 24 SEPTEMBER 1958 finance Corporation 843*
(.Status. Im m unitiet and

Privileges) B ill

investments, to some one in a foreign 
oountry, it cannot do 30 straightaway; 
ft must take the first refusal from the 
shipping company. Therefore, there 
is no fear at all that should be felt on 
that account.

Shri Nanshir Bharucha: There is 
nothing like that in the Bill.

Shri Viswanatha Reddy: I am only 
giving an instance of a shipping com
pany.

I may refer my hon. friend Shri 
Bharucha to this booklet found in fhe 
Library—The International Finance 
Gororpation? I f  he looks at page 13, 
paragraph 35 it says:

“The I.F.C. is prepared in appro
priate cases to consider giving to 
the private investors with which 
it is associated the right of first 
refusal to purchase I.F.C.’s 
interests in the enterprise.”

Shri Nanshir Bharucha: There is 
only one copy in the Library and I 
got it only for two hours.

Shri Viswanatha Reddy: It contains 
only ten pages. One can read it two 
or three times in two hours.

As has been pointed out quite appro
priately by my hon. friend Shri Bimal 
Ghose, for the past two years there 
has been no investment at all by the 
I.F.C. in our country. I do not know 
whether the Government has made 
any assessment about this fact. I do 
not know whether Indian industria
lists have made any approach to the 
I.F.C. at all, or having made approach
es, they have been refused. It seems 
rather strange that in a country where 
the private industrialists are crying 
hoarse for foreign aid, foreign assist
ance, capital and so on, for a period 
of two years no investment has been 
made by the I.F.C. This is a very 
significant fact. I  do not know 
whether, at this rate, our being a mem
ber of the I.F.C. would be of any use 
at all. I think it is proper that Gov
ernment should make an investigation 
a* to fhe reasons why the I.F.C. has 
not been able to make any invest

ments in our country. As he was 
pointing out, it might be possible that 
the interest rates are very high, or 
there might be some other reasons. 
Whatever it is, it is better that this 
House is told why investments are not 
taking place.

Secondly, with regard to the per
sonnel of the I.F.C., this book con
tains a list of high dignitaries or big 
officers of the I.F.C. A ll these gentle
men who hold high executive post* 
belong probably to one or two coun
tries. In an organisation of such an 
international character, I do not see 
why high executive officers should not- 
be drawn from all member countries. 
We have very often been complaining 
in this House that in many of these' 
international organisations we are not 
getting a sufficient quota of Indian* 
personnel in the executive offices. 
Here is a case where not a single 
Indian, not to speak of any other 
Asian national, finds a place in a high 
executive position. This is intoler
able, and I hope the Government of 
India will take steps to Bee that our 
interests are safeguarded by introduc
ing high Indian executives in thia 
organisation.

The I.F.C. is supposed to functfbn- 
as a catalyst in private enterprise; that 
is, it does not participate in equity 
capital of private enterprise in the 
member countries; it only invests In 
debenture capital, and after the indus
try has found its roots, has been 
established properly, withdraws it* 
investment and proceeds to further 
investments in other directions. The 
profit motive is not such an important 
factor. My hon. friend Shri Bharucha 
was saying that enormous profits 
would be made by the I.F.C. and asked: 
when it is making enormous profits 
why should we not take our share by 
way of taxes. That was the grava
men of his criticism about this 
organisation.

Here, in this booklet—I do not know 
what authoritative validity can be 
given to this publication made by tha.
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I.F.C. itself, but I  hope whatever is 
contained in it would be endorsed by 
the hon. Minister when he replies to 
the debate—they say that the inten
tion of the I.F.C. is only to act as a 
catalyst. With your permission, I 
would like to read a few words from 
this Booklet in this connection.

•‘Accordingly, the I.F.C., unlike 
the usual private will not hold 
profitable investments sitnply 
because they are profitable. On 
the other hand, it will usually 
wish to retain investments long 
enough to enable it to form a judg
ment as to the purpose and pros
pects of the enterprise financed, 
and thus be in a position to 
realise appropriate profits from 
successful ventures.” .

That is to say, it is satisfied with only 
a reasonable profit. The profit motive 
is really not the main consideration 
for the investments to be made by the 
l.F.C.

I am surprised that up to this stage 
no mention has been made about the 
minimum and maximum investments 
that the l.F.C. can make in any enter
prise according to the present arrange
ment. It has been mentioned in this 
booklet, and I think, in the Agree
ment also, that the maximum invest
ment permissible under the present 
circumstances is $500,000, which comes 
roughly to about a crore of rupees or 
even less; and the minimum invest
ment is $100,000 or about Rs. 20 lakhs. 
That is to say, only those industries 
which require aid ranging between a 
maximum of Rs. 1 crore and a mini
mum of Rs. 20 lakhs will come under 
the purview of this international 
organisation. To obtain an aid or 
financial help ranging between a 
maximum of Rs. 1 crore and a mini
mum of Rs. 20 lakhs, I do not see 
really why such a huge organisation 
has got to be built up or why so many 
concessions have to be offered for 
building up this organisation. Even 
•our Industrial Finance Corporation is
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advancing loan* which are bigger to 
amount than what this organisation k  
permitted to give for the present. 
Therefore, this upper limit w ill have 
to be completely removed; if it £1 to 
function really as a catalyst as they 
seem to have pretensions for, that 
upper limit will have to be removed. 
No industry in these days, which can 
be termed as a capital-intensive indus
try, would have anything less than 
Rs. 10 crores investment; it would 
require anything between Rs. 10 and 
20 crores of investment. That being 
the case, I do not see what substantial 
help the l.F.C. can give by merely 
advancing Rs. 1 crore. I hope that 
next time when there is . . .

Shri Naushir Bharucha: It is not
even Rs. 1 crore. It is Rs. 25 lakhs.

Shri Viswanatha Reddy: That is the 
minimum.

Shri Naushir Bharucha: That is the 
maximum.

Shri Viswanatha Reddy: $500,000 is 
the maximum. I do not know what 
it comes to.

Shri Bimal Ghose: If the hon. Mem
ber multiplies it by 5. he will get only 
Rs. 25 lakhs.

Shri Viswanatha Reddy: If it is
Rs. 25 lakhs, it is still worse. My hon. 
friend is only strengthening my argu
ment.

Shri Naushir Bharucha: The hon. 
Member is agreeing with me.

Shri Vishwanatha Reddy: So, both 
of us are agreeing on this particular 
point.

Mr. Deputy Speaker: Therefore
there should be no further discussion.

Shri Viswanatha Reddy: May I just 
refer to one or two doubts that have 
arisen in my mind regarding the 
provisions of this Bill? Item (b) In
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the proviso to sub-clause ( 1) of clause 
3 reads:

“Conferring on the Corporation 
any exemption from duties or 
taxes which form part of the price 
of goods sold;” .

i really could not make out the 
meaning of this, as to whether it is 
making a reference to the excise 
duties and ales taxes that are 
imposed on certain articles of sale in 
our country or it means something 
else. I hope the hon. Minister will 
•enlighten us on this point.

There is another point in regard to 
the applicability of certain foreign 
exchange re trictions. It has been said 
in section 5 of article III of the agree
ment:

“Funds received by or paj able 
to the Corporation in respect of 
an investment of the Corporation 
made in any member’s territories 
pursuant to Section 1 of this 
Article shall not be free, solely by 
reason of any provi ion of this 
Agreement, from generally appli
cable foreign exchange restric
tions, regulations and controls in 
force in the territories of that 
member".

Does this mean that any restrictions 
that we have placed for the time 
being, in respect of remittance; of 
profits abroad, on other private com
panies would also be applicable to the 
remittances made by this corporation 
outside this country, or does it mean 
something else? I .hould like to 
have a clarification on this point.

There is one other doubt which I 
would like to be clarified. Wherever 
the corporation has a branch, the 
assets of that corporation or the 
personnel employed in the branch etc. 
are immune from certain judicial 
processe-.. Suppose there is no branch 
established. Suppose, in our country, 
no branch is established, as is the case 
today, and ruppoBe service has been 
207 (A ) LSD—fi.
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offered to a particular industry in our 
country through a governmental 
organisation or through some private 
agent. Is that particular agent through 
whom such service is rendered by the 
corporation to the industry in which 
the corporation invests it; funds, also 
free from these judicial processes? 
Section 3 of article 6 does not seem to 
mention anything about that aspect. 
If the agent is al 0 exempted, I think 
there should be a very serious objec
tion to that procedure. One can 
understand a branch of the corpora
tion receiving certain immunities 
offered through this Bill, but if even 
an aeent is to receive those 
immunities, it would lead to all sorts 
of complications. I hope the hon. 
Minister would let us know the exact 
purport of this fection.

Shri Balasaheb Patil: It is alleged 
here that we cannot challenge this 
Bill, because Government have signed 
this agreement, and it is now too late 
to challenge it. Further, it is alleged 
that every Member of Parliament was 
knowing about thh International 
Finance Corporation for three years or 
so. But I may submit at this stage 
that even the articles of the agreement 
were not circulated for the first time 
when the Bill was circulated. For 
that purpose, one hon. Member of this 
Hou e has had to move a motion, and, 
thereafter, arrangement was made 
that the articles of the agreement 
should be circulated.

Secondly, even if we go to the 
Library, what do we find? We find 
that there are only three books, in all. 
One is the inaugural address by the 
president or chairman of the corpora
tion. The second 13 the booklet which 
has been referred to. And the third 
is the first report on the working of 
this corporation. The report was 
issued to somebody, and, therefore, we 
could not have access to it, and the 
other two booklets had no information 
whatsoever, that we required. There
fore, my submission to the Minister
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and to the Cabinet as a whole would 
be that they should supply at least to 
the Members of this Houe, not to 
speak of the public at large, the 
information which is necessary and 
sufficient, or the information which 
they consider to be necessary and 
sufficient, so that we can come to a 
proper conclusion. But this was lack
ing at the time the Bill was introduced 
here.

I f we look at the Statement of 
Object; and Reasons, we find:

“Section 10 of this Article 
requires each member country to 
take such action as is necessary in 
its own territories for the purpose 
of making effective in term', of its 
own law, the principles set forth 
in the Article.” .

Let us turn our attention to section
10 of the articles of agreement which 
say* in regard to application of the 
article that each member shall take 
such action as is nece sary in its own 
territories for the purpose of making 
effective in terms of its rules the 
principles set forth in this article and 
50 on. What I want to know from the 
Minister is this: when they have
signed the agreement in 1956 and 
want to honour it, how could they 
come forward with clause 3 of this 
Bill? Clause 3 contains three sub
clauses which restrict in a particular 
way the articles of the agreement, 
namely, restriction on the sale of 
goods imported by it, exemption from 
duties or taxes which form part of the 
price of goods sold, and exemption 
from duties or taxes which are in fact 
no more than charges for services 
rendered. This is superficial; there is 
no doubt about it. But look at section
10 of the articles of agreement 
Government have no right or jurisdic
tion what'oever to make any change 
in the immunities granted to the 
Corporation. So if they want to 
honour the agreement at all, clause 3 
will become ultra vires.

The inaugural address of the 
President of the Corporation delivered
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on 24th September 1956 lays down the 
general principles about the Corpora
tion and its investment. He says:

“We want to earn a return com
mensurate with the risk we
undertake and ■aim at reasonable
profits for our investment” .

So that it is nothing but a private 
enterprise. It wants to invest money 
and hope; to get a profit.

Now let us look at the immunities 
and privileges they want to get these 
profits out of any member country. 
They want to get these profits without 
any taxation, without any form of 
income or other tax. I do not know 
whether it is allowed under any 
system of law. For instance, what ij 
Ihe difference between a private 
enterprise and this Corporation? 
There is no difference whatsoever 
between a private merchant or trader 
and this Corporation, because this 
Corporation also wants to invest In 
order to get profits. The further thing 
is that they want reasonable profits— 
that is, as every trader or merchant 
would like to have. Therefore, there 
is no difference whatsoever between 
any person trading in this county or 
any other country and thn Corpora
tion, and so it cannot claim any more 
rights than an ordinary commercial 
concern. Therefore, we cannot sub
scribe to these provisions granting 
special treatment to this Corporation.

Again this Corporation wants 
.■•pedal treatment in respect of official 
communications. The staff employed 
by this Corporation is immune from 
legal processes with respect to any 
act performed by it in official capacity. 
They want to have the same status as 
ambassadors and other personages 
from other countries. As it is similar 
to a private enterprise coming to this 
country and investing money to get a 
profit, why should the personnel of 
this Corporation be accorded such 
type of status in this country? Can 
we think of a certain trading concern 
in this country going to other coun
tries, investing money there and
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wanting to have the same status as
ambassadors lor its servants? It is
unthinkable.

Therefore, my submission is that at 
the time the agreement was to bc> 
signed, it was the duty of the Govern
ment of India to have come before the 
House and taken the vote of the 
House. This should have been brought 
before the House for ratification. 
Neither of these things has been donr. 
Now Government, without supplyir.fi 
any information available with them, 
come before the House and want to
have this Bill passed. By this process, 
the rights of this House have been 
taken away. Now it is a skeleton 
without flesh and blood. This cannot 
be agreed to by this House at this 
stage at least.

I am not referring to the immuniti'-s 
granted to the staff as sufficient has 
been said about it. But as regards 
delegation of powers, the rule-making 
power to lay down procedure— 
regarding fees that are to be taken at 
the time of filing application and ~.o 
on—we find in clause 3(2):

“The Central Government may, 
from time to time, by notification 
in the Official Gazette, amend the 
Schedule in conformity with any 
amendments, duly made and 
adopted, of the provisions of the 
Agreement set out therein” .

1 find there are about 55 nations who 
have subscribed to or signed this 
agreement. But I do not think any 
nation from the so-called Socialist 
group, Russia, China and so on are a 
party to this. I do not know why this 
is so. If this country wanted to be 
neutral in all its foreign affairs and 
wanted to be away from this group or 
that, to pursue its own policy, it 
should have, before signing this agree
ment, found out whether it was signed 
by all the countries, whether the so- 
called Socialist group of nations had 
also subscribed to it. From the agree
ment, I find that all the countries 
friendly to America or under the 
thumb of America or under the 
financial influence of America are the
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shareholders. A  director of each 
member is taken as director, alternate 
director, Governor or other person. 
All the decisions to be taken by this 
Corporation will be by majority vote. 
We know how the votes will be cast. 
Wo have the example before us of the 
fate of the resolution that was moved 
in the Security Council. Even though 
we are in the Commonwealth, all the 
nations in the Commonwealth voted 
against us in the Security Council. In 
view of these things how can this 
country hope that that all the direc
tors and Governors will vote for this 
country when the time comes.

Therefore, my submission is that 
the Bill cannot be passed by this 
House and it may be rejected.

Pandit Thakur Das Bhargava: I just 
want to ask a question of the hon. 
Minister so that he may reply. 
According to article 19 of the Consti
tution, even a private citizen of India 
has not got the right, to practise any 
profession or to carry on any occupa
tion, trade or business, because we 
have sub-clause (6) of the same 
article, which means that in any trade 
or business Government can have the 
monopoly and operate it through some 
controlled corporation and so on. But 
I find in section 1 of the Schedule the 
following:

“The Corporation may make 
investments of its funds in pro
ductive private enterprises in the 
territories of its members. The 
existence of a government or 
other public interest in such an 
enterprise shall not necessarily 
preclude the Corporation from 
making an investment therein” .

Do I understand that under this 
provision, the I. F. C, shall get more 
rights than even the citizens of this 
country have got and that this Cor
poration, IFC, will be able to poke its 
nose even in industries which have 
been specially preserved by Govern
ment for themselves and run by their 
own controlled corporations, thereby 
enjoying a monopolistic right? Will 
this Corporation be able to break this 
monopoly?
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Dr. B. Gopala. Reddi: Sii, 1 am
really happy that many issues have 
been raised by hon. Members on the 
one side and, on the other side, the 
Bill received quite a good volume of 
support. Hon. Members, according to 
their own economic philosophies have 
expressed doubts about the immuni
ties that we are going to give. But, on 
the other hand, some unqualified 
support for the Bill also was given by 
hon. Members on this side.

Originally, the point that was raised 
by Shri Mahanty was that Parliament 
was kept in the dark and it was not 
consulted from stage to stage and, 
now, at the last moment, Parliament is 
being asked to vote for this Bill. For 
the last two or three years, Parlia
ment, at some stage or the other, was 
being brought into the picture. Apart 
from that, the executive Government 
can only function on its own rights as 
long as it receives the support of the 
Parliament, as long as it retains the 
support of the Parliament.

There are things that are done by 
the executive Government, quite big 
contracts are, perhaps, entered into, 
big deals, international treaties, 
political or otherwise, sometimes con
fidential treaties are also entered into. 
These are entered into without con
sulting Parliament at the first 
instance Of course, when there is a 
general debate, whether it is the 
Budget or the Foreign AfTairs debate, 
certainly, those points are referred to 
and ratification of Parliament is 
received. But, to tell Government 
that before entering into this agree
ment or before attempting to negotiate 
with these foreign bodies, Parliament 
must have been taken into the fullest 
confidence is a thing which no demo
cratic Parliament can accept. There
fore, Government must be trusted. 
Whether it has the confidence of the 
House or not is a matter which can be 
ascertained from time to time. 
( Interruptions)

Of course, if the hon. Member feeU 
that Government has done something
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very wrong, certainly, there are 
avenues open to him to censure the 
Government or even to remove the 
Government. But to say that every
thing that is done, big or small, either 
in the national sphere or in the inter
national sphere, must come before the 
House, I think, is asking too much of 
Government and it, perhaps, cannot be 
done also.

Even with regard to taxation, I may 
say that as soon as a Bill is introduced 
it comes into effect though it may take 
some 6 or 8 weeks for Parliament to 
ratify it. But, as soon as the Bill iri 
introduced with regard to central 
excise or even income-tax, it comes 
into force from that very evening.

Shri Mahanty: In this case it ha.- 
taken 20 long months.

Dr. B. Gopala Reddi: I am coming 
to that. It is not as if Parliament
was kept in the dark. I want to give 
you seriatim how things were taking 
shape with regard to this Bill. In 
April 1955, the constitution of this 
Corporation was adopted by all the 
countries including India. India was 
also present and it adopted the cons
titution. Of course, I may tell you
that it is open to the members of the 
World Bank to become members'of 
this Corporation: but those who are 
not members of the World Bank are 
not entitled to become members of the 
Corporation. China, though it is a 
member of the World Bank today is 
not a member of the Corporation 
here. So, Shri Mahanty’s statement 
that China is there with a greater 
share capital than India is not correct 
as far as this Corporation is 
concerned.

Shri Mahanty: What is the total 
investment?

Dr. B. Gopala R«ddi: In May 1955, 
the Cabinet approved India’s parti
cipation. And India signed acceptance 
in October 1955. On 2nd April, 1906, 
the instrument of ratification was 
signed by the President; and India 
paid in August 1956, $4431 million 
with the consent ©1 Parliament.
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Dr. JR. G«pala Reddi: Yes; it was in 
the Budget. It was apart of the De
mands made and Parliament was seized 
of the document. Parliament gave its 
approval; and then only it was paid. 
Therefore, you cannot say at this stage 
that Parliament was kept in the dark, 
that Government was doing things 
without the knowledge of Parliament.

So, having paid this money, $ 4'431 
million to this Corporation, shall we 
give these immunities or not is the 
point now. We have paid money over 
two years ago and it is not as if it 
is American simply because it is locat
ed in America. It is the property 
or Corporation of 55 countries now. 
Originally, 30 countries or so adopted 
the constitution; but, today, 55 coun
tries are members. $ 93 million have 
been paid as the share capital and they 
may even raise it to 100 million 
dollars. So I want to remove this 
impression that we are giving some 
immunities to some foreign agency or 
some foreign corporation, that is going 
to operate in India. It is not so; it is 
the property of 55 countries including 
India. Of course, America, the United 
Kingdom and Prance and other 
countries have joined this Corporation. 
Let us not think that we are going 
to give something to some foreign cor
poration. It is our own; if It makes 
profits tomorrow, we are going to be 
the benefieiaries. I f they are going 
to make a loss, we are going to be 
partners in that loss. So, we are not 
doing anything for an outside orga
nisation; but we are doing it for our
selves and for our country’s benefit; 
and if there is any profit everybody 
will be sharing in that

Let us first of all understand that it 
is not a foreign institution. It is our 
own institution because we are the 
fourth largest shareholders, next to 
the United States, the United Kingdom 
and Prance. So, we are vitally inte
rested in the future of the Corpora
tion. If it spreads into all the undeve
loped and under-developed countries

Shri Mahanty: Sir, in the document 
which has been circulated by Govern
ment you will find that the share 
capital of China is $ 6-8 million.

Dr. B. Gopala Reddi: Is it the World 
Bank or the Corporation?

Shri Mahanty: It is the International 
Finance Corporation; in the capital 
stock of the International Finance 
Corporation you will find that India 
is not the fourth.

Dr. B. Gopala Reddi: China is not 
a member.

Shri Mahanty: It is mentioned there.

Dr. B. Gopala Reddl: We shall see 
about it.

Shri A. C. Guha: It is the original 
allocation that they may subscribe so 
much. But China has not yet become 
a member.

Dr. B. Gopala Reddi: If you want to 
raise the capital to $ 100 million . . .

Shri Mahanty: It is given in the 
Schedule.

Dr. B. Gopala Reddi: Perhaps, it is 
the allocation. China has not yet be
come a member.

Shri Bimal Ghose* Then it is wrong
ly stated; it should have been stated 
that it is allocation and not subscrip
tion.

Shri Mahanty: Why not circulate 
correct information to us?

Dr. B. Gopala Reddi: You wanted it 
in a hurry and we gave it in a hurry.

Shri Mahanty: Then there is a 
charge of contempt, Sir. A ll these 
things are passed in a hurry.

Mr. Depnty-Speaker: The hon.
Minister says that when things are 
done in a hurry, in the Secretariat 
some mistake has been committed.
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Dr. B. Gopela Reddi: it must be a 

typing mistake, Sir.

Pandit Tlufcur Das Bhargava: We
are the fourth; it is correct.

Dr. B. Gopala Reddi: China has 
not yet become a member of this 
Corporation. She is a member of the 
World Bank and the figure given here 
may be that of the allocation.

This is a Corporation mainly intend
ed for assisting private enterprise. 
The World Bank gives money, of 
course, to Government or Government 
sponsored concerns. But, this is es
sentially a Corporation to give assis
tance to private enterprise, without 
Government guarantee. That is also 
a thing which must be noted. Govern
ment does not stand guarantee at all. 
But, with regard to the World Bank, 
they require the Government’s guar
antee. If it is a Tata loan, the Tatas 
cannot get a loan without Government 
approving and guaranteeing it.

In this case, Government comes in 
at a later stage. If Government 
objects to the lending, say a loan to 
a particular concern, the Corporation 
will not give the loan. At this stage 
Government comes in and not in the 
preliminary negotiations. If they 
enter into some initial negotiations, 
later on Government must also ap
prove it. Then alone the concern can 
get money from the Corporation. So, 
there is also that guarantee that 
nothing can be done by hoodwinking 
the Government. The Government 
comes into the picture at a later 
stage; but Government does 
not guarantee anything at all. Shri 
Mukerjee has objected to the Corpora
tion coming into being and helping 
the private enterprise. Whether he 
likes it or not, we have accepted a 
mixed economy and we expect .. the 
private sector to spend Rs. 2400 crores 
during the Second Plan; we are also 
providing them with necessary foreign 
exchange also and our import 
machinery is giving them as much as
sistance as possible. It is therefore 
no use saying that we do not want

this corporation to come and assilt the 
private enterprise at ail. We w ill not 
allow anything to be done against the 
industrial policy of the Government 
If it cuts across that policy, we would 
not allow t£e loan to go through. So, 
Government has got ample checks to 
see that it does not go into unneces
sary or misdirected channels. We can 
always see that the Corporation func
tions in the right manner allowing the 
private sector also to do business with 
the support given by this body. We 
have voted two crores of rupees and 
we want these immunities to be given. 
We have got our director there—Shri 
Narahari Rao. Our Finance Minister 
is a Governor on the Corporation. We 
want all these immunities to be ex
tended to them when they go to 
America or Canada or any other coun
try. Whatever we give to these officers 
in India will be extended to them 
when they are in other countries. We 
do not want Shri Narahari Rao to be 
subjected to all sorts of customs and 
income-tax difficulties when he is 
abroad. So, as Shri Vishwanath Reddi 
said, it is multilateral. What we give, 
we also expect. We hope 55 countries 
would ratify this. Today it may be 
that the president is an American; 
tomorrow it may be anybody else. 
After all, the directors also change and 
we do not want our officers and Gov
ernors to be subjected to these diffi
culties when they go there. Let us 
not feel that we are bestowing some 
benedictions on these Corporations. 
We expect it to be extended to our 
officers also. The Corporation is locat
ed in New York and so it may be 
subject to the American income-tax. 
We do not want this Corporation to be 
subject to American income-tax. Or, 
if it is having activities in Pakistan, 
we do not want it to be subject to 
Pakistan income-tax. 55 countries are 
interested in this world organisation 
and the income-tax rules vary from 
country to country. We do not want 
that these varying rates of income-tax 
should be applicable to the transac
tions of the Corporation. As a sort of 
a self-denying ordinance, all the coun
tries are imposing upon themselves 
this restriction. We do not want
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restrictions and so on. 55 countries time the World Bank makes an amend- 
had agreed to it and Rs. 2 crores had ment by the necessary majority, we
been paid. It will therefore, be too think we need not come before the
late in the day to deny these immuni- Parliament. A ll the 55 countries are
ties which we will also get in our there and there is a very special
own turn when our people go abroad. majority to amend the Constitution.
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So many concessions have been 
given—that is the complaint of some 
hon. Members. But all the countries 
sat together and decided about this. 
It is nothing peculiar to the Corpora
tion. We have done this in respect of 
other international organisations. It 
is enjoined in the body of the agree
ment that every member country must 
get this ratified by their Governments 
or Parliaments as the case may accord
ing to the law within the shortest 
possible time. In pursuance of that, 
we are coming before the Parliament 
to get it ratified. Ordinarily, it may 
be done by notification but we thought 
that it was better to get Parliament’s 
approval so that it will be on the 
statute-book instead of being a mere 
notification.

Some hon. Members ask this ques
tion. What is the help which India 
has received so far? But the Cor
poration started giving loans only last 
year. A ll the preliminaries were done 
in 1955-56. The loans were sanctioned 
in 1957. May be, India has not so 
far received any assistance from this 
Corporation and even with regard to 
Ihe world Bank, we started late. The 
first loan given to India was perhaps 
very late and today the total amount 
of assistance to India totals about 400 
million dollars or so from the World 
Bank. So we will have to wait and 
see how far it is good to take loans 
from the Corporation, whether the 
rate of interest is good for us and 
our industry in the prevailing circum
stances here, etc. A ll these matters 
will have to be considered on the one 
side by the private industry and on 
the other by the Government. There
fore, there cannot be any complaint 
that It has not done anything to India. 
It is too early to say what it is likely 
to do and how far we are going to 
receive help from this Body.

We think that by mere notification it 
can be given effect to. The amend
ment is rather a difficult process there. 
It is about 3/5th of the shareholders 
who hold 4/5ths of the shares. So, it 
is a very special majority and it is 
rather a difficult majority. So, if the 
amendment is adopted by the prescrib
ed process, the Government would 
bring it into effect by a notification.

With regard to the officers of the 
Corporation, some of them are perhaps 
elected and some of them are perma
nent people. 1 am sure India also 
would be given a due place in course 
of time. We need not complain now 
that no Indian is occupying a high 
place. India also will be eligible for 
holding some of these high posts.

As I said, we have taken so many 
steps; this is only a consequential step. 
When 55 countries are going to do 
this, it is but right that we honour 
our obligations with regard to our 
participation. The President has also 
communicated that it is accepted with
out reservations in accordance with 
the law and necessary steps would be 
taken to enable them to carry out 
their obligations under the said agree
ment. So, it is but right that we keep 
up to our obligation. There is nothing 
more and if there is anything that the 
hon. Members want to ask, they can 
ask me.

Shri Balasaheb Pa til: Sir, on a point 
of information. Just now, it has been 
stated by the hon. Minister that this 
is our Corporation. What is the 
amount of dividend that has been 
received by India in the first year?

Dr. B. Gopala Beddi: They have 
started giving loans only last year.

Shri Balasaheb Patil: It was started 
on 24th July 1956. That means it is 
nearly two years—not one year.
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Dr. B. Gopala Keddl: The Corpora

tion came into being in 1950. But it 
began giving loans to Latin America 
and other countries in 1957 or so.

8 lu i A. C. Goba: What is the rate 
of interest?

Mr. Deputy-Speaker: I shall now put 
the motion.

The question is:

“That the Bill to implement the 
international agreement for the 
establishment and operation of the 
International Finance Corporation 
in so far as it relates to the status, 
immunities and privileges of that 
Corporation, and for matters con
nected therewith, be taken into 
consideration.”

The motion was adopted.

Mr. Depnty-Speaker: We shall now 
take up the clause-by-clause considera
tion of the Bill. Does any hon. Mem
ber want to move his amendment to 
clause 2? I find none.

The question is:

“That clause 2 stand part of the 
Bill.”

The motion was adopted.

Clause 2 was added to the Bill. 

Clause 3

Mr. Deputy-Speaker: Are there any 
nendments to clause 3?

Shri Naldnrgker: I beg to move: 

Page 2,—

for lines 6 to 9, substitute—

“ (2) The Parliament may, if it 
thinks expedient, amend the Sche
dule in conformity with the 
amendments, if duly made and 
adopted, of the provisions of the 
Agreement set out therein.”

Mr. Deputy-Speaker, Sir, in order 
that the House may understand my 
intention in moving this amendment,

I w ill first refer to clause 3(1) of the 
Bill. It says:

"Notwithstanding anything to 
the contrary contained in any 
other law, the provisions of the 
Agreement set out in the Sche
dule shall have the force of law 
in India:”

In sub-clause (2) it is said:

"The Central Government may, 
from time to time, by notification 
in the Official Gazette, amend the 
Schedule in conformity with any 
amendments, duly made and 
adopted, of the provisions of the 
Agreement set out therein.”

My amendment to sub-clause (2) is 
as follows:

“The Parliament may, if it thinks 
expedient, amend the Schedule in 
conformity with the amendments,
If duly made and adopted, of the 
provisions of the Agreement set 
out therein.”

According to sub-clause (1) of 
clause 3, when the Schedule shall have 
the force of law, it means that all the 
provisions, all the words incorporated 
in the Schedule will constitute a com
ponent and integral part of the main 
Act; that is to say, the Schedule will 
not be separatable or divisible from 
the main Act. It means the Schedule 
itself constitutes the Act. When the 
Schedule constitutes a part of the 
main Act, then the question arises as 
to whether Government will have 
the power to amend the Act or, 
whether this House has the power to 
delegate the power to amend the Act.

I respectfully submit, that under 
the Constitution of India this House 
has no power to delegate its own legis
lative power to an executive body. 
Under article 245 the Parliament is 
authorised to enact laws generally on 
all matters or on all the subject 
matters that have been enumerated 
in the Union List and the Concurrent 
List. Under article 253, Parliament is
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present Bill comes under article 253. .

I  submit, Sir, that sub-clause (2) of 
clause 3 s ultra vires of the Constitu
tion, because under the Constitution 
this House has no right to delegate 
its legislative power to any executive 
body. In this connection I want to 
cite some cases. This matter of “de
legated legislation” came up before 
the Supreme Court in three cases— 
the Delhi Laws Act, the Harishankar's 
case and the Rajnarain’s case. The 
latter two cases have already been 
reported in All India Reporter, 1954. 
From this it is quite evident that 
delegated legislation has been viewed 
with reprobation by the highest 
judicial tribunal. It is reported in 
Basu's Constitution as follows:

"Since the cases of Harishankar 
and Rajnarain, therefore, it may 
be said to have been settled that 
in India the doctrine that the es
sential functions of the Legislature 
cannot be delegated applies, even 
though the doctrine of separation 
of powers has not been adopted 
by our Constitution in the Ameri
can sense.

It follows, therefore, that when 
a question as to the constitu
tionality of a statute is challenged 
on the ground that it involves 
delegated legislation, what is to 
be determined by the Court is 
whether the function which has 
been delegated by the Legislature 
is an essential function of the 
Legislature or not.”

Therefore, Sir, I submit, even though 
my amendment is a minor one, it 
involves rather a constitutional point. 
Sub-clause (2) which says: “The Cen
tral Government may, from time to 
time, by notification in the Official 
Gazette, amend the Schedule. . 
means that we are delegating the 
power of amending the Act to the 
Executive. Under article 73 of the 
Constitution, the Government has 
only to implement or execute the laws

body or legislative authority. That is 
the function of this House only. There 
is no article in the Constitution which 
empowers this House to delegate its 
own powers to the Executive. The 
Government can only frame some 
rules, because rules are framed for 
executing or implementing the laws 
framed by Parliament. Therefore, 
under the Constitution this House has 
no authority to delegate its legislative 
powers to the Executive, and as such 
sub-clause 2 of clause 3 is ultra vires 
of the Constitution. I am afraid, if 
sub-clause (2) of this clause 3 is 
allowed to stand part of the Bill, it 
w ill not only be ultra irires, but it 
means that we are travelling beyond 
the limits of our legislative and consti
tutional competency. I am afraid, the 
constitutionality or the validity of the 
Act will be challenged before the 
court of law. I am always of the view 
that this House should be more cau
tious in enacting laws, so that they 
should not be challenged before the 
judicial tribunals. We should not also 
be semi-somnolent over the appro
priate and main provisions of the 
Constitution at the time of enactment.

Taking into consideration all these 
facts, Sir, I am of the opinion that 
sub-clause (2) should be amended in 
the way suggested in my amendment. 
Only Parliament has got the right 
to amend, enact or repeal a law.

Mr. Deputy-Speaker: Is it necessary 
for this Parliament to say that Parlia
ment shall have the authority to 
amend the Act? It has already got 
that power.

Shri Naldurgker: Not to delegate its 
legislative powers.

Mr. Depnty-Speaker: I am talking 
of his amendment; I am not talking 
about his objection. I am only asking 
whether his amendment is necessary 
at all. The objection that he ha» 
raised is all right, and it would be 
put to the House. But the amendment
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(Mr. Deputy-Speaker) 
that he has suggested is that Parlia
ment may, if it thinks expedient, 
•amend the Schedule.

Shri Naldurgker: Instead of giving 
power to the Executive.

Mr. Deputy-Speaker: Is it necessary 
for this Parliament to give power to 
the Parliament to do something?

Shri Nanshir Bharucha: The amend
ment is superfluous.

Mr. Deputy-Speaker: This Parlia
ment has always got the authority and 
jurisdiction to amend, alter or modify 
any law that it has passed. What is 
the significance of this amendment?

Shri Naldurgker: The word "Gov
ernment”  will be replaced.

Mr. Deputy-Speaker: He only wants 
to negative that clause. That is not 
what the amendment says. I shall put 
the clause straightaway.

Shri A. C. Guha: Sir, his amend
ment may not be in order—that is for 
you to decide—but I still expect the 
hon. Minister to move an amendment 
himself that these notifications may at 
least be placed before the House 
so that the House may have an oppor
tunity to consider those amendments. 
If you only say “by notification” , that 
is something unusual.

Shri Braj Raj Singh (Firozabad): 
Unheard of.

Dr. B. Gopala Reddi: The hon. Mem
ber could have asked for deletion of 
the clause itself; then, of course, 
Parliament has the inherent right.

Mr. Deputy-Speaker: That is the 
thing being demanded.

Shri A. C. Guha: At least the noti
fications may be placed before the 
House—the hon. Minister may move 
an amendment to that effect. The 
Heuse must be given an opportunity 
to discuss the amendments so that any

notification will have the approval of 
this House.

As for the hon. Minister’s reference 
to the charter of the International 
Monetary Fund and the International 
Bank, I think the Brettonwoods agree
ment was not put into any enactment 
in this House. It was discussed in 
the House and the general approval 
was taken from the hon. House the 
old Central Assembly. There was no 
enactment. Here, this is an enact
ment.

Mr. Deputy-Speaker: Let us hear the
hon. Minister.

Dr. B. Gopala Reddi: I have no 
objection to place it before the House. 
Whenever a notification is made by the 
Government, it is laid in the House 
We place it on the Table of the House. 
What is the amendment?

Shri A. C. Guha: It is better that 
he moves an amendment.

Shri Naushir Bharucha: May I sug
gest an amendment? It may be added 
after sub-clause (2) of clause 3.

“ Provided that any notification 
so issued under this section shall 
be laid for not less than thirty 
days before each House of Parlia
ment as soon as may be after it is 
issued and shall be subject to such 
modifications as Parliament may 
make during the session in which 
it is so laid or the session imme
diately following.”

This will serve the purpose.

Dr. B. Gopala Reddi: While I am 
prepared to lay it on the Table of 
the House, to keep it for not less than 
thirty days, etc., becomes superfluous.

Shri A. C. Guha: That is the usual
formula.

Dr. B. Gopala Reddi: Whatever
formula is there, will be there. After, 
all, the Corporation itself makes the 
amendment to ita constitution by a
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special majority. Then that is given 
effect to by a notification of the Gov
ernment and we could inform the 
House.

Shri A. C. Guha: Still, it is an 
enactment of this House. So, any 
amendment of the enactment should 
be ratified and approved by this House 
in some form or other.

Dr. B. Gopala Reddi: I have no 
objection to place it on the Table of 
the House.

Shri Naushir Bharucha: That is not 
enough.

Shri A. C. Guha: As has been said 
by Shri Naushir Bharucha, when it is 
placed on the Table of the House, 
it, becomes a subject-matter of this 
House and the House is seized of it. 
It can discuss it, it can modify it and 
it can change it.

the agreement which is the subject* 
matter 0f  the Schedule shall be adopt
ed and that shall have the force of 
law. Any amendment made subse
quently shall not have the force of 
law, unless a proviso is subsequently 
added. Unless the notification is here 
and the House is apprised of it, it 
shall not have the force of law. So, 
it is absolutely necessary that the 
notification should be placed on the 
Table of the House and adopted by the 
House.

Mr. Deputy-Speaker: I think that
amendment should be accepted.

Dr. B. Gopala Reddi: I accept the 
amendment. But what is the amend
ment?

Mr. Deputy-Speaker: That amend
ment might be drafted. Shri Naushir 
Bharucha proposed it then sometime 
ago.

Mr. Deputy-Speaker: It is almost an 
established practice now that when 
any delegated legislation is made by 
the executive, it is to be placed on 
tht' Table of the House and then some 
time is allowed to the House to scruti
nize whether any amendment is 
necessary or not. Of course, this is 
in pursuance of an agreement that is 
international, and we should conform 
to that agreement. This Bill is being 
brought for that purpose. In that case, 
when this extraordinary power is 
being taken by the executive, it is not 
by a notification that they might just 
change the law which has been pass
ed by Parliament. So, at least, the 
Members desire that there ought to 
be a provision made that that change 
which is contemplated or has been 
agreed to there, should be placed on 
the Table of the House, and should 
be subject to the scrutiny of this 
Parliament. This is what they desire, 
and if it is acceptable to the hon. 
Minister, then he might just give his 
reactions.

Pandit Thakur Das Bhargava: May
I further add that according to clause 
3 which we are going to pass, only

Shri Naushir Bharucha: I shall pro
pose it then, in these words. In fact, 
I may tell you that I am lifting it 
bodily from another amendment of
mine.

Mr. Deputy-Speaker: Very well.

Shri Naushir Bharucha: I move: 

Pape 2, after line 9. add—

“Provided that any notification 
so issued under this sub-section 
shall be laid for not less than 
thirty days before each House of 
Parliament as soon as may be 
after it is issued and shall be sub
ject to such modifications as 
Parliament may make during the 
session in which it is so laid or 
the session immediately follow
ing.”

Mr. Deputy-Speaker: This is after 
sub-clause (2) of clause 3. So far as 
sub-clause (2) of clause 4 is concern
ed, there is provision. It is desired 
that even after sub-clause (2) of 
clause 3, a similar provision may be 
made. That is the point.
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Skrt KaJdnrgk«r: Sub-clause (2> 
may be amalgamated with clause 4.

Mr. Depnty-Speaker: No amalgama
tion is allowed. Has the hon. Minister 
considered the amendment?

Dr. B. Gopila Reddi: Yes, Sir, I  
accept the amendment. I take it that 
Shri Naldurgker is not pressing his 
amendment.

The amendment was, by leave, 
withdrawn.

Mr. Deputy-Speaker: The question 
is:

Page 2, after line 9, add—

“Provided that any notification 
issued under this sub-section shall 
be laid for not less than thirty 
days before each House of Parlia
ment as soon as may be after it is 
issued and shall be subject to such 
modifications as Parliament may 
make during the session in which 
it is so laid or the session imme
diately following.”

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

‘That clause 3, as amended, 
stand part of the Bill” .

The motion was adopted.

Clause 3, as amended, was added to 
the Bilt.

Clause 4- (Potoer to make rules).

Mr. Deputy-Speaker: We come to 
clause 4. There are no amendments.

Shri Naushir Bharucha: What about 
the amendment about laying the rules 
on the Table of the House?

Mr. Deputy-Speaker: The provision 
is there. The question is:

“That clause 4 stand part of the 
Bill”

The motion was adopted.

Clause 4 was added to the B ill
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Schsdouc

Mr. Deputy -Speaker: We now come
to the Schedule.

Shri Naushir Bharucha: I may move
my amendment Nos. 8 to 18.

Mr. Deputy-Speaker: I might say 
that all the amendments to the Sche
dule are out of order. The reason is, 
when the Bill Is brought to confirm 
an agreement; either it stands or 
falls out altogether. We cannot 
split it into pieces. 55 countries have 
given their consent to it. It is not a 
unilateral thing so that the House 
adopt it with any modification. It 
was in clause 3 that the House 
say that it is not going to 
ratify it, without the proviso. This 
Parliament has ample authority and 
it can say that it would not have the 
force of law. But now we cannot 
split it up and say that some portion 
would remain there and the others 
would not It should be taken as a 
whole; whether this Parliament 
accepts it or not, it cannot be taken 
to pieces, because in that case, it does 
not mean anything.

Shri Naushir Bharucha: I agree with 
your ruling, Sir, but I would like to 
speak on the Schedule.

Mr. Deputy-Speaker: Very well.

Shri Naushir Bharucha: The Sche
dule contains certain portions of an 
Article of Agreement which are bodily 
lifted and transplanted here. It is 
true that certain concessions have been 
given and they are of a far-reaching 
character. But the main point that 
I have been making still remains to be 
answered by the hon. Minister. If 
we are inviting the International Fin
ance Corporation to invest in private 
enterprise, may I ask this House, what 
is going to happen in case of certain 
industries which are semi-private, such 
as shipping? Only the other day we 
passed a law saying that the percent
age of foreign capital in shipping 
enterprise shall be restricted to 25. 
Take, for instance, a ease where the
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1FC Cuiucs in and wants to encourage 
the shipping industry. The IFC capi
tal will be foreign capital Even as 
foreign capital, if it is invested in 
shipping, what is the guarantee that 
this percentage will not be exceeded?

Dr. B. Gopala Reddi: Government 
have got the right of veto. We can 
stipulate that they shall not lend to 
such concerns.

Shri Naushir Bharucha: So far as I
understand the agreement, apart from 
the hon. Minister making hundred 
and one points, he may even by execu
tive action torpedo the whole agree
ment if he wants to do that. The 
point is this. What are we legislating 
today? Is there anything in the Sche
dule whatsoever which will prevent 
the IFC exceeding the percentage of 
capital which we have prescribed as 
the maximum for foreign investment? 
That is my point and there is nothing 
in this Bill to that effect. That is 
one aspect.

My second objection is this. Take 
page 4, line 31. Section 9 (teals with 
“ Immunities from Taxation’’. I  am 
taking sub-pection (c) which says:

“ (c) No taxation of any kind shall 
be levied on any obligation or 
security issued by the Corporation 
(including any dividend or interest 
thereon) by whomsoever held:

(i) which discriminates against 
such obligation or security solely 
because it is issued by the Cor
poration. . . . ” etc.

Suppose there is an Indian citizen who 
holds certain securities and has earn
ed dividend on that. Is that dividend 
going to be immune from taxation 
also? It is not clear here. It seems 
because it is a security issued by the 
IFC, it is immune from taxation also. 
We do not know today what will be 
the extent of the Corporation’s parti
cipation. Today it may be small, but 
later on if its capital is increased, it 
may be very extensive. Today we 
are commiting ourselves to this extent

«45o
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that we are not only exempting the 
Corporation, but even the holders of 
dividend warrants from taxation. I 
should like the hon. Minister to clarify 
whether it is so or not and why this 
section is worded in such a way that 
any Indian citizen holding certain 
securities will be exempted from tax.

We have invested 4} million dollars 
or over Rs. 2 crores and odd as the 
capital of the IFC and we expect to 
get some return or some advantage. 
The maximum that can be given to 
one industry is Rs. 25 lakhs. Doei 
anybody believe that Rs. 25 lakhs 
would be a big assistance to any of 
the big industries that really matter? 
Somebody spoke of Tatas being 
assisted by the IFC. Is it seriously 
contended that Rs. 25 lakhs, which is 
the maximum investment that IFC 
can make, would materially help the 
Tatas? I seriously ask the Govern
ment whether the game is worth the 
candle. The candle is far too costly 
compared to the game.

The hon. Minister has also not re
plied to one point, which is very im
portant. We are giving them diplo
matic privileges of all kinds, immun
ity from check by customs officials, 
immunity of assets from seizure, im
munity of archives and so on. Does 
not the Government think it desirable 
to modify the terms of the agreement 
or at least insert some proviso that if 
in the interest of national security 
the Government thinks that a search 
must be made of the assets, account 
books and documents of the company, 
the Government should be able to do 
so? In times of emergency, in the 
interest of national security, the 
Government should be able to look 
into the archives of the Corporation. 
Why not have sucK a proviso here 
tfiat in times of emergency, the pro
vision that “the archives of the Cor
poration shall be inviolable" shall not 
apply?

Mr. Depaty-Speaker: Should such
a check be by some other authority or 
by the customs?
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Shri Nanshir Bharucha: By Gov
ernment itself. In times of national 
emergency, the Government must 
have power to say that a search must 
be made of the documents of the 
IFC.

Mr. Deputy-Speaker: By this, are 
we precluding the Government from 
exercising other checks?

Shri Naushir Bharucha: 1 do not
follow.

Mr. Deputy-Speaker: The hon.
Member says that in emergency, we 
might require a check on the archives 
to safeguard our security, and the 
Government should have the power 
to do so. Will it preclude the Gov
ernment from exercising other 
checks?

Shri Naushir Bharucha: The words 
used in section 5 are very dangerous. 
It says: "Immunity of Archives: The
archives of the Corporation sha.ll be 
inviolable” . It is very dangerous.

So many dangerous concessions are 
being given, in return for what? A  
few industries here and there might 
get the maximum of Rs. 25 lakhs by 
way of participation from the IFC. Is 
that what we want? The hon. Minis
ter has not understood the full impli
cations of this Bill.

Pandit Thakur Das Bhargava: When 
the hon. Minister was replying to the 
general discussion, I brought to his 
notice one aspect of the question. I 
read out from article 19:

“A ll citizens shall Trove the right—

(g) to practise any profession, or 
to carry on any occupation, trade or 
business."

Then clause (6) says:

" ( 6) Nothing in sub-clause (g ) 
of the said clause shall affect the 
operation of any existing law in so 
far as it imposes, or prevents the 
State from making any Taw impos
ing, in the interests of the general

public, reasonable restrictions on 
the exercise of the right conferred 
by the said sub-clause and in parti
cular, nothing in the said sub-clau*e 
(hall affect the operation of any 
existing law in so far as it relates 
to, or prevent the Stale from mak
ing any law relating to—

(ii) the carrying on by the State 
or by a corporation owned or con
trolled by the State, of any trade, 
business, industry or service, whe
ther to the exclusion, complete or 
partial, of citizens or otherwise.”

This means that so far as the funda
mental rights are concerned, we do 
not confer absolute rights on the citi
zens of India. We also reserve to the 
State or to any corporation owned or 
controlled by the State rights in par
ticular trade, business or industry, 
like shipping or defence weapons or 
implements. There are some other 
kinds of trade and business also in 
which the State only can perform 
these functions and a private person 
cannot.

The words in section I of Article III 
of the Schedule are:

"The existence of a government 
or other public interest in such an 
enterprise shall not necessarily pre
clude the Corporation from making 
an investment therein.”

I understand that this Corporation is 
invested with a super-right, so that 
even when the Government does not 
want it to come in, still it can come 
in. I find in the agreement itself, 
there is a clause in which some right 
is given to the Government. Section 3 
says that the Corporation shall not 
finance an enterprise in the territories 
of any member if the member 
objects to such financing, which 
means our Government have a right 
to object to the financing of the IFC. 
So far so good

At the same time, in one of the 
clauses of the agreement it is said
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that all these matters shall be decid
ed by the majority. Now, if the 
majority decides that the IFC shall 
enter into competition with the Gov
ernment as regards shipping, defence 
implements, etc., what would happen 
then? If the parties to the agreement 
decide by a majority to interfere with 
the activities of any particular 
country, then they can interfere.

Attention has been drawn by Mr. 
Bharucha to section 5. May I draw 
your attention to section 4? It says:

“Property and assets of the 
Corporation, wherever located 
and by whomsoever held, shall be 
immune from search, requisition, 
confiscation, expropriation or any 
other ftrrtn of seizure by executive 
or legislative action."

To my mind, this is too much. A
person may be indulging in smuggl
ing activities or doing certain other 
things which should not be allowed, 
so far as the security of the country 
is concerned. If our Government 
wants by executive or legislative
action to seize the property of such a 
person or to search his assets, it
cannot do so. The powers of the
Government have been taken away
here. I do not want that. So far as 
Government is concerned, it should 
have the final authority in all these 
matters.

Mr. Deputy-Speaker: The hon.
Member has referred to smuggling. 
Would any property carried by a per
son employed in the Corporation, the 
Industrial Finance Corporation, also 
have these immunities? Section 4 
refers to the properties and assets of 
the Corporation, wherever located 
and hy whomsoever held. If some
person is moving about or going from 
one place to another, would he be 
carrying the property?

Pandit T h a k u r Das Bharg&va: So
far as the property of the Corporation 
is concerned, that is a different 
matter. I quite see that the Corpora-
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tion will not be able to own such pro
perties which are not conducive to the 
safety of the country, in accordance 
with the provisions made by the Cor
poration itself. But now persons 
are also immune from search etc. We 
are giving them immunity from search 
etc. Many of the officers of the Cor
poration are immune from search etc. 
We find that even in the case of dip
lomatic employees there is some dis
cretion given to the officer to search 
those persons; even persons coming 
under the diplomatic service are 
sometimes searched.

So, my humble submission is that 
there should be some provision of law 
that so far as the legislative and exe
cutive actions of the Government are 
concerned they should not come 
within the operation of this agree
ment. I am only anxious that Gov
ernment themselves may not be told 
by the IFC employees ‘all right, 
don’t poke your nose in our business 
or make a search’. Now, suppose a 
person is carrying a weapon. Now, 
in the modern world we do not know 
what kinds of weapons are coming 
into existence. There may be a time 
weapon which may explode after one 
year. A person may be carrying one 
such weapon. After one year, any
thing can happen.

Then, after all, the government of 
this country has got the paramount 
right to do anything it pleases. If it 
is taken away by the agreement, I am 
not in favour of it. I  am sure that 
other countries also would not like it. 
They will also adopt the same atti
tude, so far as this Corporation is 
concerned. Our Government should 
say to this Corporation that they 
should change the rule so that the 
legislative and executive action of the 
Government is immune from the 
operation of this Act. The govern
ment of every country should have 
this power. Otherwise, it will be 
really denying the sovereign right of 
every country. The fact that we are 
parties to this agreement should not 
make us allergic to our rights as st 
country. Therefore, I would request
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the hon. Minister to kindly look into 
the agreement from this point of view 
and see that changes are made in it, 
which will be to the benefit of not 
only this country but also other 
countries. That is all what I want to 
say.

Dr. B. Gopala Reddi: The immun
ity is not for the individuals concern
ed. This immunity is for the official 
discharge of their duties. For things 
done in their individual capacity they 
will be subject to our law.

Mr. Deputy-Speaker: Panditji was
speaking about section 8 also. Em
ployees also have their privileges.

Dr. B. Gopala Reddi: That is true. 
But this will not apply to things done 
in their individual capacity. This will 
apply only to their official discharge 
o f duties. You cannot slap anybody 
in the street and then .say “I want 
immunity” . That is done in his in
dividual capacity, and he is subject to 
the law of the country.

Then, this Corporation is operating 
in 55 countries. We must remem
ber that there are varieties of Govern
ment. We do not want the govern
ments also to interfere or embarrass 
the Corporation in its normal func
tions in those countries. If any gov
ernment can search these things, then 
it will embarrass them and put a stop 
to their activities. So. it is a sort of 
self-denying ordinance. There are 
governments and governments and we 
must see that, as far as possible, they 
also do not come into the picture.

Then, we have given these conces
sions to other international organisa
tions. Nothing has happened, though 
we have given them these concessions. 
I f  they do any mischief, we can say 
that they are persona non grata. 
Therefore, there is nothing special :n 
these immunities.

Mr. Deputy-Speaker: The question
is:

"That the Schedule stand part of 
the Bill” .

The motion was adopted.

The Schedule was added to the Bill.

Mr. Deputy-Speaker: The question
is:

"That clause 1, Enacting Formula 
and the Title stand part of the Bill.”

The motion was adopted

Clause 1, Enacting Formula and the
Title were added to the Bill.

Dr. B. Gopala Reddi: I move:

“That the Bill, as amended, be
pas?ed” .

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
passed” .

Shri H. N. Mukerjee: Mr. Deputy- 
Speaker, I had spoken at an earlier 
stage of the proceedings and normal
ly I would not think of speaking 
again but I feel that we ought to 
register a very stern protest at the 
manner in which the Government has 
proceeded with this piece of legisla
tion. I cannot quite understand how 
the Schedule, including the passages 
from certain articles of the agreement, 
is now propored by Government to 
become part of the law of our coun
try. I cannot go into details. Suffi
cient arguments have been put for
ward by speakers who have taken 
part in the debate before me, and 1 
was very happy when my hon. friend, 
Pandit Thakur Das Bhargava, pointed 
out how, b'isicaUy speaking, certain 
sovereign rights of an expanding 
economy in our country, an economy 
which is trying to develop in the 
socialist direction, has been attacked 
and overcome by the instrumentality 
of this particular legislation.

I cannot understand why in the 
year of grace 1958 we should have to
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depend on whatever assistance might 
be forthcoming from an organisation 
like the International Finance C«r- 
■poration. We know very well how 
these organisations function. I do 
not wish to go into any detail about 
the activities of the World Bank. But 
It is a matter of record that whenever 
the World Bank have assisted the 
public sector they have interfered, 
as far as the ascertainment of the 
priorities is concerned. In regard to 
the Damodar Valley Corporation, we 
loiow it as a matter of fact that the 
construction wortc of the Bokaro 
Thermal Station was made in accord
ance with the direction of the World 
Bank and even a contract was given 
to the Kuljean Corporation of the 
United States because the World 
Bank insisted that it should be done. 
I f  in regard to the public sector, 
organisations like the World Bank 
tan behave in this fashion, surely 
their auxiliary in the private sector, 
the International Finance Corpora
tion, will follow suit. There is no 
doubt about that.

So far 55 countries have joined the 
Organisation. But their eye is on the 
linder-developed countries—my hon. 
friend, the Minister, knows it very 
well. As far as the record of work 
done so far is concerned, they have 
gone to the Latin American countries. 
They have gone to Chile and Mexico 
and they have tried to introduce cer
tain features in the economy of those 
countries which would make it im
possible for anything like socialist 
development there. We here in this 
country are supposedly trying to 
build a socialistic pattern of society 
^nd we are'going to depend upon 
whatever generous assistance is going 
to he forthcoming from the Inter
national Finance Corporation and we 
are going to give officers of thiB Cor
poration such privileges and immuni
ties as can hardly be conceived of In 
any context of national sovereignty.

This is a pernicious piece of legisla
tion and the Schedule Whidh we have 
Just passed in this House wtth shame 
Includes certain items whidh surely 
< 7 T ® t»

Privileges) Bill 
6hould not find a place on the statute- 
book. This is the kind of legislation 
which we have to oppose with all the 
strength at our command. I know the 
brute majority is on the side of tha 
Minister and he would requisition 
that majority in order to pass this 
Bill. But I am equally sure that 11 
today or tomorrow the hon. Minister 
tries to convince his own party about 
the rightness of this particular legis
lation, even there he would have to 
bow down to the public opinion at 
this country. They will certainly 
not stomach the kind' ‘ of legislation 
which he has had the temerity to. put 
before the House. We will pass it, no 
doubt, but we want to register our 
protest at the insolence of the Gov
ernment in proposing this kind of 
legislation in the year of grace 1058.

Pandit K. C. Sh&rma: I am sorry, 
my hon. friend, Shri Mukerjee, when 
referring to the simple fact........

Mr. Deputy-Speaker: He has only 
lodged a protest.

16 hrs.

Pandit K. C. Sharma: The simple
fact remains that it is not a matter of 
shame that such a piece of legislation 
has come or is going to be passed. 
The matter of shame is that we have 
320 calories in the diet of our people. 
The calories ordinarily required are 
over 1400, even when one remains 
sitting or is lying down. The poorest 
countries have 2,000 calories, the 
middle-class countries have 1,800 cal
ories and the upper-class countries, 
which is the dreamland of my hon. 
friend's aspirations, have got 3,500 
calories. So, to talk in the interest or 
in the language of a country with 
3,500 calories for its citizens and to 
bring that into consideration as 
against the interests of the people who 
are getting only 320 calories is not 
good logic. Shame lies in what stand
ard of living an average Indian has, 
what food he has got, what employ
ment he has got and how much cloth
ing he has got
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We have simply got political free
dom. We have not got freedom from 
want. An Indian citizen with 320 
calories in his food and almost naked 
passes as a specimen of shame and 
disgust before the people of the wm Id. 
So, if this position can be improved 
by whatever means or mechanism, it 
is our sacred and religious duty to 
improve this state of affairs. It iray 
not * last longer and it should not. 
Therefore, if this is a mechanism which 
can help in the improvement of tl.e 
standard of living of people, in giving 
some impetus and some help for the 
industrialisation of this country and in 
providing improvement, I stand for it. 
Mere logic and mere doctrine docs not 
help. Human life is complex end 
much more complex is national life. 
Therefore, we should stand for a 
speedy improvement of industrialis
ation, for greater employment and
for much higher standard of living,
at least an acceptable standard of 
living, for our people. From this
viewpoint I support the measure.

Mr. Deputy-Speaker: If Shri
Dasappa particularly wants, he might 
have his say.

Shri Dasappa: I do not want to en
ter into the general arguments advanc
ed by my hon. friend, Professor 
Mukerjee, in launching his protest 
against the enactment of this measure.

Shri BraJ Raj Singh: Are you mak
ing a counter-protest?

Shri Dasappa: I  have already said
what I wanted to say about it. What 
I  want to say just now is that this is 
an International corporation.

Shri V. P. Nayar (Quilon): It is for 
the first time now that he has known 
this.

Shri Nath Pal (Rajapur): We owe 
him a vote of thanks for pointing out 
this.

Mr. Depwty-Speaker: Even thorn
things that may be known have some
times to be said.

Shri Ducpjw: This point, I am 
afraid, my hon. friends there have 
not kept in their view when they 
launched their criticism. Is it possi
ble, I ask even the worst critic on tha 
other side, that in an international 
corporation each country can have its 
own laws which differ from the laws 
of that corporation? That is exactly 
the thing to which my hon. friends 
are referring. I  can understand if 
they say that this International 
Finance Corporation does no good to 
us at any rate, leave alone other 
countries, and they may all be a set 
of unpatriotic people who have fallen 
victims to the machinations of some 
nations. But even granting that they 
have all the wisdom in the world, is 
it right for us, having become mem
bers of that Corporation, to seek or 
attempt to have separate laws other 
than what they have laid down for all 
the member nations who are going to 
join the agreement? That is what 
my hon. friend, Shri Bharucha was 
thinking of—this amendment to clause 
3, with reference to the notification 
to be issued in consonance 
with the modifications that may be 
adopted by the Corporation at the 
other end, i.e., at the headquarters. 
The idea is that it must be duly noti
fied in India by means of a proper 
notification. It is perfectly right that 
the Parliament should be made aware 
of such changes as there may be in 
the Schedule or as may be effected by 
the Corporation itself, but can we go 
further and say that it is open for the 
Parliament to modify the Schedule in 
such manner as it suits us which is 
something inconsistent with the modi
fications affected by the Corporation 
itself? I want the hon. Minister also 
to see what a situation we will be 
landing ourselves in if we say that 
the Schedule will be amended in a  
manner different from what the Cor
poration itself has done by virtue of 
an agreed solution there or by »
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majority for which the agreement it
self provides. I am afraid that that 
is a thing which the Parliament can
not do. But if the Parliament’s 
sovereignty is concerned, it is concern
ed in thi$, viz., that if the Parlia
ment thinks that this agreement ie 
working to the detriment of the 
nation or if some clause in the 
Schedule is amended in a manner 
which would not be to the interests 
of this nation, the Parliament has a 
perfect right to call upon the Gov
ernment to withdraw from this.

Sbri Braj Raj Singh: That we shall 
do by notification.

Mr. Depnty-Speaker: Where any
change is made and is not approved 
by the Parliament, certainly that 
would mean the withdrawal of our 
country from that participation.

Shri Braj Raj Singh: For this a 
notification has to be issued.

Mr. Deputy-Speaker: That is what 
the hon. Member has said.

Shri Dasappa: Your interpretation 
on the consequences that might flow 
may be perfectly correct, but I say 
that the right course and the most 
straight forward and the most honour
able course would be, to withdraw 
from the Corporation and not to sug
gest an amendment. Parliament has 
a perfect right when it comes to the 
conclusion that this agreement is not 
working to the benefit of this nation 
to call upon the Government to with
draw from the Corporation.

Shri A. C. Guha rose—

Mr. Deputy-Speaker: The hon.
Member has spoken in the beginning.

Shri A. C. Guha: I won’t take more 
than five minutes. I  want to say 
something simply because I have 
been provoked by the speeches of 
some hon. members.

Mr. Deputy-Speaker: We have al
ready overdrawn on the time. The 
hon. Minister.

Dr. B. Gopala Reddi: Sir, Pro
fessor Mukerjee has raised very 
fundamental issues. Perhaps, he is 
suggesting that we should withdraw 
from some of these international or
ganisations. We have taken foreign 
assistance in the postulation of our 
Second Five-Year Plan itself. I do 
not know whether he is now trying 
to attack the Second Plan, possibly 
with some foreign assistance ele
ment also. Therefore, I do not think 
that we can agree to that policy now.

We have been borrowing and we 
are not afraid of borrowing, whether 
it is American money or it is Russian 
money. We are strong enough to 
resist all these machinations of the 
power blocs and in our developing 
economy some foreign assistance is. 
necessary. That is what is being pos
tulated in the Second Plan. There
fore, we need not apprehend that 
something is going to happen and we 
are going to be dictated by other 
power blocks and we will be absolute
ly at the mercy of those people. We 
do not apprehened any of those diffi
culties. As long as we can we shall 
certainly be there and try to get 
assistance from this international or
ganisation. So, I cannot accede to 
his argument at all.

Mr, Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

Those in favour will please say 
‘Aye’.

Several Hon. Members: ‘Aye’.

Mr. Deputy-Speaker: Those against 
will please say ‘No’.

Some Hon. Members: ‘No’.

Mr. Deputy-Speaker: I think the 
‘Ayes’ have it. The motion is adopted.
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have it.

Mr. Deputy-Speaker: The
is:

Division No. 6 ]

Achat Singh, Seth 
Achar, Shri 
Agadi, Shri 

A jit Singh, Shri 
Amhalarn, Shri Subbiah 

Anirudh Sinha* Shri 
Arum ugham , Shri R. S.
Ayyakannu, Shri 

B anttji, D r. R.
Barman, Shri 
Basumatfrri, Shri 

Bhgtgat, Shri D. R.

Bhargava, Pandit Thakur Das 
B id a ri .S h ri  

B iren d u  Singhfi, Shri 
B o u , Shri 

Brahro Perkash, Ch.

Chandak, Shri 
C h a tu m d l, Shri 
C hflvda, Shri 
O aljit Singh, Shri 
P a s , S h ri  N . T .

D a s , S h u  S h ie t  N arayan  
D asappa, Shri 
D in esh  Singh, S hri 
D u b e , Sh ri M u lchand  
E lay ap eru m al.S h ri 
G aekw ad, S h n  Fafesinghrao 
G anga D ev i, S hrim ati 
G a n p a ti Rum , S h ti  
C h a re , Sh ri A. V.

G h m h , S h ri M . K .
G u h a , S hri A. C .
JU nada, S h n  S ubodh 
Jam , S h ri A. P.
Ja in , S h ri M . C- 
Jangde , Sh ri 
Jh n lan  S in h a , Shri

passed.”

question The Lok
Noes 25.

AYES

Jhu n jh u n w aJj, Sh ri 
J in ach a n d ra n , Sh ri 
K alika S ingh , Shri 
K a rm arkar, Shri 
K o to k i, S h n  L iladhar 
K h e d k ar, D r . G . B.

K h w tja , S hri Jam al 
K rish n a , S h ri M . R .
K rish n a  R ao, S h ri M . V.
K u reel, S h ri B. N .
L ah ir i, S h ri 
L askar, S h ri N . C .
L axm i B ai, S h rim ati 
MalLiah, S h ri U . S.
M anaen , Sh ri 
M anda], D r. P ushupati 
M an ju la D evi, S hrim ati 
M a th u r, S h ri H arish  C h an d ra  

M a th u r, S h ri M . D .
M U hra, S h n  B ibhuti 
M isra , S h ri R . R .
M orarka, S h n  

M urm ti, Shri Paika 
N aldurgkcr, Shri 
N ara«im h(m , S h ri 
N e h ru , S h rim ati U m a 
Pande, S h ri C . D .

Pangarkar, Shri 
Panna L ai, S hri 
Patel, S hri R njcshw ar 
P atel, S u sh n  M anibcn  
P iliai, S h n  T h a n u  
P rab h a k i't, S h n  Naval 
R aj B ahadur, Shri 
R ajiah , Shri
R am anonda T ir th a , Swarm 

R am asw um y, Shri K . 5 .

Sabha divided: Ayes 112;

16. i i  A n ]
R anh ir S ingh , C h .
R an e, Shri 

R anga, Shri 
Rangarao* Shri 
R ao , S h ri H an u m an th  
R ao, S h ri Jaganatha.

R eddy , S h ri K . C .
R eddy , S h ri R am i 
R eddy , Sh ri V isw anatha 
R oy, S hri B iahw anath 
R ungsung  Suisa, Sh ri 

S ad h u  R am , S h n  
S anganna, Sh ri 
S atyabham a D e v i, S h rim ati 
S elku, Shri 
S en , S h ri P . G.
S hah , S h rin ia ti Juyaben 
S hankuraiya, S h n  
S h arm a, P and it K . C .
S harm a, S h n  R. C.
S iddanan jappa , S h n  
S iddiah , Shri 
S m gh, S hrj 15. N.
S ingh, S h n  H . P.
S ingh , S h n  M . N .
S m b a , Shri B- P.
S inha , S h n  S atyendra N a ta y a a  
Smhji, S h n m a ti T »rk*sbw an  

S iv.i, D r . G angadhara 
Subbarayan , D r. P.
S u n d er L ai, S hri 
T a h ir , Sh ri M oham m ed 
T u fiq , S h n  A. M .
T e w a ti, Sh ri D v.urikanaih 
T h iru m a la  Rao, Shri 
V edakum an , K ^cnari M . 
V enkatasubbaw h, Shri

NOES

Banerjee, Sh ri Pramathan.i*h 
B anerjee, Sh ri S . M . 
B harucha, S h n  N aush ir 
B raj R ai S ingh , Sh ri 
C h akravartty , S h rim ati R enu 
C b a u d h u ri, Sh ri T .  K . 
G aikw ad, S hri B . K .
G hosal, S h ri A urobindo 
G bose , S h n  S ubim an

Im am , S hri M oham ed 
Jadhav , S h ri 
Kodiyan* Shri 
M ajh i, S h ri R . C . 
M anay, S h ri 
M ukeriee, Sh ri H . N . 
N a th  Pai, S h n  
N ayar, S hri V. P.

P atil, S h r iB a U u h e b  
PiUai, S h ri A nthony 
R ao , S h ri D . V.
R ed d y , S h ri N agi 
S a lu rk e , S h ri Balasaheb 
Som ite, Sh ri H . N . 
S oren, S h n  
T an g am an i, Shri

The motion was adopted.
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SUPREME COUKT JUDGES (CON*
DITIONS OF SERVICE) BILL

The Minister of State in the Minis
try of Home Affairs (Shri Dalar):
Mr. Deputy-Speaker, I beg to move*:

“That the Bill to regulate cer
tain conditions of service of the 
judges of the Supreme Court, be 
taken into consideration.”

Shri V. P. Nayar (Quilon): The hon. 
Minister may wait for the exodus.

Mr. Deputy-Speaker: Order, order. 
Those who have to go may move out 
quietly without disturbing others.

Shri Datar: I need not wait for their 
going.

Mr. Deputy-Speaker: No, no.

Shri Datar: As you are aware, be
fore the Constitution, we had the 
Federal Court as the highest court in 
India, of course, subject to the 
Privy Council then. When the Con
stitution was framed and when it was 
inaugurated, provision was made in 
article 124 that there shall be a 
Supreme Court of India. As you are 
aware, fn Schedule II, Part, D some 
provisions were made regarding the 
salaries to be paid to the Supreme 
Court Chief Justice and other Judges 
of the Supreme Court. In respect of 
certain matters, as for example, leave, 
pensions and certain other matters, 
provision was made in article 125 
clause 2 to the following effect:

“ (2) Every Judge shall be en
titled to such privileges and al
lowances and to such rights in 
respect of leave of absence and 
pension as may from time to time 
be determined by or under law 
made by Parliament and until so 
determined, to such privileges, 
allowances and rights as are speci
fied in the Second Schedule.”

Supreme Court Judges 8466 
(Conditions of Service)

Bill
[P a n d it  T h a k u r  D a s  B h a b g a v a  in the 
Choir.]

16.16 his.
This is the position that was created 
under the Constitution. Now, about 
eight years have elapsed and a consi
derable amount of experience has been 
gathered. It is considered desirable 
that in respect of certain aspects of 
this question, namely, leave of ab
sence, pensions and certain other 
conditions of service, we should have 
a law made by Parliament. That is 
the reason why this Bill has been 
placed before this hon. House.

In respect of all these three sub
jects, I should briefly point out what 
the present position is under the Con
stitution and the need that has arisen 
for making some changes in the Sche
dule. It has been pointed out that 
leave can be granted to a Judge of 
the Supreme Court on medical certi
ficate for a maximum period of six 
months and while he is on such leave, 
his pay or his allowances would be 
;s. 1110 per mensem. Then, he can 

also go on leave otherwise than on 
medical certificate. There also, the 
total period was specified as six months 
and he would be entitled to get the 
same leave allowance, namely Rs. 1110 
per mensem. There might arise cer
tain other circumstances when he 
would have to go on leave otherwise 
than under the two categories of leave 
which have been referred to by me 
just now. Technically it is called, for 
the sake of convenience, as extraor
dinary leave. In the case of extraor
dinary leave which a Judge of the 
Supreme Court can take, a condition 
has been laid down that the total 
amount of such leave shall not exceed 
six months. In this particular case, in
asmuch as he is going on leave its an 
extraordinary measure, he will not be 
entitled to any leave allowance at all. 
These three conditions so far as the 
rules relating to leave were there.

I may also here refer to the fact that 
in respect of the High Court Judges,

•Moved with the recommendations of the President.
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conditions of service, an Act was 
passed by Parliament known as the 
High Court Judges (Conditions of Ser
vice) Act. That was passed in 1051 
Certain advantages or concessions were 
given to the High Court Judges. That 
Act is still in force. It has been duly 
re-adapted so far as the conditions 
consequent on the re-organisation of 
States are concerned. Therefore, in 
respect of the High Court Judges, we 
have got the Act of 1954, which we 
propose to amend in certain respects 
and a Bill in that respect will be con
sidered by this hon. House immediate
ly after this present item. Therein, 
we have followed a certain principle 
so far as the granting of leave is con
cerned. A ll the terms therein are 
fairer so far as High Court Judges are 
concerned than what they were in 
respect of the Supreme Court Judges. 
There, a system was followed and all 
that we have done in the present case 
is to take over that system and make it 
applicable to the Supreme Court Jud
ges with a few minor changes here and 
there. The policy or the practice that 
was followed there was this. Leave 
was to be calculated in terms of leave 
on half allowance. That was merely 
a technical circumstance. It does not 
in any way make any particular con
cessions. What was done was, a 
leave account was maintained, and to 
the credit certain periods of leave were 
entered, and to the debit certain 
periods of leave which he took were 
also mentioned.

I  would point out that so far as the 
credit side is concerned, it has now 
been laid down that in respect of the 
Supreme Court Judges also there shall 
be a leave account, and the highest 
amount of leave to which a Judge of 
the Supreme Court will be entitled 
w ill be one-fourth of the actual period 
of service; but we have laid down a 
further condition or restriction accord
ing to which the aggregate amount of 
leave w ill not exceed three years on 
the whole. Therefore, following a cer
tain principle, this w ill be to the credit 
of the Supreme Court Judge.

Then, so far as the taking of leave ii 
concerned, certain rules have been 
laid down, and they are being adopted 
here. It has been stated that leave on 
full pay—I may also point out here for 
the sake of facility of understanding 
that leave on full pay is naturally 
double the leave on half pay; that is 
the only way in which leave wa» 
reckoned in Government records—can 
be enjoyed during the whole period by 
the Supreme Court Judge, but it 
should not exceed 1124 of the total of 
the actual period of service. This has 
been laid down because here in this 
case you will find certain financial re
sults follow, and we are giving better 
conditions under these rules which 
apply to the High Courts. Therefore, 
it has been stated that leave on full 
allowance during the whole period 
shall not exceed 1/24 of the actual 
period of service, and the maximum 
amount of leave that can be taken at 
one time with full allowance would be 
five months and not more. Leave on 
half allowance would be 16 months.

Subject *0 the there or four conditions 
that I have pointed out, a Judge of the 
Supreme Court—naturally it includes 
also the Chief Justice—would be en
titled to take leave on this leave ac
count, subject to what is on the credit 
side of the leave account. But some
times it happens that a Judge might 
be appointed, and actually on the par
ticular date he may not have the re
quired leave to his credit, but he has 
to go on leave. Under the circum
stances—there is a similar provision 
already—in this Bill it has been pro
vided that in excess of the leave then 
available to the Judge of the Supreme 
Court, it would be open to give him 
two periods of leave. One would be 
on medical grounds. So far as medical 
grounds are concerned, the actual 
period has not been mentioned, but I 
may point out that in respect of these 
leaves which he can take in excess 
of what is due to him under the leave 
account, the maximum that has been 
laid down above in the three or four 
principles that I  have mentioned has
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to be accepted. That meant the maxi- 
awm  cannot in any case be exceeded, 
•Object to hi* being entitled to leave 
rnder the rules that I have pointed 
oat in respect of his whole period. It 
would be open to him to take leave, 
to ask ior leave, even in excess of the 
leave to which he is entitled at the 
tine of asking for that leave. Often
times, after a year or so, or after two 
• r  three yaads, when the leave has not 
Increased .ha the credit siae to the ex
tent necessary, it might be difficult for 
Mm to go on leave. Under the ■cir
cumstances, it has been considered 
equitable that be ought to be able to 
go on leave, but one or two restric
tions have been laid down.

Xven though leave can be granted 
to him in excess of leave to his credit, 
it is necessary that there must be an 
expectation that lie would be return
ing to his service and after return 
would be earning the leave, as pointed 
out by me above according to the 
general rules that we have laid down. 
That also has been laid down.

In the latter case, six months period 
has been laid down so far as such 
leave on grounds other than medical 
are concerned. So far as medical 
grounds are concerned, naturally it is 
a matter beyond his control. If he is 
suffering from any malady, then you 
cannot lay down any particular period 
for him to go on leave, and therefore 
no particular period has been laid 
down, but it has been made clear that 
the maximum that he is entitled to 
under the rules that I have mentioned 
has to be maintained in all cases. He 
cannot exceed the maximum. This is 
what we have done.

One more point may also be noted 
In this connection. While carrying on 
the performance of his duties, or as 
■ result of the performance of his 
duties, sometimes there happen un
fortunate circumstances, and then there 
might be an accident, there might be 
an injury. The injury may or may not 
be serious, but it becomes necessary 
for him to take what is known as dis
ability leave, and we have got also

disability pensions, and certain pen
sions allowed to the heirs or depen
dants o f the man in case as a result 
of this injury the man actually dies. 
So, certain further provisions have 
been made in respect of pension.

But here I may point out that we 
have already rules under the Gov
ernment of India, and I  believe in 
some of the States at least, according 
to which when a man suffers from a 
disability y  has certain injuries of •  
fairly serious character and has to go 
on leave, certain equitable considera
tions ought to be taken into account 
and such leave ought also to be given 
to him. Provision has been made for 
such leave as also for payment of 
pension or gratuity or compensation, 
as I have mentioned. In all these 
cases, the underlying principle should 
be understood. Suppose unfortunately 
an officer—in this particular case, a 
Judge of the Supreme Court—suffers 
from certain injuries while carrying on 
his duties or in certain cases as a 
result of carrying on the performance 
of his duties.

Shri V. P. Nayar: Let us have an 
example of that.

•hri Datar: A  provision for that has 
also been made.

Then you are entitled to know what 
would %  the amount that would be 
given to a Judge while he is on leave. 
In the case of extsaordinary leave, the 
point has been maintained that he will 
not be entitled to any leave allowance 
at all, but where he is entitled to 
leave allowance, either full or half 
allowance, certain principles have 
been laid down. The former rule that 
was accepted was that in all these 
cases, whenever he went on leave, 
either on medical grounds or on 
grounds other than medical, he was 
given Rs. 1,100 per mensem. In all 
these cases you will kindly understand 
that rt would not be proper to give 
him full pay in all cases. This rule 
has to be amended to a certain ex
tent. When, for example, a Judge of 
the Supreme Court will be going on
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leave with full allowance, a modifica
tion has to be made, according to- 
which for the first 45 days of his leave 
on full allowance, he will get the pay 
he was drawing then. So, 46 days is 
the period in respect of which he will 
be entitled to the actual pay that he 
was drawing month by month when, 
he went on leave. We have got a 
similar provision in the High Court 
Judges (Conditions of Service) Act,, 
where the actual pay is given for one 
month. But, here, out of considera
tion for the judges of the highest 
judicature in India, we have increased 
the period to 45 days. After 45 days, 
if he is on leave on full allowance, 
then he would be getting only Rs. 2220 
per month. You are aware that the 
Supreme Court judges are now getting 
Rs. 4000 p.m. The Chief Justice of 
India gets Rs. 5000. Provision in this 
behalf has been made in the Second 
Schedule of the Constitution itself. But 
when, for example, they go on leave, 
even on full pay leave, it was consi
dered that the whole pay should not 
be given to them for the entire per
iod of leave; for 45 days, the actual 
pay is given; thereafter, until the 
period of the full pay leave is ex
hausted, they would be getting Rs. 
2220 per month. In respect of leave 
on half pay, they would be getting half 
of. this amount, namely Rs. 1110. That 
has been provided for.

Then, you will find that so far as 
the leave benefits are concerned, we 
have liberalised them to a certain ex
tent. I  shall point out also why it was 
considered advisable to have them 
liberalised. One reason was that 
they should be brought on the same 
footing or on a par with the conces
sions or benefits which have been ex
tended to the High Court Judges in 
the High Court Judges (Conditions of 
Service)_ Act of 1954. That was the 
first reason. There was also another 
reason. As you are aware, oftentimes, 
in the course of discussions in Parlia
ment, some hon. Members had men
tioned the fact that the vacation for 
the Supreme Court Judges was very

long. We took, up this question wdth- 
the Chief Justice of tbe Smjrenwr
Court, and. I am. happy to point out 
that the total period of these long, 
vacations has been brought down con
siderably. I may point out how. tb* 
total period of these vacations . h*& 
been brought down substantially frojtfc 
what it was in the. days of the Federal 
Court. In the Federal Court, we find 
that in 1950, the total vacation that 
they had was about four months. F a t 
four months in the year there* was this, 
long vacation, plus a small) vacation ia. 
the course of the year.

P&ndit K. C. Sharma (Hapur): 
Then, there was not enough work.

Shri Datar: Whatever, it is, foutf
months was the highest period of vaca
tion so far as the Federal Court was. 
concern^!. In 1950, when the Supreme 
Court was established, naturally, ot  
their own accord, by means of what is- 
called voluntary surrender, they re
duced this period of vacation to 3J 
months. In 1957, it was further 
brought down to three months. And I  
am happy to point out that now it has 
been agreed by the Chief Justice o f 
the Supreme Court that it shall be only 
ten weeks. Thus, from four months, 
we have cut it down to ten weeks. 
So, you will find that that is a very 
important circumstance, so far as th ii 
question is concerned:

I may also point out in this connec
tion that the number of actual work
ing days has increased to a large ex
tent. Under these circumstances, the 
question arose as to whether in view 
of the fact that there was an increase 
in the number of working days and a 
decrease in the period of the vacations, 
we should do something by way of 
justice to the judges of the Supreme 
Court. Therefore, we took this into 
account. And already, we had the 
practice followed in respect of the 
High Court Judges. So, we have 
brought the conditions on a line with 
those in respect of the Hlgfr Court 
Judges.
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In respect of pensions, we have not 
departed very - materially from the 
conditions that already exist. In res
pect of this, all that we have done 
is to fix a minimum pension. Under 
certain circumstances, a judge is 
appointed, and in a short period, 
suppose, he reaches the age of 65 or he 
has to retire. In such a case, the 
question arose as to what pension 
should be given to them. In reppect 
of the High Court Judges, Parliament 
was pleased to accept the principle 
that when a permanent judge .was 
appointed, and not merely an acting or 
additional judge, then, whatever might 
be the number of days for which he 
wag in service, irrespective of the 
actual period of work, a minimum of 
pension of Rs. 6000 per year should be 
given to a High Court Judge on his 
retiring or ceasing to be a member of 
the Bench. In this case also, we have 
laid down a minimum pension, and 
the figure is put down at Rs. 7500 per 
year. For pension over and above 
Rs. 7500 per year, the number of years 
for which they work has been taken 
into account. We have got the Sche
dule in this respect, which has been 
divided into three parts, one in respect 
o f the Chief Justice, another in res
pect of Judges who are members of 
the Indian Civil Service, and the third 
one in respect of judges other than 
those who are members of the Indian 
Civil Service or who were servants 
under either the Central Government 
or the State Governments. In respect 
of each category, we have laid down 
the principle that has to be followed 
as to how the amount of pension has 
got to be increased. We have laid 
down a maximum in respect of the 
Chief Justice, that it shall not be more 
than Rs. 26000 per year. So far as 
the other judges of the Supreme Court 
are concerned, it has to be Rs. 20000.

The House will find from the various 
parts of the schedule, that even in res
pect of the ICS judges of the Supreme 
Court the principle has been laid down 
that they would get the benefits to 
which they are entitled as members 
of the Indian Civil Service plus an

additional pension for each completed 
year o f service, so as to bring it more 
or less in line with the pensions that 
are being offered to other judges who- 
are not members of the ICS; there 
also, the principle has been laid down 
that in no case shall the highest 
amount of pension payable to a mem
ber of the ICS who is a judge of the 
Supreme Court exceed Rs. 20000 per 
year. So far as these points are con
cerned, you will find that we have- 
followed a principle which is not very 
different from what was there already* 
but we have laid down certain princi
ples now, and those principles are of 
a fairly satisfactory character.

In respect of other facilities such as 
medical facilities or travelling 
allowances whenever they go on duty 
etc. proper rules will be made, and 
they will be placed before Parliament, 
and they will be open to the scrutiny 
of the hon. Members of both Houses 
and for such consideration as they 
desire to bestow upon them.

So, these are the various points that 
have been discussed, and certain prin
ciples have been laid down. I  am 
quite confident that taking the Bill as 
a whole, we have tried to do justice 
to their legitimate claims. We have 
also stated in respect of the actual 
period of vacations that that is a ques
tion which will be decided not by 
any particular provision in the Bill 
itself, but by rules, because, so far as 
these matters are concerned, it would 
be more in keeping with the dignity pf 
the High Court as also the Supreme 
Court that these questions are decided 
by agreement and they form part o f 
the rules which can be made.

Under article 145 of the Constitu
tion, it is open to the Supreme Court 
to make such rules with the approval 
of the President. Similarly, it is alsa 
possible to fix the total period of 
vacation or vacations, as the case may 
be, at a certain figure by means o f 
these rules. Naturally these rules 
will have to be subject to the ap
proval of the President. Therefore-,
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so far a* all these rules are concern
ed, there can be no difficulty what
soever.

I  have dealt with the main provi
sions. It is not necessary for me to 
deal with other provisions because 
they are either already under Part D 
o f the Second Schedule of the Consti
tution or have been borrowed or 
adopted from the High Court Judges 
<Conditions of Service) Act.

Thus you will find that we have 
tried to make it as fair and up-to-date 
as possible and we are giving fairly 
satisfactory conditions of service to 
■the Judges who constitute the high
est judiciary in the land. I am quite 
confident that this hon. House will 
find it possible to accord their full 
approval to the provisions of the Bill.

Mr. Chairman: Motion moved:

“That the Bill to regulate cer
tain conditions of service of the
Judges of the Supreme Court be
taken into consideration.”

Shri Sinhasan Singh (Gorakhpur): 
On a point of information, Sir.

Shri Subiman Ghoee (Burdwan): 
On a point of order, Sir.

Shri Sinhasan Singh: I  wanted in
formation first.

Mr. Chairman: Let the point of 
■order be heard first.

Shri Subiman Ghose: This Bill in
fringes some of the provisions of the 
Constitution and is in excess of the 
jurisdiction conferred on Parliament 
by the Constitution. I shall develop 
my point and place certain things for 
your appreciation.

An Hon. Member: How long will he 
take?

Shri Subiman Ghose: As long as
merit demands.

fhis Bill is based on article 128(2) 
of the Constitution and Part D of the 
Second Schedule thereat Article 
(2) says:

"Every Judge shall be entitled 
to such privileges and allowances 
and to such rights in respect of 
leave of absence and pension as 
may from time to time be deter
mined by or under law made by 
Parliament___ ”

According to clause 16 of the Bill,

“Extraordinary pensions and 
gratuities may be granted to a 
Judge under such circumstances 
and on such scales as may be 
prescribed.”

That is we have been left to grope 
hopelessly in the dark as to what will 
be the extraordinary pensions and 
gratuities. Be that as it may, when 
article 125(2) says that there should 
be legislation touching every Judge, 
this Bill makes a discrimination bet
ween Judge and Judge. Extraordi
nary pensions and gratuities may be 
granted to a Judge. Therefore, it 
makes a discrimination and infringes 
article 14 of the Constitution.

Secondly, article 125(2) says that 
Parliament shall decide the allow
ances and pension. But ‘pension’ 
does not mean extraordinary pension 
or gratuity. Therefore, we are going 
to legislate in excess of the jurisdic
tion conferred on us by article 125. 
These extraordinary pensions and gra
tuities—it first infringes. . . .

Mr. Chairman: The words used in 
Article 125 are: ‘shall be entitled to 
such privileges and allowances’ as 
may be determined.

Shri Subiman Ghose; Every judge 
must be given that; such privileges 
and allowances should be given to 
every judge.

Mr. Chairman: So far as the gratuity
is concerned. . . .



8477 •saPrerne t-cmrt Judges 24 SEPTEMBER IMS (Conditions of Service) 847*
BOX

Shri Snbinuu Obow: Every judge 
shall be eatitled to such privileges 
and allowance. Here it is not every 
judge.

Mr. Chairman; The hon. Member 
objects to the word gratuity as it is 
not included in article 125. I am 
pointing out that ‘privileges’ there 
w ill include gratuity or any other 
thing. The question will be whether 
gratuity is a privilege or not.

Shri Sublnum Ghose: But nowhere 
has it been defined what is meant by 
privilege. We are going to speculate 
that privilege means gratuity.

Mr. Chairman: Is it the hon. Mem
ber’s contention that the word ‘privi
lege’ should be used instead of the 
word ‘gratuity1?

Shri Subiman Ghose: I submit that 
'gratuity’ should not have been used. 
And, I submit that if gratuity is to 
be given, that has to be given to 
every judge and not to a single 
judge.

Shri Frank Anthony (Nominated— 
Anglo-Indian): In exceptional cir
cumstances.

Shri Subiman Ghose: But the Cons
titution does not say anything of 
exceptional circumstances. In that 
case, the Constitution should be 
amended.

Pandit K. C. Sharma: Common-
sense says so.

Shri Subiman Ghose: My first point 
is that it infringes article 14. The 
second is that it legislates in excess 
of the jurisdiction conferred by Par
liament by article 125.

and gratuity is to be given, it has 
to be decided by the Government of 
India and that will be holding out a 
bait or allurement to a person en
trusted with the duty of meeting out 
equal justice between parties and it is 
against public policy. It w ill lead to 
corruption, nepotism and jobbery.

The next aspect that 1 come to is 
the definition of ‘Chief Justice’. In 
the Second Schedule, Part D, ‘Chief 
Justice’ includes an acting Chief
Justice. But here in the clause it 
means this.

‘ “Chief Justice” means the
Chief Justice of India, but does 
not include an acting Chief 
Justice.’

If the Constitution says that Chief 
Justice includes an acting Chief
Justice, this Bill cannot say that the 
Chief Justice of India cannot mean an 
acting Chief Justice. I submit that 
we are going to legislate in restric
tion of a right of a person conferred 
on him by the Constitution.

Then, I draw your attention to an
other aspect, clause 12 of the Bill.

“The authority competent to 
grant or refuse leave to a Judg'i 
or to revoke or curtail the leave 
already granted to a Judge shall 
be the President who shall exer
cise the power after consultation 
with the Chief Justice.”

In the Bill it has been defined that 
the Chief Justice does not include the 
acting Chief Justice. It is persona 
designata. But if the Chief Justice 
goes on leave whom will the Presi
dent consult for granting leave, or 
refuse leave etc.?

My third point is that we are giving Mr. Chairman: I thought the hon.
this extraordinary pension and gratu- Member was only raising a point of
ity. We cannot shut our eyes to the order. But he is going into the pro
fact that the Government of India is visions of the Bill. If the hon. Mem-
suing and is being sued by indivi- ber is not satisfied with the provisions
duals. Under the law you know of the Bill, he can certainly move
that Government cannot be treated amendments. This is not a point of
differently. If extraordinary pension order at all.
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Shri Subiman Ghose: My submis
sion is that the Bill as it stands be
comes unworkable.

Mr. Chairman: But that is not a 
point of order at all. It is left to the 
hon. Members to correct the unwork
ability. Members are entitled to put in 
amendments. He has not done that, 
I believe. But he is going to make a 
speech. For this basis he wants to 
raise a point of order. If he wants 
to get a chance to speak he shall 
have it at the proper time. I f  he 
wants to raise any point of order, I 
will allow him to do that now.

Shri Snbiman Ghose: My submission 
is this. If the Bill says that the 
President in consultation with the 
Chief Justice will grant leave or cur
tail leave or enhance the leave and 
it excludes as per the definition in 
the Bill the acting Chief Justice, the 
Bill is not in order. That is my point.

Mr. Chairman: I have pointed out 
that the provisions of the Bill are 
before the House. Any hon. Mem
ber who says that it is not workable 
or there is snme difficulty in any of 
the sections he has the right and duty 
to put in amendments and make it 
workable. I thought that he was going 
to raise some constitutional point of 
order. If there is any point of order, 
I will allow him.

Shri Nath Pai: Sir, if you rule 
there was no point of order, why 
should he be given a chance to speak? 
(Interruptions).

Mr. Chairman: He says he wants to 
raise some points of order. Has he 
exhausted them?

Shri Subiman Ghose: I may refer 
you to clause 11(2) of the Bill.

Mr, Chairman: The hon. Member is 
not referring to any point of order. I 
take it he has exhausted his point of

order. His point of order that clause- 
15 refers to particular Judges—with, 
reference to that I would just point 
out to him that it is not discrimi
natory at all; it refers to all Judges, 
whoever those Judges are in parti
cular conditions and they are simi
larly treated. So, there is no point of 
order in regard to that.

Similarly, in regard to the other
point relating to gratuity, pension, 
etc. the point will be for the House 
to decide whether this is covered by 
the word ‘privilege’ or not. When
ever these points of order are raised,, 
the practice of the House has been 
clear. The Chair does not take the- 
responsibility of deciding the point by 
itself, it leaves it to be decided by the 
House. If the hon. Member likes, he 
can convert all the hon. Members to- 
his point of view that a certain pro
vision or the bill is unconstitutional 
and the House has a right to throw 
out the Bill. So, this point will be 
considered by the whole House at 
the time when the motion for the 
third reading is made. Now, Shri 
Frank Anthony.

Shri V. P. Nayar; Sir, this Bill has 
been allotted only hours. The
hon. Minister has taken about 30— 40 
minutes for his opening remarks. 
Possibly, he will take one hour for 
reply in view of the complicated 
issues which will be raised. We will 
hardly get about 30 minutes. So, 
the time may please be extended by 
at least another two hours.

Mr. Chairman: The Business Ad
visory Committee fixed 2J hours and 
even the motions for reference to the 
Select Committee have not been 
made. This is not the proper time to 
consider this. We shall see as the 
discussion proceeds. I f  the time is 
insufficient the Chair w ill certainly 
extend the time . . . (Interruptions),

Shri Nath Pal; Half of the time 
would be taken by him.
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Mr. Chairman: It is better that he 
has made a detailed statement. Had 
he not made that detailed statement, 
the matters would not have been so 
*lear and we would have been in the
dark----- (Interruptions). Shri Frank
Anthony.

Sbri Frank Anthony: Sir, I beg to 
move:

“That the Bill be referred to a 
Select Committee consisting of 
Shri Datar, Sardar Hukam Singh, 
Shri Naushir Bharucha, Shri 
Mahanty, Shri Heda, Shri Jai&ial 
Singh, Shri Hem Barua, Shri M.
R. Krishna, Shri Ramanathan 
Chettiar, Shri Barrow, Shrimati 
Sucheta Kripalani, Shrimati 
Manjula Devi, Shrimati Parvathi 
Krishnan, Shri Nathwani and the 
Mover.”

Shri V. P. Nayar: A ll the jurists 
have been included:

Mr. Chairman: He may kindly pass 
'On that libl ol names to me.

Shri Frank Anthony: I have only 
got this rough copy; you will not be 
able to make anything out of it.

Mr. Chairman: Is it an imperfect 
list?

Shri Frank Anthony: You will not 
be able to read my hand writing.

Mr. Chairman: Unless I have a com
plete list with me, how can I place 
the motion before the House?

Shri Frank Anthony; I have given 
the names to one of the members of 
the Secretariat.

Mr. Chairman: He can pass on
•whatever he has, so that it may be 
typed and got ready.

Shri Frank Anthony: A ll right.

Mr. Chairman: He may now speak 
<on his motion.

Shri Frank Anthony: Mr. Chair
man, Sir, I feel that although the hon. 
Minister in the Ministry of Home 
Affairs sought in his paraphrase of 
the Bill to make it appear to be inn
ocuous, the Bill, in fact, has very 
special significance not only for this 
House but for the country, and that 
is why I am anxious that the Gov
ernment agree to refer this Bill to a 
Select Committee.

I feel that we have to assess with 
the most anxious care the conditions 
of service which we accord to the 
Judges of our highest court. We 
know that the Judges occupy a pivo
tal position in our democratic 
«et-up. Somebody has referred to 
them, quite rightly, as the cornerstone 
in the arch of democracy, Our Con
stitution and not the House is 
supreme. Our Judges of the .Supreme 
Court are the custodians not only of 
the Constitution but, I believe, they 
are the custodians, in the final analy
sis, of the Rule of Law and of the 
democratic freedom of the individual.

I am aware, Sir, that we should as 
far as possible not draw our judiciary 
into any unnecessary political con
troversy; but I feel that it is not only 
the right but the duty of the Mem
bers of this House to ensure conditions 
to all our Judges, more especially to 
our Supreme Court Judges, that will 
enable them to function in an atmos
phere which is congenial to their 
supreme trust as the interpreters of 
the Constitution.

I do not propose to indulge in any 
homily as to the kind of social milieu 
in which I would like our Judges and 
our Supreme Court Judges to function, 
but I do feel that as one of the prin
cipal bulwarks of democracy we 
should not apply the yardsticks which 
we may apply ordinarily to the ad
ministration or even to the members 
of the Government.

I  feel that the salaries—my hon. 
friend the Minister may say that the 
salaries have already been prescribed
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in the Constitution—of the Supreme 
Court Judges should be placed at a 
higher level than the salaries ot any 
other functionaries in our govern
mental set-up, And I say this ad
visedly. One very good reason why 
we must have a certain high level of 
salary, higher than that given to any 
other government functionary, is be
cause we are not attracting to the 
judiciary the best talent at the Bar.
I know, those of us who practise 
know, that the best lawyers spurn 
offers of being elevated, as we choose 
to call it, to the Bench. I am aware 
that in one of our best High Courts 
when the Judgeship was vacant nine 
of the leading lawyers who were ap
proached in turn refused it, and it had 
to go to the tenth, and not necessarily 
perhaps a tenth rate but, at any 
rate, a mediocre lawyer. When we 
remember that leading members of 
the Bar can still command princely 
incomes, it is not sufficient for us— 
some of us do, and I do not do it 
myself—to preach philosophy *0 
them: “Service to the country” . A  
man commanding a princely income is 
not at the end of his life going to 
accept elevation to the Bench which 
involves his income being reduced to 
one-third or one-fourth of his earn
ing.
I I  hrs.

My hon. friend would say that in the 
context of the resources of the coun
try, Rs. 5,000 for the Chief Justice and 
Rs. 4,000 for the judges of the Supreme 
Court—these salaries—are adequate. 
I feel that, as I look at it, the salaries 
are inadequate. When I come to the 
pensions I will point out that they 
are not only inadequate but are gros
sly inadequate. So far as the Federal 
Court was concerned, we paid the 
Chief Justice of the Federal Court 
Rs. 7,000 or Rs. 7,500, Rs. 2,000 more 
than what we pay to the Chief Justice 
of the Supreme Court. We must re
member this: that the duties of the 
Chief Justice of the Supreme Court 
are infinitely more onerous than were

•Half-an hour discussion

Federal Court As we know, those of 
us who practise, the^jurisdiction and 
the duties of the Supreme Court have 
been vastly increased. Yet, today, in 
this context of a fierce inflationary 
spiral where a rupee does not buy a 
quarter of what it bought in 1939, we 
still pay the Chief Justice of the 
Supreme Court Rs. 2,000 less than 
what we were paying to the Chief 
Justice of the Federal Court.

Mr. Chairman: I believe the hon. 
Member will take some more time. 
He will resume his speech tomorrow. 
We now proceed to the half-hour dis
cussion.

17.02 hrs.

•SUPPRESSION OF IMMORAL 
TRAFFIC IN WOMEN AND GIRLS
Shrimati Renu Chakravartty (Basir- 

hat): Mr. Chairman, Sir, I  have raised 
this half-an-hour discussion arising 
out of certain questions which were 
answered on the floor of this House 
regarding an Act of Parliament which 
was passed about two or three years 
ago. This particular Act was passed 
by his House in 1956, and received the 
assent of the President on the 30th 
December, 1956. I think it was on the 
1st May, 1958 that it was actually 
notified in the gazette, after about two 
long years. Immediately that hap
pened, we found that right throughout 
India and especially in the big cities, 
singing and dancing girls were brought 
out on the streets in processions and 
demonstrations, protesting against the 
eviction laws, the punitive clauses, 
which have been passed by this House. 
What happened actually? The people 
were stirred to find out what actually 
had happened, and even more so when 
Ministers of State were found to be 
addressing meetings saying that 
actually these laws would hot be im
plemented until the rehabilitation 
clauses were also put into force.

We find that in Calcutta, the 
Hindustan Standard, dated 3rd June



8485 Suppression of 24 SEPTEMBER 1958

wrote an editorial under the caption 
Too many laws,”  as follows:

“No less a person than the Union 
Minister for Law has publicly an
nounced in Calcutta that the Sup
pression of Immoral Traffic Act 
will not be enforced in West Ben
gal until the State Government
was in a position to arrange the
rehabilitation of all public
women” .

This, on the face of it, is a very rea
sonable statement to make, but from 
this emerges a very important point 
which has been also the subject-matter 
of another editorial. The editorial
states thus:

"So many Acts of Parliament 
have been shelved likewise by 
the Executive in Free India that 
it is time to focus attention on 
the potentially dangerous implica
tion of a possible divorce between 
Parliament and the Executive” .

17.05 hrs.

[Mr. De p u t y -Speaker  in the Chair]
It also states: “ ..It looks like defia
nce, if not contempt of Parliament” . 
These are the resons which have 
prompted me to bring this discussion 
before Parliament.

For 2J years, this law after being 
passed, was not actually notified by the 
State Governments. When it was 

actually notified, we find that all the 
punitive clauses are put into effect. 
As a matter of fact, the House knows 
that already this Act had actually 
incorporated certain very great weak
nesses. One great weakness is that 
individual prostitution remains un
punished. It is not punishable and 
most fantastic arguments were set up 
by certain hon. Members in this House 
that such a thing cannot be eradicated 
But what has happened as a result of 
that? We have seen that this poison 
has actually now spread out.

In the city of Calcutta, small res
taurants are coining up where girls

Imikoral Traffic in £486 
Women and Girls 

are used as waitresses. On the face 
of it, it looks all right Why should 
we not have new professions opened 
up for women? In Europe we find 
waitresses in all hotels and restau
rants. But it is a very pitiable state 
of affairs in Calcutta. We find that 
young refugee girls, poverty-stricken 
girls, are being used as waitresses for 
purposes of immoral traffic. But it is 
very difficult to eradicate it, because 
immediately certain articles of the 
Constitution will be invoked and in 
any case, individual prostitution is not 
punishable.

The rehabilitative clauses were in
serted by Parliament after a great 
deal of discussion, because we felt 
that this is a social problem, very 
difficult to eradicate. In the present 
set-up of things, many people believed 
it would be impossible to eradicate it. 
But we felt, after much thought and 
much experience of this work in the 
various States by various social wel
fare organisations as the Central 
Social Welfare Board and other
women’s organisations, like this. These 
are the words:

“Whilst we want to eradicate 
prostitution, we want to be kind 
to the prostitute. We have to show 
concern, the law must show con
cern, near tenderness, to the
prostitute. That would set a cor
rective to the present negative 
approach to the whole problem.”

That is why this law had put down 
very clearly that we have to set up 
protective homes and rehabilitation 
centres and only then the punitive
clauses have some meaning. But
what has happened? There was no 
hurry and for two and a half years 
they did absolutely nothing. Then the 
eviction clauses were put into effect. 
In Delhi in one of the red-light areas, 
the brothels were closed. In answer 
to a question, we were told:

“The Nari Niketan is being 
used for the present as a protec
tive home. The number of arrests 
made for contravention of the 
provisions of this Act is 89 women 
and 45 men.”
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[Shrimati Renu Chakravartty]

But these very women, not finding 
.shelter, not finding any other mode 
of living, have migrated to the neigh
bouring areas of U.P. The U.P. Gov
ernment have not yet, I believe, even 
framed the rules. They might have 
promulgated it by notification, but as 
far as I know, they have not even 
framed the rules. The West Bengal 
•Government have promulgated the 
rules, but one of the clauses of the 
Act says that these rules are to be 
laid on the Table of the Legislature 
and the Legislature has to discuss 
these rules. But up till now nothing 
has been done, as far as I know, in 
my State Assembly.

We find that this evil, instead of 
being eradicated, has now gone under
ground. Even if these suffering 
women, who had been using prosti
tution as a profession, do not want to 
go back to it, where could they go, 
unless rehabilitation homes are set 
up? This is a very important point, 
which I want the House to consider.
I want to know what is the jurisdic
tion of the Union Government, unless 
it sees that the laws passed by Parlia
ment are implemented. We now see 
the ugly spectacle of Ministers saying 
in the Centre and the States, giving 
some excuses, that unless certain parts 
arp implemented, even if a law is 
notified in the Gazette, that will re
main a dead letter. That, I think, is 
a contempt of Parliament.

There is another aspect of this 
matter and it is this. Very large 
powers have been given to the magis
tracy and the police" by this House. 
Actually, a magistrate can notify an 
area, expel women from that area and 
prevent them from coming back to 
"that area without prior notice. The 
police can enter into houses without 
a warrant and make searches. A ll 
these very wide powers have been 
given to them. The only safeguard 
that we had suggested was that in 
«very  State, especially In the big 
cities, women social ..worker? and

women who had social consciousness 
should be associated with the work of 
the police, both in the investigation 
stage as well as in the running of the 
homes. We had also suggested that 
the advisory committees which will 
have to be formed should consist 
mainly of women. I have very little 
time, because I know that many of 
the Members in this House would lik« 
to participate in this debate.

Mr. Depnty-Speaker: In that case, 
she has to conclude now.

Shrimati Renu Chakravartty: 1 un
going to conclude.

There are many clauses which show 
that the appointment of special police 
officers has been suggested. At the 
same time, there was a suggestion that 
wherever practicable special women 
police should be appointed. That 
police should have the right to enter 
the houses. We have also suggested 
that women of the locality should a'^o 
be there during the search. Wc had 
suggested that women social workers 
should be represented in the advisory 
committees. But, as far as I know, 
in no place has this been actively im
plemented. So far as Delhi Stale is 
concerned, there is some sort of an 
advisory board, but I know what is 
the work that they have done.

What I want this House to consider 
is: why is this not done? What is the 
reason? My charge against the gov
ernment is that the government 
machinery is not at all interested in 
the eradication of this evil. Certain 
members of the government, may be 
certain section of the Government may 
be serious about it; but the Govern
ment as a whole is not serious about 
it. They do not have any faith in it 
and they are not making any efforts.

This has been brought up very 
glaringly recently by a startling docu
ment which has come to light in tha 
State of West Bengal, and that is th« 
report by Shri Nabagopal Das, ICS,
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wide powers are actually in this sin 
and in this whole corruption.

Special Officer, Anti-Corruption De
partment of West Bengal. This report 
is signed also by a Deputy Commis
sioner of the Enforcement Branch of 
the Calcutta Police and it is stated 
that it is a high Government docu
ment. It says that a high officer of 
the Government was using his pre
mises in the Shivpur Botanical 
Gardens, also a Government garden, 
for building up a centre of prostitu
tion. Not only that. An important 
official of the Government, a Joint 
Secretary of the West Bengal Govern
ment, two District Magistrates—we 
have given very large powers to the 
District Magistrates and to the Supar- 
intendents of Police—two Superinten
dents of Police of the Calcutta police, 
one Deputy Police Commissioner, one 
civil surgeoa and one—I am ashamed 
to say that—ex-M.P. have been found 
guilty of actually visiting these places 
regularly; not only the private pre
mises but even certain hotels in the 
Park Street area. It is a shameful 
document and It has been published 
in the biggest national papers. They 
have alleged that they have got a true 
copy of the document.

This is the reason why I think that 
even laws which we pass here can
not be implemented. It is not the im
possibility of it but the lack of desire 
and the lack of faith that worries me 
There is not only the negative quality 
of lack of faith and lack of desire, 
but there is the positive quality of 
actually participating in this evil, 
which has actually completely para
lysed this machinery of Government.

That is why I want an answer from 
the Union Ministry. When it is this 
Parliament that passes the law, I 
would like to know why it is that 
when it is published by a notification 
in the Gazette wc do not see that it 
is implemented. Yet we find expla
nations and statements by the Minis
ters and Chief Minister saying 
that until we do certain things 
we cannot implement it. On 
the other hand we find that those very 
magistrates and those very Police 
officers, who have been given these

207 A  L.S.D.—10.

Shri V. P. Nayar rose—

Shri Tangamani rose—

Mr. Deputy-Speaker; Hon. Mem
bers may only ask a question or two.

Shri V. P. Nayar (Quilon): Accor
ding to the replies given to various 
questions, it is almost certain that no 
provision exists today for the reha
bilitation of these women. In view 
of that I want to know whether the 
hon. Law Minister, who addressed a 
meeting of public women as the chief 
guest of that meeting held on the 30th 
June, 1958, was justified in what he 
stated and also whether he was rep
resenting the Government’s view 
when he said at that meeting of pub
lic women that they would be evic
ted without bemg offered altemati7«  
accommodation. Dots it also mean 
that ignoring the directives of Parlia
ment, Government does not enforce 
the Act, as it seems pretty certain 
from what has happened at that meet
ing in Calcutta?

Shri Tangamani (Madurai): Sir, In 
the statement it was . . .

Mr. Deputy-Speaker: At least half
the time be left for the reply. There
fore the question . . .

Shri S. M. Banerjee (Kanpur): 
After the hon. Minister’s reply ques» 
tions may be allowed.

Mr. Deputy-Speaker: I  cannot give 
another opportunity to the hon. Min
ister to reply to those questions. Half 
of the time has already been taken.

Shri Tangamani: In the statement 
attached to Starred Question No. I l l  
it was stated that there are States, 
such as, Andhra Pradesh, Kerala, 
West Bengal, Mysore and Punjab, 
where such rescue homes exist. What 
I would like to know is whether the 
number of rescue homes have increas
ed in these States and whether other
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[Shri Tangunani]
States have also got these rescue 
homes by this time. There is one
more question that I would like to 
ask. In Madras there is a rescue 
home, Shri Sadana Rescue Home, 
whose capacity is 100 and the capacity 
of the Meenakshi Sadan Rescue Home 
in Madurai is 50. I  would like to 
know whether it is only the capacity. 
How many people have been brought 
to these two homes?

s*nrr afaft ( v ^ w r )  :
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Shrim&ti Manjula Devi (Goalpara): 
When the hon. Law Minister himself 
admits that eradication of immoral 
traffic cannot be done unless rehabi
litation is taken up, may I know what 
steps are being taken for the rehabi
litation of these women?

The Minister of Law (Shri A. K. 
Sen): May I speak for only five
minutes before my colleague replies?

1 have not been keeping very well 
but still since this question has come 
up and reference has been made to 
certain observations that I have made 
to which I still stick, I have come.

The Act has to be analysed care
fully. It contains, broadly speaking) 
two sets of provisions. The first set 
concerns itself with punishment of 
those who lead girls astray and make 
them live an immoral life and live on 
their earnings and so on. So far as 
those persons are concerned, the law 
should visit them as sternly as possi
ble. I have not the least doubt ebout 
that. There is the other aspect of the 
problem. Those women who have al
ready taken to this life of shame and 
are leading the life of prostitutes, wltat 
should be done to them. The first is 
a problem of prevention of further
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accretion to the number ot proatitutea 
already leading the lives of prosti
tutes. The second is the problem of 
rehabilitating those who have already 
taken to this life of shame.

The first problem admits of imme
diate enforcement and enforcement 
with all the rigour that the law can 
envisage. There is no doubt about 
that. The second problem is a little 
complicated one. As I read the law, 
I  do not think it was intended that 
women should, without notice or with
out any alternative arrangement, be 
just thrown into the streets simply 
because, in the past, they have taken 
to this life of prostitution. I  do not 
think it would be a fair Interpreta
tion either of the intention 
of this legislature or of the law 
itself to think that such a drastic and 
rather inhuman procedure could have 
been contemplated by any one. 
Taking the Act as a whole, the Act 
provides for the setting up of 
Homes . . . .

Shrimati Rena Chakravartty: That 
is right.

Shri A. K. Sen:........  and then
eviction of the prostitutes who have 
already become prostitutes or who 
have led a life of prostitution for 
some time and taking them into those 
Homes. Magistrates are given power 
under a summary procedure to evict 
prostitutes if they are satisfied that 
they are prostitutes. I f  this is done 
without alternative arrangements 
being made for their shelter they go 
into the streets or into decent locali
ties where the life and tranquility of 
decent citizens might be in jeopardy. 
In fact, I can tell you, when I want to 
Calcutta about the end of May, I 
found that many unscrupulous people 
had created such a scare among the 
prostitutes, that a good part of them 
sold all they had in order to rent 
houses in decent localities by paying 
large salami or pugree. So that, there 
was a regular invasion into decent 
localities. People from decent locali
ties had come to me and told me of 
the danger which they were facing. 
Apart from that, these unscrupulous

men were making money out of the 
law which had by that time come into 
force.

It is a fact that Protective homes 
could not be set up quickly. I  agree 
that every decent society and State 
must proceed with the utmost expedi
tion in the creation of Work houses 
and Protective homes so that when 
these women are taken out of those 
foul surroundings, they are put to 
useful work. I have had occasion to 
study the way prostitutes in Shanghai 
and other places in China were reha
bilitated. I am very glad to say that 
from the reports that I have read, I 
And that their rehabilitation proceed
ed on absolutely correct lines. They 
were not just thrown in the streets, 
but taken to Work houses where they 
were taught some trade or work and 
many of them have been turned into 
useful citizens. I  am sure that those 
hon. Members, specially the hon. 
Member Shrimati Renu Chakravartty, 
who has made an impassioned plea 
for the solution of this problem, 
would agree with me that nobody 
here wants these unfortunate women 
just to be evicted here and now, 
apart from the other aspect of pre
venting further accretion to their 
number by punishment with all the 
vigour that we possess of those who 
still make it their profession to cause 
women to be brought from innocent 
homes and made to lead lives of 
shame.

Shrimati Renu Chakravartty: In sec
tion 22 itself, the Act says that the 
State Government has rule-making 
powers to find out the best way of 
carrying into effect the provisions of 
eviction. How to do it?

Shri A. K. Sen: Therefore it is no
use making rules unless they build 
the physical basis on which they 
would take roots. The trouble is that 
we have so many problems to solve, 
and since a reference was made to the 
State of West Bengal, I may say that 
especially there we have millions of 
refugees to settle, work has to be 
found for them, places for rehabilita
ting them.
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Shrimati Rena Chakravartty: But
the refugee girls themselves have 
been brought into this.

Shri A. K. Sea: They should be 
punished as quickly and as vigorously 
as possible.

These are the problems, and 1 am 
rure that we shall be able to proceed 
on right lines, think about it calmly 
and to put up rescue homes—not only 
rescue homes where they lead idle 
lives, but homes where they would 
learn work, trade and other avoca
tions of life which w ill make them 
useful citizens. At the same time, I 
give a warning, that those, who still 
think that they can with impunity 
make it a profession and thrive on the 
lives of women by causing them to be 
brought into these surroundings and 
by subjecting them to this type of 
life, should be told, and they should 
be made to feel that the State will be 
ruthless so far as they are concerned. 
There is no doubt about that.

I have just heard Shrimati Chakra- 
vartty referring to some report which 
was published in the papers. I  do not 
know about the authenticity of it, but 
If the facts reported are true, it cer
tainly discloses a very sorry state of 
affairs at least for those officers who 
are alleged to be connected with it. 
I do not think they can look for sym
pathy anywhere, either in this House 
or outside—not only for sympathy, I 
have no doubt the whole country, 
here and outside___

Shri Subiman Ghose (Burdwan): 
Government has not yet contradicted 
that news.

Shri A. K. Sen: I  am assuming that 
the facts are correct. I am proceed
ing on that basis.

We have not much time. With 
these words I  hope we shall all be 
able to work together and find a solu
tion for this problem.

Shri S. M. Banerjee: They can en
trust it to the Rehabilitation Ministry.

Mr. Deputy-8peaker: They ought to 
have been more discreet. They have 
taken the time, and there w ill not be 
much time left.

The Deputy Minister of Home 
Affairs (Shrimati A lva ): May I ask
you whether the half an hour is 
going to be stretched? Any elasticity?

Mr. Deputy-Speaker: No.
Shrimati Alva: Then, I think the 

hon. friends___

Mr. Deputy-Speaker: The only re
medy that I have got is that I may 
ask the hon. Minister to lay a state
ment on the Table of the House, 
because___

Shrimati Alva: I do not think that 
will be necessary. My worthy col
league has covered the background of 
the socio-economic aspect of this 
problem that is facing us in this coun
try. It is not a new problem.

Shrimati Renu Chakravartty said 
that this law was made in 1956, that it 
was lying there without being imple
mented, and came into force only on 
1st May this year. There is a reason 
for it. Under section 23 the States 
had to make their model rules and 
implement them. For one reason or 
the other, the States were not able to 
do it, and so we had to draw up the 
model rules and circulate them to the 
States. We have heard from a num
ber of States that they have been ac
cepted, Madras, Andhra Pradesh, 
Mysore and Delhi Administration 
have intimated us, accepting the rules 
and published them in their Gazettes. 
Kerala, Rajasthan, Bombay and West 
Bengal have also intimated that they 
wlil be laid on the Table of the 
Legislature and fully implemented. 
The Delhi Administration have also 
published their rules and so also the 
other States are expediting. This is 
the information that we have received 
up to date. That is why there is no 
reason to feel that the States are not 
willing or are reluctant.

Because of want of time, I  now go 
to the other matter. As Shrimati
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Chakravartty pointed out, there are 
now no rescue homes or district shel
ters, but I  want to draw the attention 
ot the House to the tact that almost 
every State had a measure of this 
nature long before it was passed here 
in pursuance of the International con
vention that our country ratified.

Shrimati Rena Chakravartty: A
long time ago.

Shrimati Alva: Yes, we ratified in 
1956. It was a long time, but it takes 
time to implement it.

You wanted me to lay the figures. I 
may read out, very fast of course:

State No. No.
of restue started 

homes up to 
sanctioned Ma'ch 

«95«

Assam 1 1
Andhra . . 1 1
Kerala . 1 1
Madras . 0 0
Rajasthan . 1 1

There is a reason for Madras, because 
Madras was a progressive State, and 
they already had these homes which 
are now being used as protective 
homes.

State No. No.
San.'- started 

tioned up to 
March, 
i95«

Rajasthan . . I 1
Orissa . . 1 0
Delhi . . 1 o

We are using the Nari Niketan, and 
we are trying to get accommodation 
to start a home. So far as Himachal 
Pradesh is concerned, the problem is 
not so much. The figures in respect 
of the other States are:

State No. No.
sane- started 
tioned up to

March,
1958

Bombay . . .  I l
U.P. . . .  I I
West Bengal . . 1 Nil
Punjab . . .  1 t

Now, I shall give the figures about 
the number of rescue homes and dis
trict shelters that have been started 
since March, 1968.

State No.
*»nc-
ioned

No.
•tarted
tlnce
March,
19A

Assam 8 Nil

Andhra Pradesh . . 10 2

Kerala . 7 3

Madras , . 8 4
Rajasthan . . , 4 4
Orissa . , 7 4
Himachal Pradesh 2 Nil

Bombay 14 4

U.P. 30 20

Wei Bengal Ni Nil

So, not a single one was sanctioned 
for West Bengal, and not a single one 
was started. Then, we have:

State No.
sanc
tioned

No.
started

since
March,
1958

Punjab 2 2

So far as Bihar is concerned, the 
number of rescue homes is one, and 
the number of district shelters is 3. In 
the case of Mysore, the figures are 1 
and 2 respectively, and so on. So, I 
do not know how the hon. lady Mem
ber says that the States are not im
plementing it.

Shrimati Rena Chakravartty: I said
about my State.

Shrimati Alva: I  would request her 
to go back to her State and see that 
the State functions better. Especially 
when she lays a charge on the officers 
of the ICS, ex-MJVs and what not, I 
think she alone should stop it and
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[Shrimati Alva]
manage these people and convert 
them, purify them and help us to im
prove the conditions of these exploit
ed women.

Shrimati Rena Chaknvartty: Why 
only myself? The Ministers also 
should do bo.

Shrimati Alva: I would just make 
one small reference, since I have got 
about half a minute more, to the 
singing and dancing girls’ association 
that has been formed here. The hon. 
lady Member said that they came 
somewhere out in procession. I  am 
sure they must have been from her 
State.

Shrimati Renu Chakravartty: My 
hon. friend does not know that they 
came to Parliament.

Shrimati Alva: Yes, they have 
come not only to Parliament, but they 
have been going to her and also 
coming to me.

Shrimati Rena Chakravartty: They 
never came to me.

Shrimati Alva: They have also been 
going to the well-known social workers 
in the city. But nevertheless, the sing
ing and dancing girls’ association u 
also taken with caution because w » 
do not quite know them and we do 
not know what may go on in the name 
of singing and dancing, especially 
when, as the hon. lady Member herself 
has pointed out, anything may becoma 
a cover to carry on this activity.

My hon. friend said that they were 
spreading into respectable localities.

That happened long ago, whan tbs 
States made their own laws. 
I know that in Bombay 
when we put the Prevention of 
Prostitution Act on the statute- 
book and tried to implement it, this 
was exactly what happened in the city 
of Bombay. They obviated the law by 
moving a gate from the left comer to 
the back comer, and by so many other 
ways. But then, we tried our best to 
implement the law. But this is a 
subject in which laws alone cannot 
succeed. There hw to be a social 
conscience; as Shri A. K. Sen has said, 
we cannot throw them out, and we 
cannot take them all in also, because 
the question arises where shall we 
put them. Therefore, right-thinking 
men and women have to tackle this 
problem. Shrimati Subhadra Joshi 
has said that the police also stands in 
the way sometimes. I do grant that. 
There is bad and good everywhere 
and in everybody. But let us see that 
even the so called bad police co
operate with us, and I do not see why 
they should not co-operate.

Since it is past 5.30 p .m . I would 
only appeal to the social workers, in 
conclusion, to make our hands strong. 
The States are willing, and we keep 
on advising them, and we hope to do 
well in this sphere, if both men and 
women co-operate with us.
17.34 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, the 
25th September, 1058.
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ORAL ANSWERS TO QUES
TIONS : .

S.Q.
No.

Subject

1522 Emergency relief Organisa
tions . . . .

1523 Central Basic School at 
New Delhi .

1524 Classification of Backward 
Classes

1525 Import of locomotives for 
Rourkela steel plant

1526 Silence and discipline in 
educational Institutions .

t?27 Production in refineries. .
1528 Delhi Polytechnic .
1529 Evaporation control experi

ments . . . .
1531 Illegal entry of Pakistanis 

in Assam
1532 Scheduled Tribe children 

ofTripura
1533 Excise duty on Cotton Tex

tiles . . . .
1534 Acquisition of rare manus

cripts . . . .
1536 Distribution of iron and 

steel . . . .
1538 Boundary dispute between 

Punjab and H. P.
1541 Profits made by Oil distri

buting Companies •
1542 International Construction 

Company
1543 Election petitions •
1544 Medical and Dental Ser

vices . . . .
1545 Production of Diesel oil 

in refineries* •

8201—35

Columns

8201—03

8203—05

8205—07

8207—09

8209-10 
8211—13 
8214—16

8216-17

8217-J8

8218-19 

8219—21 

8221— 23

8223-24

8224-25

8225—28

8229— 31 
8231— 33

8233-34

8234*35

WRITTEN ANSWERS TO 
QUESTIONS . . 8235— 8347

S.Q.
No.
1530 Temple at Khajuraho 8235-36
1535 Sports Stadium in Calcutta 8236
1537 Lakka valley Project 8236-37
1539 Prohibition of meetings in

Andamans . 8237
1540 Sangeet Natak Akadem i

and Lalit Kala Akademi . 8137-38
1546 Purchase of Jeeps . 8238
1547 Senior basic curricula 8239
154* University degrees . 8239
1549 Economy Committee . 8239-40
1556 Naval establishments . 8240
IJJi Hoshangabad bye-election S240-4I

WRITTEN ANSWERS TO 
QUESTIONS—contd. Columws

S.Q.N0. Subject
1552 cheduled Castes and Sche

duled Tribes in Rajasthan 8241-42
1553 Open hearth blast furnaces 8242-43
1554 Hospital beds in Andaman

Islands . 8243
1555 Supply of minerals . . 8243
1556 Reservation of Posts • 8244
1557 Bharat and Jupiter Insu

rance Companies . 8244-4$
1557-A Vanaspati . . . 8245-4*
1558 Closure of Ammunition

Depot, Gummidipundi . 8246
1559 South China Athletic Asso

ciation Team . . 8246-47
1559-A Tilak Maidanin Siliguri 8247-48
I559-B Budget of Manipur

Territorial Council . . 8248
1560 Loans to State Cooperative

Banks . . . .  8248-49
1561 Training of Foremen and

Supervisors . 8249-50
1562 History of Freedom move

ment . . . .  8250
1563 Implementation of Scien

tific Policy resolution . 8250-51
1564 UNESCO Regional Semi

nars . . . .  8251-52
1565 Coal production • 8252
1566 Drama Seminar . . 8252
1567 Profits made by Oil refin

ing Companies 8252-53
1568 Desiliconising Plant at

Rourkela . 8253
1569 Southern Zone . . 8253-54
1570 Oil India (Private) Ltd. . 8254
1571 Second Naval Dockyard. 8254-55
1572 Steel Plants . . . 8255
1573 Elections to Madhya Pra

desh Legislative Council . 8*55-56
1574 Central Ordnat.ce Depot,

Chheoki . . 8256-57
1575 Private detectives in Police

Department • • . 8257
1576 Sea Customs Manual . 8257-58
1577 Welfare of Scheduled

Castes and Tribes . . 8258
1578 Oil drilling • • . 8258-59
1579 Engineering cor.tracts of

steel plants • 8259-60
1580 Conversion of Adivasis 8260
1581 Evening college in Delhi . 8260-61
1582 Supply of iron and steel

to Madras 8261
1)83 Delhi water supply Enquiry

Committee . * . 8a6i«4a
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WRITTEN ANSWERS TO 
QUESTIONS—eontd.

S. Q. Subject Co lu m n s

1583 A AH India Council for
Secondary Education 8262

tr.s.Q.
Not.
2601 Urban social welfare Cen

tre* . . . .  8263
2602 Monument* is Mysore 8263
2603 Legal Aid to Scheduled

Tribes . . . .  8163 64
3604 Adivasis in Bombay . 8264
2605 Bombay High Court 8264-65
3606 Policemen . . 8265
2607 Officiating Appointment*

in Central Secretariat. 8265-66
9608 Scheduled Caste employee.

in Bhilai steel Project 8266-67
2609 Establishment of State

Bank of Kerala 8267-68
2610 Income-Tax cases in Orlssr

High Court • • 8268
2611 Small Saving Scheme in

Orisga State • 8268
1612 Remittances to and from

Foreign Countries . 8269
2S13 pay Scales in Centre K269-70
2614 Tribal Housing Schemes

in Manipur • • 8270
2615 Tribal Hostels in Manipur 8270-71
2616 Researches • K271
2617 Employees of Bhilai Steel

Plant . • • 8271-72
2618 Mineral deposits in Mohin-

dcrgarh • 8272-73

2619 The educated unemploy
ment . . . .  X273

2620 Survey of forms of Drama 8273-74

■2621 Basic Schools in Punjab . 8274
622 Boundary disputes • 8174-75

*623 Commonwealth Trade and
Economic Conference <275

2624 Excise duty on tobacco 8175-76
2625 Engineering students

from Union Territories 8276
2626 Sahitya Akademi • 8276-77
2627 Realisation of Income Tax

Arrears 8277-78
2628 Dasda (Kanchanpur) Road 8278
2629 Hard Coke . 8278-79
2630 Cultural and Recreational

Facilities 8279
2631 Saka Calendar 8279-80
2632 Small Savings Collection

in Bombay . • 8280
2633 Committee to Tackle

Delhi Flood* 8280—82

WRITTEN ANSWERS TO 
QUESTIONS—contd.

V. S. Q. Subject Columns
No.
2634 Andaman Police , 8283
2635 Smuggling by Women . 8284
2636 I. A. S. and I. P. S. . 8284-85
2637 Oil survey in Shahjchan-

pur 8285-86
2638 Deolali Cantonment 8286
2639 Indian steel construction

Company . . . 8286-87
2640 Activities of Foreign

missionaries • . . 8287
2641 Scheduled Castes ar.d

Scheduled Tribes in
Kerala . . . 8287-88

2642 Cost of steel re-rolling
mills . . . .  8288

2643 Ramappa devalayam of
Warangal . . . 8288-89

2644 Chinese Nationals . . 8289
2645 Drilling Operation at

Jawalamukhi . 8289-90
2646 U. P. S. C. Centres. . 8290
2647 Durgapur steel plant • 8290
2648 Conversion of minors . 8291
2649 Complaints regarding Ser

vices integration . . S291-92
2650 Indraprastha College Hostel

incident . . . 8292
2651 Book of verse “ Tirukkural11 8292-93
2652 Barytes Reserves in An

dhra Pradesh . 8293-94
2653 Scheduled Tribes Trainees 8294
2654 Bharat Sewak Samaj Camps

in Punjab . . 8294-95
2655 Taj and Fort kilns at Agra 8295
2656 Smugglers killed . . 8295-96
2657 Seizure of Smuggled wat

ches . . . .  8296
2658 Study in Oil Exploration in

Rumania . . 8296
2659 Engineering Colleges and

Polytechnics . . . 8296-97
2660 Post-graduate study of

Engineers in U. S. A. . 8297
2661 Remittances to U. K. . 8297-98
2662 Investigation of Cases aga

inst All India Service
Cadres . . . .  8298

2663 Training of Engineers in
U. K..........................8298-99

2664 Punjab Ex-servicemen . 8299
2665 Scheduled Castes and Sche

duled Tribes in Punjab . 8299-8300
2666 Geological survey of Pun

jab.............................  8300
2667 Suicides in Delhij • . Sjar-oi
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WRITTEN ANSWERS TO 
QUESTIONS— contd.

V. S. Q. Subject Co lu m n s

No.
2668 Railway passenger fares . 8301—o3

2669 Shipping conference 8303
2670 Ren Houses for Service

men . . . .  8303-04
2671 Helicopter wing of I.A.F . 8304-05
2672 Eastern Command, Luck

now . . . .  8305
2673 Iron ore Project . 8305
2674 Life Insurance Corporation 8306
2675 New Insurance in Rajas

than . . . .  8306—07
2S76 Tripura Judiciary . 8307
2677 Scheduled Castes in Tri

pura 8307-08
2678 Salary Rules . 8308
2679 M.E.S. and Engineer Corps 8308-10
2680 U. S. aid for road Trans

port . . . .  8310
2681 Staff in the Ministry of

Law............................ 8310-11
2682 Staff in the Ministry of 

Scientific Research and
Cultural Affairs 8311

2683 Political Pensions . 8312
2684 Suryavanshi Caste . . 8312
2685 Remesh Nagar School in

Delhi • . . 8313
2686 Gas pipeline from Jawala-

mukhi to Delhi . 8313
2687 Backward Classes . 8313-14
2688 Discretionary Fund of the 

Minister of Home Affairs. 8314- ij

2689 Tribal reserved lands in
Tripura . 8315-16

2690 Dissolution of Marriages
in Union Territories 8316-17

2691 KuchipudiNatyam. 8317
2692 Life Insurance Corpora

tion . . . .  8317
2693 Water supply in Andamans 8318
2694 Medical specialists in

Andamans . 8318
2695 Buffaloes for Andamans 8318-19
2696 Birla Industrial Museum. 8319
2697 Loans to displaced persons

ofTripura . . 8319-20
2698 Private Schools in Tripura 8320
2699 Gurkhas in the Indian

Army . . . .  8320
2700 Prosecution of Government

Servants S321
2701 Lands in Allahabad Dis

trict . . . .  8321-22
207-A  LSD—11.

WRITTEN ANSWERS TO 
QUESTIONS—contd.

U. S. Q. Subject 
No.

2702 Educational statistics.
2703 Shifting cultivation in 

Kerala
2704 Oil drilling programme .
2705 Income Tax cases .
2706 Rules for forwarding of 

applications of Govern
ment employees

2707 Assar Mahal in Bijapur
2708 Ibrahim Roza building, 

Bijapur

2709 Defence Depot, Avadi
2710 Delhi Police Official
2711 Documents on Shahjahan’s 

Death . . . .
2713 Defence Industries at 

Avadi . . . .
2715 Amritsar Cantonment
2716 Lands . . . .
2717 Private Service bv retired 

Government Servants
2718 Council of Scientific and 

Industrial Research
2719 Council of Scientific and 

Industrial Research
2720 National Memorial _ at 

Jallianwala Bagh, Amritsar
2721 Institutes for Tribal Stu

dents Punjab
2722 Libraries for Women and 

Children in Punjab

2723 Social educational centres 
in Himachal Pradesh

2724 Restrictions on Bank ad
vances against foodgrains.

2725 Separation of rural areas 
from D- M. C. jurisdiction

2726 Indian School of Mines and 
Applied Geology

2727 Manufacture of earth- 
moving machines

2728 Committees .
2729 Military missions
2730 Income-Tax payers in 

Punjab .
2731 Private U. S. investments 

in India
2732 List for appointment of 

High Court Judges
2733 Military Dairy Farm, Ja- 

bal pur
2734 Barrackpore Cantonment.

C o lu m n s

8322

8322— 24
8323 

8323-24

8324
8325

83*5

8325-26
8326

8326

8327 
8327-28

8328

8328

8329

8329-30

8330-31

8331 

331-3 2

8332

8332-33

8333-34

8334

8334 35 
8335-36

8337

8337-38

8338

8338-39

8339-40

8340



WHITTEN ANSWERS TO 
QUESTIONS— r.ontd.

V, S. Q. Subject 
No.

273S Acquisition of lands in 
Jabalpur

2737 Sahltya Akademi
2738 Copying agency, Delhi .
2739 Excise duty on Match- 

Sticks
2740 Requirement of engineers 

for steel plants.
2741 Anti-Corruption Agencies
2741-A Durgapur steel works .
2741-B World Bank Conference
PAPERS LAID ON THE 
TABLE . . . .

The following papers were laid
on the Table :—
(1) A copy of Notification 

making certain amendment 
to the Officers of Parlamcnt 
(Travelling and Daily All
owances) Rules, 1956, under 
sub-section (2) of Section
11 of the Salaries and All
owances of Officers of Par
liament Act. 1953.

(2) A copy of Notification No. 
G.S.R 672 dated the 9th 
August, 1958. under sub
section (2) of Section 11 of 
the Salaries and Allowances 
of Ministers Act, 1952, 
making certan further am
endment to the jvlinisterc’ 
(Allowances, Medical Treat
ment and other Privileges) 
Rules, 1957

(3) A copy of the Report of 
the leader of the 
Scientists’ Delegation 
to U.S.S.R. in May, 1958.

(4) A copy of each of the 
following Notifications, 
under sub-section (4) of 
Section 19 of the Medicinal 
and Toilet Preparations 
(Excise Duties) Act, 1955, 
making certain further 
amendments to the Medi
cinal and Toilet Prepara
tions Excise Duties) Rules, 
19̂ 61—
(1) G.S.R. No. 774 dated 

the 6th September,
1958

Cm) G.S.R. No. 793 dated 
the 13th September, 
1958

(5) A copy of Notification 
No. G. S. R. 795 dated the 
13th September, 1958, un
der Section 38 of the

$5<>7

PAPERS LAID ON THE 
TABLE—contd. COLUMNS

Central Excises and Silt Act,
1944, making certain further 
amendments to the Central 
Excise Rules, 1944.

(6) A copy of the Annual 
Report of the Bharat Elec
tronics (Private!) Limited 
for the year 1956-57 
alongwith the Audited 
Accounts, under sub- sec
tion (1) of Section 639 of 
the Companies Act, 1956.

ARREST OF A MEMBER 8335-56
The Speaker informed Lok 

Sabha that he had received a wire
less message dated the 23rd Sep
tember, 1958 from the Dis
trict Magistrate, Kanpur 
i ntimating the arrest of Shri Jag- 
dish Awasthi on the 23rd Septem
ber, 1958 under section 7, Crimi
nal Law (Amendment) Act/ist 
Cr. P. C.

MINUTES OF COMMITTEE 
ON PETITIONS LAID ON 
THE TABLE . . . 8356
Minutes of Nineteenth and 

Twentieth Sittings were laid on 
the Table
MESSAGE FROM RAJYA 
SABHA . . . .  8356-57
Secretary reported a message 

from Rajya Sabha that Rajya 
Sabha concurred with the motion 
to refer i he Delhi Rent Control 
Bill to a Joint Committee.
CALLING ATTENTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE 8357-58
Shri Bhaurao Krishnarao Gai- 

kwaii called the attention of the 
Minister of Home Affairs to the 
hardship caused to members 
of the Scheduled Castes by the 
demolition of some structures in 
Moti Bagh, Delhi

The Minister of Home Affairs 
(Pandit G. B. Pant) made a state
ment in regard thereto.

STATEMENT BY MINISTER 8358-59

The Parliamentary Secretary 
to the Minister of Steel, Mines 
and Fuel (Shri Gajendra Prasad 
Sinha) made a statement correct
ing reply given on the 16th Sep
tember, 1958 to Supplementarie8 
by Sarvashri R. Ramanathan 
Chertiar and Radheshyam Ram- 
kumar Morarka on Starred Ques
tion No. 1267 regarding by-pro
duct Plants at Rourkela.

{D aily D raw }

Columns

8340-41
8341-42 

8342

8342-43

8343-44 

8345 

8345
8345— 47

8352— 55
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Counters

DEMANDS FOR SUPPLE
MENTARY GRANTS 1938-59. 8361—66

Further discussion 00 Demand* 
for Supplementary Grant* 
in respect of the Budget (General) 
for 1918-59 concluded. The De
mands were voted in full .

BILL PASSED 8367— 8464

The Minister of Revenue and 
Civil Expenditure (Dr. B. Gopala 
Reddi) moved for the considera
tion of the International Finance 
Corporation (Statu*, Immunities 
and Privilege*) Bill. The motion 
was adopted. After the dause- 
by-dause consideration the Bill 
was passed as amended

BILL UNDER CONSIDERA
TION . . . .  8465— 84

The Minister of State in the 
Ministry of Home Affairs (Shri 
Datar) moved that the Supreme 
Court Judges (Conditions of Ser-

BILL UNDER CONSIDERA
TION—■amid. Columns

vice) Bill be taken into considera
tion. The discussion was not con
cluded.

HALF-AN-HOUR DISCUS
SION . . . .  8484- 8500
Shrimati Renu Chakravartty 

raised a half-an-hour discussion on 
points arising out of answer given 
on the 13th August, 1958 to 
Starred Question No. 111 regarding 
suppression of immoral traffic in 
women and girls. The Deputy 
Minister of Home Affair* (Shri
mati Violet Alva) replied to the 
Debate

AGENDA FOR THURSDAY,
25TH SEPTEMBER, 1958—  

Consideration and passing of 
the Appropriation (No. 4) Bill, 1958 
further consideration and pausing 
of the Suprme Court Judges (Con
ditions of Service) Bill and also 
consideration and passing of the 
High Court Judges(Conditions of 
Service) Amendment Bill. .
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